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LOK SABHA DEBATES 

LOK SABHA 

Fflday August 11 1989 1$ravarJa 20 1911 
(Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR SPEAKER m the ChatrJ 

[EnglIsh] 

OBITUARY REFERENCES 

MR SPEAKER Hon members It IS my 
sad duty to Inform the House of the demise 
of three of our former colleagues 'lamely 
Sarvashn Yadav Naraln Jadhav Snchand 
Singhal and T N Vlswanatha Reddy 

Shn Yadav Naram Jadhav was a 
member of the Second Lok Sabha dUring 
1957 62 representing Malegaon constltu 
ency of the then Bombav State 

A p\eader by pro'~ss\on S~n jadha'J 
was a renowned social worker and was 
associated with several social and educa 
tlonal institutIon In varIOus capacitIes 

He part\clpated actlvs\y In 'he 1r~pdom 
movement and was Imprisoned In 1942 He 
also took active part In the labour movement 
in Maharashtra and suffered Imprisonment 
several times He also took part In the Goa 
satyagraha on 15th August, 1955 

Shn Jadhav passed away on 20th May J 

1989 at Malegaon In Maharashtra at the age 
of 73 

Shn Snchand Singhal was a member of 
the First Lok Sabha dunng 1952-57, repre-
senting Ahgarh constituency of Uttar Pradesh 
Earlier, he was a memberof the Uttar Pradesh 
LeglslatlvA Assembly dUrtng 1947-52 

A vetpran freedom fighter, Shn Singhal 
partiCipated actively In the freedom move-
ment and suffered Impnsonment several 
tImes A renowned social worker, he was 
assocIated with several socIal and educa-
tional organisations In VcirlOUS capacItIes 
He published a weekly Swadesh" whICh 
InspIred the people dUring the freedom 
struggle 

Shn Singhal passed away at Ghazla-
bad on 18th July 1989 at the age of 90 

Shn T N V,swanatha Reddy was a 
member of the First and Second Lok Sabha 
representing Ch,ttoor and Ra)ampet con-
stituenCies of the then State of Madras and 
Andhra Pradesh respectively 

An agriculturist by professIOn, Shrt 
Redd~ ~as a 'Ne\\ \<.nown soc\a\ worker and 
worked wIth great zeal for the welfare of 
women and chIldren He eVinced specIal 
Interest In rural development and 10 the sOC1al 
and economic well-befng of the downtrod-
den 

Shn Reddy passed away at Hyderabad 
on 31 st July, 1989, at the age of 70 

We deeply mourn the loss of the these 
fnends and t am sure the House Will JOin me 
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conveying our cbndolenc to the be· 
,. 'led famili . 

The Hou may now stand in $i nee for 
rt whit mark of respect to th 

dace 

Th Member. then stood in silenc for a 
hart hili 

ORAL A SWERS TO QUESTI S 

[Engl' h) 

+ 
-365. SHRI LAKSHMAN MALLICK: 

SHRI CHINT AMANI JE A: 

WilitheMinist rofFINANCEbopeased 
to tt:' 

(a> th quantum of black money which 
in circulation in the country s on 31 

M rch. 1989 per th as m n1 of hi 
Ministry; 

(b) to what extent Government have 
been ble to mop up th stimated bl ck 
money with the existing measures: and 

(c) what further steps Government 
propose to take to net the balance amount 01 
bI ck mon y? 

THE MINISTER OF STATE' THE 
OEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCe (SHRI A.K. 
PANJA): ( ) to (c). A Statement i 91v 

to. 

STATE ENT 

allonal . ut of P . Finance and Policy 
in t ir report tiffed 'ASI:)8C1LS 
Economy-in India' have stimated t 
amountolblackmoneyfor1983..s4be n 
R . 31,584 to 36,786 a"OI8 • Th authors 
h 'I ,ho veri admitted that their elm. 

D8S4MJ on numerou umptions and 
ofwh' caobec ... 

(i) Syst malic survey operations; 

(ti) Search and izur operatloM 
in appropriat ca s; 

(i'i) V rification of ; ormation by 
Central Inform lion Branch in 

nn m nn r; 

(iv) 

(v) Pf - mpUve purchase of immov-
property by th Centr 

GoY mmentundertheprovisions 
of Chapter XXC of th Income-
ax Act, 1961 in cert 'n notified 
cities. 

Ouringthecourseof archesconducted 
by the Income-tax Department, the value of 
prima-facie unaccounted assets eized and 
the mount of concealed income surren-

(a) Ther is no official estimate of the dered th &in for the la 2 years and the 
mount of black money in circulation. The current financial year are as under:-

Year No. of ssatehes Value of s seized Amount of conce8led 
conducted (Rs. in CIOt8s) income SUff9ndered 

(Rs. in crores) 

8464 
7505 
952 

145.02 
152.70 
24.22 

147.49 
249.35 
24.21 
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3O-6-1989.ord rs t 
mrncn,., .. properties 
emment have been made in f8SJ)8Ct 
properties for a otal apparent • ration 
ofR .111.04.n.489und rl . ionsof 
Chapter XXC of the Income", AI;l Out 01 
these properties. 109 pr rf shave n 
sold in pu ic auction for Rs. 53.55. 14, 111 
against the apparent consid of 
39.25.28.100 r suiting 'n g' of 
14,29,86,011 to th Goverome . 

Be ides the above, u i ·sr.tll'lsf'!(] 

may aJso be detected during th 
operatiors and assessmen Ort'lceEKl 

SHRt lAKSHMAN MAUle · Sir. 
have gone through the ~tatement laid on th 
Table by the han. Minister. an k the 
ro eo' blackmoney. Theb'ackmon y has an 
adv r e effect on our economy. pecialty in 
the part of th unaccounted money. It i true 
that quite a large part of brae mon y 9 n ,. 
at d in India i deposited in foreign 
banks. The Government should be v ry firm 
i controlling the blackmon y. 

J would Irke to kno from the on. in-
ister what are the areas and important fac-
tors which have generated such blackmoney. 

appea to be mainly raspens af!. firsTI. 
jncom that has been received 0 ro ni' 
or coy rtIy jle partic'parng in rh produc 
tion of goods and N° • S . I 
reee' s on al 0 9 = t ; 
com formanon in the pu . c ~._ 
capital formation in th priva 
sector; exports and im ports. 
tain other illegal activi ies e 
bribe ,prostitution which alsog 
income. 

rare car-
Hng. 

ate black 

SHRt LAKSH A MALLICK: May f 
k from th hon. Minister are the 
short-term measures ana also Iong-t rm 
action before the Govemment for contro 
and combating h' sort of unacc:ou 
black oney. 

I 

SHRIA.K PA JA: Sofarasth policy 

L lv, door-to-door UN y being 
conduct d to broa • as the ax op ration. 

HR CHI T M I JE A: very 
comm ndabf on th part of th Gov rn .. 
mantt spec\a\~1 our F\n nc \n\ tty, 
u arth and c eck the now ot black-money 
in the country which is having its reaction in 
th form of pric rise creating probt m"i to 
the gan ral public. In spite of that, as perth 
s alement of th hon. Minister, about R . 
3,500 or As, 3,600 of black-money ' still 
flowing i our country. May f know from t 
hon. Minister whether th Ministry ha d ,. 
cided that whenev r a person suo mote 
discbses his as 8t and income; it should be 
accepted and. wh er thi is on of the 
factors which i encouragjng the flow of 
black· OII~1 (2' O. if so, wn action th 

injstry w Id fa in thi." ard? 
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Besides, may I know from the hon. 
Minister whether there is any income-tax 
charged on the donations from foreign coun-
tries and, if so, 'would like to know whether 
the Ministry will take any action on this issue. 
We know through the report of the I<udal 
Commission and other reports that such 
type of foreign money is coming to our coun-
try but we are not assessing any income on 
it nor realising any income-tax from that. Will 
the Ministry make a re-thinking on this issue 
to check this type of huge amount of flow of 
black money into the country? 

SHAt A.K. PANJA: So far as the first 
portion of the question is concerned, dis-
posal of properties , I have already answered 
it. If it comes to our notice that it is being sold 
at a price less than the market price, then 
there is a provision for pre-emptive pur-
chase. We can requisition and then put it for 
sale. 

50 far as foreign donations are con-
cerned, this is the concern of a different 
Department. That is being controlled by them. 

PROF. N.G. RANGA: From timetotime 
we get news of $0 much of crores worth of 
gold which is being smuggled is being cap-
turad by the Government. Recently the Fi-
nance Ministry also made it known that as 
much as Rs. 2,000 .crores worth of gold was 
captured during last ye~r. May' know in what 
manner a11 the money realised from it is 
being utilised and is it being studied at all 
from time to time to what extent it is being 
utilised in order to minimise the mischief of 
black-money and also inflation? 

5HRI A.K. PANJA: Ongold,' answered 
yesterday in the Rajya Sabha. It was incor-
rectly printed in the newspaper. I thought 
that probably' answered wrongly. But, in the 
1ranscript of the proceedings which were 
give" tome, it is not Rs. 2,000 crores. It is Rs. 
200 crores. It is a little over Rs. 200 crares 
last year. 

So far as utilisation is concerned, the 
entire gold has to be deposited with the 
Govemment of India Mint. Previously no 

credit was given to the Revenue Department 
but it went to the Consolidated Fund. The 
Finance Minister has decided in a meeting 
that such action is done by the Revenue 
Department Officers and a national credit 
should be given to the Revenue Depart-
ment. That is being operated now. So far as 
the question of Gold and also how to curbthe 
black money are concerned. there is some 
relationship among drugs. gold. black money 
and other illegal activities. Two high-pow-
ered Committees were formed-one is Mr. 
J. Datta Committee and the other is Dr. 
Rangarajan Committee. Mr. Datta went into 
the procedural aspect and Dr. Rangarajan 
went deep into the details of it. After those 
Committee submitted their reports, they were 
referred to a Group of Ministers. Recently, 
the Group of Minister has given the deci-
sion and soon the House will know the Gold 
Policy of the Government of Jndia. 

SHRI C.P. THAKUR: Sir, most of the 
Economists feel that in a developing econ-
omy, the black money also plays some 
important part. In this respect, t want to know 
from the hon. Minister as to how does the 
percentage of black money in India compare 
with the four recently economically devel-
oped countries of Asia like Singapore, South 
Korea, Republic of China and Malaya. Sec-
ondly, when stringent measures were taken 
by the Government of India recently, how 
much money was shifted to foreign banks 
and how much came as NRI money? 

.. 
SHRI A.K. PANJA: So far as the first 

portion is concerned, to my knowledge, no 
such study has been made regarding Asian 
countries and India. So far as the second 
portion is concerned, it is not for my Depart-
ment to answer. It is Shri Faleiro's Depart-
ment which has to answer it. 

[ Translation] 

MR. SPEAKER: You are earning. 

[English] 

You add to the income. 
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PROF. NIRMALA KUMARI SHAKT A-
WAT: I would like to submit to the hon, 

inister that black:-money is the wors men-
ace for our country. It is crippling the entire 
economy. There have been news reports in 
the newspapers these days that donattons 
worth crores of rupees are being raised in 
the border areas of Delhi, which are adjacent 
to Haryana. fortha conversion of black money 
into white. I would like to know from the hon. 
Minister whether he is aware of it and if so, 
what is the source of this black money and 
whether any surveyor research has been 
conducted to find out whether these dona-
tions are being collected by or through the 
Chief Minister of Haryana." 

[English1 

MR. SPEAKER: No mention of name 
please. 

[ Translation] 

PROF. NIRMALA KUMARI SHAKTA-
WAT: Does the hon. Minister propose to 
impose a ban on the collection of funds from 
the persons who went to convert their black 
money into white. 

[English} 

SHRI A.K. PANJA: We have informa-
tion that such money is mostly unaccounted 
for money-but not always-which is being 
sought to be given for election purposes. But 
so far as the details are concerned, they are 
not with me. Regarding making law to pro-
hibit such donation, it is for the Election 
Commission to decide and the Government 
of India to decide. (Interruptions) 

{ Translation] 

SHRI RAM PYARE PAN IKA: The matter 
should be investigated. 

Not recorded. 

We are not asking for making raws. We 
are only asking for checking the black money 
which is being generated. (Int9"Uptions) 

SHRI A.K. PANJA: As th hon. Mem-
bers have expressed their sentiments, I am 
certainly with them. But w can make inv s-
tigation on certain positive information. Oth· 
erwise, sometimes it is alleged that we ar 
taking coercive measures. If the hon. Me",!-
bers could write to me and give me positive 
information, not openly, then I assure that I 
will take steps. 

[ Translation] 

SHRI DHARAM PAL SINGH: Instead 
of providing secret information, I place an 
open information before the House. 

[English] 

MR. SPEAKER: No. I cannot allow. 

[ Trans/ation] 

Please give it in writing. 

Loss of Foreign Exchang In Diamond 
Trade 

*366. OR. B.L. SHAILESH: Will the 
Ministerof COMMERCE be pleased to state: 

(a) the net foreign exchange loss suf-
fered during first quarter of 1989-90 in the 
diamond trade and the reasons therefor; 

(b) the amount of foreign exchange 
allowed to diamond traders for thejr foreign 
travel abroad during the said quarter; and 

(c) the remedial measures taken or 
proposed in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRJ P.R. 
OAS MUNSI): (a) to (c). A statement is given 
below. 
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ST TE E 

During April·June. 1989, imports of 
rough diamonds w re about Rs. 1142 Crores 
wh""'pot.ts of cut and polished diamonds 
totalled about Rs. 1100 Crores. The im-
ported roughs are yet to be fully process 
for exports. The net export realisation and 
value addiUon are computed on an annual 
basis. The question at having suffered a loss 
in foreign exchange or of recourse to reme· 
dial measures does not. therefore, arise. 

Foreign Exchange may be drawn by 
xporters for various specified purposes 

including for travel abroad under the Blanket 
Permit Scheme of RBI which is operated on 
a yearty basis. Approvals for travel abroad 
do not have to be obtained by exporters 
under this scheme vi"sit bV visit. Foreign 
.xchang is permitted to n exporter over 
the annual period at the rate of 2% of the 
FOB value of th export earnings repatriated 
subject to a c iling of Rs. 2 Crores. 

( Translation) 

DR. B.L SHAILESH: Mr. Speaker, Sir. 
th han. Mint ter ha 9iv n a vague reply to 
my question. t has been stated in the reply 
that during April..June, 1989, imports of rough 
diamonds were worth about Rs. 1142 eror s 
whit exports of cut and polished diamonds 
totalled about Rs. 1100/- crores. On th 
basis of these figures, it is evident that during 
this period the Government had to incur a 
toss of As. 42 crores on account of import 
and export of diamonds. Will the han. Minis-
ter be pleased to tell the net value of the 
diamonds imported and exported during the 
whole year, and the percentage of it shared 
by the Hindustan Diamond Corporation, a 
public Sector Undertaking. and other private 

ncie ? 

(E"glish] 

SHRI P.R. OAS MUNS': Sir. Urst of aU, 
uld like to inform the han. Member that it 

. not 'fact that there is a loss in diamond 
)Cpt''' in ''''p fir t 'It 3rh)1" Tho f9':'t' 1 si-

\ion is that w tmport rough di mond quar-

terty t monthly, in whatever manner is po$-
sbJe, from abroad based on valid Import 
Jicences. But do export. We do not take 
export monitorir)g proceaa just month-wise. 
We make a total review annuaDy as to the 
overaD import. total value addition and the 
total turnover in the export. Now, the position 
as it is referred to by the hen. Member' this. 
In so far as first quarter is concerned, it· a 
fact that overall rough diamond import was 
for Rs. 1142 CfOres. And the export of out and 
polished diamonds in the same period 
Rs. 1100 cror • But the entire import have 
not been processed. The e)(port vaJue of 
these imports when fuJIy processed is As. 
1700 crores. Thus. it is incorrect to stat that 
there has been a loss of foreign exchange. 
By 31 st July. 1989, the exports had reached 
As. 1457.5 erares as against imports of As. 
1419.8 crores with an inflow of about As. 36 
crores. 

In a far as last year's export is con-
cerned, it wa a happy period in the sense 
that while our arget was only Rs. 3,500 
crores, th achi vement as R. ,230 
crores.,. (Interruptions) 

OR. B.L SHAILESH: You a 
mention about the pr;vate agencie • 

SHRI P.R. DAS MUNSI: I am just 
coming to that. Now, I cannot name aU th 
agencies individually. But I can inform th 
hon. Member that around 3000 persons are 
members of the Gem and J wellery Export 
Promotion Council out of which 1000 units 

re dive eXP.Ort units who do take to export 
of diamonds from tim to tim . 

So far as detailed d la is concerned 
about t e company that the han. Member 
has referred, I 'Shall certainty collect the data 
of th company and inform the han. mber 
accordingly. 

I Translation] 

OR. B.L SHAtlESH: r. Speaker, Sir, 
I would like to kno . whether the han. tn'-
t r! aw~rc ~ the fact th3+ t ..... !rQdar~ ha:.;& 
been indulging large scat bungl' and 
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unauthorised transactIOns of foreign ex-
~UV'Ie. because there is a wide gap be-

n the offICial and non..affici rates of 
diamonds? As a result of that thes peop 

taking undue advantage of it, white the 
Govemment have been incurring toss of 
foreign exchange. What steps are proposed 
to,. be taken by the Government to check 
~1lA illegal practices? Whether the Gov-
ernment is s ized of these activities and 
whether in y' of the above, the han. Min-
. t r would direct the Indian consulates in 
for ign cou ri 0 ke p appropri t vig-
. ance or ch in this regard so that the 
trad r are kept under watch and the Gov-
ernment doas not incur any loss on account 
of bunglin in foreign exchang ? 

SHRt P.R DAS MUNSI: 0 far a th 
matter of bungr ng in the foreign exchange is 
concerned, it is t matter directty concerned 

. h the 'nistry of Finance. If th hon. 
Member h some particular campI ' wqh 
hi regard' 9 such bungling. only then hi 

inistry should asked to take an appropri-
dian ' nth's regard. So f r as th export 

f di mond n g m i concer d, the 
fr!ltlAr~ in our country have b ... n doing good 

i f 0 work. It is through them that 
v ad to expand ho xport 

co tty and it has added considerably to 
for ;go exchange earnings of our coun-

try. It is due to this f ct that gems and 
diamond export hav ' become th leading 

o compared to all other item being 
e ported by India and that is hy 1he Gov-
mme t i tend to giv more incentive to the 

people ngaged in this trade so th they 
. may incr a their export and thus assist the 

Govern nt to earn foreign exchange. As 
demand of Indian 9 ms and j weI ry in 

the international market ha registered the 
optimum .ncrease. We want that the Gov-

. emment should provide incentives on atl 
such items of export which may bring in 
foreign exchange. If the han. Member has 
got some complaint against some individual 
trader. then the inistry of finance can be 
_l8CJ to t e actIOn aga' nSf that tr8(f r. 

{£ngf h) 

Contr c r fo Cl nlng 0 tform 
Track 

-367. SHRI UTT A BHAI H PATEL: 
Will tho Ministerof RAILWAYS be plea ecHo 
st t : 

if • th n m 

(c) th number of mp Of r nd red 
jo nd t steps t n to provide It • 
? te jobs 0 them? 

THE ISTER OF STATE OF THE 
INISTRY OF RAILWAYS (SHRI 

MADHAVRAO SCINOlA): ( ) to (c). Th 
rk of cleaning has b n w rdad to con-

tractors at Kat • Hind un City. Shri M • 
habirji. G apur City. Bhaw ni Mandl, 
Ramganj Mandi. Indergarh. Lakhan. Bay-
ana. F t hpur Sikri and Surat Stations on 
the W t m Railway for better working. But 
thi h not ri nd red any regular mploy 
job 

( Translation] 

SHRI UTIAMBHAI H. PATEL: Mr. 
Spea r, Sir, in his reply to my que tion th 
hon. . n' er has stated that th work of 
cleaning has been awarded to contractors at 
11 tatien including ko a on th Westem . 
Railway for better working. But this has not 
rendered any regular employee job'" . I • Wb • to kno the total1)~mber of work-
ers presently engaged for the work of cte.,.. 
ing under oontractor and the number of 
persons employed for h' work earlier. Does 
t~ Government propo e to e measures 
to abSorb a tho~ per who have been 
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rendered jobless at some other places. 

SHAJ MADHAVRAO SCINDIA: The 
contracts have been given at a very small 
scale on the Western Railway and that also 
only at those places where the Government 
considered it useless to engage full time 
workers because it was not justified on the 
basis of the existing work load. At certain 
places the work load increased quite rapidly 
and permanent employees were not avail-
able to handle that work load. Only in respect 
of such places, some contractors have been 
given petty contracts. As I have already 
submitted, this has not rendered any regular 
employee jobless, rather at certain places 
they had taken to the re-deployment of 
workers. But no body has been rendered 
jobless on that account. 

SHRI UTIAMBHAI H. PATEL: 'would 
like to know whether the han. Minister pro-
pose to award the work of cleaning at other 
stations also to the contractors for better 
working. 

SHRI MADHAVRAO SCINDIA: There 
are 7000 railway stations in the entire coun-
tryl out of which the work of cleaning at only 
11 stations on the Western Railway has 
been awarded to contractors, Similar deci-
sion can be taken even in .future if the situ-
ation so demands and permanent employ-
ees are not available for the job in adequate 
number. 

SHRI GtRDHARI LAL VYAS: Mr. 
Speaker, Sir as you know on one side the 
Hon. Prime Minister proposes to provide 
employment to crores of people under 
Jawahar Rozgar Yojana, while on the other 
hand the" railway department is rendering the 
regular employees jobless and intends to 
getthe entire work done through the contrac-
tors. So I would like to know from the hon. 
Minister whether the Railway department . 
would follow the footsteps of S~ri Rajiv Gandhi 
and cancel and contacts so as to provide 
employment to more and more people at 
these 11 stations? 

SHRI MADHAVRAO SCINDIA: As J 

have already submitted, wherever the work 
has been awarded to the contractors, it is not 
on a large scale but on a very small scale. 
The reason for taking this decision was that 
when the work of cleaning on these stations 
was not found to be satisfactory, the Govern-
ment considered it useless to increase the 
numberofworkersandtheworkwasawarded 
on the contract basis. J have already stated 
that the contracts have been awarded only 
on a very sman scale as we have not taken 
the policy decision of awarding the work on 
contract basis on a large scale. 

[English] 

Appointment of SC/ST Judges in High 
Courts 

"368. SHRI HAREN BHUMIJ: Will the 
Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether sometime back Govern-
ment had advised the Chief Ministers and 
Chief Justices of various High Courts to 
consider the names of Scheduled Castes! 
Scheduled Tribes for the appointment of 
High Court Judges; and 

(b) if so, the steps taken by various High 
Court so far with regard to the appointment 
of Judges belonging 10 Scheduled Castes 
and Scheduled Tribes? 

THE MINISTER OF LAW AND JUS-
TICE (SHRI B. SHANKARANANO): (a) Yes, 
Sir. 

(b) Persons belonging to scheduled 
castes and scheduled tribes have been 
appointed in some High Courts. 

SHRI HAREN BHUMIJ: The reply to 
part (b) of the question seems to be not only 
evasive but discouraging too. I would like to 
know through you Sjr whefherthe Ministerof 
Law and Justice-enlighten the House about 
the number-of p_etlding cases in the High 
Courts of the ecumry Statewise as well as 
the number of SCheduled Caste and Sched-
uled Tribe judges in the country Statewise. 
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SHRt B. SHANKARJ\NAND: Th Ques-
tion fT'ainty relates to the appointmf'ot of 
Judges belongmg to Scheduled Caste and 
SchedutedTribe. h hasnoto'ng odowiththe 
pending cases in each court. S 'hav !lIven 

e ans er accordingly. 

SHRf HAREN BHUMI,J: Again t h ve 
been compelled to say that the reply was too 
much evasive as wen as discouraging and' 
seek your protection Sir. I plead for the 
upfiftment of the Scheduled Caste and SGhod-
ule<:! Tribe becaus though' oomn from the 
Schedul .d Trib . communily I rl lT) not rpr., a-
nised as ST, I have be~n deprived of my 
nghts. The e are a large number of pendmg 
cases in vartous High Court!'; as w "as hPre 
ar inad QU te number 0f Jlldaes in the 
various High Courts of th coIJ'1try. Our hon. 
Prime Minister has already got the Pan-
chayati Raj Bill passed in P;lrliament yester-
day wherein therR rirA re~prv~tl()ns for SChoti-
lJled Castes, Scheduled Trih~s, womFln ;)nd 
for weaker sections. , would like to know in 
view of the fact thaI there me so mflny 
pending cas~s in the H'gh Courts as wnll ~s 
there are inadeqt late nllmhe r af judges In 1 he 
various High Couns. would It be the sinCNe 
and hon st endeavour of ;h~ GovernmAnt to 
see that before the next gl?neral elections. 
adequate number of Scheduled Castes and 
Scheduled Tribes persons mo absorbnrj .)$ 

judges in the various Hirth Curts of 1he 
country? 

SHRI B. SHANKAnANAND: Sir. the 
House knows that the Panchayati and Nc_ ar-
palika Bills-Constitutinn~l Amrmdmnnt 
BiUs-have nothing to do with the judicial 
functions and the question of increasing the 
number of judges belonging to Scheduled 
Castes and Scheduled Tribes. in relatIOn to 
thefuncHoning of the Panchaynts and Nngar-
palikas does not arise. The hon. Member'S 
complaint is that 1hough he bp,longs to the 
Scheduled Tribes. his tribe is not included in 
the Scheduled Tribes' List. It is a different 
question. 

. The Q!Jestion of pendi 9 cases h~~: no 
relation to the apPolntmf3n1 of the judqes. , 
c;]n only say. for the rtrpnlntment of the 

judges. t can only say, for the information of 
the House that today, there are 9 judges 
belonging to the Scheduled Castes in vari-
ous High Courts and two judges belonging to 
the Scheduled Tribes. 

Financial Powers to BIFR for Revival of 
Sick Industries 

·372. KUMAR I MAMATA BANERJEE: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether there i!=: any proposal tc 
give financial powors to the Board for Indus-

/ 

trial and Financial Reconstruction (BIFR) for 
the purposes of quick revival of sick indus-
tries throughout the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlElRO): (a) and (b). A State-
ment is given below. 

STATEMENT 

(a) and (b). The Board for Industrial and 
Financial Reconstruction (BlfR) set up under 
the Sick Industrial Companies (Special Pro-
vis ions) Act, 1985 has wide powers under 
the Act for making an order specifying inter 
alirl the reliefs and concessions to be given 
in (lccordance With the provisions of the Act 
for the reconstruction, revival or rehabilita-
Hon or as the case may be. winding up of thp 
sick industrial company. Certain sugges-
tions have been received for amendments to 
the Act including. inter alia, wider financial 
powers for the BIFR. 

KUMAR' ,MAMATA BANERJEE: Mr. 
Speaker, Sir. On behalf of the working class, 
I want your permission . In the year 1987, the 
Board for Industrial and Financial Recon-
struction (BIFR) was set upto revive the sick 
industrial units in the country. If I am not 
correct. you may ask Shri A.K. Panja and 
Shri Priya Ranjan Das Munsi. the two Minis-
ters from yvest Bengal. I think, they will also 
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uppert me. So many industriaf unjts have 
regi ered their names with BIFR. Bu . the 
BIFR. instead of reviving the sick units, new 
recommending for liquidating all the indus-
trial units in the country. If this is going to 
continue, then. how can the sick units sur-
vive? I would like to know from the Minister 
whether it is an eye-wash? Why BIFR was 
et up, I would like to know from the Minister, 

specifically. 

Will the Minister also assure the House 
that the cases for the revival of the sjck units 
registered with the BIFR should not result in 
liquidation? 

SHRI eDUARDO FALEIRO: If I may 
respectfully say, the hone Member is strong 
on emotions, but weak on facts. The I3IFR 
has been working for hardly one and a hart 
years or two years. Within this period of time, 
it would be unfair to the 8fFR to deny that it 
has contributed substantially to deal wit h the 
problem of industrial sickness and find a 
remedy for it. For the information of the hon. 
House. I would like to say that within this 
short period of time, the BIFR has given 
approval under Section 17(2) of the Statute 
that governs it, tor 83 companies that can 
make up their position on their own; operat-
ing agencies appointed are 318 and draft 
schemes. for the rehabilitation . drawn are 
34. This has been done by 81 R. Here I may 
like to add-if I am permitted to-th~t the 
han. Member is under misconception and 
gross misapprehension. if she thinks thtlt if 
the unit goes sick. then it must immeoiately 
be rehabilitated, irrespective of wheth~H it is 
viable or unlivable. The hon. Member may 
consider that the money that goes intO the 
Sick units which are unviable and which 
cannot make their units worth is the money 
of the people of this country. ThereforP.. the 
han. Member may not pursue this Ime of 
thought. However. if the unit is vic.1hle then 
definitely steps must be taken and arg taken 
to rehabilitate such units. 

KUMARI MAMATA 8ANERJE.E : I do 
not know why the Minister is supporting the 
cause of industrialists and not of worKers. 
That is very embarrassing for llS. Can the 

Minister tell why M C of Calcutta was liqui-
dated? Was it not a viable unit? Why I am 
saying this is because whenever we ask the 
BIFR to re-open a unit they say they cannot 
re-open it since they have got no financial 
pow~rs. Government has just set-up a board 
and not given them the financial powers to 
re·open a unit. That is the problem. That you 
should realise. I know the Government money 
should not be wasted but I want to know what 
industries have been covered and not cov-
ered. The State of Maharashtra, Tamil Nadu 
and West Bengal are suffering a lot due to 
sick industrial unit Will the Minister give 
financial powers to B1FR to expedite the 
matter and re-open some sick industries like 
Metal Box, MMC and Mohini mills? I would 
also like to point out that the workers have to 
come to Delhi twice and thrice to attend he 
8/FR meetings. It is very expansive for the 
workers to attend these meetings. Will the 
Minister set-up one branch of BIFR at Cal-
cutta to expedite the matter? The financial 
institutions like IFCI, lOBI. etc. should coor-
dinate with BfFA and then only BIFR can 
take some constructive measures? 

SHRI EDUARDO FAlEIRO: Inorderto 
expedite different cases. we have recently 
appointed two more member on BIFR and 
also created a fourth branch in addition to the 
three already existing. In deference to the 
wishes of the hon. Member' wou\d request 
the BIFR. which is a quasi judicial body. to 
also hold a hearing in Calcutta to look into the 
cases there. 

• 
SHRI P.R. KAMARAMANGALAM: Sir, 

we had passed the BIFR Act with all pomp 
and show and we said this would us the 
solution by which we can teach a lesson to 
those industrialists who siphon off money 
and make the industries fall sick. At the same 
time we hoped complete investigation win be 
carried out regarding the revival of the unit. 
On the other hand. what has happened is 
that industrialists during the peak time when 
it runs well use it as a milch cow and really 
milch the industry dry and leave behind huge 
liabilities. Now this is done with the tacit 
consent of the financial institutions because 
financial institutions are represented on the 
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Boards. ing happens during that time. 
en BIFR approaches the financial 

institutions to write-off these loans so that 
the workers may form cooperatIVes and run 
the industry, then they say that they cannot 
write off the loans. Therafore. the unit be-
comes non-viable. The unit is. Act non-viable 
because the industry is bad but It is non· 
viable because of the huge loans which are 
outstanding and they refuse to wr" off those 
loans. But hen it cOmes to cases like 
Thapar they wil. rite off complete penal 
interest and everything where they WAnt to 
support an industrialist. My question is spe-
cific Will the Finance Ministry and the finan-
cial institutions adopt a constructive atti· 
tude? The question is viability not in tarms of 
what is outstanding but it should bA viability 
in terms of the business as it stands. If a unit 
is viable minus the unnece~sary loans which 
get acqolr'ed over a period of time and if 
writing off loans can m,ake it viable, , do not 
see any reason why (jovernment should 
stand in the way. Another unfortunate thing 
is regarding Kamini Tubes. RSJ retl'sed the 
permission to the cooperative bank give 
loans to the workers to buy the shares and 
run this industry. Ultimataly. it is the hon. 
Minister who intervened to en~LJre lOBI !Jive 
the loans which lOBI has no nusiness to do. 
lOBI is not supposed to give 'o~ns to workers 
to run it. 

Now, I want to know what is the system 
the Minister is planning or is he just going to 
allow i1 go on the way it is going. The Govern-
ment definitely and its financial institutions 
are not cooperating with the BIFR. This is my 
charge. I would like to kn w Minister's an-
swer. 

SHRI EDUARDO FALEIRO: The an-
swer is 'no' to the chattenD~ and to the 
charge that the financial institutions and the 
banks are not cooperating the BIFR. They 
are oooperating and .they ar _ supposed to 
cooperate. 

On the question of having a conces-
sional package of incentives when the unit is 
sick but it is viable for the purpose of rehabili-

tation, this is as it should be and that is also 
being done. 

Hon. Member has referred the cas of 
workers' managem nt and t ing over of 
such units. We welcome this appro ch of 
workers' management of industry. We will 
encourage it to the extent possible. It will be 
our endeavour. 

SHRI ASUTOSH LAW: Hon. Minister 
must be aware of the fact that there i an 
inherent defect in the 8IFR. Th def ct i$ 
his. t have appeared before the BIFR and 
have come to know from the Chairman also. 
They have got the power which is not man-
datory but it i directive. This is 1he real 
inherent defect in the BIFR. When BIFR 
gives a direction for liquidation, it would be 
carried out. But if BIFR gives certain direc-
tion to some bank or financial institution of 
the State, it is not mandatory on the part of 
the agency-whether it is bank or financial 
institution-to comply with the direction of 
the BtFR. If ~ is a fact. what is the use? 

, have noticed that liquidation order has 
mostly been carried out. But whenever BIFR 
gives any order for revival of the oompany t it 
has not been carried out because 61FR has 
no power. Let it be clear that BIFR has no 
power to direct the bank or the financial 
institution to participate in the equity of the 
sick company. " such mandatory power is 
not given to the BIFR, then what is the use of 
giving such power without power to execute. 
Will the hon. Minister kindly consider it? 
Otherwise, it will get infructuous. Every day, 
companies , are sent into liquidation. The 
BlFR areEixpressing their helplessness to 
help any sick company to be revived. They 
say, they don't have any power. H they 
exercise their power, it will not be applied 
because they have no mandatory power. 
Have they reviewed this position? 

SHRI EDUARDO FAlEIRO: Hon. 
Member of right when he says that the powers 
of the BIFR are not mandatory but they are 
directive or they are indicative. This, in brief, 
is the position. The financial institutions that 
lend the money cannot surren~er their own 
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financial judgment to any other authority. 
Therefore, this is the principle undertying 
why the powers are merely directive and not 
mandatory. Han. Member would like this 
power, however. 10 be mandatory and not 
just directive. We will lock into his sugges-
tion. 

Enhancement of Baggage AHowance 

·373. SHRI T. BASHEER: Will the 
Minister of FINANCE be pleased to state: 

(a) whether there is any proposal under 
consideration of Government for enhance-
ment of baggage allowance to Indians work-
ing abroad: 

(b) if so, the details thP.reof ; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) No, Sir. 

(b) Does not arise. 

(c) A statement is given below. 

STATEMENT 

Since the 25th Novf)mber, 1986, Indi-
ans working abroad for not less than one 
year and returning after termmation of work 
are allowed to bnng. free of duty. used house-
hold articles and personal effects lIpto a 
value of Rs. 20,000/- subject to the condi-
tions stipulated in the relevant Rules. This is 
in addition to the free allowance of Rs. 1.2501 
- which is allowed to all persons, other than 
tourists, coming to India. Indians working 
abroad and returning after a minimum stay of 
two years, under Transfer of Residence. are 
allowed to import duty free their used house-
no\d e\\ec\~, ~'J.b\ec\ \1) \he \\j\\\\me~\ 0\ ce~-

\a\n cond\\\ons. \-\a'J\n9 regard to the \n'm-
ests of the domestic industry these t1linw-
anCElS are considered adequate at present. 

SHRI T. BASHEER: Sir. YOll ~n()w. 

from India, thousands of workers are work-
ing, especially in Gulf countries. They find it 
difficult there to get a job. So, they go abroad 
to find a job there and to earn something for 
their livelihood. They are working there in a 
very difficult situation. They earn valuable 
foreign exchange for this country. When 
they come to India, their home country, after 
two or three or four years, they are entitled 
for a free allowance of only Rs. 1250. You 
can imaginethatthis is a very meagre amount 
and it is quite inadequate. The point is that 
the tourists who are coming to this country 
are also entitled for the same amount of free 
allowance. This is illogical and unjustified. 
There is no difference between the tourists 
comIng to this country and the sons and 
daughters of our country who are working 
abroad in a difficult 'situation and earning 
valuable foreign exchange for our country. 
So, I would like to know from the han. Minis-
ter whether the Government proposes to 
brtng some changes In the baggage rules to 
differentiate the tourists and the Indians 
working abroad and to provided more con-
cessions in the baggage rules forthe Indians 
working abroad, while coming to India? 

SHRt A.K. PANJA: Sir, it is not correct 
to say that there is no difference between the 
tourists, the non-tourists and people who 
want transfer of residence. There is a clear-
cut division which is controlled by various 
rules .... (Interruptions) .... I am not talking 
about the TRs. I am talking about others. 
There are three types of Rules. They are 
Non-tourists Baggage Rules, 1978. Trans-
fer of Residence Rules, 1978 and Tourists 
Baggage Rules, 1978. These Rules were 
promulgated under Section 79 of Customs 
Act. 1962. Non-Tourists Baggage Rules gi~e 
the clear details which are lengthy. It gives 
the facilities which are available in a clear 
manner. So far as the workers and othe.rs 
are concerned, if they tall under transfer ot 
residence rules and are working abroad for 
roo~~ \nat\ \'N() 'i ea~'5 am~ \\ \he'f a~¥.. \Ol 
trans\er 0\ res\dence. then var\ous tad\\t\9S 
are made available for them. It is not that only 
Rs. 1250 \5 made ava\\ab\e tor them. \ am 

,-

sure that the hon. Member will go through 
these Rules. If the han. Member wants, I can 
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give h'm a copy of these Rules. Then the 
confusion wtll be cleared, 

SHRI T. BASHEER: The han. Minister 
may be knowing that a majority of Indians 
who are working in Gulf countries are from 
my home State. KeraJa. They are poor and 
iHitera e people. When they come to this 
country aft r three or four years, they are 
harassed by the customs authorities In the 
airport. As Members of Parliament fr m 
Kerala, we are receiving a lot of complain s. 
I can give specifIC in~t nces also to the 
Minister. I would like to know whether or not 
the Minister has received any complaint 
regarding unnecessary harassment y the 
customs authorities. If so, what step~ Me 
you going to take to stop this practice of 
harassment by the customs authorities? 

SHRr A.K. PANJA: I have not recp.lved 
any complaint regarding the harassmp.nt of 
Indian workers who are coming over to India. 
by the customs officials. I meet the hon. 
Member almost everyday. If he has got any 
specific complaint. he can please hand it 
over to me and I will try to see whether there 
is any justification in those allegations. I want 
to make one thing clear abo I the work rs . 
The Indians working abroad for one year or 
more and returning to India on termination of 
such work can import free of duty personal 
effects and household articles which h(.1le 
been used for a minimum period of six months 
by the passenger or his family up to the total 
value of Rs. 20000/-. This is under Rule 4 (A) 
(1). There are also some other provisions. 
There is also computation of period of stay 
for facility of workers going abroad and if 
their services are terminated. In the mat erot 
computation of period, we have made cer-
tain laxity sothatthey are not in difficulty. I do 
not want to take time of the House in giving 
details, but if the han. Member is interested. 
\ can \"\am~ o\le~ \\"\ese \0 h\ro . 

Kolar Irrigation Project of Madhya 
Prad~~h 

-375. SHRI PRATAP BHANU 

SHARMA: Will th Minister of WATER 
RESOURCES be pleased 10 state: 

(a) whether the construction of Kolar 
Irrigation Project in Sihore, Madhya Pradesh 
is much behind the schedule" 

(b) if so, the reasons therefor: 

(c) the actual progress made and the 
expenditure incurred thereon, tiJI-date ; and 

(d) the revised schedule for completion 
of this project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
M.M. JACOB): (a) to (d). The project has not 
been cleared by the Centre. The State 
Government is reported to have incurred an 
eX'penditure of about As. 90 crores upto 
March, 1989 against the reported latest 
estimated cost of As. 120 crores. 

[ Trans/ation] 

SHRI PRATAP BHANU SHARMA: Mr. 
Speaker, Sir, as per my information, Kolar 
Irrigation Project was cleared as one of the 
World. Bank projects and it was scheduled to 
be commissioned by 1990. I would like to 
know from the hon. Minister whether the 
state administration and the Ministry of Agri-
culture have been working to commission 
this World Bank project within the time sched-
ule as laid down for it and whether the 
required funds are being provided for this 
project from the Central Government and 
the World Bank? 

\English\ 

SHRI M.M. JACOB: This project was 
one oi the 16 projects in a duster for the 
World Bank Assistance, as , understand. 
The target fixed by the World Bank was also 
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there. Actually the projects were ;nclude~ in 
the time slice of 4/81 to 3186. Theprojoctwas 
not completed in time .anti the World Bank 
extended the credit closing date to 31.3. 1987. 
It was again extended because of the non-
completion of the project up to 31st March, 
1988. The World Bank has since then closed 
the credit of medium irrigation project in 
March, 1988. The total disbursement at the 
close of credit ;s SDA 106.621 Millton unde~ 
lOA and SOR 21 .90 mlUion under 'FAD. 

[ Translation1 

SHRI PRATAP BHANLJ SHARMA: Mr. 
Speaker, Sir, Kolar Irrigation Project is the 
most important of ail projects in BLJdhnl-
Narsolaganj area of my constituency. As per 
the previous schedule it was to be completed 
by the year 1986 but later it was further 
extended to the year 1990. Out of the total 
amount of allocation of Rs. 120 crores. till 
today about As. 90 crores have already been 
spent on this project. ~ would like to know 
from the hon. Ministert.he percentage of the 
work of construction of dam and canals , 
completed ~o far and whether both these 
works are i~ progress side by side or there is 
any inconsistency or obstacle which is caus-
ing delay. The hon. Minister may kindly tell 
whether its completion is delayed due to 
certain obstacles in its implementation or 
due to some financial problem or some other 
factors underlying it? 

[English] 

SHRI M.M. JAC08: First of all. I have 
mentioned in my earlier rsply that this is a 
project not cleared by the Ce~lral Water 
Commission. However, we are keeping in 
close touch with the project and its progress 
because we are inter~sted in its progress. 

MA. SPEAKER: Can we go ahead with 
a project without clearance of Central Wafer 
Commission? ' 

[ Translation] 

SHAI PRATAP BHANU SHARMA: In 
the first instance, it is only ewe which gives 
its clearance on the projec1 whether it is a 
small or a medium project, whereas the 
project in question is a major one. Without 
the technical approval of ewe, neither a 
medium nor a small project can be cleared 
whereas this project is a major one involving 
a total cost of Rs. 120 aores, , am rather 
surprised to note it. 

[Eng/ish} 

SHRI M.M. JACOB: I will answer that 
point. I was only telling the background. This 
was a IVth Plan project. 't wascJeared by the 
CVv'C in 1979. Then the State Government 
modified the very same plan and the scheme 
and submitted a revised scheme in 1983 for 
a higher amount of about Rs. 70 crores. 
Again, the cost escalated and today it is 
estimated to be Rs. 120 crores. 

Sir, the other part of his question is 
ab(Jut the progress of the work. The Nalla 
closure of the dam was taken up in Octob~r 
1987 and 93 per cent work has been com-
pleted. Entire earthwork in the left flank has 
been completed whereas. about 90 per cent 
work has been done in the right flank. 

About 90 per cent work has been com-
pleted so far. Out of total 9 barrage gates, 8 
gates have been delivered at site and instal-
lation of 5 No. gates have also been com-
pleted. 

Now, Sir, in the main canal, the prob1em 
comes in at the feeder stage. The execution 
·of distribution network has not been taken up 
so far. It is the execution stage of the feeder 
channel which has to be completed. The 
other problems faced are abojJt the rehabili-
tation of some people and also about the 
acquisition of land. These are various as-
pects about which we were informed. 
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Overbrldge at Gudivada 

-376. SHRI KS. RAO: Will the Minister 
of RAILWAYS be pleased to srate: 

. 
(a) whether construction work on rail-

way overbridge at Gudivada (Andhra 
Pradesh) has been stopped: 

(b) if so the reasons therefor: 

(e) the expenditure incurr d so far on 
thi project and 

(d) the steps Governmem. propose to 
take for its early completion? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 

ADHAVRAO SCINDIA): (a) and (b). No, 
Sir. The Railway has already c..ompleted its 
portion of the work on the bneige proper over 
the tracks. Howevor there is soma hold up in 
the completion of brid9~ approaches. being 
executed by the State Government. 

(c) The Railways have so far spent As. 
84 takhs on the work. 

(d) The Railway is pursuing the matter 
with the State Government for expeditious 
completion of the balance work. 

SHRI K.S. AAO: Sir. while a~kinD a 
question t don't think any ot the Member will 
be bifurcating a bridge between the railway 
portion and the State portion. When we call 
it a railway bridge. we call it including possi-
bly approaches also whether they are done 
by the railways or the St ate Government. It is 
a fact that the projed ;s stopped, which the 
han. Minister also agrees that it is because of 
the approaches which are to be done by the 
State Government. Anyway. I don't want to 
go into the technicality. 

While there is some consolation for me 
to know that the railways is nol responsjble 

and it is the State Government which is 
responsible for delaying it. but there cannot 
be any consolation for the people of that area 
because they are suffering for the last 1 p 
years. It is almost 10 years when the Work 
was started and till now it is incomplete. The 
existing gate also could not be used. which 
was diverted to a distant place. I wish to 
know from the han. Minister whether keep-
ing in view the delay on the part of the State 
Government in completing the approaches-
when the railways is investing lakhs and 
crores of rupees in completing its portion-
wilt the Minister think in terms of ensuring 
that all the State Governments deposit th 
money with the railways and then the rait-
ways will take up the work on behalf of the 
State Governments so that the railway over-
bridge can be completed within the schedule 
time? 

SHAI MADHAVAAO SCINDIA: Sir, f 
fully share the sentiments of the hon. Mem· 
ber but I would again like to emphasise that 
the railway portion of the work-was com-
pleted as far back as October I 1997 and after 

• much goading one approach constructed by 
the Andhra Pradesh Government, 'think the 
PWD Department. was completed in De .. 
cember 1987. But in completing only one 
approach if you reach the top of bridge on 
one approach, then you have to jump down 
on the other side. So, we are trying to tell the 
Andhra Pradesh Government that people 
are suffering, as hon. Member says, and as 
far as this project;s concerned, they are not 
keeping the interest of the peop}e in mind. 
They again set up in December, 1988 as the 
target date to complete that onJ approach. 
However, again there hadlJ~a slippage. 
Now. they are hoping to comptete it in Octo-
ber. 1989. But looking at the past record, I 
am very apprehensive about it. I would cer .. 
tainly desire the help of the hon. Member to 
impress upon the Andhra Pradesh Govem-
ment to be a little more alive to the interests 
ot the people of that area. 
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WRITTEN ANSWERS TO QUESTIONS 

[English] 

Sal. of Duplicate Cloth 

*364. SHRI ANANT A PRASAD SETHI: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether during the course of income 
tax raids in the last two years, some cases of 
sale of duplicate cloth with popular brand 
names in the country have come .to the 
notice of Government; 

(b) if so, the details thereof; and 

(c) the remedial measures proposed to 
be taken in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF .REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) No, Sir. 

(b) and (c). Do not arise. 

Appointment of Notary Pubffc 

*369. SHRI N. DENNIS : Will the Minis-
ter of LAW AND JUSTICE be pleased to 
state: 

(a) whether any guidelines have been 
issued by Government for the appointment 
of Public Notaries in the States; and 

(b) if so, the details thereof? 

THE MINISTER OF LAW AND JUS-
TICE (SHRI B. SHANKARANANO): (a) and 
(b). The appointment of notaries is governed 
by the provisions of th~ Notaries Ad, 1952 
and the Notaries Rules, 1956. 

Working Conditions of Te. Garden 
Workers 

*370. SHRI ABDUL HAMID : Will the 
Ministerof COMMERCE be pleased to s1ate: 

(a) whether Tea Board has taken any 
steps to secure better working conditions 
and improvement of amenities and incen-
tives for tea garden workers in Assam; and 

(b) if so, the details thereof? 

THE MINISTEROF COMMERCE (SHRI 
DINESH SINGH): (a) Yes, Sir. 

(b) Tea Board undertakes supplemen-
tary weHare programmes and schemes for 
the benefit of tea plantation workers and 
their dependents in India including Assam 
through the various schemes on matters not 
covered by the Plantation Labour Act, 1951. 

The Welfare activities of the Board are 
classified into two main categories viz. 

(1) Grant of education stipends to the • 
wards of tea garden workers for prosecuting 
studies above primary stage, and 

(2) Financial assistance to various insti-
tutions and organisations under General 
Welfare Schemes for the benefit of tea gar-
den workers and their dependents. 

Cases pending and Staff Strength In 
Central Agency 

*371. SHR' SHANTARAM NAIK : Will 
the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) the strength of staff including Advo-
cates and other lega! practioners employed 
permanently by the Central Agency in his 
Ministry; 
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(b) the number of cases presenUy pend~ 
ing with Central Agency, Ministry-wise and 
Department-wise; 

(c) the number of cases of the State of 
Goa pending with Central Agency; and 

(d) the number of cases of Union T e"i~ 
tones pending with Central Agency? 

THE tNISTER OF LAW AND JUS-
TICe (SHAt B. SHANKARANANO): (a) 55 

(b) 0 (d). Receipt and disposal of cases 
in th Central Agency Section is a continu~ 
ous process. Information about the pending 
cases in the Central Agency Section, Minis-
try-wise or Depanment-wise, and also of a 
States and Union Territories is not main-
tained. 

Foreign Investment 

·374. SHRI V. SR6ENIVASAPRASAD: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the total investment made by the 
various foreign countries in Indian Industry 
during the last two years (upto March, 1989) 
; and 

(b) the percentage of capital repatriated 
to each country during this period? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FtNANCE (SHR' 
EDUARDO FALEIRO): (a) and (b). The in-
formation ;s being collected and will be laid 
on the Table of the House. 

Check on Entry of UnauthorisQd 
Persons in Reserved 'Compartments 

*377. PROF. S~'F-UD-DIN SOl: 
SHRIMATI 0 K. BHANDARI: 

Will the Minister of RAll WAYS be 
pkJased to state: 

(8) whether Govemment are aware that 
passengers with or without tickets get into 
reserved compartments and usually misbe-
have with bonafide passengers in the r 
served compartments causing harassment 
to them; 

(b) whether recently there has been an 
incident of murder of a foreigner by such 
intruders in Jhelum Express; if so, the details 
thereof; and 

(c) the concrete steps Government 
propose to take to check the entry of un-
authorised person in reserved compart" 
ments for the safety of the passenger par-
ticularly in Jhelum Express and such other 
long distance trains? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Some such 
cases have been reported. 

(b) On 10.7.89, a French national who 
was travelling by Jhelum Express from PC!-
thankot to New Delhi, sustained Injuries 
during an altercation with some passengers 
between Sonepat and Sabzi Mandi stations 
on Arl)bala-Delhi Section of Northern Rail-
way. -He was removed to Northern Railway 
Central Hospital where he was dectared 
dead on arrival. Delhi Railway Police have 
registered a case of murder. 

(c) The following steps have beentaken: 

(i) Distance restrictions on trave' 
have been imposed in certain 
long distance trains. 

(ii) Surprise checks are conducted 
with the help of GRP /RPF and 
unauthorised passengers found 
travelling in reserved coaches 
are detrained and fined under 
provisions of Indian Railways 
~. . 
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(iii) tmposition. of punishment on 
Conductorsl Attendants found 
responsible for dcrofictio n or duty. 

Castor 011 Export 

·378. SHRI VIJAV N. PATll: Will the 
Minister of COMMERCE be pleased to state: 

(a) whether castor oil exports have 
shown improvement ;n the general currency 
area (GCA): 

(b) if so, tho en! m'riP!'" whm~ C.::I. !'1r nil i 
in great demand; 

(c) the steps hcir'lg t ::lkcn to fyrthet r,. ise 
its exports: and 

(d) the policy of Gov~rnmnnt regarding 
grant of Cash compensatory support to all 
grades of castor oil for (? x port ? 

THE MINISTER O~ COMMERCE (SHRI 
DINESH SINGH): (a) Yes. Sir. 

(b) The countrit:lS whore G::3r--tor oil is in 
groat demand are France, Jar-mn. USA. UK, 
Netherlands, Australia and South Korea. 

(c) Cash Compensatory Support @ 5% 
and REP @ 3°/0 are admissihle on expot1 of 
castor oil (medicinal) . Approval has been 
given for sending a study-cum-sales teDm 
for promoting exports of castor oil to GCA 
countries. STC has also made available 
counter-trade facilities to exporters of castor 
oil to GCA. 

(d) Cash Compensatory Support on 
export of a proouct is given on the basis of 
cost data details submitted through lhe 
concerned Commodity Board/ExJ1Ort Pro-
motion Council. Presently CCS is admis-
sbte on export of castor oil medk:inaf only. 

Recruitment of Minority Communttle 
In Bank 

-379. SHRI JAGANNA TH PATINAII( : 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether Government have issued 
instructions to the public sector banks and 
the Banking Services Recruitment Boards 
(BSABs) to take specific steps to encourage 
candidates belonging to the minority com-
munities to appear in the Banking Services 
EX~n"inations: 

(b) if so, the details thereof; and 

(c) the action takefl by the publk; sector 
banks and the (3SRBs in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS • IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) to (c). In pursu-
ance of Prime Minister's 15-point programme 
on the welfare of minorities. steps have been 
taken to encourage candidates belonging to 
minority communities to appear in the re-
cruitment examinations conducted by the 
Banking Service Recruitment Boards. These 
measures are aimed to familiarise the train-
ees with the methodology etc. of the recruit-
ment tests. 

Opening of Bank Branches In Haryana 

+380. SHRt DHARAM PAL SINGH 
MALIK: Will the Minister of FINANCE be 
pleased to state: 

(a) the number of branches of each 
bank working in the Stale of Haryana at 
present: 

(b) the names of banks working in the 
State of Haryana: . 

(c) whether Government propose to 
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open more bank branches in th States; and 1 2 

(d) if so, the details thereof? 
6. Bank of Indfa 18 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 7. B nk of Maharashtra 5 

THE INISTRY OF FINANCE (SHAI 
eDUARDO FALEIRO): (a) and (b). The 8. Canara Bank 44 
names of banks and number of theirbranch 

rking in th State of Haryana as on 9. Central Bank of India 73 
31.12.1988 are indicated in the Statement 

(c) and (d). Reserve Bank of India (RBI) 
has reported that under the Branch ExpanM 
sian Programme for 1985-90, 143 centres 
(128 centres for RurallSemi-urban areas 
and 15 centres for Urban aroas) has been 
a Hed to banks for opening their branches 
'n Hal)'ana. Of these, branches have al-
ready beGn set up in 136 centres. Recently. 
keeping in view the requirements of the 
Service Area Approach to rural lending 10 
centres have been allotted in Haryana Of 
these, branches have already been set up in 
7 centres. 

STATEMENT 

Name of the banks and number of their 
branch9S functioning in th9 State of 

Hsryana as on 31.12. 1988. 

Name of Bank No. of branch9s 

1 2 

1. State Bank of India 152 

2. State Bank of Bikaner 
& Jaipur 6 

3. State Bank of Patiala 103 

4. Allahabad Bank 15 

5. Bank of Baroda 16 

10 Dena Bank 

11 . Indian Bank 13 

12. Indian Overseas Bank 8 

13. New Bank of India 77 

14. Oriental Bank of 
Commerce 61 

15. Punjab & Sind Bank 35 

16. Punjab National Bank 211 

17. Syndicate Bank 41 

18. UCO Bank 26 

19. Union Bank of India 26 

20. United Bank of 'ndia 2 

21. Vijaya Bank 2 

22. Bank of Rajasthan Ltd. S 

23. Jammu & Kashmir 
Bank Ltd. .. 

24. Ambala Kurukshetra 
Gramin Bank Ltd. 39 

25. Gurgaon Gramin 
Bank Ltd. 114 
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1 2 

26. Haryana Kshetriya 
Gramin Bank Ltd. 90 

27. Hissar Sirsa Gramin 
Bank 43 

Total 1239 

[ Translation] 

Investment for Railway Projects in Hilly 
Are During Eighth Plan 

*381 .SHRI HARISH RAWAT : Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Railways have demanded 
huge capital investment during the Eighth 
Five Year Plan: 

(b) if so, whether this demand includes 
the provision of capital investment for con-
struction of Railway Lines in the hilly and 
backward areas of the country; and 

(c) if so, the estimated percentage 
thereof envisaged to be utilised in these 
areas? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRt 
MADHAVRAO SCINDIA): (a) Yes, Sir. A 
substantially larger provision than that in the 
Seventh Plan has been asked for. 

(b) and (c). The list of new lines to be 
constructed in the Viti Plan period has not 
been finalised. 

Imports and Exports 

*382. SHRt CHHITUBHAI GAMIT: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the details of total imports and ex-
ports in rupee from March, 1988 to June, 
1989 month-wise; 

(b) the reasons for imports exceeding 
the exports and the extent of foreign ex-
change liability incurred thereby ; and 

(c) the steps taken to check this adverse 
trend of balance of trade? 

THE MINISTER OF COMMERCE (SHRI 
DINESH SINGH): (a) to (c). The details of 
imports, exports and balance of trade from 
March, 1988 to June 1989, monthwise are 
as under:-
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The imports are effected to meet the 
aa4~tialrequirementsofdomesticconsump­

lion, export production and technological 
upgradation. The increase in imports during 
1988-89 was on account of increase imports 

foodgrain due to deple ad stocks in the 
pa years, the s rang revival of economy 

ich necessitated a~dit;onaf imports of 
mach' ery, raw materials, components, 
consumables, etc. to sustain high levels of 
. u ria) growth and unusually high inter-
national prices of metals, fertilizers, etc: 

A number of steps have been taken for 
export promotion and import substitution to 
reduce the deficit in the balance of trade 

hich include measures designed to gener~ 
surpluses for export, to induce the pro-

dudion of goods contemporary in technol-
ogy and competitive in prices and to make 
th export profitable. Simultaneously, initia-
tives have also been taken to effect efficient 
import substitution, particularly in the area of 
bu imports. Non-essential imports are also 
be' restricted. 

(English) 

Free Trade Zone 

-383. SHRI MOHANBHAI PATEL: Will 
e Minister of COMMERCE be pleased to 

state: 

(a) the details of the Free Trade Zones 
set up in the country; 

1986·87 

Kandla Free Trade Zone 236.26 

Santacruz Electronics EPZ 102.36 

Falta Export Processing Zone 3.18 

Madras Export Processing Zone 10.04 

Cochin Export Processing Zone 0.94 

Noida Export Processing Zone 7.01 

(b) the m in object of setting up Free 
Trade Zones and the achievement made 
by these zan • 

(c) whether there is any proposal to set 
up mor such zones; 

(d) whether any requests have been 
received from the State Government to set 
up Free Trade Zones in their States; and 

(e) if so, the names of States and action 
taken by Government thereon? 

THE MINISTER OF COMMERCE (SHRI 
DINESH SINGH): (a) Six Export Processing 
Zones (EPZs) have been set up in the coun-
try. These are at Kandla (Gujarat) , San-
tacruz (Bombay), Madras (Tamil Nadu), Falta 
(West Bengal). Noida (Uttar Pradesh) and 
Coch;n (Kerala). 

A seventh EPZ at Visakhapatnam has 
been sanctioned on 8.3.1989. 

(b) Objectives. of Export Processing 
Zones include earning foreign exchange. 
attracting foreign investments and technol-
ogy, development of ancillary and feeder 
induS1ries in the domestic tariff area, em· 
ployment generation, upgradation of skills. 
etc. 

The export performance of the zones 
during the last three years in indicated be-
Iow:-

(Rs. in crorrJs) 

1987-88 1988-89 

185.05 271.59 

110.14 185.19 

1.86 8.11 

16.45 24.04 

3;94 6.25 

16.05 21.34 
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(c) to (e). At present there is no proposal 
for setting up more zones. Requests have 
been received recently from the Govern-
ments of Karnataka, Madhya Pradesh. 
Assam. Orissa and Goa for setting up EPZs. 
These requests can be considered only when 
their need is fett and when it becomes pos-
sible for the Government to locate additional 
resources. 

IrrlgaUon Project Pending for Ap-
proval 

3458. SHRI K. S. RAO: Will the Minister 
of WATER RESOURCES be pleased to 
state: 

(a) the details of major, medium and 
minor irrigation projects pending for approval 
by Union Government till the end of June, 
1989, State-wise; 

(b) the reasons for·delay in giving clear-
ance for these projects; and 

(c) when th se projects are likely to be 
cleared by Union Government, project-
wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI M. 
M. JACOB): (a) to (c). Only 14 major and 12 
medium irrigation projects are under exami-
nation with the Central Water Commission. 
States have to comply with the comments of 
the appraisal agencies on 57 major and 62 
medium irrigation projects. Further process-
ing of these projects will depend upon the 
speed with which the State Governments 
comply with the quirements. After ap-
praisal, seven major .and seven medium 
irrigation projects are under consideration of 
the Planning Commission. 

[ Translation} 

Supply of Sub-Standard Coal to Rail· 
ways 

3459. SHRI VILAS MUTTEMWAR: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the coal being supplied to 
the Railways is of sub-standard quality re-
sutting in more consumption of coal and 
defects in steam engines; 

(b) if so, the reasons therefor; and 

(c) the corrective measures taken in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) to (c). 0, Sir 
. A proper machinery is already in existence 
on Railways through which it is ensured that 
coal of requisite grade/quality is procured for 
use in steam locomotives. However, wheQ, 
sometimes, sub-grade coal is detected dur-
ing inspection/sampling, memos for deduc-
tion of money from the bills are issued and 
the amount is accordingly deducted as per 
terms of agreement with Coal India Limited. 
Where, however. complaints persist. the 
erring colliery is deleted from the loco coal 
programme. 

[English] 

Violation of FERA by Leading Industrt-
alistsl Companles 

3460. SHRI GURUDAS KAMAT: Will 
the Minister of FINANCE be pleased to state: 

(a) the details of the leading industrial-
ists/companies prosecuted for violation of 
FERA, evasion of Excise and Income tax 
during the last three years; and 
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(b) the progress made in these cases? 

THE MINISTER OF STATE IN THE 
DEPART ENT OF REVENUE IN THE 
MINiSTRY OF FINANCE (SHRI A.K. 
PANJA)= (a) and (b). The Income~tax De· 
partment launched 721, 562 and 1426 prose-
cutions respectively during the financiaJ years 
1988-89. 1987·88 and 986-87, for evasion 
of dired taxes. Prosecutions were launched 
for evasion of cen raJ excise by the following 
big industfal houses during the last three 
years;-

Reliance. Tatas. Thapars Mahindra & 
Mahindra, Kirloskars. 

All these cases are pending in courts. No 
prosecution for viotation of the Foreign Ex-
change Regulation Act, 1973 has been 
launched during the tast three years against 
any of the leading industrialists. 

Ratnakar Shipping Company Limited, 
Calcutta 

3461. SHRf ATISH CHANDRA SINHA: 
Will the Minister of FINANCE be pleased to 
sta1e: 

(a) whether the Ratnakar Shipping 
Company limited, Calcutta was given the 
Government approval for restructuring of its 
finances w.e.f. 1 April, 1987; 

(b) if so, the details thereof; 

(c) whether, despite Government sup-
port, the company has not been doing weH in 
operating its fleet; 

(d) whether the company has earned 
much less foreign exchange than the foreign 
exchange spent by it during the last three 
years; 

(e) if so, the details thereof; and 

(1) the action proposed to be taken by 
Government ;n this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EOUARDO FALEIAO): (a) and (b). The 
Government has approved the scheme of 
Rehabilitation of Ratnakar Shipping Com-
pany Limited, Calcutta, with effect from April 
1987, which inter-alia includes restructuring 
of outstanding principal debt, rescheduling 
of principal and interest repayments, and 
bringing in of additional equity by promoters. 
The scheme includes revamping of the fleet 
by scrapping older vessels and acquisitions 
of modern fuel efficient vessels. It also 
envisages merger of the company with India 
Steamship Company Limited and broad 
basing of the Board and strengthening of 
Management set-up. 

(c) SClCl has reported that as on date 
the company has 4 out of 5 vessels operat-
ing profitably. 

(d) to (f). SClel has reported that the . 
company's earnings are either (1) direct 
foreign exchange earnings or (2) saving of 
foreign exchange out-go. On this basis the 
estimates of net· foreign exchange savings 
are considerably higher in 198-89 as com· 
pared to earlier years. 

Export of Coffee 

3462. SHRI MULLAPPALl Y RAMA-
CHANDRAN: Will the Minister of COM-
MERCE be pleased to state: 

(a) the quota allotted to India for export 
of coffee during 1989-90 under the agree-
ment of the International Coffee Organisa-
tion; 

(b) whether steep fluctuations in pro-
duction and price of coffee was recorded in 
the international market during the first six 
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month of 1989; and THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 

(c) if so, the details thereof? IN THE MINISTRY OF FINANCE (SHAI 
EDUARDO FALEIRO): (a) Yes, Sir. 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHAt P.R. (b) No, Sir. 
DAS MUNSI): (a) The export quotas allotted 
by ICO to various nlember exporting coun- (c) Does not arise. 
tries including India have since been sus-
pended w.e.f. 4th July. 1989. Exports of Fruits and Vegetables 

(b) Fluctuations in international prices 3464. SHRI PARASRAM BHARDWAJ: 
of coffee have been noticed. Will the Minister of COMMERCE be pleased 

(c) One of the reasons for such fluctua-
tions may be the uncertainty relating to the 
International coffee Agreement during the 
first six months of 1989 and the stand taken 
by the major co,ffee producing countries. 

Computertsatlon of Banks 

3463. SHRt R.M. BHOYE : Will the 
Minister of FINANCE be pleased to state: 

(a) whether a Committee was appointed 
by the Reserve Bank of India to draw up a 
perspective Plan for computerisation of the 
banking industry; 

(b) if so, whether the Committee has 
submitted its report; and 

(c) if so, the dotails of its recommenda-
tions accepted by the Reserve Bank of In-
dia? 

Ofy. MT 

to state: 

(a) the quantity of fruits and vegetables 
exported and the amount of foreign ex-
changes earned therefrom during the last 
three years; 

(b) the names of main fruits and vege-
tables that are being exported; 

(c) whether Government are aware of 
the difficulties of the exporters; and 

(d) if so, the remedial steps taken in the 
matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI): (a) The quantity of fruits and 
vegetables exported and the amount of for-
eign exchange earned therefrom during the 
last three years are given below:-

Val: Rs.lCrores. 

1966-87 (P) 1987-88 (P) 1988-89 (P) 

Oty. Val. Oty. 

318902 103.06 198507 

(b) The main fruits/vegetables that are 
being exported are mango, grapes, guava 

Val Oty. Val. 

92.98 296140 127.45 

and pineappleslbittergourd, ladyfinger, brin-
jar, spinach arbi and onions. 
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(c) and (d). One of the major difficulties 
of the exporters of fresh fruits and vege-
tables had been non-availability of air..cargo 
space. In pursuance of the efforts made by 
the Ministry of Commerce with Ministry of 
CN~I Aviation, Air India etc., it has been 
decide to permit both scheduled and non-
scheduled freighter operators/Airlines to 
provide services during peak months. 

( Translation) 

New Train Oetw en 0 rhl-Hathras 

3~65 . SHAI PURAN CHANDRA: Will 
the Minister of RAILWAYS be pleased to 
tate: 

(a) wether it is proposed to introduce a 
new train ervico between Hnthras-Delhi on 
the pattern of 2/1 FTD in view of inadequate 
train servicos on this route; and 

(b) if so. the df)tails thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (S'HRI 
MAD'HAVRAO SCINDIA): (a) No, Sir. 

(b) Does not arise. 

(English] 

Calcutta Metro Rail Projects 

3466. SHRIV.SRE[NIVASAPRASAD: 
Will the Minister of RAIL WA YS be pleased to 
state: 

(a) whether the progress of completion 
of the existing projects pertaining to Calcutta 
Metro Rail has been as per schedule; 

(b) if not. the reasons therefor and the 
consequences thereof in terms of cost esca-
lation and time overrun; and 

(c) the action being taken and proposed 

to be taken to expedite the completion of the 
project? 

THE MINISTER OF STATE OF THE 
MINISTRY F RAILWAYS (SHRI • MADHAVRAO SCINDIA): (a) No, Sir. 

(b) Progress of work has been ham-
pered due to delay in acquisition of the plots 
of tand by the West Bengal State Govern-
ment. It will take 33 months to complete the 
project after the remaining plots of land are 
made available. The precise cost escalation 
would depend on as to when these plots are 
handed over by the State Government. 

(c) West Bengal Government is being 
pursued vigorously for the immediate hand· 
ing over of the remaining plots of land. Also. 
the Project is being given priority in the 
allotment of funds, as required. 

Export of Agriculture Product 

3467. SHRI AMARSINH RATHAWA: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the volume and value of exports of 
agricultural products during the last two years, 
year-wise and the estimated export thereof 
during the current financial year; 

(b) the names of the different items of 
farm products exported during the above 
years and to whicf) countries; and 

(c) the steps being taken by Govern-
ment to increase the exports of farm prod-
ucts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNS1): (a) and (b). A statement is 
given below. 

(c) (i) Promotion of exports through 
relevant Commodity Boards, Export Promo-



55 Written Answers AUGUST 11, 1989 Written AnsW91S 56 

tion Councils Agricultural & Processed Food 
Products Export Development Authority of 
India. (APEDA). which assist the exporters 
in India. 

(ij) Publicity and promotion through 
Indian Missions abroad and through delega-
tions aboard of important exporters to estab-
lish and renew contacts, to perform on-the-

spot studies and enter into arrangementsl 
contracts for exports from India. 

(iii) Providing appropriate replenish-
ment import licences as well as cash com-
pensatory support in order to offset disad-
vantages faced by the Indian exporters vis-
a-vis other competing countries in the inter-
national markets. 
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(d) wh th r n " 'nth a' ov distr: s 

Rr~ 'ot 

o. of ran 311 
on 31.3.1989 

0 t as a 63264 
1 3.1989 

Lo n di bursed Duriiig 
und r Priority 198 4160.58 

octor Advances 1987 5352.29 

1988 7197.51 

These also incfud the advancGs 
granted ior purch:..se of transport vehicles. 
Oata reporting syste 0 RBI do not gener-
ate distr' 'j e dl~bur5emen1 of loans and 
s nctioning of loans sa 4lrately for th items 
indicated in the QU slion. 

RBI has reported that from the fatest 
availabte date a~ on 31 ~., 989 it is observed 
that the percentage of priority sector ad-

62 

y 

(R . in lakh ) 
J mn 9 r Junagarh 

167 212 

37501 4142 

2834.44 3236.65 

350 .98 2902.97 

3982.05 5274,85 

vances to to aJ advances in district of Aajkot, 
Jamnagar and Junagarh wer 59,53 and 58. 
r spectivety, hich were in exces of the 
prescribed norm of 40%

• 

ASARD Assl lance to Punjab 

3469. SHRf KAMAL CHAUDHRY: WiH 
the inister of FINANCE be pleased to state 
the details of the financial ass' tance pro-
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OEPART 
I THE I Ismv OF FI 
EOU ROO FALEIRO): 10 al Ban for 

ricuhur a d Rur J 0 velop en ( A· 
BARD) hay reported a hey have pro-
vid d fot ing ( f'nanc facil'ies 0 the 
Sate ot Puniao (inc udi 9 Hos 'arpur Dis· 

. )dur" ' s oy i , 87-88 
TH Ml 1ST R 0 5T AT 'THE a d 1988-89: 

(Rs, in lakhs) 

Punjab Hoshiarpur 

(l) Short rm 0 ( AO) 
1987·88 13916.00 

1 88-89 1 15.00 360.00 

(I i) i m T r 
(COIlV r ion) 

87-S8 3D . 

1988 .. 89 121 4,57 154.00 

• No limit waf" sanction d during 987-88 as the Hoshiarpur COB as having adequate 
r sources . 

In ddition to above NABARD have also 
provided the following refinanc tacili ies:-

i) Punj b Oo-o~rative Bank Ltd. 
(PSCB) was anction d SAO crodit limit of 
Rs. 900.00 lakhs ch forthe years 1987-88 
and' 988·89 again t pledg of Government 
and truste securi1i s. Ag inst this th 
amount utilised was Rs. 900.00 la hs and 
Rs. 50.00 lakhs during the yeas 1 7-88 
and 1 S88·89 r sp etiv Iy. 

(ii) During the years 1 g87 -88 and 1988-
89 the Punjab Slate Govemm nt was sanc-
tioned loans of Rs. 194.28 lakhs and Rs 
86,981akhs respectively, from National Rural 
Credit (Long Term Operations) Fund for 
contribution to the various cooperative Insti-

tutions in the State. 

(iii) A sum of Rs. 41.25 crores and Rs. 
33.67 crores was disbursed during the years 
1987 ·88 and '988-89 respectively t in re-
spect of schematic lending in Punjab State. 

Income Tax Exemption on Payments of 
leave Encashrnent and Commutation 

of Pension 

3470. SHRJ RAJ KARAN SINGH: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the amounts reC9\'leO bV 
the pensioners by way of encashment at 
earned leave and commutation of pension 
are exempted from income tax; 
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pt n is 

n or cor , 
a C nat, e or P ovincial ct i funy 
x mp from Income-tax. Ho ever, in he 

cas of 0 h emp oy~es, commu tion 01 
p sion is e em subject to certain limits 
specffi d i claus (1 OA) 0 section 100 .he 
J come-tax Ac . These e emptlons are 
avaiJabl .... sine t e 1 s da of Plit, 1962. 

(c) Does not arise. 

[ Translation] 

Delay tn Civil Ca es in Courts 

347 . SHRJ KALI PRASAD PANDEY: 
III he i i er of LAW AND JUSTICE be 

plea ed 0 .me: 

(a) whet er the Law Commiss(on has in 
S 2<3 Report ada ugges \on \\\ te~atd 

\0 the de\ay caused in civil cases; 

ot 

[Engl;; h} 

'Xc\ Duty on L\ n9 dlc\n 

3472. CH. SUNO R SINGH: wm the 
Minister of FINANCE b pleased to state; 

(a) whether Exci e duty is levi d on 
majority of the life saving medicines during 
the last two years because these have been 
shifted category to II under the drug price 
con rol Order' 

(b) if so, the rea on therefore; 

(c) the total revenue raised by taxing life 
saving medicines; 

(d) whether Government propose to 
exempt he medicines from all type of axes 
so that these could be made available 
Cnea\)et \0 ~e Cj ~ ~,~ ~U~\~ " a~(\'~ ~\\~ 
details thereot; and 
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'e} it not. h. realO S Ih r or? 

nd r:-

tn. Th. 

50 81. 0 97 .1 

, 2 1 28 6. 

0./9 
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by Gov r men in this r rd? (e) Ves. Sir. through correspondence 

E ) Does not arise. 

Wlthdrawa' of I W Co ch from 
fron I r II 

3477. RO . NARAI CHA 0 PAR-
ASHAR: Will he Ini t ro RAILWAYS be 
pi 

(3) whath r th ilway Administration 
ha decid d to withdr w th 'MaW coach 
tt ch d with ronti r ail be we n Delhi 
nd Born y nd attach h m to Janata 
xpr w. f . Augu • 1989. 

(b) jf 0, wh th r the w' hdr I would 
r utt in h avy d I y in th deliv ryof 'OAK' 
t ding to inconvenienc . to h p ople; 

(d) wh th r th R ilway Admmi r ion 
would n -ur th contlnu nc of h tatu 
quo ( $ on 27.7.89) in th inta est of th 
peopf nd tho lik Iy d to b which the ne 
propos I ould withdrawn; 

(8) wh th r th R iJway hay any 
coordtn tion with the Oep rtment of Po t 

for tniti ting such pro ~als and If so. the 
n tur t r of: and 

(1) H not. th r sons for this unit era I 
deci ion on part of th R jlwa s? 

THE IN STER 0 TATE OF THE 
IN'STRY OF RAI A Y {SHAt 

DHAVRAO sct OlA): (a) 

(b) to (d). 00 not arise. 

Central ,£Xci R bale to Deep Sea 
Fishing Indu try 

3478. SHRI OAULATSI HJI JAOEJA : 
Wtllthe inist&r of FI ANeE be pleased to 
state. 

(a) he amount of central excise rebate 
given to deep sea fi~h;ng industry in the last 
3 financial years' 

(b) whether any study has been done of 
po en ial export Joss due 0 recent cancel· 

la ion of this reb te; and 

(c) if not, th teps being ta en to make 
a study of such losses? 

THE liSTER OF ST TE I THE 
DEPART ENT OF REVENUE I THE 
MINISTRY OF FI CE (SHRI 
AK.PANJA): (a) The otal amount availed 0 
by the deep sea fishing industry by way of 
exeis duty concession during 1986-87 to 
1988-89 is as follows: 

~ ar 

1987-88 

Amount 
(Rs. in lakhs) 

15.09 

6.62 

32.08 

( ) d c). 0 such stud has been 
mad . Th , arnings from export of marine 
p ucts have been increasing. However. 
thiS in rease can not be di ectl related to 

e availment 0 concession in e eise duty 
by deep sea fis ing indus . 
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73 20, 

byD.G. S D n 
of eo 

(c) 
origin' 

b coun ry 0 

go 

in 

v lu y major cat • 

manu Be ur r sup-
ny rans cion includ d 

(f i so. th rief p rticulars ther of and 
ra of comm's i n 9 nerally charg s 

percen of th FOBIC F valu nd th 

(9) h th r any of he nown agents r 
Indian naf Is res ding abroad or f r ign 
n tionals r siding in India' and 

h)' so, vhe her the Departm ,nt main-
a Jj 0 S c authorJSedJa r dl 

a9 ? 

1986·87A . 7 3 .32 
1987 .. 88 . 6886.71 
1 8S·89Rs. 6816.8 (Pro.) 

furn i h din 
m nt 

(c) Th in orm r n j furO! h in St 
m nt oAS low. 

(d) Th in orm ti n i furni h din St 
m nt 'e 10. 

7 

(e) In th ca of DGS 0 contracts. th 
foreign su Ii r r no p rmitt d to r mit 
any money dir ctly to th Indi n 9 nt. 

(f) 00 no ri . 

( ) Th Ag nt at norm lIy Indian firms. 

(h) Th authori dl ccr dit Ag ot i 
also register dar gistra IOn i don both of 
the foreign Suppli r nd Jndi n nt in 
India simul n ously. No Jj j m intainedof 
any other 9 nt. Wh r th for ign uppfi· 
ers have an Indi n A nt & r no r is-
e ed. he goo agr 
ion is x min d for 
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U of T traps and Tetra rlk 

3480.SHAIP.R.KUMARA A~ GALAf~: III 
theMinist rof FINANCE be pleased to state: 

Ca) whether Tetrapak and Tetrabrik has 
beoom v ry popular in the country; 

(b) whether the packaging involves use 
of paper and LOPE and if so, how much of 
this was imported indIcating to at value of 
both and 1h t of the jmportod component; 

(c) the total equivalent number of trees 
need d to provide the total paper used and 
wheth r this j affecting environment: 

(d) whether b fore 1985 Government 
h d turned down Tetrapak and toH ot paper 
projects so that school children got their 
Book and note books; and 

(e) wheth r Tetrapak under NOOB is 
incurring loss s due to huge investments on 
imported machines and supply of packagns 
to soft-drink companies at low pricos? 

THE MINISTER OF STATE IN THE 
OEPARTM NT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINA CE (SHRI 
EDUARDO FALErRO): (a) to (e). The infor-
mation is bemg collected and will be laid on 
th Table of the House. 

Shiftt" of Rifampicin from OGL to 
Restricted list 

3481. DR. CHA ORA SHEKI -tAR TRl-
PATHI: Will the MInister of CO ~MERCE be 
pleas d to state: 

(a) the name of the orugs which a in 
open 9 neral licence: 

(b) the reas os for keeping them in 
open gen~ al licence despite their produc-
t~n \t\ the cO\jn\~~ 

(c) hath r R;tampicin has been shifted 
f om OGl to res rieted list; and 

(d) if so, the reasons heretor? 

THE MINISTER OF STATE I THE 
MINISTRY OF CO MERCE (SHRI P.R. 
DAS U Sf): (a) The list of drugs which are 

Howed for import under OGl appear rn 
Appendix 6 of Import-Export Poi"cy. (Vo\-
ume-f), 1988-91 copies of which are avail-
abl in the Parliament Library. 

'b) to (d). Import policy for drugs in 
determIned in consideration of factors like 
demand. availability, techno~gy constraints 
etc. During 1985-88 policy, import of RI-
fampicin was allowed under OGL. However, 
in the 1988-89 Policy, it has been shifted to 
the list of limited permissible items. because 
of improved domestic availablttty. 

World Bank aided Gujarat Rural Road 
Project 

3482. SHRI RANJITSINGHGAEKWAD 
: Will the Min.ster of FINANCE be pleased to 
state: 

(a) the details of the World Bank aided 
Gujarat Rural Road Project, 

(b) the total amount likely to be spent 
thereon- and 

(c) the schedule fIxed for starting and 
complotion of the project? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE Mt lSTRY 0:= Fi ANCE (SHRI 
EDUARDO FALEJRO): (a) The InternatIonal 
Development AssoCiation have extended a 
Credit of 119.6 miirontofinancetheGujara 
Rural Roads Project, Involving construction. 
reconstruction and \i1provement of about 
4000 Kms. of village roads connecting abo ·t 
',900 \Images in 7 dIstricts 01 Gujarat and 
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3483.SH 
T'l: ill the Mmi 
p ed 0 tat : 

SAHEB VI. H PA· 
r r CO ERCE 

( ) If so, the de' ails thereof; and 

(c) if not, th r asons therefor? 

THE MIN 1ST R OF STATE If THE 
MI 'STRY 0 COMMERCE (SHRI P.R. 
DAS U. SI): (a) 0, sir. 

( ) Doe not arise, 

(c) Agro-climatica!ly suitable sit s for 
. ng tea cou no be 'd ntuied during th 

I 10 stiga ion 0 some of the ar as ca • 
rjed out by Tea Board in these States. 

[Engr h) 

o " gof Pa'9 at 

A A . 

ta e: 

n 

8th r Governmen propo to 
br n 9 of b n in P Igh t 

, f TER 0 ST TE t THE 
NT OF CONOMIC A FAIRS 

I TH IN'S Y 0 FIN NeE (SHRI 
eOUAA 0 L IRO): ) and (b). Res rv 
B n of Jndi ( 1) h (e rt d th t on th 
b is of list of id ntifiad c ntr receiv d 
hom,h St t Gov rnmant und r th cur .. 
r nt Branch Ltc nSlOg Policy for 1985·90 
and th Servic Ar a Approach or opening 
bank br nche in Palgh t DIstrict of K r I ; 
the 0110 ing nin ar Ibl centre have b n 

, ot d to v riou banks: 

a e of C ntr J me of Block 

1. N dopunni Chittur 

2. ~. ogilm' da -do-

3. Eruthiampathy -do-

4. Polpully Koll ngode 

5. Kairady Nemmara 

6. Mannur PaJghat 

7. Muthuthala Pa tambi 

8. Elambulas ery SrA6 Krishna Puram 

9. Vava ur Thr'thala 

at .... U 



99 Written Answers AUGUST 11, 1989 Written Answers 100 

r Translation] 

Inter"City Train Between Faizabad and 
Lucknow 

3485. SHRI NIRMAL KHATRI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the estimated number of passen-
gers travelling in trains between Faizabad 
and Lucknow daily; 

(b) whether in view of the heavy density 
of passenger traffic he has received any 
representation to provide inter-cf y train fa-
cility between Faizabad and Lucknow; and 

(c) the action being taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) On an aver-
age, 1872, passengers are travelling be-
tw n Faizabad and Lucknow by various 
tr ins per day. 

(b) Yes. Sir. 

(c) Not feasible due to resources con-
straints and 9 pairs of trains adequately 
serving the traffic. 

Month CPI 

1982=100 

April 1989 167 

May 1989 169 

June 1989 170 

(b) The increase is CPt during the cur-
rent financIal year{uptoJune) has been only 
2.4. percent which is owerthanthe increase 
of 3.9 percent recorded in the corresponding 

[English] 
Increase in Price 

3486. SHRI KRISHNA SI GH: wm the 
Minister of FINANCE be pleased to state: 

(a) the cost of living index registered in 
April, May and June. 1989 and the preceding 
twelve monthly average thereof recorded in 
each of these months: 

(b) whether the prices of consumer 
goods have risen enormously during these 
months, if so, the reasons therefor; and 

(c) the steps taken to ensure that the 
measures contemplated inthe Union Budget 
proposals for 1989-90 to contain and bring 
down the prices may have the desired re-
sults? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRt 
EDUARDO FALEtRO): (a) While the revised 
series of CPt with 1982 as base has been 
released and has become effective from 
October 1988, information on the average 
index of preceding 12 months is being fur-
nished on the old base by applying the 
conversion factor to the new series released 
by the Ministry of Labour. 

Average of 12 months 
ended 

1960=100 

823 807.50 

833 812.67 

838 817.33 

period of 1988. The increase in CPt during 
the period is not usual as it is mainly due to 
normal seasonal factors associated with rise 
in prices of agricultural and agro-based 



87. SH I V KO 
RUSHOTHA 

S RI H. B. ATIL: 

20. 

mberof 

PU ~ 

III e inis e 0 CO ERCE be 
P a ed 0 S a 8 : 

(a) t .8 quan i y and value of marine 
products e ported during the last three years; 
year- is produ -wis nd country·wlse; 

( nit n ns rs 02 

(c) th rg t for th it during 
989- O? 

n in t 

( ) S p b 109 tak n to incr a th 
e port of m rin roducts in lude promotion 
of p awn farming or ugmenting production 
of cultured shrimp I ncour 9 m nt of pro 
duct ion of v lu ~ dded it ms lik 10 (Indi-
vidu lIy Qui Frozen) Shrimps, etting up 
o p awn hatch ri sand div rsifying our 
mar ts through PEDA's participation in 
speci lis d food fairs abro d m rk t sur· 
veys nd sending trad dig tions abro d. 

(c) As per DGCIS statistics, during 1988-
89, there has been record lev lof x port of 
about As. 632.26 crores (provisional) of 
marine products. This figure will b sur-
passed during 1989-90. 
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Export n SpIces 

3488. PROF. P.J. KURI N: 
DR. V. V_ T ·SH: 

Will he Minis or of COMMERCE be 
pte "sed to state: 

(a) wheth r any new ~trategy has bee 
devised to boost e export of spicos: 

(0) he qu~n lty and v()llIO of spices 

exported during the fast three years year-
wise? 

THE MINISTER OF STATE lN THE 
MINISTRY OF OOMMERCE (SHRt P.R. 
DAS MUNSI): (a) Ye. if. 

(b) The new s rategy inch .• dec inter-alia 
prcposais for brand promotion, efforts to 
improve quality, market explorations and 
continuance onn entives to e port. 

(c) A statement ;s given below. 
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Underground Water folen' a' in rat 

3489. SHRI . KU JA au: 
SHRl K. 0 AND S: 

iii t mint er of ~AT R RE· 
SOURCES b p as d 10 st-

(a) th 0 al underground a er poten-
ial 'n eral 

(b) how uch has been uHised so far: 

(e) whether any ptan is bing drawn up 
to fu Iy u itise the potential: afld 

(d) if so. the de ails hereof? 

THE I IS ER OF STATE OF THE 
I ISTAY OF WATER RESOURCES AND 
INISTER OF STATE IN THE I ISTRY 

OF PARUAMENTARY AFFAIRS (SHRI 
.M. JACOB): (a) Total annual rept nish· 

able ground wator resource of Kerala is 0.81 
million hec are me ers of which 0.69 million 
hectare me ars is for irriga ion use. 

(b) Presen ~vet of u ilisation is 10.14 
per ce . 

(c) and (d). The State Government 
plans and imptemen s water resources proJ-
ects to exploit available ground water re-
sources. 

[ Translalion} 

Inclusion of Samastipur Railway 
Stations in Sonepur Oivlsio" 

3491. SHRj RAMDEO RAt: WiU the 
inister of RAILWAYS be pleased 0 sate: 

{a} whether almost all the railway sta-
tions (broad gauge) 0 Samas ipur district 
tailing in Samastipur diVIsion have been 
included in Sonepur oivision: 

(b)' 0. h reason th refor : and 

(el wh h ther is ny propo t to 
ra tore the tranSlerred stations to Sama~­
tipu di 'ision and end the s me f cHities 
to th peopl of Samas ipur district as be-
fore? 

THE MINISTER OF STATE OF THE 
lINISTRY OF RAILWAYS (SHRI 

M DHAVRAO SCINDIA): (a) Yes, Sir. 

(b) Railwa divisions are formed eking 
into account the admini(:trativG and opera-
tional requir m nlS, consistent with the needs 
of fhciency and economy. The jurisdiction 
of Samasttpur diviSIon war, adjusted for for-
mation of Sonepur division keeping in view 
th S9 prinCiples. 

(c) 0, Sir. 

[English) 

Jakhap'.Ira- ansp nl Railway Line 

3492. SHRI HARIHAR SORE : 
SHRI CHINTAMANI JENA: 

Will the inister of RAILWAYS be 
pleased to state : 

(a) whethE?r the construction of the 
Jakhapura-Banspani line in Orissa has been 
delayed: 

(b) i so, the main reasons therefore; 

(c) the present position with regard to 
the constr'Jction of that hne; and 

(d) the steps taken to expedite the 
implcmenta ion of the second and third 
phasGs of this line? 

TH E 1If~ISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAJ 
MADHAVRAO SCtNDtA}: (a) and (b). Aft~r 
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opening of J khapura-Oaita r ectio t h 
aoticipa1€ld 1ra le'd t mo riafse. Con-
struction 0 r ma'oing sec ion from Da' ari 0 

Banspar, ; could no I th r fom t k n up, 

(c) nd (d). xa inationof th proposal 
for r:on 'truction ot the lllie by concerned 
Ministries and MMTC, as a part of tho project 
for iron ore xport 10 South Korea, vi Par-
adeep Port, has not be n completed. 

Export of G Iv,ani d ap 

3.493. SHRt SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Mini teror COMMERCE be pleas d to sate: 

(a) whether some countrie.: 3re·k~en to 
import galvanis d taps from lnula: and 

(b) if so, the names of such countries? 

THE MINISTER OF STATE IN THE 
MfNISTRY OF COMMERCE (SHRI P.R. 
OAS MlJNSI): (a) and (b) . EEPC which is 
entrusted with the task of promoting the 
export of engineerjn~ goods. is not aware of 
any enquiry fro!") ny country for th supply 
of galvanised taps. 

Remun~rative Price for Cardamom 

3494. SHRt P. KOLANDAfVELU : Will 
the Minister of COMMERCE: be pleased to 
stat: 

(a) ther Gov rnmon propo e to fix 
the r :munerativ price for c rdamom or 
1989-90: 

(b} if so, whether the cost of production 
is aken into ccount He fixing the remu-
nerative pi for cram m: 

{C} wh ')1 \or G'"'v mmer.! I ave eceived 
anymemor d H f he Cardamom plant-
ers 01 M- d Ira; di ....... , Tamii Nidl1: n, 

(d) ifso, he de ai her 0 

of Gover ment ~h reto? 
n 

THE MINISTER OF ST TE. THE 
MINISTRY OF CO, vtERCE (SHRI P.R. 
OAS MUNSI): (a) ~o, Sir. 

(b) Does not arise. 

(cj and (d). The Indian Sma( Growers 
Association. M durai has requested he 
Cen rat Govt. that the Sp'ces Board should 
(I) purchase cardamom ; (ii) extend the ime 
limit for registration . The request of the ass~­
ciatlon for purchase of cardamom by Spices 
Board could no e accepted. As regards 
extension of tim e !imit, tiS por the provision in 
1he Spices Board Act. 1986 tot.! State Govt. 
may for sufficient reasons extend the time 
limit for regis ration as it may deem fi~. 

Demand for High Court ench In 
Ganjam District 

3495. SHRISOMNATH RATH: Willthe 
Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whet~erGovernmen~ are aware that 
agitations and demons iations are ::>eing held 
in Ganjam dis riet, Oriss • .0 press the 
demand for establishi 9 a permanent bench 
of High Court at 8erhampur; 

(b) ii :'0, the reaction of Governme t in 
this rega"a; and 

(c) tl'e 5 eps t ken 0 es ab ish a per-
manent bench at Berha pur? 

THE M NISTER OF LA N A '0 JUS-
TICE (SHRI B. SH K ANA D): (a) No, 
Sir. 

(b) Does no ar"s 
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1st ne 0 harash .. 
tra 8g in Sman Saving 

ARllAL PUROHIT: 
A CE be pi sed to 

representations 0 the bank for waiving of 
inter st andlor moratorium thereon du to 
their bad inv stment in some oth r public 
sector campani slundertakings' 

: (b) if SOt the f cts and details th reof; 

(a) ther aharashtra Gov mmen 
urg Unio Gov rnm nt to provide 

Cen rat loan assistance agains small sav-

(b) if so. the f ac ion 01 Govern ent 
t ar to ' and 

(c) h n a decis 'on is Ii ely 0 e taken 
'n he rna ter? 

THE INISTEA OF STATE IN THE 
DEPART ENT OF ECONOMIC AFFAIRS 
IN THE fNISTRY OF FINANCE (SHRI 
eDUARDO FALEIRO): (a) to (c). The State 
Government afe saner ned small savings 

ans equal to 75% of not small savings 
col ections in respective States. Small Sav-
ing loans due 0 Gov fnment of Maharash-
ra during 1988-89 and also during current 

financial y ar have already been released 
based on information regarding net collec-
tion received. 

Representations to 'ndia Overseas 
Bank for Waiver of Intere t 

3497. SHRI M .V. ,CHAN-
DRASEKHARA UR-
THY: 

SHRI ATISH CHANDRA 
SINHA: 

Willthe inisterof FINANCE be pleased 
to sate: 

(a) whe her some of the account-hold-
ers of the Indian Overseas Bank, Eastern 
Region, have preferred their appeals and 

and 

(c) the action propo ed to be t en to 
settle this issue with banking dignity nd 
helping process? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
eDUARDO FALEIRO): (a) Indian Overseas 
Bank has reported that no such appeals and 
representations hav been received by the 
bank so far. 

(b) and (c). Do not arise. 

Passeng r am nltl son V.T. KarJat-V.T. 
Kasar Section 

3498. SHRI S.G. GHOLAP: Will the 
Minister of RAil WA YS pleased to state: 

(a) the new facilities provided on differ .. 
ent stations between V.T. Karjat and V.T. 
Kasara on Bombay suburban route during 
the last three years; 

(b) the new trains services introduced 
upto Karjat and Kasara and modifications 
done, if any, in the existing services on this 
route during the said period; and 

(c) whether Government have any 
proposals to improve the train and other 
passenger facilities on Bombay suburban 
route? 

THE MINISTER OF STATE OF THE 
MIN.STRY OF RAILWAYS (SHRI 
MAOHAVRAO SCINDIA): (a) to (c). The 
information is being collected and wifl be laid 
on the Table of the Sabha. 
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Doubling of Ral( Lin • .,_11M&I .... 
ndhldham-Vlremg m.fW.R.) 

3499. DR. OJGVUAV 51 H: WiU th 
inf r of Railway be plea ed to state: 

(a) wh ther there i any propofNlJ for 
doubling h rail track between Gandhkfham 

nd Vir mgem on We ern Rai ays' and 

(b) if 0, when the fea ibHity r port for 
thi project;s likely to be finalised? 

TH MINISTER OF STATE OF TH 
MINISTRY OF RAILWAYS (SHRt 
MAOHAVRAO SCINDIA): (a) 0, Sir. 

(b) Do not arise. 

V 1IIon of Tax nd Cone 1m nt 0' 
Wealth 

3500. SHRI KAMlA PRASAD SINGH: 
Will th inister of FINANCE b pleased to 
tIe: 

( ) whe h r Incom -tax authorities have 
Trl d out UN y in 1he country to detect 

caSlEIS of tax av i n nd con aim ant of 
lth du iog th I st 12 months; 

Fin nci Jye r 

113A 

1986-87 4.459 

1987· 8 18,114 

1 88 .. 89 11 318 

(c) and (d). The rate of progress of 
disposal of income-tax asspssments has 
improved during the last two financial years 

(b) if so. he detaH thereof and do 
these compare with the surveys carried out 
during the last three years; 

(c) wheth r the rate of progress of 
finalising the annuaJ assessments is satis-
factory; 

(d) if not, the remediaJ measures pr0.-
posed 0 be taken in this regard; and 

(e) the steps taken to revamp the In· 
come tax department? 

ll-IE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE I THE 
MINISTRY OF FINANCE (SHRI A.K~ 

PANJA): (a) and (b). The Income-tax au-
thorities at'l conducting survey operations 
under Section 133A of the Income-tax Ad in 
the cases of existing assesses with a vie to 
detecting tax evasion, as also survey under 
Section 1338 of the Income-tax Ad for de-
teeling such p rsons who although have 
taxable income but are not assessed to tax 
so far. During the period 1.7.1988 to 
30.6.1989, he Income-tax Department 
conducted 10,381 and 6,96.540 survey 
operations under Section 133A and 1338 
respectively .-

No. of premises survsved 

1338 Total 

2.25,951 2,30,410 

6,00.918 6,19,032 

7.18,141 729,459 

as compared to the earlier years. This is 
evident from the statistics furnished below:-
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6 70.68 

, 87 85.15 

87-88 S. 3 

8a.. 7 .28 

D 

qu 
'on of compu eri 

o ut cur r 
e and Tolrel So p 

3501 . SHRI RA BHAGATPASWA 
Wi J t MfOister of FI A CE e pI a 
state: 

to 

(a) whether instances 0 evasion of 
Excise duty by he manufac urers a san' ary 

ares and ailet soaps have come to the 
notice of Government during the .ast three 
y ars; and 

(b) if so, the details of companies against 
whom show-cause notires have been 'is-
sued? 

THE MINISTER OF STATE' THE 

dispo I 
(in hs) 

59. 7 8371 

70~56 82.86 

64.65 85 

.73 86.60 

OEP RTM NT OF R VENU I 
INISTRY OF FINA CE (SHRI 

PANJA): (a) nd (b). Th inform 
collected from th fi Id form . 
1 i down on th bl of 

SCICI 9 Unl 

1 

3502. SHRI K. P AD ANI: Witt t 
;n;$ r 01 FINA CE pf d to t te: 

( ) th number of loan appIic tion for 
fin ncing v s I clear d by tn Shipping 
Credit and lov stm ~ nt Company of Jndi. in 
1988-89 nd so far ;n 1989-90; 

(b) the particulars of th compan 
n r and the amount of loan granted 

during the period; 

Cc) whether any financial assi ance 
has en sanctioned tor shrimp ve 
during the above period; and 

\d) . so, \'0& oe\a'\$ \'nefQO\'} 

THE MINISTER OF STATE' THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
t THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlElRO): (a) SClel has r. 
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ported that they have sanctioned financial 
assistance to 18 companies for acquisition 
of 33 vessels in 1988-89 and 3 companies 
for acqu;s~ion of 4 vessels in 1989-90 upto 
July 31. 1989. 

(b) The particulars of the companies 
benefited is given in the statement below. 
During 1988-89 assistance of Rs. 3559 lacs 
was granted. During 1989-90 upto 31 st July, 
1989. a sum of R . 185 lacs wa granted. 

(c) and (d) . None of the vess Is fi-
nane d by sClcr are shrimp vessels. How-
ever. a few of these vessels are capable of 
undertaking shrimping operations also. 

STATEM NT 

l. In 1988·89 

Name of Company Assisted 

1. Seagull Seafoods (P) Limited. 

2. Cholamandal S lipping (P) Limited 

3. Kaka1 iya Seafoods (P) Limited. 

4. Leo Sea oods Limited. 

5. N kkanti Se Foods Limi e 

6. Maharaja Fish ri (P) imi1ed. 

7. Gautham Construction and Fisher-
ies (P) Limit d. 

8. Bangalore Marines Limited. 

9. Blue Chroms Limited. 

10. Pallava Seafoods (P) Limited. 

11. Aziz Ocean Food (P) Limit d. 

12. High Sea Foods Limited. 

13. Atlanta Shipping (P) limited. 

14. Oceanic Enterprisers and Devel-
opment Limited. 

15. Aoyce Marine Products limited 

16. Surya Sea Foods (P) Umited. 

17. Meenam Fisheries Limited. 

18. 'ndamar Fisheries (P) Limited. 

II. In 1989-90 

1. Sindhu Siva1hi Fisheries Company 
(P) Limited. 

2. Indamar Fisheries (P) Limited. 

3. Pron Magnate (P) Limited. 

Proposal to Write off loans 

3503. SHRr BRAJA MOHAN MO-
HANTY: Will the Minister of FINANCE 
pleased to state: 

(a) the number of marginal farmers and 
small farmers incurring loans upto Rs. 10.0001 
- from banks, cooperatives and other public 
financial institutions and the total amount of 
such loans outstanding against them; 

(b) the details of such loans outstanding 
in different States and Union Territories; 

(c) whether any proposal to write off 
these Joans is under consideration of the 
Government; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONO IC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHAI 
EDUARDO FALEIRO): (a) and (b). The 
present data reporting system does not 
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y y S tion 

350 . SHRI GEORGE JOSEPH UN-
O CKAL: Will h inister of RAILWAYS be 
p ased 0 state: 

(a) the funds sanctioned during the 
curr n year for the modification of Alwaye 
(Sou hero Railway) railway station; and 

(b) the time Ii ely to be taken to com-
p the ork? 

THE ISTER OF STATE OF THE 
lNISTRV OF RAILWAYS (SHRt 

OHAVRAO SC DIA): (a) Rs. 1.36 
khs. 

(b) Works of construction of s ation 
building, retiring rooms and provision of 
cement concrete paving of main platform 
ha e commenced and are Ii ety to be com-
peed by 1989·90. 

Road overbridge in Dattapada 

3505. SHRt A OOPCHA JO SH H: 
lilt e inisterofRAJLWAYSbepleasedto 

state: 

'rltt. n n rs 130 

(c) the tim by which 0 is Ii Iy to 
s arted on this proj ct? 

th 

THE INISTER 0 STA OF THE 
TRY OF R ILWAYS (SHRI 
VR 0 SC1NDIA): ( ) Ve • Si . 

nali d. Th ov rail cost of th rk is Rs. 
750.88 lakhs wnich ill e shared by h 
Rail ys (Rs. 164.76 I khs) nd th om-
bay unicip I Corpora io (Rs. 86.121 kh ). 

(c) The Railway and th 80mb y 
unicipal Corper tion h v air ady t k n 

up the tender work in h nd and will t ke up 
the execution of th wor on th ir respectiv 
portions, after finalisation of the tender . 

rvlce Are Approach Schem 

3506. SHRI PRAKASH CHANDRA: 
Will the Minister of FINANCE be pi ased to 
state: (a) whether the Service Ar a Ap-
proach scheme has come into effect during 
th month of April 1989; 

(b) whether any complaint regarding 
malpractices and harassment of the villag .. 
ers by banks has been received by Govern-
ment; and 

(c) if so, the action taken/proposed to 
be taken by ~overnment againstthe officia's 
responsible therefore? 

THE MINISTER OF STATE I THE 
DEPART ENT OF ECO OMIC AFFAIRS 
I THE I 1STRY OF FINA CE (SHRI 
EDUARDO FALEIRO): a} Yes, Sir. 
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(b) and (c). R rve Bank of India (RBI) 
reponed that it has not received atrf 

compIa' of malpracticeslharassment of 
village by b oks. Th ResetVe Bank of 

India. under th guidelines' sued 10r t 
impIemen ation or tile Service Area Approach 
h adv' ed th ban that ther hould 
no di ruption In th credit flow to th rural 

or. They were also advi ed that all appIi. 
cation rewed by ban branch under 
GoY mment Sponsored Scheme upto 
31.3.1989. hould be di po ed of by he 
concerned branche · thems Iv even it t 
sanctionJdisburs men may spill over b 
yond 31.3.1989. Th ban readvi edto 
impl m nt th new approach in a flex Ibl 
mann r a not to cau ny inconveni nee 

to borrowers and adopt positiv and 
helpful attitude toward borrower ' probl ms. 
Th controlJing offic rs of branches ar 
required to make visit 0 branches and 

51 t the branche in solving problem . 
During their visits they also hear gri vanees 
of borrower . Borrower can al 0 approach 
high r level offic r for r dres at of gri v-
o s. 

( Trans/ation] 

9Penlng of Bank Br nch In dhya 
Prad h 

3507. SHRI KAMMODJLAL JATAV: 
Will the Minister of FINANCE be pleased 0 

. tat: 

(8) the names of district in Madhya 
Prada h where the bank branches have not 
·be n opened so far; 

(b) wh ther Government propose to 
open the bank branches at bJock d~velop­
m nt office level; 

(c) if so. the time by which this will be 
done; and 

(d) if not. the reasons therefore? 

THE ISTER OF STATE me 
DEPARllAENT OF ECONOMIC AFFAIRS 

THE 'ISTRY OF F ANCE (SHRI 
EOUARDOFAlEtAO):(a) ReserveBa of 
India (ABI) h reported that there are no 
districts in hya Pradesh where banks 
h not opened any branches at the centres 
allotted to them under the current Branch 
licensing Policy for 1985·90. 

(b) to (d). Presumably. the question 
rei es to opening of bank branches at Block 
Headquarter ~ Under the current Policy t ABI 
has alloned two centres a1 Block Headquar-
ters. namelv. Bad Rajpur in Bastar District 

nd Sehore in Sehare District. 0 oth r 
Bloc H adquarters have been consid rw.f 
for aHotmen as th y ar banked centres. 
Th Aajgam hore Kshetriya Gram in Ban 
to whom these two centres were allotted has 
opened its branch at Sehor. and has urren-
dered licence issued for centre Bade Aapur 
which ha be n recently re-allo ted to Union 
Bank of India tor openi 9 its branch expedi-
tiously. Since th allotment of centres und r 
tne current Branch Licensing Policy and 
S rvice Area Approach has been romp ted. 
there i no proposat to open additiooal bank 
bran h at Block Headquarters in Madhya 
Pradesh. 

(English) 

Export by STC 

3508. DR. V. VENKATESH: WID the 
Ministerof COMMERCE be pleased to state: 

(a) whether Government have taken 
steps to improve the functioning of the State 
T fading Corporation of India; 

(b) if so. the details thereof; and 

(c) the exports made by the Corporation 
-during the last two years and amount of 
oreign exchange earned out of such exports 
with details of exports made to differeld 



I Corporation of Indi for t ' pur-
. An Action Plan has n s It out in 
.' MOU hich en is ge _r .. "~noe nd financial ta ge to 

rrangement for mon '!oring 0 th progr s 
und t e Action Plan hay I b 

(c) Th major countres to hOch ex-
port re made by the Corporation duri g 

1987-88 and 1988·89 are US , UK, 
USSR, W s Europe, 'ddt E t East 
Europ Japan ustralia, Sing por , 

ong ong, Srilanka, Nap I, Iran Afg nislan 
d AJg ria. 

In term of FOB value, xports to the 
coon ri during 1 87 ·88 and 19 8·8~ 
amounted to Rs. 574 crores and As. 512 
crores respectively. Various commodlti 51 
. ems exported during these wo year r 
Agricultural Commodities, Leat er, C mi-
cals & Drugs, Sugar, Textiles & Garmen , 

eat & Marine Products, Fres & ProcessAd 
foods, Engineering & Constru ion materi-
als, consumer products. sports goodslASW 
and others. 

Revlva. of Deep Sea Fishing Indu try 

3509. SHRI T. BALA GOUD: Will the 
inis er of FINANCE be pleased to state: 

(a) the concrete steps taken by the 
Shipping Credit and Investment Company of 
India (SClCf> since 1 January, 1989 0 revive 
t e sick deep-sea fishing indus ry; 

(b) whether a team of he SCI..,I officials 
v' ited Vizag to prepare a scheme for the 

(f) if 

THE 
DEPART 

(b). ( ) and (f) . Wi h i to h Ip th 
sm I tr f n urs in ormul ting th ir 
proposals w" 0 r du th cost and 
tim ,SCICI ha b n d puting 't officer to 
the places were he comp oi ar 
at ,i crudin Vizag. SCICI' officia vi-

on eptember 22, 1988 and May 
2 , 1989. SCICI has reported that they m 
r presentative~ of several deep sea fishing 
companies and discus ed issues related to 
restructuring. 

(a) Rehabilitation scheme for each 
company is considered depending upon th 
financiat position of the respective compa-
nies as well as the ability of the promoters in 
rehabiJita ing the company's operations. 
Broadly Selel follows a set of parameter 
that include: 

(i) correction of imbalance of finan-
cial structure of the company by 
br' n0ing· ~ re 0 able equ' y. 

(ii) a definite schedule for repay-
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ment of overdues. and 

(iii) suitabl undertaking to comply 
with various loan stipulations. 

(d) SCICI has reported that it is not 
aware of any unit which has not been able to 

nd th trawlers for fishing due to lack of 
working capital. However, certain fishing 
companies have faced difficulty in raisjng 
working capit I due to their unsatisfactory 
financial position. 

RI In Tea Price 

3510. SHRfMATt K1SHORt SINHA: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether tea prices have been rising 
in racen months; 

(b) whether this has adversely affected 
domestic consumers; and 

(c) if so, the steps taken to regulate tea 
prices in the domestic markets? 

THE MJNISTER OF STATE ilN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MONSI): (a) and (b). There has been 
scime ris in tea prices in the recent months 
which does have some bearing on the 
domestic market for tea. 

(c) Government have been constantly 
monitoring the prices of tea and steps are 
being taken to see that there is no undue rise 
in domestic price. 

{Translation1 

Running of Shatabdf Express between 
De fh f-Kanpur 

3511. SHRI KESHORAO PARDHI: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) hether the journey period of 
·Shatabdi Express running between Ne 
Delhi and Kanpur is proposed to be reduced 
further' 

(b) whether there is any proposal to 
extent this train beyond kanpur; and 

(c) if so, details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAJ 
MADHAVRAO SCJNDIA): (a) and (b). 
Presently, No, Sir. 

(c) Does no arise. 

[English) 

Change in name of Angamali Railway . 
Statton (Kerala) 

3512. PROF. KV. THOMAS: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Government have received 
representations from various social organ;-
satklns in Kerata to rename Angamali rail-
way station in Kerala to Adi Sankara Puri 
railway station; and 

(b) if so, decision taken by Government 
in the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY ~F" RAILWAYS (SHRI 
MADHAVRAO SCINDJA): (a) Yes, Sir. 

(b) Change in the name of a RatTway 
Station can be made on the'recommenda-
tion of the State Government concerned and 
approval of the Ministry of Home Affairs~ 
Government of India. 

New Rait ay lines in Tamil Nadu 
3513. sHRIR.JEEVARATHINAM: wm 

the Minister of RAILWAYS be pleased to 
state: 
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(a) whether Government propose to 
aUocate more funds for the improvement of 
railway net-war in th country during the 
Eighth Plan· 

(b) whether there is any proposal to 
construc new rai'w y lines in Tamil adu 
during the Eighth Plan' and 

(c) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRf 

ADHAVAAO SCfNDIA): (a) 0 (c). The 
Railways VIII Five Year Plan has not been 
finalised so far. 

Recruitment of SCtST Candidates on 
Group '0 ' Posts in Northern Railway 

3514. SHRI A.P. SUMAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Northern Railway, New 
Delhi Office had conducted a special drive 
for recruitment to category "D' posts carrying 
a scale of pay of Rs. 750-1025 against SC 
ST quota during 1987; 

(b) if so, the number of candidates 
appeared for interview and how many of 
them were selected; 

(c) the reasons for delay in the appoint-
ment of seJected candidates; and 

(d) the steps proposed to be taken to 
make the appointments under a time bound 
programme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRt 
MADHAVRAO SCINDIA): (a) Yes, Sir. tn 
1987the Divisional Railway Manager Oftice. 
New Delhi had c-onducted a selection for 
recruitment of SCIST in Group 0 posts in 
scale Rs. 750-940 and not in scale Rs. 750-
1025 (RPS). 

(b) 21,518 c ndid tes h d appeared in 
the selection. Out of th m t 3 B SCs nd 306 
STs have b en pi cad on th p n I. 

(c) and (d). 33 Sos and 38 STs c ndt-
date from this panel were offer d appoint-
ments. In the meantime, complaints w re 
received that some of th Sch dul d Cast s/ 
Scheduled Tribe candidates. who are al-
ready working as casual labour on Northern 
Railway hav not b en first scr ened and 
regularised before appointing the candidates 
selected from the op n mark t. In view of 
this it was decided to nsure that the Sch d-
uled Cas1e!Schedul d Tribe candidat s 
available, if any, in the existing casual labour 
on Delhi Division are creen d first for 'regu-
larisation against tAe backlog. After this, the 
balance of backlog of Scheduled Castes! 
Scheduled Tribe will be made good by offer-
ing appointn\ents from the panel already 
framed b'(l the Division. 

Train Services to Kerate 

3515. SHRI G.M. BANATWALLA: Will 
t}Qe Minister of RAILWAYS be pleased to 
state: 

(a) whether any proposal has been 
submitted to him for tmprovement in rail 
towel facifities towards Kerala from North 
In .. 

(b) if so. the details thereof; and 

(c) Government's reaction thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF 'RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir, 

(b) Additional trains including Summer 
Specials. 

(c) Presently. not found feasible. 
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3516. DR. PHULRENU GUHA: Will th 
Mini ter of WATER RESOURCES be 
plea eel to t e: 

(a) what the po ition of West B ngat 
regarding h national average in t field 
irrigation; and 

(b) the targ t fixed to bring h Jand 
und r irrigation by the end of S v nth Fiv 
V ar PI n in W B n9af? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES AND 
MINIST R OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRt 
M.M. JACOB): (a) By the end of Sixth Five 
V. r Plan 53.7% of th ultimate irrigation 
pot nti I of West B ng , w chie"ed 
against the II India perc ntage of achieve-
ment of about 60 ~o . 

(b) Additional irrigation potentia 0 470 
tho h . is tar tted to be cr ted in W st 
Bengal during th VII Fiv Y ar Plan. 

Con ignm nl T8 

3517. SHAt MOHO. A YUe KHAN 
(Udhampur): wm the Minister of FINANCE 
be plea ed to state: 

(a) whether Union Gov rnment ar 
nvisaging levy of con ignment tax on goods 

on transfer from one State to another Stat 
and propose to distribute the tax among the 
manufacturing States· 

(b) whether such type of tax shall effect 
the State of Jammu and Kashmir adversely 
jeopardising its already critical financial 
cond\\\on; and 

(c) whether Union Government pro-
pose to safeguard the interest of the State of 
Jammu and Kashmir and if so, in wha1 
manner? 

THE ISlER OF STATE THE 
DEPART E T OF REVENUE t THE 

IN ISTRY OF FINA CE (SHRJ A.K. 
PA JA): (a) Yes, Sir. 

(b) and (c). The Constitution (46th 
Am ndment) Act. 1982 which empowers 
Parliament to nact law for levy of tax on the-
consignment of goods where such consign-.. 
ment take place in the course of inter-State 
trade or commerce, has not been mad 
applicabl so f r to he State of Jammu and 
Kashmir. 

[Translation] 

Theft of Coal during Tran portatlon 

3518. SHRI OAl CHANDER JAIN: Will 
the Minist r of RAJLWA YS be pleased to 
state: 

. 
(a) whet ar Government have received 

complaints from coal consuming industries 
'n Madhya abou the quantity of coat in 
railway wagons having been found to be less 
than the booked quantity; 

(b) if so, the details thereof, alongwith 
number of such complaints; and 

(c) the remedial measures taken ·to 
check the recurrence of such incidents of 
theft of coal during transportation? 

THE MI ISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRt 
MADHAVRAO SCINDtA):-{a) Yes, Sir. 

(b) Association of Industries Madhya 
Pradesh, Indore, Divisional Industries Asso-
ciation, Ratlam and T extiie Processors' 
Association. Burhanpur have comp\ained 
that invoiced w9\ght ot some coa\ wagons . 
received by their members was not being 
correctly she nA 

(c) Zonai Raiiways have been directed 
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port of Simulator 

3519. SHRt PR T PAAO B. 
BHOSALE: Wi I he Minister of RAI WAYS 

pi ad 0 state: 

(a) wheth r Government propose to 
. port simulators to be used by Raitways; 

(b) if so, the detail th reo': 

(c) whether these simulators ould 
brin any improvement in the functioning of 
Rail a:t ; and 

(d) if so, the details thereof? 

THE ISTER OF STATE OF THE 
INI TRY OF RAILWAYS (SHRJ 
AOH VAAO SCINDIA): (a) Yes, Sir. 

(b) One Simulator each suitable for 
diesel locomotives and electric locomotives 
. proposed to be procured in the first in-
tance. 

(c) and (d). loco simulators will supple-
ment the existing facilities with a view to traIn 
Iocomo ive drivers specialty for handling 
heavier freight trains as also for operating 
high-speed passenger trains. The drivers 
are expected to learn the techniques of 
handling trains to minimise fuel/energy con-
sumption faster. 

AllocatIOn of fund for Sambalpur 
O\v's\on PTo~ct 

3520. OA. KAUPASINDHUBHOI: Will 
the Minister of RAILWAYS be plea~e to 
state: 

con ide 

cu 

THE liSTER OF STATE OF THE 
MI ISTAY OF A IlWAYS (SHRI 

ADH VRAO SCINDtA): () nd (b). 0 
sugge tion for enh ncement of th I 
tion in th curr ot fin nci I y r for S m· 
balpur Raitw y Division Project in 0 . 
has n " iv from th Gov mm nt of 
Oris How v r. th aJJoc tion h n 
enhanc d by Rs. 34.00 I h during th 
curr n finanei 1 y r. 

3521 . SHRf SRIBALLAV PANIGRAHI: 
Will the Minister of RAILWAYS b pte sed to 
state: 

(a) wheth r Governm nt propo e 
construct a level ero sing at Sripura n r 
Lapanga on th Jharsuguda·Samba1pur 
sadion of South Eastern Railway; 

G» if so, the step taken to lmplement the 
ahov proposal; and 

(c) the time by which the I vel crossing 
is likely to be set up? 

THE MINJSTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir. 

• 

(b) and (c). Nece ary plans and esW-• mate 10f the wor\(, which inc\udes construc-
tion of two culverts on the approach road, 
have since been finalised by the Railway in 
consultation with 'the concerned State u-
thorities. The execution of the work will 
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commence after obtaining the concurrence 
of the Commissioner of Railway Safe y. 

New Railway lines in OriSsa 

3522. SHRI RADHAKANTA DIGAL: 
Will the Minister of RAIL WAYS be pleased to 
state: 

(a) whether the State Government of 
Orissa had requested to sanction the survey 
work of some proposed railway lines in 
Orissa; 

(b) if so, the details of proposals submit-
ted by the Government of Orissa to his 
Ministry ; and 

c) the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINOIA): (a) to (c). A pro-
posal was received from the State Govern-
ment of Orissa for survey of a new Railway 
line from Khurda Road to Satangir via Khurda 
Town, Nayagada, Daspalla. Banigochha, 
Boudh and Sonepur. Accordingly, a survey 
was carried out but the project involving 
construction of 289 km long Railway line, 
estimated to cost Rs. 209 crores was found 
to be financially unremunerative. 

Duty Evasion by Companies 

3523. SHRI GURUDAS KAMAT: Will 
the Ministerof FINANCE·be pleased to state: 

(a) whether several companies dealing 
\n textiles, plasHes pharmaceuticals and steel 
evade Excise duty and Income tax by declar-
ing their goods as seconds and rejected; 

(b) whether crores of rupees and si-
phonned off by the companies through sale 
of scraps and waste materials. evading 
Excise duty and Income tax; and 

(c) if so, the action taken by Govern-
ment to prevent such malpractices? 

THE MI ISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K~ 

PANJA): (a) to (c). Cases of companies 
trying to evade Central Excise duty by de-
claring excisable goods as 'seconds' and 
rejected have come to the notice of the 
Government. Appropriate action under the 
Central Excise law has been initiated in all 
such cases. 

Legislative Drafting and Research 
Institute 

3524. SHRI SHANTARAM NArK: Will 
the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether the newly established 
Legislative Drafting and Research Institute 
has started functioning; 

(b) if so, the type of courses being 
conducted or training given in the said Insti-
tute' and 

-
(c) the number of persons trained so 

far? 

THE MINISTER OF STATE IN THE 
M'NISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) Yes, Sir. The Insti-
tute of Legislative Drafting and Researcll 
(India) has started functtoning from January t 
1989. 

(b) The Institute is presently conducting 
a basK: -Course o{ one year's durat\on in 
Legislative drafting for junior level officers of 
State Governments and Union territory 
Administrations. ' It has also conducted a 
short term Appreciation Course in legislative 
drafting for the benefit of officers in the 
Central Ministries and Departments dealing 
with subordinate legislation. It has also given 
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training in legislatwe ~rafting to nominees 
attending the training programme conducted 
by the Bureau of Parliamentary Studies and 
Tra:ning of the Lok Sabha Secretariat. 

(c) Twenty persons have so far re-
ceived training in the Institute under the 
various legislative programmes conducted 
by it. 

Grants-in-aId for legal R rch 

3525. SHRI SHANTARAM NAIK: Will 
the Minister of LAW AND JUSTICE b 
pleased to state: 

(a) whether there is any provision to 
give grants-in-aid to the private organisa-
tions for legal research; 

(b) if so, the details of the scheme under 
which the aid is given; 

(c) the criteria for giving the aid; and 

(d) the names of organisation and the 
amount of aid given during the last three 
years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) to (d). No separate 
provisions are made for giving grants-in-aid 
for various legal aid projects to private or-
ganisations. Each request for grant-in-aid 
received by the CommJttee for Implementing 
legal Aid Schemes ;s examined by the 
Committee on merits. Normally, grants-in-
aid are being sanctioned to private organisa-
tions for training of para-legals, legal literacy 
and public interest litigation programmes. 
No grants-in-aid for· legal research has been 
sanctioned during the last three years .. legal 
research, it was felt out of experience, was 
reallv not within the purview 01 the Scheme 

Report of OECD 

3526. DR. B.L SHAJLESH: Will the 

Minister of FINANCE pie sed to 'state: 

(a) whether the Organisation for Eco-
nomic Co-operation and 0 lopme"t 
(OECD) has singl d out lndia for having 
recorded the highest tr de-relat d and other 
disinc ntive m asures affecting inw rd di-
reet inves ment: and 

(b) jf so. th re c ion of Government 
thereto? 

TH MINISTER OF S A E IN THE 
DEPARTMENT OF CONOMIC AFFAIRS 
IN THE MiNISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Government is 
not aware of any such observation mad by 
the Organisation for Economic Co·operation 
and Development countries. 

(b) Does not arise. 

Revival of Lie Pollcle 

3527. SHRI ATISH CHANDRA SINHA: 
Will the Minister for FINANCE be pleased to 
state: 

(a) whether insurance policy revival 
cases preferred under the L1C's special 
revival campaign have been still awaiting 
disposal in the lite Insurance Corporation of 
India's offices under the Central and Eastern 
Zones; 

(b) whether the L1C is attempting to 
reject some cases on the plea of certain 
rules which were not declared with the 
scheme of special revival campaign; 

(c) if so, the facts and details thereof; 
and 

(d) the efforts being made the accept 
the insurers' claims for revival expeditiously 
without any further enforcement of new added 
rules therefor? 

THE MINISTER OF STATE IN THE 
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DEPARTMENT OF ECONOMIC AFFAIRS 
I THE MINISTRY OF FINANCE (SHRf 
eDUARDO FAlEIRO): (a) Yes, Sir. AI· 
though all cases which were received by the 
offices of the Corporation during the period 
of pecial revival campaign have been scru-
tinised, some cases have not been disposed 
of 10 view of certain necessary requirements. 

(b) and (c). No, Sir. It is not the practice 
of Lie to decline a revival of a policy at any 
tim except on medical grounds or where a 
period of more than 5 years has elapsed 
from the date of tapse. The Corporation 
considers each and every case of revival on 
its merits. However, cases which fall outside 
the purview of pedal revival campaign are 
considered for revival under its normal rules. 

(d) No new condition has been imposed 
for revivaJ of policies. 

M ngalore-Bombay Railway Line (West 
Coast) 

3528. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether any survey has been con-
ducted for the proposed Mangalore-Bom-
bay railway line: 

(b) if so, which are the main stations to 
be linked by the line; 

(c) the estimated cost of the project; 

(d) whether any portion of the work on 
this line has been completed: if so, the de-
tails thereof; and 

(e) the reasons for delay in sanctioning! 
completing the remaining portion of the 
proposed fine? 

THE MINISTER OF STATE OF THE 
MINIST-RY OF RAILWAYS (SHRI 

UADHAVRAO SCIND1A): (a) and (d). Rail-
way line already existed between Bombay 
and Diva at the time of independence. Since 
then, fine between Dive and Roha (101 km) 
has been opened in phases. Recently Sur· 
vey was completed for Mangalore-Roha (837 
km) new Broad Gauge line in April, 1988. 

(b) Mangalore-Roha new BG line when 
completed will link Udupi, Honnawar. Kar-
war, Madgaon, Panaji, Kankavali, Ratnagiri, 
Chiplun, Dasgaon and Goregaon. 

Cc) Mangelore-Roha tine is estimated to 
cost Rs. 861.97 crores. 

(e) Survey Report for Mangalore-Roha 
was submitted to Ptanning Commission for 
their clearance in November, 1988 and they 
approved only Mangalore-Udupi (69 km) for 
construction and the same has been in-
cluded in the Budget for 1989-90 at a cost of . 
As. 52.6 crores. Clearance for the balance 
portion between Udupi and Roha is still 
pending with the Planning Commission and 
its sanction will depend upon their clear-
ance. Completion of the Mangafore-Roha 
project, will depend on the availability of 
resources in the coming years. 

Omkareshwar Dam Project 

3529. SHAI PARASRAM BHARDWAJ: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the news-item 
captioned 'Omkareshwar dam project 0p-
posed' appearing in 'National Herald' dated 
12 July, 1989 wherein the welf known Envi-
ronmental Action Group Calcutta has urged 
Government not to give clearance to the 
Omkareshwar dam which is a part of Nar-
mada Valley Development Project; and 

(b) if so, the reaction of Government in 
this regard? 
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THE MINISTER OF STATE OF THE 
.NISTRY OF WATER RESOURCES AND 
1 ISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRI 
JACOB): (a) Yes. Sir. 

(b) Before giving clearanc to a project, 
all issues including environment aspects are 
given due consideration. 

( Translation) 

Reservation Quota at AUgarh and 
!Hathras 

(b) if so the det lis thereof? 

THE MINISTER OF STATE OF THE 
tNISTRY OF RAILWAYS (SHAI 
ADHAVRAO SCINOtA): (a) and (b). Rail· 

way nnes between Shikohabad and Kanpur 
as also Shikohabad and Farrukhab d are 
broad gauge lines. A survey is in progress for 
conversion of Farrukhabad-Kanpur section 
from M.G. to B.G. 

Rail Link betw en Ka ganJ-Atroll nd 
Et h·Ka ganJ 

3532. SHAI PURAN CHANDRA: Will 
3530. SHRI PURAN CHANDRA: Will the Minister of Rt ILWAYS be pie sed to 

the Minister of RAILWAYS be pleased to state: 
state: 

(a) whether Government propose to 
increase the reservation quota of berths at 
Hathras and Aligarh railway stations particu-
larly in 153 Up in view of difficulties being 
faced by the passengers in boarding the 
trains from these stations; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) There is no 
such proposal at present. 

(b) Does not arise. 

Conversion of Farrukhabad-Kanpur and 
Shikohabad M.G. line to BG Line 

3531. SHRI PURAN CHANDRA: Will 
the Minister of RAIL WA YS be pleased to 
state: 

(a) whether it ;s proposed to convent 
Farrukhabad-Kanpur-Shikohabad metre 
gauge line into broad gauge to provide direct 
line between GorakhplJr and Shikohabad via 
Farrukhabad;and 

(a) whether it propos d to lin Kasganj-
Atroli railway line via Gagiri and Chharra and 
alseto extend the railway line from Etah to 
Kasganj for the faci\ily of people of these 
areas and 

(b) jf so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) and (b). There 
is no proposal for a new rail line from Kasganj 
to Atrauli Road. A survey for a new BG rail 
line from Etah to Kasganj has been ap-
proved as part of survey for conversion of 
Kanpur-Kasganj MG to BG and its extension 
to Atigarh. 

Expansion of goods-shed and plat-
forms at AHgarh 

3533. SHRI PURAN CHANDRA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether it is proposed to convert 
AJigarh goods-shed into an industrial estate 
and to extend the platforms to ease !conges-
tion; and 
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(b) if so. th • d~ ails thereof? 

THE MI ISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (S HRI 
MADHAVRAO SCfNDIA): (a) and (b). At 
present there IS no proposal to convert 
Goods-shed of Aligarh Junction S1;:1110n into 
an Industrial &tato. A decisIon has been 
taken to extend plf1 form Nos. 2 & 3 this 
station by 171 metre . 

[English] 

Procuremnnt of Bru hes by C.L.W. 

3534. SH IV.SR NIVASAPRASAD: 
Will the Mini tar of AILV'IAYS e pleased 0 

state: 

(a) wh ther th Chi aranjan Locomo-
tive Works (CL \/1)), Asansol/Burdwan has 
b en importing and buying i1s requirements 
of various typ s of brushes Including pnints 
and industrial brushes: 

(b) whether the Chittaranjan Locomo-
tive Works has restricted its purchasing of 
the items from unorganised and private 
sectors in the country. 

(c) if so. the d tails thereof : 

(d) whether any efforts have beon made 
to substitute the imports of brushes and also 
to obtain the same from any Government 
Sector or Government undertakings/com-
panies: 

(e) whether any Public Sector olganl-
sation is there to supply such brushes: and 

(f) if so, the details thereof and the cost 
of brushes bought by Chittaranjan Locomo-
tive Works annually? 

THE MlNISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRl 
MADHAVRAO SCINDtA) (a) to (c). Chit-

taranjan Locomotive Works. Chittaranjan 
purchases their requirements of brushes 
under the following three categories: 

i) Carbon brushes for electric mo-
tors 

ii) Paint brushes and 

iii) Brushes for general purposes. 

Except one time import of a small quan-
tity of Carbon brushes all other brushes are 
procured indigenously f rom proven approved 
sources. 

(d) to (f). Various types of brushes are 
procured from indigenous sources only. 
Except Diesel Component Works, Patiala, 
Railways' own Production Unit, no other 
Government Company is know to manufac-
ture brushes required by Chittaranjan Loco-
motive Works. The annual value of pur-
chases by CL \~ of various types of brushes 
is approximately As. 7 lakhs. 

Smuggling cases 

3535. SHFlI AMARSINH RATHAWA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the number of cases of drug smug-
gling detected at India's international air-
ports during the years 1987-88 and 1988-89 
airport-wise: 

(b) the details of drugs seized; and 

(c) the number of persons arrested and 
their nationality? 

THE MINISTER OF STATE IN THE 
DEPAR1'MENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) to (c). The information regard-
ing drug smuggling cases detected at \ndia's 
international airports are not being main-
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tained 'rport- iss. Hence. the; formation 
is being collec ed and'U laid on the 
Ta Ie 0 House. 

R If m t 9 of Judg 

3536. SHRI C INTA NI JE A: Will 
W D JUSTICE be 

to s at : 

nt r ir m nt 9 of Su-
Cou db . Sessio 

s; 

h r the e is any proposal to 
r tir m n 9 of l judges; nd 

• 
(c) if so. 1he details thereof? • 

THE _ INISTER OF LAW AND JUS-
TICE (SHRI B. SHANKARA AND). (a) The 
r tir nt age of S prome Court Judges is 
65 y ar and that of High Court Jud es 62 

ars. The retirement. age of District and 
S ions Judges i generally 58 years. 

(b) and (c). There is no proposal to 
increase the retir ment age of J ges. 

Custom Duty on Imported N wsprlnt 

3537. SHRt CHINTAMANt JENA: Will 
the Mini ter of FINANCE be pleased to state: 

(a) the Customs dUly charged on im-
ported newsprint; 

(b) hether there is a great demand to 
reduce . ; and 

(c) if so, the steps being taken by 
Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 

fNlSTRY OF FINANCE (SHRIA.K. PANJA) 
(a) The newsprint is ct\argeab\e to customs 
duty @ Rs. 550/- per tonne. How~ver, on 

certain other varieties of paper. commonly 
nown as glazed newsprint. customs duty i 

tiveabl at the ra e of 30% ad-valor m. 

• (b) and (c). The Gov mment h d r .. 
caived representations to reduce custom 
duty on gfaz d newsprint from 30% d v I .. 
orem to As. 550/- per tonne" but th se w r 
not found cceptabJe. 

[' Translation1 

II gal Bu . n s of Foreign Exch ng 

3538. SHAI VILAS MUTTE~WAR: Will 
the Minist rof FINANCE be pleased to stat: 

(a) who1her Government's attention 
has b n drawn to the n ws item 8pp,earing 
in a Hindi dairy 'Hindustan' dilted 6 July. 
1989 regarding illAgal business of foreign 
exchange; 

(b) if so. whether Government have • 
conduct d any inquiry in this matter; and 

(c) if so, the results thereof, and number 
of persons arrested in this connection under 
Foreign Exchange Regulation Act and step 
ta.ken to put an end to such iIIegalpradices? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIAO): (a) and (c). During 
the year 1989, the Directorate of Enforce-
ment have searched 11 prem ises at various 
places. As a resuft of searches, Indian cur-
rencyof As. 44.9901- suspected to be sale 
proceeds of foreign exchange, besktes in .. 
criminating documents and foreign exchange 
were seized. One person has been detained 
under COFEPOSA in connection with a 
FEAA violation case. The drive against 
economic offences is a continuous process. 
The matter ,s ~ept under constant review tor 
taking appropriate administrative/legislative 

• 
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measures with a view to ~urb;ng ilJegal prac-
tjces. 

[Eng/ish] 

Strategy and Requlrements of Railways 
in Eighth Plan 

3539. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of RAILWAYS be 
pleased to state: 

(a) wether the Railway Board have 
spelt out their strategy and d tailed the re· 
quirements of the Railways to the Planning 
Commission for the Eighth Five Year Pfan 
with particular reference to the completion of 
oni}oing projeds (new lines and conver-
sions); 

(b) if, so, an outli"!9 of the strategy and 
the requirements placed before the Planning 
Comml ion: 

(0) if not, the likely date by which it 
would be don : 

(d) whether the Railway Board J.?ropose 
to ensure the completion of all such on-going 
projects on which the work was taken in 
hand in the Sixth Five Year or earlier Plans; 
and 

(e) if so, the details of such projects. 
zone-wise, the estimated expenditure and 
the projected target dates for completion for 
each such project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF AAIL\fI,fAYS (SHRt 
MADHAVRAO SCINDIA): (a) to (c). No. Sir. 
However, the Working Group for railway 
programmes set up by the Planning Com-
mission has submitted' its report for consid-
eration of the Commission. 

(d) and (e). Allotment of funds for each 
such project.and their completion will de-

pend upon the resources made available by 
the Planning Commission and their inter-se 
priorities. Within these constraints every effort 
will be made to complete all such projects as 
early as possible. 

Additional Grant to Maharashtra 

3540. SHRI GURUDAS KAMAT: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the additional grant of Rs. 
50 crores as recommended b~ the Ninth 
Finance Commission for improvement of 
slums has been sanctioned to the Govern-
ment of Maharashtra; 

(b) if so, the projocts proposed to be 
undertaken to utilise this grant; 

(c) whether Government propose 10 
sanction additional funds for the develop-
ment of Bombay only: and 

(d) if so, details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE 1N THE 
MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) to (d). The Ninth Finance 
Commission has recommended in its First 
Report for 1989-90 a grant of Rs. 50 crores 
to Government of Maharashtra for stum 
clearance and environmental improvement 
of slums and provision of basic amenities in 
the city of Bombay with an equat matching 
contribution by the State Government. 

The State Government have proposed 
a number of schemes for improvement and 
provision of amenities and services in slums 
in Bombayviz., housing. water supply, drain-
age and sanitation facilities, relocaHon and 
resettlement 01 slums, construction of roads, 
bridges and sub-ways, upgrading and im-
provement of health and hospital facilitie5, 
development of transport and electricity 
supply. traffic management, etc., with a total 
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outlay 0 Rs. 138.74 crores ( ich ill be 
I . ed 0 S. 00 eror s for purpose of 
utitis ng ve men i ned grant). Of this, 

an outl 0 As. 86. 6e r s 

loves m nt in aUon I 5 vtng CertHl· 
to 

. SHRIANA TAPRASAOSETHt: 
'oi t r of FI A CE ' pleased to 

(b) th tot I mount e it . d in'Vari-
ous post I recurring deposit sch mes 

roughou th country during the last th oe 

(c h r co mission . id to per~ 
sons engaged as a9 nts: and 

(d) if so. the number of such p rsons 
hor ce;vedt ecomm'sslOnand heamount 

t eroof? 

THE 'ISTER OF STATE' THE 
DEPART E T OF ECONO IC AFFAIRS 
t THE lNISTRY OF FINANCE (SHRI 
EOUARDO FAlEIRO): (a) and (b). The 
gross deposits made in all saving certifcates 
and savings Deposits . hrough post offices 
a e a under:-

fRs. in crDres) 
Year Saving Savings 

Certificates OeposUs 

1986-87 3996.59 4133.1~ 

5080:94 
6670. 7 

1987-88 4423.52 
1988-89 58 2. 8 
(Provisional) 

(c) Commission is paid to authorised 
agen1s on d posits mobitised by them ex-
c pt in th case of Indira Vtkas Patra where 
no commission is paid. 

(d) Durjng 1987-88, 1.27 lakhs agent 
under Sl nd rised Ag ncy System received 

commission of Rs. 63.39 crores and 59,000 
agents under Mahila Pr dh n Kshetriya 
Bach t Vojn r ceived commi sian of Rs • 

. 26 crores. 

Inv tm nt by NRI In Sh r nd 
oontuf of indian Comp nle 

3542. OR. B.L. SHAllESH: Wilt th 
Minister of FINANCE b pleased to state: 

(a) whether the Reserve Bank of Indl 
(R.B.I.) has tightened the procedures for 
controlling portfolio investment by non·resi· 
dent Indians (NRls) in shares and deben-
tures of Indian Companies; 

(b) if so, the salient features of the 
directive or guidelines issued by the R.B.1. in 
this behalf to the various Stock Exchange ; 

(c) whether his Ministry or the RBt has 
set up any machinery to monitor the pur-
chase and sale of shares by the NRts to 
ensure that the prescribed ceilings for port· 
folio investments are enforced; and 

(d) if so, the details thereof? 

THE INISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFfAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO) (a) No, Sir. 

(b) Does not arise. 

(c) and (d). Each bank branch which 
has ob ained general authorisation from RBt 
for conducting purchase/sale transactions 
under the Portfolio Investment Scheme on 
behaJf of their NRI/OCB constituents has 
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nominated a Bank's branch in Bombay 
link office. Each link office send to RBI on 
daily basis a at ment showing company .. 
w' ede1 il of purchase/sal of equity share 

nd convertible debentures mad by de 'g~ 

na1ed bank branches. On the basis of these 
tatements, the 5 Yo c iling lim prescnbed 

und r th portfolio Investment Sch me is 
monitored by th R serve Ban . 

ABlinv tlgatlon Into Aff Ir of P r· 
Ie 

3543. SHRI UTTAMBHAI H. PATEL: 
SHAIMATI PATEL RAMA BEN 

RAMJIBHAI MAVAN1: 

Will th Minister of FINANCE be pleased 
to at : • 

(a) whether the special scrutiny and 
audit of th activities of the Peerless General 
Finance and Investment Company was car-
ried out by th Aeserv Bank of India in 
variou part of the country; 

(b) if so. the ason therof r; and 

(c) th outcome of the scrutiny? 

• 
THE MINISTER OF STATE tN THE 

DEPARTMENT OF CONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALE'RO): (a) and (b). Under 
the Reserve Bank of India Act, 1934, the 
Res rv Bank of India (RBt) may cause an 
inspection to be made of any non·ban ing 
institution, including a financial institution, if 
it con iders it necessary or expedient to 
inspect that institution. 

The RBI ~ad carried out an insp ction of 
the Head OffiCe and fouf. Regional Offices of 
th Peerless General Finance and Invest-
ment Co'mpany ltd., Calcutta (Peerless). 

(c) The RBI has reported that its inspec-
tion of the Peerless has revealed that the 

company had no folio ad some 0 the pr0-
visions of t e directions issued by the RBJ in 
respect of the schemes introduced by the 
company prior to he commencement of the 
direction • The RBI as discussed the rna • 
t r ith the Company. 

Alleg d Involvemen of Custom nd 
Exci OfficIal In Smuggh 9 ctlvlti 

3544. SHRI UTIAMBHAI H. PATEL: 
SHRIMATI PATEL RAMABEN 

RAMJIBHAI MAVANI: 

Wi!lthe inisterof FI A CEbepleased 
to state: 

(a) wheth r instances of involvement of 
sam officers/staff in Central Excise aM 
Customs Departm~nts and at he Airports in 
smuggling acti,(ities in Gujarat and other 
parts of the Country have come 1 the notice 
of Go rnment during the last three years; 

. (b) if so, the details thereof ~ and . 
(c) the action taken or proposed to be 

taken by Government in this regard? 

THE INISTEA OF STATE t THE 
DEPAAT ENT OF REVENUE IN THE 
MINISTRY OF FI ANCE (SHRI A.K. 
PANJA): (a)-to-{c). Available reports do not 
indicate the involvement of the Officers and 
staff of the Central Excise and Cus oms 
Department in smuggr ng activities in Gujarat 
during the last three calendar years of 1987, 
198R and 1989. 

However, 15 officers/staff of the Bom-
bay and Delhi Customs House are alleged !o 
be concerned in aiding and abetting the 
smuggling activities during the same period. 

They are liable for penalty in Depart-
mental proceedings as well as disciplinary 
action. They are also liable for prosecution in 
a Court of law. Further they are liable for 
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e and Prev 
• 197 • 

IS: Wi' th 
to te: 

) til nurn rofbuilding insured; and 

c) r son fo no insuri~ 1 of 
rn? 

TH · lISTER 0 STATE I THE 
DEPARTMENT OF EX E DfTURE I THE 

I rSTAY OF FI A CE (SHRI B.K. 
o VI)' (a) and (b). The information is not 
ra maintained and is. therefore. not 

Habl . Coli fon of this information will 
1ftUf'''II'UO con id abl ime and labour. 

Government propeny whe her 
or immov801 is generally not in-

ured because the expenditure forcompen-
tion in any eventuality involving Govern-

men property is borne by the public excheq-
u r either ciredly by the Governmen or 
'ndi ectly throug any I ionarsed insur-
a (X) pany. 

for Tea Garden 
orker 

35 6. SHRI ABDUL HAMID: Wilt the 
'fj' erofCOM ERCEbepleasedtos ate: 

{a hether speda ised reatment aciJ;-
"es or T.B .• Ca car. lap 0 Y. eye d'seases 
c a eavalla efo teagarden orkersand 
e' d pende ts i Tea Garde osp' alsof . 

t 

(b) if so. whether Gov rnm nt h 
s neticn ny gr nt to ~ -90 rd for t 
gard n ho pital during th last thr yea 

(c) • t 

(d) if no • th reason therefor? 

THE INISTER 0 STATE IN THE 
ISTA OF COMMERCE (SHRI P.R. 

o S NSI): ( ) to (d). Under ttl pi ntation 
l bour ct. 19 1. which' dministered by 
h St Govt. nd imp' m nted by th T 

E t t t fr m die 1 ski to ttl t pi nt • 
tion workers and their f mill s r provided 
by th own rs 0 Tea Estat s. t a Board h 
howey r. r rv d 5 b d in Ku eong 
Sanatorium-D rjeeling. 32 beds in Ram l-
ing m Sanatorium. Coimbator and 4 bed 
in th T.B. Sanatorium Coonoor for T.e. 
Patients for Tea Plantation wor1<ers and their 
d pendents. 

. A sf r ne to . ducatfon.' 'n Hut Ion 
by T Bo rd In A m 

3547. SHRI ABDUL HAMID: Will th 
Ministerof COMMERCE be plea ad to tate: 

(a) hether any assistance was given 
by the Tea Board for construction of educa· 
tional institutions in A sam in the last three 
years; 

(b) ~ so. broad t&atures thereot; and 

(c) if not. whether his Ministry has given 
any instructions to the Tea Board in this 
regard and if so, th details thereof? 

THE Mf ISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI p.Fi 
OAS MUNSf): (a) to (e). Yes. Sir. During the 
last three years, Tea Board has given the 
following assistance to the educational insti-
tutions in Assam for construction of buildings 
etc . 
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Year Amount 

198&.87 
1987-88 
1988·89 

Rs.24.600/-
Rs.63,9 0/-
Rs. 9,840/-

Discretion of A ing Offic r to Treat 
th A e ee a non-D fault r 

3548. SHRI ABDUL HA ~ID: Will the 
MfNfST ROF (NANCE pleased to state: 

(a) wheth r Government have d cided 
th t n asse ing offic r can x rcise his 
discr tion in cain situations 0 treat the 

ssess e as non-def ciulter in respect of a 
disputed amount: and 

(b) if so, broad features thereof? 
TH MINIST R OF STAT IN THE 

DEPARTMENT F REV NlJE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Th ssessing officer IS em-
power d u/s. 220(6) of the Income-tax Act to 
treat the assessee as non-defauher during 
th p nd ncy of first ppeal, in certaIn situ-

ti ns. Th 0 rd fSSU d c ircular on 6th 
March. 1989 laying down broad guidelines 
for th x rcis of this discretion. 

(b) Broadly. the assessing officers have 
been advi ed to be judicious while exercis-
ing this power. A copy of tho circular is given 
in th statement below. 

Subj 

STATEMENT 

F. No. 404/82188-fTCC 
Government of India 
Ministry of Finance 

(Department of Revenue) 
Contral Board of Direct Ta es 

New Delhi. the 6 h arch. 1989. 

CI CULAR 

Exercise of discretion U/S 220(6) 
of the LT. Act, 19 1 to treat t e 

assessee as not being in defau 
in respect of the amounts dis-
puted in first appeal pending 
before OC(Appeals)/CIT (Ap-
peaJs) 

Under Section 220(6) of the I. T. Ad. 
1961 where an assessee has presented an 
appeal u/s 246 of the Act before the Deputy 
Commissioner (Appeals) or the Commis-
sioner (Appeals). the Assessing Officer may. 
in h;s discretion, and subject to such condi-
tions as he may think fit to impose in the 
circumstances of the case, treat the assessee 
as not being in default in respect of the 
amount in dispute in the appeal. even though 
the time for payment has expired, as long as 
such appeal remains undisposed of. 

2. Having regard to the proper and 
efficient management of the 011< of collec-
tion of revenue. the Board has considered it 
necessary and expedient to order that on an 
application being filed by the assessee in 
this behalf. the Assessing Officer will exer· 
cise his discretion uls 220(6) of the Ad 
(subject to such conditions as he may thin 
fit to impose) so as not to treat the assessee 
as being in default in respect of the amount 
in dispute in the appeal in the following 
situations: 

i) the demand in dispute has arisen 
because the Assess!rig Officer had 
adopted an interpretation of law in 
respect of which, there exist con-
flicting decisions of one or more 
High Courts or, the High Court of 
jurisdiction has adopted a contrary 
interpretation but the Departmeot 
has not accepted that judgement. 
or 

Ii) the demand in dispute relates to 
issues t a ha e been decided in 
favour of the assessee in a., earlier 
order by an appellate authority or 
court in assessee s own case. 
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e i ua 'ons 
ill 

i 
i r ions nd 
i d pend ntt • 

. In r of 0 he cas s 0 cov· 
red b para 2 abov t th Ass sin f ic r 
ill in 0 account 11 the reI vant ac or 

and commun'ca e his decision 0 the 
sse in the for of a speaking order. 

ile e rClsing discretion und r this provi· 
sion. the financial cap city of th assessee 
to pay the demand will not b releva . 

5. The Chief Commissioners and Dirac· 
ers G neralof Income-tax may pie se bring 

s uideline to the notice of all officers in 
their regions. The guidelines will apply, 
mu a is mulandi • to the demand created 
under other Direct Tax Laws also. 

Sd/· 
(V.K. MANGOTRA) 

Secretary. Central Board of Direct 
Taxes 

Seizure of Contrab8~d Goods on 'ndo-
epa' Bord r 

3549. S RI ABDUL HAMID: Will the 
. is er of Ft A CE be pleased to sta e: 

(a) heval eofcontrabandgoodsselz d 
a driv a ong he 700 . Indo- epal 
de by t Cus oms Con etora in arch, 

9 9;a d 

) the num r of persons arrested ith 
de ails? 

THE INISTER OF STATE IN THE 
DEPART T OF A VENUE lN TH 

I I TRY OF FI CE (SHRI A.K. 
PA JA): (a nd (). urin th p riod from 
12th arch. 1989 0 1 th ~ ren. 1989. 
s cia I an i-smuggling driv w s undertaken 
by th Indo- pal ord r Custom (Pr ven .. 
tiv ) Col etorat hich r suited in the j. 
zur of con r band goods valued at As. 
84.861 hs in 193c s . Four p rsons w re 

rrest d. 

Addftlon I Sup rf t Tr In 
Ih i .. Ca I tt 

tw . n 

3550. KUMAR' AMATA BANERJEE: • 
Willt e inisterof RAILWAYS b pi as dto 
st e: 

(a) whether Government propose to 
introduce more superf ast trains from Delhi to 
Calcutta keeping in view the heavy rush: and 

(b) if • the time by which it is likely to 
be done? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

~ Does not arise. 

Haldia Petro-Chemical Proj ct 

35 . UMARI MAMAT A BANERJEE: 
Will the Minister of FINANCE be pleased to 
state the latest development in clearing the 
Haldia Petrochemicals Project in West 
Bengal? 

THE MINISTER OF STATE IN THE 
DEPART E T OF ECONOMIC AFFAIRS 
, THE w11 ISTRY OF FI A CE SHRI 
EDUARDO FAl I Or Tn subject was 
diSCUS ed 'i h I 4 Was 

enga tn Jun . gamst thl bac · 
grou d, certain as cts relating to the proj· 
eel have to be 1u her looked ;n o. 
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Progr. of irrigation Projects of 
Vldfsha District (M.P.) 

3552. SHAI PRATAP BHANU 
SHARMA: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether Union Govemment had 
cleared in 1981 .. 82 two medium irrigation 
schemes namely Bah and Sagad Irrigation 
Projects for Madhya Pradesh to be executed 
under World Bank assistance Programme; 

(b) whether the projects are still under 
construction, if 0, at what stage and the 
reasons for delay; and 

(c) the time by which these projects are 
likely 0 b commissioned? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES AND 
MINISTER 0 STATE tN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
M.M. JACOB): (a) No, Sir, 

(b) and (c). The proj crs are at in'tial 
stage of construction. The delay in construc· 
tion of. thas two projects is due to non· 
clearance of necessary forest land. The 
Projects are spilling over to VIII ptan. Com-
missioning of the projects will depend on the 
progress of works after release of necessary 
f~rest land. 

Survey of Sea-Erosion Prone Areas 

3553. SHRI VSJAY N. PATIL: 
SHRI A ARSINH RATHAWA: 

Will ttl inistof of WATER RE-
SOURC S b pleased to .state: 

(3) w ther Government have done 
ny survey of those r as which are pr ne to 
a erosion; 

(b) if so, t e area identified as sea-

erosion prone, State·wise; 

(c) the estimated damage caused to 
irrigated fand due to sea erosion; and 

(d) the steps taken by Beach Erosion 
Board in collaboration with the irrigation 
department of Stale Governments to tackle 
the problems of those areas that are prO~8 to 
sea-erosion? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
M.M. JACOB): (a) and (b). Nearly 85 per 
cent of the coastline in Kerata and 26 per 
cent in Karnataka is reported to be affected 
by sea erosion. The problem in other coastal 
States is not appreciable and occurs in iso-
lated patches.-

(c) Mostly. cOconut plantation, coastal 
communication lines and hutments are af-
fected by sea erosion, whereas damage to 
the irrigation lands is minimal which are 
situated away from the beaches due to preva~ 
lence of tides and saline water. 

(d) The Beach Erosion Board compris-
ing the representatives from the Irriga1ion 

• Departments of the maritime States, inter 
alia lays down the genera1 principles of design 
and construction techniques of anti-erosion 
works, reviews th.e performance and sug-
gests improvements thereon. 

[ Translation1 

De eUon of Rule 20 (1A) 

3554. SHRI HARISH RAWAT= Will the 
inister of LAW AND JUSTICE be pleased 

to state: 

(a) whether any demand has been 
made to amend the Code of CW', Procedure 
or deJeroo of its rule 20 (1 A); 
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(b) if so, the details thereof; and 

Cc) e tIme by hich this amendm n is 
pt'Of:Oseo to be made and if not. th reasons 

etor? 

THO MI lSTER OF STATE IN THE 
1 ISTAY OF LA A 0 JUSTICE (SHRI 

H.R SHARD ): ( ) a d (b). Yes. Sir. 
o e r pr senta ion ha been ree j"ed 

rough 1 e Hon 'ble ember Shri Rawat tor 
de elion of ub-ruJ (1 A) 01 rule 20 of Order 
V of th First Seh dule to the Code of Ci"" 
Procedure, 1908. or am ndm nt th r of to 
enable service of summons by an advertise-
ment not only in daily newspapers but also in 
weekly n spapers. 

(c) No f nal decision has been taken in 
this regard. 

Openfng of BSRB In HUI Areas of Uttar 
Prade h 

3555, SHRI HARISH RAWAT: Will the 
in's er of F1NANCE be pleased to state: 

(a) whether there is any proposal to 
open a branch of the ~ankin9 Service Re-
cruitment Board (BSRB) in the hill areas of 
Uttar Pradesh in order to extend the employ-
ment opportunrties in the banking ervice 
theie; 

(b) if so. the time by which it will be 
opened; and 

(c) , no the steps proposed 10 be taken 
to provide employment opportunities in these 
areas? 

Tf-lE Mt liSTER OF ST TE IN THE 
DEPART ENT OF ECONOMIC AFFAIRS 
I.' THE N I ISrny OF FINA CE (SHRI 
EDUARDO FALEIRO): (a) 0, Sir. 

(b) Oo~ not arise. 

(c) Und r the existing recruitment 51 -
tern for the public sedor banks eligible can-
didates from th hill ar a of Utt r Pr de$h 
can apply for the posts. s and when adver-
tised by the Banking Service Recruitment 
Boards. 

P ndlng ulti Purpo Hydel Project 
In U.P. Do to tnt ,-Sat Disput 

3556, SHRt HAAISH RAWAT: Wmthe 
Minister of WATER RESOURCES be 
pleased to state: 

(a) he nam s of multi-purpose hyde' 
projects in Uttar Pradesh on which work ha 
not commenc d becaus of inter·State water 
dispute; nd 

(b) the steps taken by Government to 
resot"e such disputes? 

THE MINISTER OF STATE OF THE 
MINISTRY WATER RESOURCES AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
M.M. JACOB): (a) and (b), While Panchand 
Multipurpose Project has been returned to 
the State Go"ernment for w nt of inter-State 
agreement, in respect of Kishau Project, the 
State Go"ernment has to comply with the 
comments of the appraising agencies in-
cluding resolution of inter-State issues. 

[English) 

Reduction In Court Holidays 

3557. SHRI MOf-lANBHAI PATEL: 
SHRI CHINT AMANI JENA: 

Witfthe Minister of LAW A DJUSTICE 
be pleased to state: 

(a) whether the lawyers Forum or Civ~ 
liberties has urged the Chief Justice of India 
to reduce the number of holidays in the 
courts !n order to clear heavy backJOg of 
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pending cases which is one of the reasons 
for h avy backlog of cases' 

(b) if o. whe her there has been any 
discussion with Government on the subject; 
and 

(c) jf so, the decision taken in the 
matt r? 

THE MINISTER OF LAW AND JUS-
TICE (SHAI B. SHANKAAANAND): (a) to 
(c). The information is'being collected from 
th Supreme Court of India and will be laid on 
th Table of the House. 

Stopp ge ,of S ryu .. Yamuna Expre sat 
Rudauff 

3558. SHRt NIRMAL KHATRI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Government have can-
celled the haft by 9491950 Saryu Yamuna 
Express at Radauli with effect from 1 st May, 
1989: 

(b) if so, the reasons therefor; 

(c) whether Government have received 
any represen ation to restore this halt; and 

(d) if 0, the action being taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes. Sir, only 
of 950 Saryu-Yamuna Express. 

(b) Due to poor patronisation. 
(c) Y s. Sir. 
(d) Being restored from 1.9.1989 on 

e p·"'Irimentai basis. 

NOOARetu . ing of neposits by (nanetal 
Institutions 

3559. DR. CHANDRA SHEKHAR 

TRIPATHI: Will the inister of FINANCE be 
pleased to state: 

(a) whether Government are aware that 
several private financial institutions and banks 
particularly in Lucknow and Bombay are not 
returning the depositors' money, on demand; 

(b) if so. the details thereof; and 

(c) the action proposed to be taken by 
Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECPNOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). Reserve 
Bank of India has reported that it has not 
received any complaints that banks in 
Lucknow and Bombay are not re1urning the 
depositors' money on demand. 

Reserve Bank of India has further re-
ported that it has received complaints against 
a non-banking financial company registered 
in Bombay that the Company was not repay-
ing the deposits on demand by the deposi-
tors. The Reserve Bank of India had looked 
into the matter. The Company has been 
prohibited from accepting any fresh depos-
its. Reserve Bank of India has also informed 
the Registrar of Companies, Maharashtra 
sl:Jitabty. Reserve Bank of India has also 
reported that it has not received any com-
plaints against any non-banking financial 
company based in Lucknow tor non-pay-
ment of deposits on demand. 

Rate of Inflation 

3560. SHRI KRISHNA SINGH: Wilithe 
Minister of FINANCE be pleased to state: 

(a) the annual rate of infla ion for the 
year ending Marc t ... 9P J a 'c ~es it 
compare wit he precedi 9 two years; 

(b) the value of upee based on 1960 
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index ason 1 Ju 1989 and on 
1988a d 989: a d 

it. 1987. 

(0) e 0 infla ion in-
a a ad rom year 0 ear. CI Iy during 

r m ths (April to Jun • 1989) if 
main ra sons therefor? 

THE liSTER OF STATE I THE 
DEPART ENT OF ECONO 1fC AF AIRS 
, THE MINISTRY OF FINA C tSHRI 
EDUARDO FALEIRO): (a) Th r quisite 
info rna ion is given blow: 

Year ending 

arch 1987 

March 1988 

arch 1989 

Inflation, tes in t rms of 
CPI(1960-700) on point 
to point basis 

7.5 

9.8 

8.6 

(As the revls d serires of CPt with 1982 
as base ha been introduc d w.e.f. Oct ber 
1988. the inflation rates on the 1960 base 
have been calculated by applying the con-
vertion factor released by the Ministry of 
Labour.) 

(b) The value of rupee on the first of a 
month, measured as the reciprocal of the 
Consumer Price Index (1960:&100) for the 
prev'ous month rs 'given below: 

Period 

April 1. 1987 

April 1. 1988 

fil • 1989 

July 1, 1989 

Value of rupee 
(in paise) 

14.58 

13.28 

2.22 

11.93 

(c) No Sir, 5 may be 5 n from t~ 
following: 

e r 

1987 

1988 

1989 

Pris ris 
during 
April/Jun 

4.2 Yo 

3.9~ 

2.4~ 

R pi c m nt of St m LocomoUv 

3561. SHAI VAKKOM PUAUSHOTHA· 
MAN: Will the Minist r of RAILWAYS be 
pleased to state: 

(a) the ratio of cost of operation of 
steam. diesel and electric locomotives; 

(b) the number of steam locomotives 
stilt in 0 eration; 

(c) whether Government propos~ to 
!roplace steam locomotives with diesel or 
electric ones in view of the high cost of its 
operation; and 

(d) jf so, the steps baing taken in this 
regad? 

THE MINISTER OF STATE OF THE 
IN1STRV 0 RAILWAYS (SHRI 

MADHAVRAO SCtNDIA): (a) The ratio of 
cost of operation for electric, diesel and 
steam locomotives on aU services is as 
under:-

Electric 1.00 

Diesel 1.07 

Steam 5.65 

(b) The number as on 31.3.1989 is 
abcu 3884. 
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(c) Y , Sir. 

(d) Railways as a policy have decided 
to progressively replace steam locomotives 
by diesellelectric locomotives and all steam 
locomotives will b phased out by the year 
2000. 

Improved Rail Servlc In Adlvasl 
Areas 

3562. SHAt AMAASfNH AATHAWA: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether rail services in the Adivasi 
areas In the country and particularly in Gujarat 
are not sufficient to meet the increasing 
goods nd pa senger traffic and most of the 
people have to use the services of road 
transport; and 

(b) if so. what steps are being taken to 
improve the rail services in the these areas 
for the quick transportation of their products 
and also to improve the passenger serv-
ices? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MAOHAVRAO SCINDIA): (a) No, Sir. 

(b) Continuous efforts are made to 
improve the services keepir.g in view the 
traffic and resources. 

( Translation] 

Muv ttupuzha Irrigation Project of 
Kerala 

3563 SHRI MULlAPPALl Y RAMA-
CHANDRAN: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether construction womon ~uvat­

tupuzha Irngation Project (Karata) has been 
affeded due to paucity of funds ' 

(b) the present stage of the project and 
quantum of funds already utilised by the 
State Govemment; 

(c) the original cost of the projed and 
the revised estimate as a result of cost 
escalation; and 

(d) the steps taken by Government for 
its early completion and the time by which' 
is likely to be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHAl 
M.M. JACOB): (a) to (d). An expenditure of 
about Rs. '32 crores has been incurred upto 
March, 1989 as against the approved cost of 
As. 48 crores and the latest estimated cost of 
about R~. 68 crores. The Planning Commis-
sion has approved an outlay of Rs. 6 crores 
fot 1989-90. Major portion of the dam and 
main canal is likely to be completed during 
1989-90. The project is expected to be 
completed during the Viti Plan. 

[English] 

Export of Iron Ore Through Paradeep 
Port 

3567. SHRI HARIHAR SOREN: Win 
the Mtnister of COMMERCE be pleased to 
state: 

(a) whether the Minerals and Metals 
Trading Corporation of India (MMTC) has 
taken steps to increase the export of iron ore; 

(b) if so, the steps taken to increase the 
export of ;ron ore through Paradeep Port in 
Orissa; and 

(0) the lotal tonnage of iron ore pro-
cured by MTC from differsnt iron ore mines 
of Orissa for export purpose during the last 
three years (year-wise)? 
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iogt 0 
e nor r 

t dIVer.. c ion. imp v m n1 in in-
fr s ructural ilit as at major ports and tying 

o port sal throug to g rm 
men's f h maj r bu ers of Iron ore. 

(c) Total onn iron or procured 
TC f om dif erent iron ore mines in 
for port in th la three y fS is as 

uod 

Ye r Oty. in lakh tann s 

1986-87 20.25 

1987-88 19.21 

1988-89 19.34 

C dlt Deposit Rati 0 Bank In 
Gu)arat 

II 

3568. SHRI RANJITSINGH 
EKWAD: Will the Minister of FINANCE 

e pleased to $1;)1'3: 

(a) heth r the credit-deposit ratio of 
banks in Gujarat has remained low during 
the las thre? years against the AU-India 
ra jo' , 

(b) if so, the steps taken or proposed to 
beta\(en to push up the credr -deposit ratio in 
Gujarat· and 

(c) the response of the banks to main-
tain the tempo of bank finance and to under-
take speclficbankablGschemes in the State? 

THE MISTER OF STATE IN THE 
OEPART ENT OF ECO OMlC AFFAIRS 
. THE MINISTRY OF FINANCE (SHRt 

EOUARDO FAlEIRO): (a) Yes, Sir. 

(b) nd (e). Banks hav n advi d 
by the Raserv Ban of India 0 avoid ide 

gion I di p rities in the matter of redit 
d ploym nt and tv t ff clive st ps to 
incr as th flow of credit to II productiv 

nd id ntifi via Ie propos I in defici nt 
are . anks have also en adv'sed to 
m intain minimum credit: deposit r tio of 60 

rent in r spect of th ir rural and semi' 
urban br nches p rat Iy. The perc nt 9 
growth of dvanc. of all Scheduled Co • 
. erci I B nks in Gujar t increased from 

15.8 per c nt as at the end of December, 
1987 to 23.1 per cent as t th end of 
Dec mb r, 1988. 

R v v I of N.G. etlon in GUJar t 

SHRt RANJIT SINGH 
GA K ./Af>: Willth MinisterofRAILWAYS 
be pi a ad to state: 

(a) whe her Government hav any plan 
in -hand to harness the otentiality of N r-
row-Gauge Sections in Gujarat on Western 
Railway by providing better services to the 
people of these sections' 

• 
• 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINOIA): (a) Yes, Sir. 

(b) and (c). Steam Engines are being 
replaced progressively wherever justified. 

Restoration of M.G. Section between 
Mehsana and HarlJ 

3570. SHRI AANJIT SINGH 
GAEKWAD: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether it is a fac.t that a metre 
gauge sedion between Mehsana and Harij 
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of North Gujarat on WestArn Railway reo 
mains suspended for quite a long time ' 

(b) whether Government have received 
repre., ntations for restarting trajns on the 
above s ction; 

(c) if so, th details thereof; and 

(d) the action taken by Government 
thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. Train 
services have been suspended only on a 
small section of 21 Kms. between Cha-
nasma-Harij from 2.8.1989. 

(b) and (c). Yes Sir. Representations 
have been received from M.Ps. and others 
including Passongers Association for the 

restoration of the rain service. 

(d) It is not proposed to reopen this 
uneconomic branch line as adequa e road 
transport facilities are available in the area. 

Financial Assistance to Orissa 

3571. SHR}SOMNATHAATH: WilJthe 
Minister of FINANCE be pleased to state : 

(a) to total amount given to Orissa 
during 1988-89 besides the grants allocated 
under var;ou plans and schemes; and 

(b) the progress of the schemes for 
which grants were g;ven? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOFEXPENDITUREINTHE 
MINISTRY OF FINANCE (SHRI B.K. 
GAOHVI): 
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II th 
.,.. ........... ed to tate: 

·tflJ(,l':i,·'I:J in t n ionali 
so I d> inO is 

(c) t 

'POsits in 0 ssa of: Dl)cember 

1986 

tic lis Banks 694 

S at B n of Ifld'a 506 

Advances in Orissa of: December 

1986 

ati n Used anks 526 

S a e Bank of I dia 404 

(c) and (d). As on the last Friday of 
arch 1989, t e outs anding advances of 

scheduled commercial banks were higher in 
fIVe districts, n mely. Balasore Ka ahandi, 
Keonjhar. Koraput and Puri and aggrega e 
deposits were '9her in 8 districts. namely, 
Bolangir, Cu tac. Dhenkanal, Ganjam. 

ayurbhanj, Phulbani, Sambatpur and 
Sundergarh. Ho ever. the credit: Deposit 
fa io of scheduled commercial banks in aU 
districts excep Dhenkanal (61 .7°A l, Ganjam 

1 

r mo 
en by Gov rnm nt to 
? 

THE MINIS A OF STATE 114 
DEPARTMENT OF ECONOMIC AFFAIR 
I THE INISTRY OF FINANCE (SH 
EOUARDO FALEIRO): (a) nd M. 

r g ta d sit nd outst nding ct 
o Nat' nal Bank and Stat Ban 
India in Oris as on th I st Friday of 
o camber, 1986.1987 ndMarch, 19898re 

r tely giv n low: 

(Amt. In Rs. CfO/i ~ • 

December March 

1987 1989 

844 1063 

599 767 

(Ami. In Rs. crates) 

Decemb r March 

1987 1989 

592 167 

520 703 

(64.4%) and Sundergarh (51.6%) were higher 
than the AIl .. lndia credit: deposit ratio at 65..4 
percent. 

The credit deployment in a particular 
area depends ~n various factors like level of 
economic activity entrepreneurship. avaHs-
bility of raw materiat and other infrastructunal 
facilities. Banks have be$n advised to take 
eff ective steps for improving the flow of credit 
in deficient areas for productive and identi-
fied viable proposals. 
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I tance to Deep Sea arlne Prod· 
uct Industry 

3573. SHRISOM~ATHRATH: Willthe 
Minister of COMMERCE be pleased to state: 

(a) whether Government have formu-
lated any scheme to assist the deep sea 
marine products industry; 

(b) whether exports of marine produC1s 
originating from deep·sea fisheries vessels 
hav been declining or stagnating in the last 
three years; and 

(c) the steps taken to ensure netter 
utilisation of the fishing fleet to increase 
exports of marine products, in particular 
shrimp? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) Schemes formulated by 
the Government to assist the deep sea marine 
products industry include augmentation of 
deepsea fishingfleetthrough ajudicious mix 
of indigenous, imported and chartered fish-
ing vessels, provision of subsidy on the cost 
of indigenously constructed deep sea fishing 
ve sals. provision of loan facility on soft 
terms by Shipping Credit and Investment 
Company of India Ltd., systematic and inten· 
sive survey of fishery resources in the Indian 
Exclusive Economic Zone, assistance for 
construction of fishing harbours at major and 
minor ports and training of deep sea fishing 
operatives for manning the fi hing vossels. 

(b) Separate Export record for deepsea 
fishing vessels are not being maintained by 
the MPEDA. 

(c) The present policy in this regard 
while encouraging diversified fishing dis-
courages acquisition of vessels for shrimp 
fishing. 

Stoppage of Konark Expr8 at Khat-
IIkot Station 

3574. SHRISOMNATH RATH: Willthe 
Minister of RAILWAYS be pleased to state: 

(a) whether in view of the great demand 
Government propose to provide a stoppage 
of Konark Express at Khallikot station 
(Orissa); and 

(b) if so, when and if not the reasons 
therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

(b) Presently not found feasible. 

World Bank loan to ICICI 

3575. SHAt AT'SH CHANDRA SINHA: 
Will the Minister of FINANCE be pleased to 
state : 

(a) whether the World Bank has agreed 
to finance the Industrial Credit and Invest-
ment Corporation of India's (ICICI) proposaJ 
for funding the technology development in 
the country' 

(b) if so, the details thereof; 

(c) the details of total credit obtained by 
the rCICf on its earlier ventures during the 
last three years and utilisation of funds made 
by the Corporation; 

(d) whether the ICICI has made out any 
defini e programme regarding repayment-of-
loans: and 

(e) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRr 
EDUARDO FALEIRO): (a) and (b). Negotia-
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n arid Ban bet aen 
11 nd 17 Ju • 989 or loan of 200 
mill 0 he Govemm n of India or an 

dust ial T 00 0 v Iopmant Project 
o impt men ed trough t Ie lei and 
OBI. Ho e er, e roan is ye to ap"-

proved b he Board of Directors of th Bank. 

(c) 0 (e), ICICI h so 'n d a Grant ° 
30 million rom US . during 1986 and 

987 0 fol a Ing Techno ogy or' ented 
p 

(il 10 milli n in 198 for th Pr~ 

ra me for he Advanc ment of Commer-
cial Tee nology (PACn to support Indo-US 
join R 0 ven ures designed to accelerate 

pace and quali y of technology innova-
'on in products and processes in Innian 

. us ry. TheutiJisa ionason30.6.89is$1.8 

(ii) 20 miJlion in 1987 for Programme 
or Aoce eratjon of Commercial Energy 
R search (PACER) to support technological 
innovation in Indian energy sector through 
financial assistance to consortia of manufac-
turers. res arch institutions and cnd-users. 
The utilisation as on 30.6.89 is $ 0.3 million. 

Repayment of loan component of exter-
nat assistance received by ICICI for funding 
Technology Development will be as per 
schedule agreed to between GOI and ICICI. 

Implementation of Financial Assistance 
Schem s by Banks 

3576. PROF. ARAJN CHAND PAR-
ASH R: Will the inister of F\ lANCE be 
pleased 0 sta e: 

(a) whe er Government and Reserve 
Ban of India are aware of failure of nation-
alised banks to flJlly imp'iemen1 various pro-
grammes requin 9 financial assistance as 
per the concept 0 the designated services 
approach; 

(b) i so. h ther on of th main 
rea ons is the faHure of nationalis d banks 
to altot a manag able group of viti ges to 
rural branches by op ning new branches for 
which licences have b en granted ke ping 
in view requirements of th scheme during 
1988-89 and 1989-90; and 

Cc, if so, whether Reserve Bank of India 
would take immediate st ps to ensure earry 
opening of th s branches nd ensure that 
th defauher b nks are not given new ti~ 
c noes for any urban branches/extension 
count rs till th y clo r th ir backlog in the 
opening of rural branche for which licences 
are pending with th m? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). Reserve 
Bank of India (RBf) has reported that as 
tendings under Service Area Approach have 
become operational from 1.4.1989, it is too 
early to assess whether the banks have fully 
implemented the various programmes in the 
Villages allotted to them. The Block Level 
Bankers' CommitteelOistrict Level Consul-
tative Committee would periodically review 
the performance of banks and take such 
action as is deemed necessary. Besides. the 
controlling offices of banks would also be 
constantly reviewing the performance of their 
branches. 

(c) RBI has reported that the matter of 
branch expansion in the rural and semi-
urban areas is begin continuously monitored 
by the Task Forces set up at the Regional 
Offtces of RBI. Banks have not been able to 
open branches at certain allotted centres 
due to lack of basic infra-strudural facilities. 
RBI has written to the Chief Secretaries of all 
State GovernmentsAJnion Territories for 
providing basic infrastructural facilities in 
order to open the branches at the allotted 
centres expeditiously. The allotment of 
centres in urban areas which has been 
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co idered by RBI In a consolidated manner 
u th curr nt Plan has already bean 
compfeted and ex n ion count rs are al .. 
lowed to banks on the basi of certain pfigi-
bitity eriteria adopted fo t e purpose. There-
for •• i1 may no b appropriate to link up the 
matter of opening rural branches with the 
granting of 1i nc s for urban centres/axten-
ion counters. 

nnlng High C rt ~urlsdlctfon In 
r t of Land Rliform Legislation 

3577. PRO . NARAIN CHAND PAR-
I 

ASHAR: Will th Minist r of LAW AND 
JUSTICE b pleas d to st 1 : 

(a) whether Government are aware of 
th lacuna cau 0 hich even the allot-
ments of land to th I ndl . s and various 
other alotments und r th Land Reforms 
Acts included in th 9th Sch dule are chal-
leng d in the High Courts and the poor 
benefic; r; are d~prlVad 01 their due; 

(b) if 0, the num r of such petitions 
ch Ifanging th s allo monts preferred/still 
pending in each of th Hi h Court during the 
6th and 71h PI ns; and 

(c) wh thor Gov.emment propose to 
bring forward legislation to amend the Con-
stitution with a view to tr am line the proce-
dure under which h courts may be de-
barred from entertaining such appeals of this 
type which stand in th ay ot social justice 
for whic~ the parli~ment has put these Acts 
in the 9th Schedule and if so, the likely date 
by which it is proposed (' be done? 

THE MINISTER OF LAW AND JUS-
TICE (SHRI B. SHANKARANANO) (a) and 
(b). Information about lacunae in specific 
States Acts due to ich ord rs of allotment 
of land have be n st yed y court orders, is 
not available . th C .ntral Governmont. 

(c) There' no such proposal. 

A 1st UncI r SEPUP In Bombay 

3578. SHAI GURUDAS KAMAT: Will 
the Minister of FINANCE be pleased to state: 

(a) whet the quo a fixed for Bombay 
for grant of loans to the urban poor under the 
Self -employment Programme for Urban Poor 
(SEPUP) could not be utitised to a great 
extent last year because of rigid conditions 
laid for the purpose; 

(b) if so, the details of the quota and the 
percentage of its utilisation by the urban poor 
of Bombay last year; and 

(c) whether Government would con-
sider relaxing the conditions to ensure better 
utilisation of th allotted amount? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHAt 
EDUARDO FALEIRO): (a) to (c). The Re-
serve Bank of India has reported that during 
the programme year 1988-89, the achieve-
ment against the target under the Self 
Employment Programme for Urban Poor 
(SEPUP) in the city of Bombay works out to 
36.20/0. The main reason for non-receipt of 
sufficient number of applications for loan 
under the programme is the prescribed in-
come criterion, which should not exceed Rs . . 
600/- p.m. for the family excluding income if 
an.y, of the children below 14 years. The 
income criterion under other poverty allevia-
tion programmes v iz. Integrated Rural De-
velopment Programme. and Differentia' Rate 
of Interest (DRI) Scheme is almost similar. 
Any upward revision in income criterion under 
SEPUP alone, either under the scheme as a 
whole or in respect of metropolitan cities 
would disturb the inter-se position of SEPUP 
viz-a-viz other Government poverty allevia-
tion programmes. However. in view of the 
poor response in Bombay. State level 
Bankers' Committee Convenor has been 
advised bt \he RB\ \0 trans'er the unachNed 
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,..."Ia. of Bombai' city to ot r cllie 
• agpur in harashtra Stat 
sponse ' encouraging. 

Pu fie Investm nt In Companl 

357 . SHR. GURUDAS KA AT: ,II 
in" terofFINANCE pleased to stat : 

m unt invested the po ic in 
U 0 various companies during 

tree y ars, year- ' ; 

t pu ic h s oonsid~rably increa dur-
th above period: 

(e)' • the rea on 10 , for. nd 

(d) ha eholders have r; moo' s ag~ins' 
m' oement of th com per 

. . tl of the Companie... (; t 1 6. 

11a~.I'ft>~ •• Allowance 0 Y mrnent 
Serva" s 

358&.' SHRI KA LA PR 0 
~IRt KS. RAO. 

in;s eror FIN 

(a) her due to ste 

'the nt~st, 

h s becom du 10 lh Gov m 
ploy from 1 July 1989' nd 

InD.A 

THE MI IS A OF TATE I THE 
DEPART ENT OF EXPE OfTURE INTHE 

INISTRY OF FINANCE (SHAl 8.K. 
GAOHVI): () nd (b). On the be ' of 
perc nt 9 incr in he numbers in 
th t 2 monthly v r 9 of the All tnd 
Consumer PrICe ind x Numbers for Indu -
trial Worker (G r l) (B 1960 100) 
for th riod ending Jun • 1989 0 1 th 
ind x v r of 608. nother in 1m nt of 
O.A t ttl r te of 5% of ba$ic pay for th· 
employ drawing b ic pay upto .35001 
·,3%ofba icpayforth employe dra 
b icpay twe n R ; 3501/· nd . 60001 
.. and 3 b . pay orth ploy 

ic pay abov Rs. 6000/. 
du wah If c from .7,'989, ichi P ~ 

ttl sat ry 0 So t mb r, 19 9. 

Pr of 

S1. SHRlKAMLA RASADSINGH: 
H , • . RAO: 

Wdlth plea 
rein price of 

tial commo(f ia and of daffy ne 
during h las 12 onth compare ith t 
P f tt pre hr year? 

• 
commodity 9' ups 
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Income-Tax Pending R an tion 

358~ SHRIRAMBHAGATPASWAN: 
III the inister of FINANCE be pleased to 

state the names of tpp 20 persons and 
companies against whom the Income-tax is 
pending reaJjsation as on 30 June 1989? 

THE MINISTER OF STATE IN THE 
OEPAR~ENT OF REVENUE IN THE 

INISTRY OF FINANCE (SHRr A.K. 
P NJA): The latest information avail ble is 
as on 31.5.1989. As per this, the names of 
op 20 persons and companies from whom 
i come-tax demands were pending realisa-
tion, are as under:- _ 

1. 

2. 

3. 

4. 

Indian Oil Corporation Limited. 
Bombay. 

Peerless General Finance & In-
vestment Co., Ltd., Calcutta. 

G. T.C. Industries Ltd., Bombay. 

Bharat Heavy Electricals Ltd., Delhi. 

5. Continental Constn., Ltd. , Delhi. 

6. J.K. SynthetiCS Ltd., Delhi. 

7. New India Assurance Company 
ltd., Bombay. 

8. Modi Rubber Ltd., Delhi. 

9. Shri Vinod Kumar Didwania, Ma-
dras. 

10. Bank of India, Bombay. 

11. Shri Mohd. Akhatar Hussain, 
Ahmedabad. 

12. Escorts ltd., Delhi. 

13. I.C.I.C.I. Limited, Bombay. 

14. 

15. 

16. 

D.S. Constn. (P) limited. Delhi. 

Bhagerath Engg. Co. Ltd.. Co-
chin. 

M.P. Rajy Van Vi as Ltd., Bhopal. 

17. Modi Pon Limited Delhi. 

18. 

19. 

20. 

T.P.C.L., Baroda. 

Telco Limited Bombay. 

NationalOrg nicCh micals Indu • 
tries Limited. ombay. 

lOBI Loan to Spinning Mill 

3583. SHRI RAM BHAGAT PASWAN: 
Will the Minist T of FINANCE be pleased to 
state: 

(a) whether the Industrial D velopm nt 
Bank of India (lOBI) has refused to provid 
long term loans to the spinning mills in the 
cooperative sector in the cotton growing 
backward region of Bihar and Uttar Pradesh; 

(b) whether the spinning mills in Bihar 
and Uttar Pradesh and other parts of the 
country are facing closure; 

(c) if so, the reasons therefor; and 

(d) the action proposed to be taken by 
Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The Industrial 
Development Bank of India (lOBI) has re-
ported that it has not refused to provide long 
term loans to the spinning miUs in the co-
operative sector. However, institutions gen-
erally do not encourage setting up of new 
grass root spinning units in view of the exist-
ing excess spinning capacity. 
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(b) nd (c).. Th moo h running of 
indu rial mill depends on the state offin n .. 

h h of th mill and other r levant 
ors. 

(d) Governm nt have ta n st ps for 
_~,.r. .... th extil industry. These include 

in; up of odal Agency to volve and 
m nage r habilitation package for s' b 
pot ntially viabl mill cr atian of a TextiJ 
Mod mi a110n Fund under hich I -

t nee of Rs. 752 ero w anctioned Ii 
31.5.1989 in 191 ca & etting up of th 
Board for Industr; I and Financial Recon· 
truction 10 consider case of jck units 

including t xtile mill . 

Chlrglng of Compound Int r t by 
Bank 

3 SHRI BRAJA MOHAN MO-
HANTV: Will th Minister of FtNANCE be 
........... ed to st 

( ) wh th r Government are consider-
ing ny proposal no to charge compound 
int r st by nks. coop rative nd public 
financi I in hutlons. against the loans ad· 
vanced to marginal farmers. small farmers. 
rtisan , agricultural labourers and the smarl 

bu inessmen who are running the busines 
on th ir own labour not employing others, if 
0, the details thereof; and 

(b) whether Government are consider-
ing to introduce a policy of not realising more 
interest than the caphal to the aforesaid 
categories of people from the banks, coop-
.raf and public financial institutions, if 
so, th detaits thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 

THE ~INISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) and (b). Accord· 
trl9 10 existing instructions issUed by Re-

Bank of India (RBI) and National Bank 

for Agricultule and Rural 0 eloplnen 
(NABARO) from time to time. interest on 
current du in the case of agricultural ad-
vances shou d not be compounded. Interest 
should also not be compounded on due 
from Primary Agricu ure Cred' Societi 
(PACs) ceded to commercial bank. h 
c op 10 ns or instalments under t rm 10 ns 
becom overdu ban scan dd intere t 
outstanding to th principal and compo nd 
th inte~ st. Howev r, tot interest debit 
to an account should not exe d th princi-
pal mo nt in respect of adv nc to m I 

nd margin farmers. 

State Cooperativ Bank (SeBs) and 
Stat land 0 veJopment Bank (SlD ) 
hay be n advised by N BARD t 'n the 
cas 0 farm s affected by natur I c mi-
ti s for thr or mor years in u ssion, 
th re ould not b ny compoun i of 
interest on du converted f'I ehedul or 
def rredJpostponed . 

In r pee of compo' 0 n tot rti-
s n t villag and cottag industri int r 
during the initial moratorium period should 
not be compounded. Th i ~ruction r 
also applicable to Industries, S rv' 
Business (ISB) Sector loans under IRDP. 

Re orat on of 23 Dn124 Up Bo 
Ferozepur Express 

3585. SHRI A OOPC A 0 SHAH: 
Will the Minister of RAllWAYSbeple edto 
state: 

(a) whether Pantry car service on 23-
DNI24·UP Bombay-Ferozepur Janata train 
has been discontinued: 

(b) if so, since when and the reasor. 
therefor; 

(c) whether a lot of inconven' nee is 
being experience by the passengers on this 
long distance train in the absence of pantry 
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car service' and 

(d) if so. whether Government propose 
o restore the service? 

THE .lNISTER OF STATE OF THE 
INISTRY OF R ILWAYS (SHRI 

MAOHAVRAO SelNDIA): ( ) Y ,Sir. 

(b) Pantry car service on 23 00124 Up 
Bombay Feroz u Janat Expr 5S lie n 

Is Shah C ter r w s d' "tin from 
25.8.8 on Ct;ount of lock-ou declared by 

licen s duo to' bour problem. 

(e) Some such r pres ntations have 
be n received. Salis! clary hernativ r-

ngements exist for cat ring from static 
un' for this train. 

(d) Th m t er is under co 

V ndln SI It an 80mb y Su ur n 
Ran y 

3586. SHRI A OOPCH 0 SHA : 
Wi the inist rofRAILWAYSbep sed 0 
tat: 

(a) the number of tea, refreshment • 
book and fruit stalls al otted during the period 
April 1988 to March 1989 on urban 
1ion of Bombay; and 

(b) the criteria adopted for al101ment of 
these slaits? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAVS (SHRf 
UAOHAVRAO SCI NOlA): (a) One, 

(b) Allotment of catering/vending con-
tracts is done by the Zonal Railways on 
invitiflg applications through press notifica· 
tions and/or notices displayed at Railway 
Stations where necessary. Applications so 
received are scrutlnrsed by a ScreenIng 
Committee and based on their recommen-

dation ,th contract as aw rdad to th most 
u' OOidat on m rit . 

Punctu Ilty of Train on Churc 
V rar cllon 

3587. SHRI ANOOPCHAND SH H: 
Wilt th inist r of RAIL WA YS pi to 
st t : 

() th punetu r • u rb n 
tr in running n Churchg nd Vir r 
on W st rn R j duri 1987, 1988 a d 
1989; 

(b) wh th r th pundu lity r 
com down; nd 

(c) if so, th r son th r for nd th 
, mil m ur bit • 
the r. of punctuality? 

1987 

1988 

1989 
(u to 31 
July. 1989) 

(b) No, Sir. 

(c) Doe not arise. 

THE 
( HRI 

.OOA 

2.8 

93. % 

-

Band~ Terminal (Bomb y) 

3588. SHRI ANOOPCHANO SHAH: 
Win the Minister of RAil WAYS be pleased to 
state: 

(a) whether developm nt work on 
Sandra Terminal, Western R 'Iw y, in 
Bombay has been stopped for tWe two 
months; and 
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(b) if so, the reasons therefore and the 
programme for the early completion of this 
terminal? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRt 
MADHAVRAO SCINDIA): (a) No. Sir. 

(b) Completion will depend upon evic-
tion of encroachers from the area for ap-
proach road leading to the erminal. 

[ Translation] 

Damage to Crops In Deoria and Gora-
khpur District 

3589. SHRI VILAS ~UTTE VvAR: Will 
the Ministor of WATER RESOURCES be 
pleased 10 state: 

(a) whether the attention of Union 
Government has been drawn 10 the news-
item appearing in 'Jansatta' dated 1 May. 
1989 under the caption "Sharat Nepal Tanav 
S8 Paanch Lakh Hectare Fasal Sookh Rahi 
Hai"; 

(b) if so, the reaction of Government 
thereto ' and 

(c) the steps taken by Government in 
this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES AND 

MINISTER OF STATE IN THE MlNISTRY 
OF PARUAMENTARY AFFAIRS (SHRI 
M.M. JACOB): (a) Yes, Sir. 

(b) and (c). Breach in the Gandak Canal 
has since been repaired and the canal is 
functioning. 

[English] 

Increase In Deposita of Stat. Bank of 
Indor. 

3590. DR. V. VENKA TESH: Will the 
Minister of FINANCE be pleased to state: 

(a) the details of the deposits of the 
State Bank of Indore during 1987 and 1988, 
State-wise and year-wise; 

(b) the details of advances given by the 
Bank during the above period, State-wise 
and year-wise; and 

(c) the ratio of the increase in the 
deposits and the advances made by the 
Bank during the period? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The 
state-wise aggregate deposits and outstand-
ing advances of State Bank of Indore as at 
the end of December, 1987 and March 1989 
(1988-89) are as given below:-



205 Written Answers 

...: 
E 
~ 

~ 
~ t:: 
t-! 
c: .Q 
5 
~ 
.! 
S 
CI) 

c co 
.s:::: -(/) 
to 

"(if 
ex: 

SAAVANA 20, 1911 (SAKA) 

<X) 
Ol 

:E 
CD 

0 

(7) o . 
eX) 

a; 
0) 
c 
Q) 

£Xl • -en 
Q) 

~ 

~ 
fI) 
CD 
~ ... a.. 
to 
>-
~ 

j 
~ 

.s:::: 
I/) 
Q) 

"'0 
!! a. 
"-
«S := 

:::> 

o 
~ 
I.l') ..,... 

o 
~ o ..,... 

10 .... 
to ':; 
(!) 

N 
(7) g 

to ... -..r:: en cu ... co 
~ co 
::E 

Written Answ81S 206 

..,... 

.t::. 
(/) 

"0 co 
"-a.. 
co 
"-.t::. 

"'0 c « 

o o 

m .::e. m -co 
C .... 
to 
~ 

N ...-o ...... 

::J 
"0 
('IS 
Z 

E co to-

C\l -

<X) o 
~ co 

(ij -~ 
.::e. c 
('IS 

CD 



207 Written Answers Written Answers 208AUGUST 11, 1989

remove this anomaly?(c) During the period from December,
1987 to March, 19891he percentage growth
of the deposits and the advances of State
Bank of lndors was 24.8 percent respec-
tively.

[ Translation)

Urban and Rural Branches of State
Bank of Indore

3591. DR. V. VENKATESH: Will the
Minister of FINANCE be pleased to stale:

(a) the number 01 the branches of the
State Bank of Indore in the urban and rural
areas, separately:

(b) the total amount of loans given by
the Bank in the urban areas and the rural
areas, separately, during the last Ihree years;

(c) whether there is much dilferencfl in
the transactions by the Bank in the urban
and the rural areas, and

(d) if so, the steps taken by the Bank 10

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EOUAROO FALEIRO) (a) Reserve Bank of
India (AB I) has reported that, as at the end of
June. 1989, 325 branches of State Bank of
Indore were functioning as below:

"No. of branches

Aural 151

Semi-Urban 82

Urban 68

Metropolitan/Port Towns 24

Total: 325-

(b) The outstanding advances of State
Rank of Indore for the last three years is as
under:-

fRs. in crores)

Year Rural Semi-Urban Urban/Metropolitan

December, 1987 72 113 312

December. 1988 87 129 433

March,1989 94 136 416
(latest available)

(c) and Cd). The deployment of credit in
a particular area by bank depends upon
varlaty of factor like devolopmant of infras-
truetura' facilities, l~val 01ecooomic activity.
proximity of lhe araa 10 the market and
availability of lo(.;si resources etc. RBI has

advised Public Sector Banks to ensure that
wide disparities in credit deployment is
avoided and various steps taken to maintain
C:O ratio of 60% in respect of their rural and
semi-urban branches.
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[English]

Aqulsltion of Japanese Fishing Vessels
bySCICI

3592. SHRI T. BALA GOUD: Will the
Minister FINANCE be pleased to state:

(a) whether Government are aware of
the depression in the deep sea fishing indus-
try;

(b) whether the Shipping Credit & In-
vestment Company of India (SCICI) has
been negotiating with Japanese firms to
acquire fishing vessels; and

(c) if so, the details thereof and the
extentto which acquisition of .Japanese ships
will help revival of deep sea fishing industry?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO)·: (a) SCICI has re-
ported that fishing industry has been facing
difficulties during the past two years, mainly
on account of over exploit ion of shrimp re-
sources by an increasing number of trawl-
ers, unwillingness on the part of entrepre-
neurs to diversify into non-shrimp resources
and shortfall in Shrimp Production. To help
the Fishing Industry face this crisis, Govern-
ment of India has considered granting of
reliefs to fishing units by way of reschedule-
ment of loan instalments and deferment of
interest in respect of the loans granted by the
erstwhile Shipping Development Fund
Committee to the fishing companies. (in
respect of potentially viable companies).

(b) and (c). SCICI has reported that
they have not been negotiating with the
Japanese Firms to acquire fishing vessels.

Decentralisation of Powers of Tea
Board

3593. SHRIMATIKISHORISINHA: Will
the Minister of COMMERCE be pleased to
state:

(a) whether there is any proposal far
decentralising powers of the Tea Board;

(b) if so, reasons therefore;

(c) whether Tea Board employees have
opposed this proposal; and

(d) if so, Government's reaction thereto?

THE MINISTER OF STATE 'IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) and (b). Order have al-
ready been issued regarding delegation of
power. This has been done for better imple-
mentation f the Tea Board Scheme.

(c) and (d). There have been some
representations in this regard. Such repre-
sentations are considered on the merits of
the matter and in line with existing Govern-
ment policy.

[ Translation]

New Train on Chhapra-Madras/Hydera-
bad Section

3594. SHRI KESHORA PARDHI: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether there is any proposal to
introduce a train on Chhapra-Jhansi-Nagpur-
Madras/Hyderabad Sections; and

(b) whether there is a proposal to ex-
tend the train running between-Patna upto
Chhapra?
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THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRt 
MADHAVRAO SCIND1A): (a) and (b). No, 
Sir. 

Permission to Float Bond by Mahar-
8 htrs Stat Electricity Board 

3595. SHRI KESHORA PARDHI: 
SHRI BALASAHEB VIKHE 

PAT1L: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether in view of limited resources 
at the disposal of Maharashtra Slate Elec-
tricity Board (MSEB) for implementing new 
project, there is any proposal under the 
consideration of Government to grant per-
mission to MSEB for mobilising additional 
resources by issuinstdebentures and bonds; 

(b) whether Government have taken 
any decision in the matter; and 

(c) if not, the reasons for delay particu-
larly when many other Government Depart-
ments have been granted permission to 
mobilise resources through such sources? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The scheme 
of Public Sector Bonds is presentlly limited to 
central Public Sector undertakings. As such, 
state level corporations are nct considered 
eligible for the facility. 

Train Services on Gorakhpur. Thave-
Chhapra Section 

3596. SHRI KESHORA PARDHI: Will 

the Minister of RAILWAYS be pleased to 
state: 

(a) whether Government propose to 
increase the number of trains, their speed 
and to provide ether passenger amenities on 
Gorakhpur-Thave-Chhapra metre gauge 
section; and 

(b) if so, when this is likely te be dene? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

(b) Does not arise. 

[English] 

Assistance Given by lOBI and ICaCI in 
Kerala 

3597. SHRI T. BASHEER: Will the 
Minister of FINANCE be pleased te state the 
amount of assistance given by the Industrial 
Development Bank of India (lOBI) and the 
Industrial Credit and Investment Corpora-
tion of India (tclel) for projects located in 
Kerala during the" last three year? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEJRO): The Industrial De-
velopment Bank .of India (lOBI) and Indus-
triaI' Credit and Investment Corporation of 
India (tCtCI) have sanctioned assistance to 
projects located in Kerala during the last 
three years (1986-87. 1987-88 and 1988-
89) as under:~ 
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Name of the 1986-87 
Institution 

lOBI 115.69 

JCICI 7.77 

Adoption of Villages In Kerala by 
Nationalised Bank 

3598. SHRI T. BASHEER: Will the 
Minister of FINANCE be pleased to state: 

(a) the total number of villages adopted 
so far by the nationalised banks for rural 
development; and 

(b) the names of the villages adopted by 
the nationalised banks in Kerala? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF F'NANCE (SHRt 
EDUARDO FALEIRO): (a) and (b). Pre-
sumably, the question relates to Service 
Area Approach to rural lending. This ap-
proach has become operational with effort 
from 1.4.1989. Reserve Bank of India (RBI) 
has reported that the number of bank 
branches in Kerala is more than the number 
of villages. Hence; wards have been allo-
cated amongst the branches in Kerala. 
Accordingly, a total of 6165 wards have been 
allocated amongst 1263 branches of Public 
Sector Banks in Kerala. The time and labour 
involved in preparing the statement showing 
names of these wards may not be commen-
surate with the result to be achieved. 

Ex-Se-rvicemen Financial Corporation 

3599. SHRI AJAY MUSHRAN: Will the 

(Rs. in crores). 

87..fJ8 8S..fJ9 
(April-March) 

130.15 175.40 

13.27 7.70 

Minister of FINANCE be pi ased to state: 

(a) whether Government of Himachal 
Pradesh has formed "Pradeshik Ex-S rvic -
men Financial Corporation" to provide finan .. 
cial assistance and help to ex-servicemen in 
their rehabi:Jitation ; 

(b) whether the Reserve Bank of India 
had any object to the formation of such a 
Corporation; 

(c) if not. whether Government propose 
to suggest to other State Governments to 
form such corporations as well; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (d). The 
Himachal Pradesh Ex-Servicemen Corpo-
ration was estibJished vide Himachal Pradesh 
Ex-Servicemen Corporation Act No.9 of 
1979 which came into existence in May, 
1981 . Subject to the provisions of this Act, 
the functions of the Corporation are to pro-
vide the welfare and economic uplift of ex-
servicemen in the State. RBI has reported 
that it has no objection to the establishment 
of such a Corporation. 

(c) and (d). To assist ex-servicemen 
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including widows of eX-5ervicemen and d' -
abled ervice personnel in setting up SSt 
projects for seif..emplpyment, lOBI jointly 
with the Director General of Re-settlement. 
Govt, of India. has formulated a special 
$Cheme of assistance for ex-servicemen. 
Under the scheme, which is operated through 
State Financial Corporations (including 
Himachal Pradesh Financial Corporation) 
and twin function State Industrial Develop-
ment Corporations, entrepreneurs will be 
provided equity type of support to the maxi-
mum of As. 1,80,000 per proiect for starting 
small scale industry including transport and 
other service industries, This is besides the 
normal term loans granted for the project. 
Inter-alia. the scheme is applicable to proj-
ects costing upto Rs. 12 Jakhs and the mini-
mum promoters contribution is 10% of the 
project cost. 

Extension of Shatabl Exprgss upto 
Bombay 

3600. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is any proposal to 
extend Delhi-Bhopal Shatabdi Express upto 
Bombay V. T. in view of heavy rush on Delhi-
Bombay section: 

(b) if so when it is likely to be done: and 

(c) if not, th~ reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

(b) ces not arise. 

(c) The distance from New Delhi to 
Bombay V.T. is 1538 Kms, which ;s well 
beyond the range of operation of an inter-city 
day express like the Shatabdi. 

Conveyance AI 

3601. SHRI BALASAHEB VIKHE 
PA TIL; Will the Minister of FINANCE be 
pleased to state: 

(a) whe1her Government propose to 
give conveyance allowance to its employees 
on the pattern of public sector undertakings; 
and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF EXPENDITURE INTHE 
MINISTRY OF FINANCE (SHRI B.K. 
GADHV1): (a) No, Sir. 

(b) The service conditions of Central 
Government employees are different from 
those in the public sector undertakings. It is 
not therefore, appropriate to seek to bring 
such parity in individual items like convey-
ance allowance etc. However, the existing 
rules applicable to Central Government 
employees already provide for the grant of 
conveyance allowance to a Government 
servant, who is requiredtotravel extensivety 
at or within a short distance from his Head-
quarter subject to certain laid down condi-
tions. For occasional performance of official 
journeys within municipal limits; conveyance 
hire charges are also reimbursable to the 
employees. 

Rail Link to All Sub-Divisions 

3602. DR. PHULRENU GUHA: Willthe 
Minister of RAILWAYS be pleased to state: 

(a) the names of Railway sub-divisions 
which have not yet been provided rail link; 

(b) whether Government have any plan 
to link these places in the near future; and 

(c) if so, the details thereof? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRt 

DHAVRAO SCtNOIA): (a) to (c). The 
inform a ion is being conected and ill be laid 
on the T abfe of the Sabha. 

Recommendations of Railway Reform 
Committee 

3603. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of RAfl WAYS be 
pleased to state: 

(a) whether Government had accepted 
and implemented the major recommenda-
tions of the Raitway Reforms Committee 
including the creation of new zones and 
divisions; 

(b) if so, the dates on which the recom-
mendations have been jmplemented and 
the details thereof; and 

(c) if not, th detaits of such recommen-
dations as still remain to be partialtylfully 
implemented and the reasons for their non-
implementation to the full extent? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAI 
MADHAVRAO SCINOIA): (a) No, Sir. 

(b) and (c). Railway Reforms Commit-
tee submitted their Report in 25 parts and 
touched the entire gamut of railway work ing. 
A rarge number of recommendations fike 
creation of new zones, divisions, etc. cannot 
be straightaway implemented due to con-
straints of resources and other operational 
difficulties. Similarly r,ecommendations con-
cerning upgradation of technology like track 
CirCUiting, modernisation of marshalling yardS 
and workshops etc. are again dependent 
upon availability of adequate funds and can 
onty be implemented based on the priorities 
accorded to the various projects in the Cor-
porate Plan. Wherever. possible. action has 
already been initiated to implement the 

accepted recommend tions. 

Trade with Europ n Countrle 

3604. SHRI ATt JAYANTI PATNAfK: 
Will the Minist r of COMMERCE be pi sed 
to state: 

(a) whether there is great seop of 
e panding trade in the European countri $; 

(b) whether Gov mment hay any 
proposal to adopt new strategies to expand 
trade with European countries in view of the 
tremendous untapped potential still avail-
able in European markets; and 

(c) if so, the steps proposed to be t ken 
by Governm nt in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHAI P.R. 
DAS MUNSI): (a) Yes, Sir. 

(b) and (c). Efforts are made to e)(p~nd 
trade through various measures like under-
taking specific commodity oriented mark!t 
studies; participation in fairs and buyers 
sellers meets; organisation of specialised 
exhibitions; distribution of pub1icity material; 
exchange of business delegations; joint 
ventures; encouraging contacts between 
business organisations of India and Euro-
pean countries and increasing the scope of 
T fade Plans. 

OVerhead bridge In Jabatpur 

3605. SHAt AJA Y MUSHRAN: WilJ the 
Minister of RAILWAYS be pleased to state: 

(a) whether Madhya Pradesh Govern-
ment has sent a proposal for construction of 
an overhead bridge on Gorakhpur railway 
crossing in Jabatpur on South Eastern Rail-
way; and 

(b) if so, the details thereof; and reac-
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tion of Government thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRt 
MAOHAVRAO SCINDIA): (a) No. Sir. 

(b) Doe 001 arise. 

OVerbrfdg In Jabalput 

3606. SHRI AJAY MUSH RAN; Will tho 
Min;ster of RAILWAYS be pleased to stat: 

(a) the funds al~atod during 1989·90 
for construction of an overbridge at Kachpura 
railway crossing at Jabalpur; and 

(b) the progress made on this work so 
far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Rs, 37.09 
lakhs. 

(b) The progress on the bridge over the 
tracks being executed by the Ranway is 
30%. Work on approaches has not yet been 
commenced by the State Govemment. 

Conversion of Jabalpur-Gondia Rail-
way LIne 

3607, SHRI AJA Y MUSHRAN: Will the 
I Minister of RAILWAYS be pleased 10 state: 

(a) whether South'Eastern Railway has 
undertaken a reappraisal survey to examine 
the feasibility of the conversion of 
Jabalpur-Gondia Metre Gauge Line for being 
utilised as an alternative North-South route; 

(b) if so, whether survey has been 
completed and action taken on the report; 
and 

. 
(c) if not, the reasons therefor? 

THE fNtSTER OF STATE OF THE 
UNISTRY OF RAILWAYS (SHAI 

MADHA RAO SCINDIA): (a) to (c). The 
reappraisaJ survey for conversion of 
Jabalpur-Gondia G section to BG, for 
serv'ng as an alternative 10rth ~South rout 
has not been completed. This IS on of the 
many surveys, at present in hand, on the 
South Eastern Railway and cxhaustiv data 
has to be collected to work out the viability of 
the proposal. 

Jabalpur Rail ay Station 

3608. SHRI AJAY MUSHRAN: Wmthe 
Minister of RAil WA YS be pleased to state: 

(a) funds allocated during 1989-90 for 
developing Jabalpur railway station as a 
model railway station; 

(b) the detaos of works completed and 
to be undertaken on this station under the 
scheme; and 

(c) details of funds allocated to different 
railway stations during 1989-90 which are 
being developed under model raHway sta-
tions projp.ct? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRt 
MADHAVRAO SCINDJA): (a) As. 30.02 
lakhs, 

(b) The scheme of remodelling of 
Jabafpur railway station envisages provision 
of facilities like drinking water supply, toiJets, 
better lighting, additions and improvements 
to platforms. waiting halls, circulating area, 
retiring rooms. cover over platforms etc. 

The following works have been com-
pleted/are in progress:-
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51. No. Name of 1119 work 

Provision of Kota stone dado and improvement to floorin 
in the concourse. 

2. Provisions of 4 double baded and three 4 bedd Janta 
retiring rooms. 

3. Provision of Janta retiring rooms with 6 beds. 

4. Extension of second class waiting hall. 

In progr 

5. Cover over platform No. 3 and extension of cov r ov r pi tform 
No.2 

6. Extension of foot over bridge -do-

7. Expansion of circulating area on Up side and Ashalting of road • 
provision of traffic lanes. parking places, cycle stand and planting 
of shady trees etc. In progres 

8. Provision of washable aprons on platform No.1. 

9. Provision of electronic display boards. 

(c) A statement showing funds allo-
cated during 1989-90 for each of the model 

stations on the Railways is given below. 

STATEMENT 

(Figures in Rs. Ial<hs) 

SI. No. Name of the Model Station Propos8d outlay during 1989·90 

1 2 3 

Central Railway 

1. Akota 21.26 

2. BombayV.T .. 3.87 

3. Puna 27.84 

4. Gwalior 20.24 
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1 2 3 

5. Bhopal 37.91 

6. Jabalpur 30.02 

7. Nagpur 55.00 

8. Shotapur 8.45 

Eastern Railway 

9. Sealdah 0.50 

10. Howrah 24.45 

11 . Durgapur 7.00 

12. Dhanbad 30.95 

13. Gaya 34.33 

14. Patna 54.79 

15. Maida Town 7.74 

Northsm Railway 

16. Shimla 8.69 

17. New Delhi 3.72 

18. Meerut city 78.20 

19. Bhiwani 0.40 

20. Lucknow 0.30 

21. Allahabad 10.65 

22. Moradabad 15.98 

23. Jammu Tawi 17.26 

24. Jallandhar City 0.30 

25. Bikaner 4.69-
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1 2 3 

26. Jodhpur 10.50 

North Eastern Railway 

27. LucknowJn. Nil 

28. Gorakhpur 47.61 

29. Kathgodam 15.00 

30. Allahabad City 36.55 

31. Samastipur Nil 

32. Muzaffarpur Nil 

Northeast Frontier Railway 

33. Katihar 11 .92 

34. New Bongaigaon 6.50 

35. Guwahati 31.64 

36. Lumding 5.05 

37. Tinsukhia 35.05 

Southern Railway 

38. Madras Central 95.41 

39. Tiruchchirappalli 26.09 

40. Madura; 4.23 

41. Mysore 24.16 

42. Bangaiore City 16.47 

43. Trivandrum 14.75 

44. Coimbatore 39.41 
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1 2 3 

South Central Railway 

45. Tirupati 69.00 

46. Sellary 28.73 

47. Vijayawada 24.30 

48. Nanded 16.37 

4. Hyderabad 5.00 

South' Eastern Railway 

50. Bilasp!Jr 15.14 

51. Raipur 7.00 

52. Kharagpur 24.29 

53. Visakhapatnam 32.28 

54. Gondia 16.80 

55. Our9 11.68 

56. Tatanagar 18.10 

57. Bhubaneswa~ 33.57 

58. Ranchi 9.90 

Western Railyvay 

59. Ahmedabad 5.80 

60. Indore 3.46 

61. Bharatpur 20.02 

62. Agra Fort 26.64 

63. Jaipur 10.39 

64. Junagadh . 0.10 
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1 2 

65. Ajmer 

66. Rajkot 

67. Bombay Central 

Export of Iron Ore to Australi 

3609. SHRI HARIHAR SOREN: Will 
the Minister of COMMJ=RCE be pleased 
state: 

(a) whether Government have recently 
signed a contract to export iron ore to Austra-
lia; 

(b) whether the shipments against this 
contract have been planned from Paradeep 
Port; 

(c) if so, the total value of the export; 

(d) when the shipment is expected to 
begin; and 

(e) the total tonnage of iron ore pro-
posed to be exported/to Austr.alia? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) to (e). Minerals arid Metal 
Trading Corporation of India Limited (MMTC) 
has signed a contract for export of 1.2 lakh 
tonnes of iron ore valued at about Rs. 4 
crores to Australia from Paradeep Port. The 
first shipment is scheduled in October, 1989. 
Kudremukh Iron Ore Company Limited 
(KIOCL) has also signed a contract for ex-
port of 3 to 3.3. lakh tonnes of iron oxide 
pellets to AustraJia valued at about Rs. 14 
crores during 1989-90. Shipments are beir3 
affected from New Mangalore Port. During 
April to July 1989. 52,273 tonnes of penets 

3 

30.90 

10.00 

3.50 

have alre dy been exported. 

Complaint Regarding Unloading of 
Be ell B 1 t • Deihl 

Railway Station 

• 3610. SHRI G.M. BANATWALLA: Will 
the Minister ot RAILWAYS be pleased to 
state: 

(a) whether Government have received 
complaints about alleged negligence at New 
Delhi Railway Station in unloading 'betel 
leaves baskets despatched from Kerala; 

(b) if so, the number of such complaints 
received during the last six months and the 
consignments involved with the amount of 
claim preferred by the consignors; 

(c) the amount of compensation paid 
against each claim; 

(d) the action taken against officials 
10und guilty; and 

(e) the steps taken or proposed to 
ensure that such cases do not repeat? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAI 
MADHAVRAO SCINDIA): (a) Yes, Sir. 

(b) One complaint involving 470 con-
signments has been received. Six claims 
have been preferred during June and July, 
1989 invotving a sum of Rs. 14~330/·. 
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(c) No compensation has yet been paid. 

(d) Responsibifity has not been fixed 
yet. 

(8) Divisional Railway Manager, New 
Delhi has been directed to ensure proper 
unloading and handling of such consign* 
ments and take preventive measures to avoid 
loss or damage to them. 

enachal 'rrtgatfon Project of Kerala 

3611. SHRI P.A. ANTONY: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Union Government have 
requested the Kerala Government to submit 
a fresh project report for the Meenachal 
Irrigation Project; 

(b) whether the Government of Kerata 
has submitted the report; and 

(c) if so, the details thereof and the 
action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
M.M. JACOB): (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

Appointment of Sports Persons 

3612. SHRI PRATAPRAO B . 
BHOSALE: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whetiibl the Railways have fixed 
quota for appointment of sports perzons 
against Class II, III and IV category of posts; 

(b) if so, the details thereof; 

(c) the criteria being followed for ap-
pointment to such posts, category-wise; 

(d) whether the appointees are given 
scales of payor a fixed amount; 

(e) whether apporntment to these posts 
is centralised in the Ministry; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) and (b). Rail-
ways have been authorised to recruit sports-
men against quotas allotted. For Zonal Rail-
way the annual q~ota in Group IC' (Class III) 
is 18 to 24, the same for Production Units is 
12. Separate quotas have been prescribed 
for Diesel Component Works, Metro Rail-
way, Calcutta, Rail Coach Factory, Kapur· 
thala and Wheel and Axle Plant, Bangalore. 

For Group '0' (Class IV), the annual 
quota is 4 sportspersons for each Division 
and 3 sportspersons for each workshop. 

Sports persons are not recruited in Group 
'B' (Class II). 

(c) The prescribed norms are: 

In case of Group 'C' appointment the 
sportspersOn should have attained 3rd or 
higher position (4th in the case of team 
games) in National Championship/Inter· 
University/AU India Schoo' Games. 

For Group '0' appointment, participa-
tion at National/lnter-UniversitY/AIl India 
School Games or attaining at least 3rd posi-
tion in lnter-Statetournaments, (4th for team 
games) is the guiding factor. 

(d) The appointees are given scaJes of 
pay applicable to the post in which they are 
appointed. 

• 
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(e) and (f). Appointments. subject to 
tuHitment of prescribed criteria and condi-
tions laid down by the Railway Board, are 
within the powers of the General Manager. 
However, the Ministry of Railways control an 
annual quotaof 40 Intermediate Grade posts 
for appointment of outstanding sport per-
sons out of the total quota for Railways. 

Mobile Claim Offices 

3613. SHRI PRATAPRAO B. 
BHOSALE: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether it is proposed to set up 
mobile claim offices all over the country ' 

(b) if so, the details thereof; 

(c) the nature of cases to be taken up by 
these mobile offices; 

(d) whether any time limit forfinalisation 
of cases by mobile offices is proposod to be 
fixed: 

(e) if so, the details thereof; and 

(f) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRf 
MADHAVRAO SCINDIA): (a) to (c). Mobi~ 
Claim Offices are already functioning on the 
Railways. Central Railway has, however, 
discontinued as they have opened Subsidi-
ary Claim Offices at important commercial 
centres. Claims Officers visit important sta-
tions for settlement of claims in respect of 
loss/damage/shortage and non-delivery of 
goods booked for carriage by Railway. Dates 
for holding these offices are given wide 
pUblicity. 

(d) to (f). Claims are disposed of on the 
spot within the powers of the officers holding 
the mobile claim offices. 

Excls Duty Charged by tD.P.L on Sal 
of Rifamptcln 

3614. CH. SUNDER SINGH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Excise duty is levi d on 
safe of imported Rif mpicin; 

(b) if not. whether any duty was charged 
by IOPL on the safe of this drug to actual 
users and if so, details thereof; and 

(c) what action has been taken to re-
fund the excise duty already charged? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Additional duty of Customs at 
5% ad-valorem, which is equivalent to the 
basic duty of Central excise, is being levied 
on imported Rif ampicin with effect from 18th 
January, 1989. 

(b) and (c). IOPL paid additional duty of 
customs on the imported consignments of 
Rifampicin as applicable from 18th January, 
1989 and the same wa charged from the 
parties to whom the material was sold. As 
such, . the question of refund of the duty 
charged from the parties by IOPL does not 
arise. 

Talcher-SambaJpur Rallwav Line 

3615. DR. KRUPASINDHU SHOI: Wit! 
the Minister of RAILWAYS be pleased to 
state: 

(a) the total hectares of land acquired in 
Odssa for the construction of Talcher .. Sam-
bafpur railway line; 

(b) whether the land acquisition work is 
still in progress; 

(C) if so, the details thereof; 
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(d) whether the allocation made for this 
line tn the current financial year is adeQuate; 
and 

(e) if not, tHe steps taken to make 
additional allocation for this tine? 

TfofE ~NISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAI' 
MADHAVRAO SCINDtA): (a) 437.22 Hec-
tares. 

(b) Yes, Sir. 

(c) Requisition for further land acquisi-
tion in 26 villages in Sambalpur District and 
44 villages in Dhenkanal District of Orissa 
have been submitted to the State Govern-
ment. ReqUisition for land in Reserve Forest 
area is under preparation. 

(d) and (e). The allocation for this line 
could only be made out of the overall outlay 
approved by the Planning Commission for 
new lines. 

Compensation to persons affected by 
Sambafpur Railway Division Project 

3616. DR. KRUPASINDHU SHOt: Will 
the Minister of RAILWAYS be pleas~d to 
state: 

(a) the total hectares of land acquired 
for the Sambalpur Railway Division Project; 

(b) whether all the displaced or affected 
persons have ben given compensation' ano 

(c) if so, the detans thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAJLWAYS (SHRI 
MADHAVRAO SCINDIA): (a) 16.869 h~­
tares. 

(b) Yes. Sir. • 

Cc) Depending upon classification of 
land, as determined by the land Acquisition 
Authorities, Sambalpur. the rate of compen-
sation ranged from Rs. 20,000 to Rs. 1.5 
lakhs per acre. 

UC Branc.hes In Gulf Countries 

3617. SHAI lAKSHMAN MALLICK: 
Will the Minister of FINANCE be p1eased to 
state; 

(a) whether the Life Insurance Corpora-
tion (UC) has operF1d some branches in the 
GuH countries; 

(b) if so, the number of branches opened 
by the L1C in those countries; and 

(c) the performdnce of these branches? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDOFALEIRO): (a) Yes, Sir. The Life 
Insurance Corporation of India has set up an 
Exempt Company called "Life Insurance 
Corporation (International) E.C." in Bahrain 
with a view to cater to the insurance needs of 
the non-resident Indians in Gulf countries. 

(b) At present. Life Insurance Corpora-
tion (International) E.C. is operating from 
Bahrain only. 

(c) Since the Company was inaugu-
rated only on 23rd July, 1989, it is too early 
to assess the performance. 

Mahanadi Flood Control Scheme in 
Orissa 

3618. SHRI LAKSHMAN MAUICK: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether Government of Orissa has 
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drawn up any flood contrat schemes for the 
Mahanadi delta areas in Orissa; 

(b) if so, the details thereof; 

(c) whether any central assist~nee is 
provided for the implementation ' of thes.t! 
schemes' and 

(d) the specific works undertaken under 
the schemes so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
M.M.JACOB): (a) and (b). Of the 7 schemes 
received at the Centre, 4 were returned to 
the State Governm~nt for non-compliance of 
the comments of the appraising agencies for 
a period more than one year. While 2 
schemes, namely, 'Kuakhai Control Struc-
ture' and Gobkund Double Embankment for 
diversion of the Bhargavi river' have been 
taken up for appraisal, in respect of the 
seventh scheme, namely, 'Mahanadi Delta 
Development Plan', the State Government 
has not submitted all volumes of the report to 
enable appraisal. 

(c) No, Sir. 

(d) Does not arise. 

Short Term Credit to PunJab 

3619. SHRI KAMAL CHAUDHRY: Will 
the Minister of FINANCE be pleased to state: 

(a) whether funds sanctioned to Punjab 
under short term credit have been showing 
downward trend over the past few years; 

(b) if so. the reasons for the decrease in 
the allocation; 

(c) whether Government of Punjab has 
requested the Union Government to increase 

the allocation to Punjab: and 

(d) if so. the action ta n by Go rn 
ment thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONO Ie AFFAIRS 
IN THE MI ISTRY OF FINANCE (SHRI 
EDUARDO FALEJRO): (a) to (d). The infor-
mation is being conected and will be laid on 
the Table of the House to th extent po .. 
sible. 

New Station and P eng r H I In 
Sambalpur dIVision 

3620. SHRI SRIBAlLAV PANIGRAHI: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether Government propose 10 
construct some new stations and passenger 
halts under the Sambalpur Railway Division 
of South Eastern Railway; 

(b) whether n was proposed to set up 
two stations or passenger halts between 
Dhutra and Bagdih in that division; 

(c) whether Government have exam-
ined the proposals; and 

(d) jf so, the steps taken to implement 
them? 

THE MINiSTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRt 
MADHAVRAO SCINDIA): (a) and (b). There 
is only one proposalforopening a passenger 
halt named PanpalJi between Dhutra and 
6agdihi Stations under Chakradharpur Oivi-
sion o~ South Eastern Railway. 

(c) Yes, Sir. 

(d) This Passenger Halt has been 
sanctioned and wiIJ be opened after comple-
tion of necessary formalities. 
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Train Accident In Lajkura (Sambalpur 
Division) 

3621. SHRJ SRIBALlAV PANIGRAHI: 
Willthe ~injs1arof RAtLWAVSbepleasedto 
state: 

(a) whether there was an accident in 
June, 1989 at Lajkura level crossing in 
Sambalpur district, Orissa; 

(b) if so, the reasons of the accident; 

{c} whether Gov rnment have made 
payment for the treatment of the injured and 
compensation to the kith and kin of the 
per ons wh di d in th~ accidf3nt; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDtA): (a) and (b). On 
26.6.B9, a loaded truck dashed agrJinst a 
light engine at unmann d level crossing near 
Brajrajnagar station on Bilaspur Division of 
South Eastern Railway. The accident oc-. 
curred due to negligence of the truck driver. 

(c) The Railways have not incurred any 
expenditure on the treatment of the injured 
and no compensation has been paid as the 
same is not admissible. 

(d) Does not arise. 

Rubbp.r PI ntaUon in Orissa 

3622. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of COMMERCE be pleased 
to stlh.:l: 

( ) '18 0 al area in Orissa here ruhber 
plantation has been undertaken as on 30 
June, 198Q: 

(b) whether Government have a pro-
posalto bring some additional areas in Orissa 

under rubber plan a ion during eighth FIVe 
Year Plan; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE tN THE 
AiNISTRY OF CO MERCE (SHRI P.R. 

OAS MUNSI): (a) The total area in Orissa 
where rubber plantation has been under-
taken as on 30th June, 1989 is 146 hectares. 

(b) and (c). Large scale expansion of 
rubber cultivation in approximately 5000 
hectares in Orissa has been envisaged in 
tl1e draft 8th Plan for rubber prepared by 
Rubber Board. The planting is proposed to 
be got undertaken by Orissa State Public 
Sector plantation Corporation and by indi-
vidual entrepreneurs spread over a period of 
five years from 1990-91 to 1994-95 

Value Addition Criterion in Nolda EPZ 

3623. SHRI MOHANBHAI PATEL: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the specific level of value of addition 
criterion inthe Noida Export Processing Zone; 

(b) whether the companies which are 
operating in-the Export Processing Zone are 
following this value addition criterion; and 

(c) if rot, how do Government propose 
to enforce the value addition criterion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) to (c). The level of value 
addition in all the Export Processing Zones 
vanes from product to product, from a mini-
lum of 10% in the case of gold jewellery 

upto 60% in the case of software etc. It is 
reported that exact achievement of the value 
addition is not always possjble in all cases 
due, inter atia to changes and fluctuations in 
various operattonaf parameters. The per-
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tormance of the Zone un; s including the 
value addition is reviewed from time to time 
and corrective measures are taken her· 
ever found necessary. 

World Bank Study on Export Process-
ing Zones 

3624. SHAIMOHANBHAtPATEL: Will 
the Minister of COMMERCE be pleased to 
referto 'Business Standard' of May 26. 1989 t 
the news item wEPZs fail tn delivAr gooo .. 
and state: 

(a) whether a World Bank study has 
concluded that the record has beon disap-
pointing about the technology transfer, ab· 
sorption of labour, export provisions, etc. by 
Export Processing Zones in the Asian coun-
tries; and 

(b) if so, Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRJ P.R. 
DAS MUNSI): (a) and. (b). A study of the 
Export Processing Zones (EPZs) in four 
Asian countries namely, Indonesia, Ropub-
tic of Korea, Malaysia and Philippines has 
appeared in the World Bank Research 
Observer January, 198!). It has been ob-
served. with reference to the experience in 
these countries. that the transfer of technol-
ogy to and linkage of the domestic economy 
with these Zones has been disappointing. It 
is, however, mentioned that the Zones have 
achieved the objective of earning foreign 
exchange and providing the employment. 
The author has concluded that the EPZs 
have a limited role in export promotion . 

These conclusions are not applicable in 
the context of the performance of the Innian 
export processing Zones. An evaluation of 
the working of the already established zones 
at Kandla and Santacruz has indicated net 
positive gain to the economy and an internal 
rate of return which is higher than the rate of 

retum normally accruing on Governm nt 
investment. The linkag of Indian Zon s with 
the domestic economy IS rnor eft ctive in 
view of the developed industri I infrastruc-
ture ;n the country. 

Government is cons antly reviewing th 
performance of th EPZs in the country with 
a view to improving rformanc through 
appropriate promotional mea ures and in .. 
put support. 

Viol Hon of FERA by Firm of Auditor 

3625. SHAI N. DENNIS: Will the Min· 
ister of FINANCE be pl ased to state: 

(a) the number of cases regarding 
violation of Foreign Exchange Regulation 
Act by Auditors Firms of Auditors in Madras 
and other metropolitan cities detected dur-
ing 1987 and 1988; and 

(b) the action taken against them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI • 
EDUARDO FAlEIRO): (a) During the years 
1987 and 1988, the Directorate of Enforce-
ment did not registGr any case of FERA 
violation against any Auditors firms of Ma .. 
dras or of other Metropolitan cities. 

(b) In view of (a) above, the ques\jon 
does not arise. 

Railway Line from Porbandar to Jetty 
Port 

3626. SHRI BHARAT KUMAR 00· 
EDRA: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Government propose to 
construct a broad gauge railway line from 
Porbandar to Jetty Port to facilitate the 
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movement of goods traffic to and from the 
port; 

(b) it so, the details thereof; and 

(c) if not, the reasons th£rofor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF R'AILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No. Sir. 

(b) Does not arise. 

(c) Sidin ~,serving port traffic art:) to he 
constructed as per extant policy, at the cost 
of users only , if t quired hy thAm. 

long Oi tanes Exprass Train from 
Porbandar 

3627. SHRI SHARAT KUMAR 00-
DRA: Will the Minister of RAILWAYS be 

pleased to state: 

(a) whether there is a gr .at d0mand for 
starting a long distance express tmin from 
Porbandar: 

(b) if so, whether Government have 
examined the dem~nd: and 

(c) the decision taken in the m(ltter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MAOHAVRAO SCINDI'A) : (a) and (b). Yes, 
Sir. 

(c) Presently not found feasible. 

( Translation] 

Indira Sagar Proj ct of Maharashtra 

3628. SHRI VILAS MUTIEMWAR: \Vill 
the Minister of WATER RESOURCES be 
p'eased to state: 

(a) thepresent stage of the construction 
of 'Indira Saga( project in Maharashtra; 

(b)' the central assistance provided by 
Government so far to complete the project; 
and 

(c) the time by which this scheme is 
likely to be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
M.M. JACOB): (a) Th~ project is in the initial 
stages of construction. 

(b) Nil. 

(c) As indicated in the project report, the 
construction period of the project is 12 years. 

[English] 
. 

Working of Stock Exchanges 

3629. DR. B.L. SHAILESH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Secur~ies and Ex-
change Board of India (SEBI) in its approach 
paper and draft legislation sent to his Minis-
try has suggested that the decision makin_g 

. p0wers available to the various branches of 
the Government. ir.cluding those of the 
Con1roller of Capital Issues, should be vested 
in the Board, which will oversee the working 
of the Stock Exchanges and ensure inves-
tors protection: and 

(b) if so, reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

(b) The draft legislation has not yet 
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been finalised. 

Borrowing of ICICI 

3630. OR. B.L SHAILESH: Will the 
inister of FI A CE be pleased to stat : 

(a) whether he Industrial Credit nd 
I vestment Corporation of India (tetCI) has 
initiated negotiations with the World Bank for 
a 20 mflHon lin 0 cr dit; 

(b) whetherthe fCICf is also n gotiating 
ith the World Bank for a $ 55 million line of 

credit for a programme 0 strenot en com-
mercial research in the country; 

(c) it so, the likely corpus of these two 
fines of credit. separately; 

(d) the likely borrowings of the ICIGlln 
the domestic and foreign markets during the 
current year; and 

(e) the manner in -which these loans 
would b utilis9d? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO); (a) to (c). Negotia-
tions were held with the World Bank between 
11 and 17 Jufy. 1989 for a loan of $ 200 
millioll to the Government of India for an 
Industrial Technology Development Project 
to be mainly implemented through the JelCI 
and lOBI. This includes $ 20 million for 
venture capital financing through T echnol-
ogy Development and Information Co. of 
India Ltd. (TOICI) and rl $ 55 million compo-
nent to promote commorcial research in the 
country. However. the loan is yet to be ap-
proved by the Board of Directors of the Bank. 

(d) and (e). rCfers likely domestic and 
foreign borrowings during the current year 
are estimated at Rs. 1200 crores and Rs. 
875 crores, respectively, for meeting the 

long erm t uir m nts of m dium nd t r 
seal indust' s fOl s t in up n proj ct 
and the m erni ad nd 1 chn I i I up-

radation of e isting facili e . 

Complaints again 
Pro rU 

n I 

3631 . SHRI KALI PRASAD ANDEY. 
Will the inlster of IN NC 
stat: 

pI sed to 

(a) the number of complaint r c iv d 
by Governm n against uilders in Delhi viz. 
Jalna properties and An al prop rti ; and 

(b) he action tak n by Gov rnm nt 
thereon? 

TH - MINISTER OF STATE IN THE 
DEPARTME T 0 REVENUE I TH 
MINISTRY OF FINANCE (SHRI A. . 
PANJA): (a) and (b). On the basis of infor-
mation regarding evasion of incom -tax by 
Jaina properties and Ansal properti s, 
searchos under Section 132 of the Income-
tax Act were carried out on 18.1 .198 and 
25.5.1989 respectively . 

Import of Rifampicin by IQP~ 

3632. CH. SUNDER SINGH: 
SHRf PRAKASH CHANDER: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government have deiced 
not to allow the import of Rifampicin bulk 
drugs by the actual users of these drugs and 
by small scale industrial units; 

(b) if so, the reasons therefor; and 

(c) the reasons for canalising the import 
of these drugs 1hrough IOPL? 

THE MtNISTER OF STATE I THE 
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Mf ISTRY OF COMMERCE (SHRI P.R. 
DAS MU SI): (a) to {c}. I order to ensure 
that ther is no shortage of the life-saving 
drug Rifampicin and to ens He 9ClSy availa-
bility of Rifampicin bulk drug at masonable 
prices. two licences underthe Industrial Raw 
Materials Assistance Centre (IHMAC) 
scheme have been given to MiS. Indian 
Drugs and Pharmao~uticals Ltd., for import 
of Rifampicin bulk drug for stock and sale to 
Actual Users including the formulato,rs in the 
Small Scale Sector. Import of Rifampicin 
bulk drug hi=ls not hoen canalised through 
IDPL. 

o mage of Raitway Prop rty In P .njab 

3633. SHRt KAMAL CHAUDHRY: Wifl 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there ha!; been damage to 
railway property in Punjab due to terrorist 
activities during the last three years ending 

31st March, 1989; and 

(b) if so the details thereof and the 
extent of loss of raHway property during the 
above period. year-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRJ 
MADHAVRAO SCINDIA): (a) Yes, Sir. 

(b) The extent of loss to Railway prop-
erty due to terrorist activities in Punjab, dur-
ing the last three years ending 31 st March, 
1989, year·wise. is as under:-

1986-87 Nil 

1987-88 Nil 

1988-89 Rs.16.79.818.00 (Approx.) 

A statement showing the details of the 
incidents which caused damage to railway 
property is given below. 
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Opening of Bank Branch in Punj3b 

3634. SHRI KAMAL CHAUDHRY: Will 
the Minister of FINANe be pleasod to slate: 

(a) the numbAr of lh~ branchl)~ 01 the 
nationalised banks opened in Punjab dunng 
the last two years ending 31 fv1arch , 1989: 

(b) the details of the places where th~se 
branches have been openqd: and 

(c) whether Government propo ... e to 
open more branches of the nationatlsed 
banks in Punjab, especially in distnct HC'l~hj· 

arpur and if so, thp. details th~reor? 

THE MINISTER OF STATE IN TI fE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF Ht'JANCE lSI ~R\ 

EDUARDO FALEIRO): (a) and (b). Reserve 
Bank of India (RBI) has reported that com-
mercial banks including Regional Rural 
Banks have opened 64 branches in Punjab 
dUring the last two years upto 31.3.1989. 
Dlstrictwise details of centre here these 
branches have bp.en opened are set out in 
the statement belo . 

(c) Under1he current Branch Licensing 
PoliCY for 1985-90 and Service Area Ap-
proach. RBI has allotted 123 rural and semi-
urban centres and 12 urban centres to vari-
ous banks in the State of Punjab and 9 rural 
and semi-urban centres In District Hoshiar-
pur. Out of the..,e. bal1ks have opened 
branches at 62 rural and semi-urban centres 
and at 9 urban centres in the State and at 9 
rural and semi-urban centres in District 
Hoshiarpur. There is no licences pending ~n 
District Hoshiarpur. 

STATEMENT 

Districtwise details of centres whe,,'] bAnks have opened branches in Punjab during the 
lAst (1 '\r'O Vfldrs upto 31,3. 1989 

NAnll? of District Name of centre 

1 2 

Amritsar 1. Gharinda 

2. Balkhurd 

Bhatinda 3. Dhame Kalan 

4. Phaphre Baike 

5. Musa 

6. Jethuke 

7. Kararwala 

Faridkot 8. langiana Nawan 

• 9 . Pakht Kalan 
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Name of District Name of entre 

1 2 

10. Oaggo Pumana 

11 . Dhudi 

12. Faridkot 

3. Malhan 

14. Harinau 

15. Kabarwala 

Ferozepur 16. Dharampura 

17. Muradwala 

18. Tahliwala Badia 

19. Koharianwali 

20. Mahman 

21 . Lakhoke Behran 

22 IImewala 

23. Sodhinagar 

24. Amrihas 

25. Goluka Morr 

26. Chak Sakura 

27. Chak Sulelewala 

28. Bandiwala 

29. Kheow;lli Dah 

30. Manawan 

Gurdaspur 31. Bhuller 



255 Written Answers AUGUST 11. 1989 Written Answers 256 

Name of District Name of centre 

1 2 

32. Dalam 

33. Satkoha 

34. Pandor, Ba\san 

35. Bharat Quzi Chak 

36. Dehriwala 

37. Jangal Bhawani 

38. Islampur 

39. Mamoon 

40. Aulakh 

41 . Harpura 

Hoshiarpur 42. Bhaddi 

43. Ambala Jattan 

44. Manhota 

45. Chohal 

46. Harsa Mansar 

47. Bichhauri 

48. Sansarpur Makowal 

Kapurthala 49. Ibban 

50. Hussainpur 

51. Nangallabana 

52. Sangatpur 

53. Bhulta Rai 
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Name of District 

1 

ludhiana 

Sangrur 

Demand for Cardamom 

3635. SHRI T. BASHEER: Will the 
Ministerof COMMERCE be pleased to state: 

(a) whether Government are aware of 
the poor demand for cardamom during this 
season; 

(b) if so, the reasons therefor; 

(c) whether any steps have bEen ta en 
to solve this cris is; and 

(d) if so, the details themof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 

54. 

55. 

56. 

57. 

58. 

59. 

60. 

61 . 

62. 

63. 

64. 

Name of entre 

2 

Oeepan ali 

Sherpurbet 

Chaunta 

Kainaur 

Doom Cherri 

Sahauran 

Tira 

Ranimajra 

Bhalwan 

Bhulerheri 

Wajidke Kalan 

DAS MUNSI): (a) and (b). Poor demand for 
Cardamom abroad has been mainly due to 
our product being uncompetitive in the inter· 
national market. Cost of production in India 
is higher and productivity lower as compared 
to that in our competing countries. Exports of 
Cardamom (small) however increased to 
787 M.T. during 1988·89 from 270 M.T. in 
1987-88 due to efforts taken in this directioJl 
by all concerned. 

(c) and (d). Steps to promote exports 
include efforts to reduce cost of production 
and to increase productivity through Re-
search and development schemes. In addi-
tion the Spices Board is implementing Mar-
ket Promotion through publicity, and quality 
improvement. 
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Train between Trlvandrum and New 
O~lht 

3636. SHRt T. BASHEER: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether thero is any proposal to 
start a train service betwoen Trivandrum and 
New Delhi via Khandwa-Sorapur-Guntakal-
Arakkonam; 

(b) if so. th~ details thereof; and 

(c) if not. the rC<:l30nS therefor? 

THE MINISTER OF SlATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (8) No. Sir. 

(b) Does not arise. 

(c) Presently not feasible . 

Allocation of Fund for Flood Mannge-
ment to Orissa 

3637. SHRIMATI JAYANTI PATNAIK: 

51. No. Nam@ of State 1986-87 

1. Assam 13.50 

2. Karala 2.50 

3. Orissa 3.21 

Total ·19.21 

(b) The Central Loan aS~.lstat'Cf> to 
Orissa was spocificC1!ly towa rds :i')ori control 
component of Ref'g~l i MtJlltpurpose Oall1. 

(c) and (d). Further reit;'.- se depends on 
the identification of flood control component 
in the revised cost estimate of the Rp.nqah 
Dam Project. 

Will the Minister of WATER RESOURCES 
bo pleased to state: 

(a) the fund allocated to different States 
during the last three years for flood control; 

(b) whe1her the amou!1t sanctioned to 
Orissa for flood control particularly in the 
Mahanadi delta area was very inadequate; 

(c) whether Government propose to 
enhance the allocation of funds for flood 
control in Orissa during the current financial 
year: and 

(d) if so. the deta~s thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
M.M. JACOB): (a) Presumably Hon. Mem-
ber is referring to the Central Joan assistance 
given to the States. The amounts released in 
rupees (Crores) by the Centre during the last 
3 years is as under: 

1987-88 1988-89 

21.00 21.00 

2.sn 2.50 

1.02 0.50 

24.52 24.00 

Tr:lin on Cuttack-Paradip, Cuttack-
Tah:her and Khurda Road-Puri Section 

3638. SHRIMATI JAYANTI PATNAJK: 
'NIII the Minister of RA Il WA YS be pleased to 
st;11c: 

(a) whether Government have any 
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roposal to introduce additional passenger 
trains in the Cutiack-Paradipj Cuttack-Tal-
cher and Khurda Road-Puri branch lines in 
Orissa; 

(b) if so. the specific proposal in that 
regard; and 

(c) the time by which the additional 
trains are likely to be introduced? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (~) No, Sir. 

(b) and (c). Do not arise. 

Import of Penicillin 

3639. SHRI DHARAM PAL SINGH 
MALIK: Wjll the Minister of COMMERCE be 
pleased to state: 

(a) whether in view of shortage of 
indtgenous Penicillin, Government had is-
C\ued advanced import licences with obli!Ja-
tion to 11ft indigenous mat ·')ri~ll~ter on during 
1987, 1988 and 1989; 

(b) if so, for how many months' entitle-
ment advance licences wore issued and in 
how many cases such advance licences 
were denied: and 

(c) the reasons for the discrimination if 
any, and reaction of Government ther~to? 

THE MINISTER OF STATE !N THE 
MINISTRY OF COMM[RCE (SHRI P.R. 
DAS MUNSI): (a) to (c). Supplcrnentary 
Licences for advance import of Penicillin G, 
have been granted duriag 1988-89 and 1989-
90, on a quarterly basb, to exist:ng unit:; 
engaged in H,e manufacture of 6 APA. Such 
units are under obligation to lift inrligenous 
material also in the prescribed ratio. New 
units and those who had not been lifting 

indigenous material regularly. were grant 
import licences on the basis of ac uaf lifting 
of indigenous material. 

One unit was allowed advance import of 
Penicillin .. V with obligation to lift indigenous 
material. There w re two other ppfic tions 
fer import of PeniciJlin~V but import was not 
allowed in the absence of c rtification that 
the alternate raw-material viz. Penicillin 'G' 
can not be used by them. Govemment sub-
sequently decided that all the manufactures 
of 6 APA should/use only Penicillin IG' anti 
import of Penicillin IV' will not be allow d. 
Advance import of 25 MMU of Penicillin Gt 
has been allowed to them during 1989-90, 
on ad-hoc basis, with the obligation to lift the 
indigenous material in the prescribed ratio. 

Schemo Introduced by Gle 

3640. SHRI KAMAL CHAUDHRY: Will 
the Ministerof FINANCE be pleasedtosta ~: 

(a) whether the General Insuranco 
Corporation (GIC) has intraduc d any 
scheme during the curront financial year; 
and 

(h) if so, the details thereof? 

THE ·~fNISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) Yes, Sir. Tho 
General Insurance Corporation of India (GIC) 
has introduced the fallowing two schemes 
during the current financial year:-

(i) Stock Exchanges/Stock Brokers 
Indemnity Policy. 

(ji) Special Medical Insurance S"'home 
for permanent residents of Goa. 

(b) The details of the two Schemes are 
as under:-
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I. Stock Exchanges/Stock Brokers 
Indemnity Policy 

The Scheme covers the Stock Ex-
changes and Stock Brokers against their 
liabilities arising from forgery or fabrication 
of share transfer. The limit of liability per 
registered stock broker is Rs. 51akhs and the 
overall maximum liability for the stock ex-
change for all its registered member brokers 
during the policy period is limited to a mini-
mum of Rs. 25 lakhs and a maximum of As. 
1 crore depending on the volume of transac-
tions on a Stock Exchange. 

II. Special Medica/Insurance Scheme 
for permanent residents of Goa 

The Scheme provides reimbursement 
of hospitalisation expenses limited to Rs. 
50.000/- per illness, in .recognised hospitals 
outside Goa but within India, incurred by 
permanent res!dents of Goa in respect of 
treatment of major diseases for which facili-
ties are not available in Goa. All permanent 
residents of Goa above the age of 3 months 
whose annual family income does not ex-
ceed Rs. 50,0001- per annum are covered 
under the Scheme. The premium cost in 
respect of the Scheme will be borne y the 
Government of Goa. 

Setting up of New Mints 

3641. KUMARI MAMATA BANERJEE: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether there is any propo~al for 
setting up new mints in the country; 

(b) if so, the places ·idcntified for the 
purpose; and 

(c) the pr09re~s mrld8 In sett inq up of 
each of the mints? 

I 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) No, Sir. 

(b) and (c). Do not arise. 

[ Translation1 

Import of Pig tron from USSR 

3642. SHRI ATISH CHANDRA SINHA: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whetherthe quantity of pig iron to be 
exported by USSR to India during 1989 has 
been curtailed recently ; 

(b) if so, the total quantity, which was 
o'riginally to be exported by USSR to India 
during the current year; 

(c) the quantity received so far; 

(d) the reasons for not giving the stipu-
lated quantity of pig iron to India; and 

(e) whether Government have held 
talks with the Government of USSR in this 
regard and if so, their reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) to (e). The item pig iron 
figures in the Indo-Soviet Trade Plan for 
1989 in the import list. No curtailment in the 
provision has been made. While the trade 
plan is drawn up at the Govemmentallevel, 
the actual contracting takes place at the level 
of organisations depending on relevant fac-
tors like offers for supply, specifications, 
prices etc. Contracts have so far been con-
cluded for a quantity of 50,000 tonnes of 
basic grade pig iron. Out of this, 25,000 
tonnes have already been shipped and th'e 
balance. 25,OOOtonnes is likely to be shipped 
in August, 1989. Both the Governments 
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periodically review the impfementa io of the 
Trade Plan provisions and jointly endeavour 
to ensure full implementation. the Trade 
Plan for 1989;sforthecalendaryea 1989as 
a whole and, therefore, it will not be desirable 
to pre·judge the extent of implementation of 
the Trade Plan provision at this stage when 
endeavours for implementation are in prog· 
ress. 

12.00 hrs. 

[Eng/ish] 

KUMARI MAMATA BANERJEE 
(Jadavpur): Mr. Speaker, Sir, it is a very 
serious matter that one hon. Member of 
Parliament from Haryana who quit the Lok 
Sabha seat, the Chief Minister of ~ laryana is 
going to honour him by giving cash and jeep. 
He said he is going to deposit Rs. 4 lakhs or 
Rs. 5 lakhs in the bank account. Where is he 
getting this money from? He is taking the 
money from the people and is giving it to his 
party men. I want to inform you that it is 
against the election rules. The Government 
should inquire into the matter. The Finance 
Minister is here and the Law Minister ic; here 
and they should investigate this m.=!tler. It is 
very serious. How is he getting the mnney? 
It is against the election rules. I want your 
ruling. (Interruptions) 

[ Translation] 

SHRI RAM PYARE PANIKA 
(Robertsganj): Mr. Speaker, Sir, it will be a 
black spot in the history of parli;,rnentary 
system and it will lead to the failure of the 
very system. A Chief Minister is giving money 
and jeeps to the people who have committed 
murder of democracy. What would be the 
fate of democracy if spch people are hon-
oured like this .... (Interruptions) .... 

SHRI PRATAP BHANU SHARMA 
(Vidisha): Mr. Speaker, Sir a very alarming 
news has appeared in the daily named ' Aaj.· ... 

(lnterru. lions) .... 

SHRI RA PYARE PANIKA: Mr. 
Speaker. Sir, the people who h ve mur-
dered the democracy and qurtthis Hous ar 
being honoured. 

SHRI HARISH RAWAT (Almora): Mr. 
Speaker, Sir, it amounts to an open brib . 

SHRf RAM PYARE PANIKA: It is blot 
in the parliamentary history. 

MR. SPEAKER: Panikaji. t think this 
matter should be investigated first becau e 
no honourable person will accept bribe for 
resigning from the House. 1t is a m tter of 
disgrace. Please listen to me. This matter 
should be enquired into. It is improper and it 
is an insult of the han. Members as well as 
the Members who have resigned from the 
House. Such a report does not seem to be 
true. In my view, the news is incorrect anp 
hence it needs to be looked into. 

KUMARI MAMATA BANERJEE: Mr. 
Speaker, Sir, it should be investigated. 

SHRI HARISH RAWAT: Mr. Speaker, 
Sir, I am giving a notice against tha Chief 
Minister of Haryana forcontempt ofthe House 
and I request that it should be admitted. 

SHRI PRATAP BHANU SHARMA: Mr. 
Speaker, Sir, the matter which I am going to 
raise is very serious. The daily 'Aaj' has 
carried ~ news report that an hon. Memberof 
the Janata Oal has got his interview broad-
cast from the third World Broadcasting 
Channel of U.S.A: It is the same channel 
from where forec.::tst ot a Pakistani astrolo-
ger regarding the assasSInation of our young 
Prime Minister, Shri Rajiv Gandhi in 1990 
was broadcast. How these two persons are 
talking in tune with each other from a com-
mon platform? 

MR. SPEAKER: Whom you are refer· 
ring to? 
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SHRI PRATAP BHANU SHARMA; Mr. 
Speaker, Sir, it is a matter of national s~u­
rity as well as the security of our Prime 
Minister and it should be taken seriously. 

MR. SPEAKER: Whom are you talking 
about? 

SHRI PRATAP BHANU SHARMA: Mr. 
Speaker, Sir, the news t port has appeared 
in the daily 'Aaj' 

MR. SPEAKER: ~/hom you a n talk ng 
about? 

SHRI PRATAP 8HANU SHARMA: Mr . . 
Speaker, Sir, it ha appearAd in th daily 
nowspaper 'Aaj' and I am reading it out. 

MR. SPEAK R: News report of a paper 
cannot be relied upon like this. 

SHRI PRATAP F3HANU SHARMA: The 
news report says that a Janata Dal 
M.P ....... • ....... . 

R. SPEAKER: No, no he is the M~mbcr 
of the Upp~r HOW·.A. 

SHRI rnATAP BHANU SHAn~ ... 'A: He 
broadcast his disputed interview from the 
Third World Oroadcasting Channel-3lon0wilh 
the so callod astrologer of Pakistan. 

MR. SPEAKER: No. no, he it' the 
member of the Upper Hou:lc and. therefore. 
Upper House will look into it. 

[English] 

They will take care of i . 

r TransfCltinnJ 

SHRI PRATAP BHANlJ SHARMA: Mr. 
Speaker, Sir, the life of OLlr Prim MIni t~H is 

··Not recorded. 

being threatened by some people and a 
Member of one of the opposition parties is 
also talking in tune with them by broadcast-
ing his interview from the same channel. 

MR. SPEAKER: He is the ember of 
the Upper House and they will take care of it 

SHRI PRAT AP BHANU SHARMA: Mr. 
Speaker, Sir, it is a serious matter. Such 
member should be disqualified from his 
membership. Sometimes, he joins hands 
with Khalistanis and sometimes he speaks 
in tune with such people. Afterall, who in 
India imagines about Khalistan? 

MR. SPEAKER: You want to raise this 
matter here somehow or the other, but it 
relates to the Upper House. Please do n6t 
raise it here. 

[English] 

I have not allowDd the Upper House busi-
ness here. 

[ Translation] 

SHRI PRATAP BHANU SHARMA: 
Through this august House, we demand that 
he should be diSQualified from the member-
ship. 

[ English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): The Thakkar-Natarajan 
Cen mission's report and Hardgrave's re-
port were discussed in this House. It was 
already prophesied by Hardgrave i h's 
report. i.e. before he assassination of Indira 
Gandhi. that such things could happen; and 
it actually happened. And in the same coun-
try in the Third World Channel, these things 
have appeared: and it has appeared in the 
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Press. We should take cognisance of it. and 
we should make all efforts to see how the 
conspiracy is taking place against the Prime 
Minister of this country. (InterruptIons) 

SHRI HARISH RAWAT: This matter 
should be discussed in the House. 

[ Translation} 

CH. RAM PRAKASH (Amh;::Jla): My 
submission is that we are ordinary persons .... 
(Interruptions) .... 

MR. SPEAKER: You arc an hon. 
Member and not an or9inary pArson. 

CH. RAM PRAKASH: But how sinful it 
is to give a threat to assag~tnate the Prime 
Minister ..... (Interruption:-) .... 

SHRI RAM PYARE PANIKA: I also 
support him ... (Interruptions) ... 

MR. SPEAKER: I have listened to your 
submission, but it relates to the Uppm House. 

(English] 

I am n"Ot concerned with the Upper 
House .... 

(Interruptions) 

KUMARI MAMATA BANERJEE: The 
Prime Minister IS a member of this House. 

MR. SPEAKER: He is he Prime Minis-
ter; and he also belongs to the Upper House. 

( Interruptions) 

THE MINISTER OF STATE OF THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
B. SHANKARANAND): ThIS IS rPMlly very 
serious. The House should 1;):<p a very seri-

f th' It . •• . .ous note 0, . IS. IS nOt a r'lr!t.N concor Ing 

an individual. We must take 5t}r1nU& note of 

these things. and we should not allow these 
things to happen. (Interruptions) 

MR. SPEAKER: I think the Home Min-
istry should take care of it. 

SHRf B. SHANKARANAND: It is not a 
question of the other House. It is a question 
olthe life of the Prime Minister, andthefuture 
of the country. 

SHRIP.R. DASMUNSI: The traitors go 
to the United St tes and us their Third 
World Channel against India. They should 
be named by the entire nation. 

( Translation) 

SHRI PRATAP BHANU SHARMA: Mr. 
Sp~aker. Sir, be it a matter against. the Prime 
Minister or the issue of Khalistan or be it a 
matter concerning the anti-national forces 
working against the unity of the country. the 
Janata Oal members talk in tune with such 
people. The opposition leaders speak in 
tune with the foreigners. It is a serious mat-
ter. It is a question of national security and 
the security of the Prime Minister who has 
been elocted by the crores of people. Such 
a thing has happened in the past. .... (Inter· 
ruptions) ... 

[English] 

KUMAR' MAMATA BANERJEE: The 
Home Minister should make a statement. 

SHRI PRATAP BHANU SHARMA: The 
hon. Home Minister should make a state-
ment. 

SHRI SALEEM f. SHERVANr 8UDAUN: 
Sir, you can request the Home Mmister ..•. 
( Inte(ruptions) 

[ Translation} 
MR. SPEAKER: You give a notice, t 

shall look into it. 
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SHAt MOHO. AYUB KHAN (Jhunjhunu): 
Mr. Speaker, Sir, crores of ex-servicemen 
have been demanding 'one rank-one pen-
sion for a tong time and we have been 
requesting for a discussion on it. I have also 
given a Calling Attention Notice ... , (Interrup-
tions)., ,. 

(English) 

MR. SPEAKER: It is still under consid-
eration, 

( InterruRtions) 

SHRt HARISH RAWAT: The welfare of 
ex-servicemen should be di. ~ussed in the 
House. 

MR. SPEAKER: I have not been able to 
get information yet. 

SHRt T. BASHEER (Chirayinkil): It is 
reported that Pakistan is going to carry out a 
big Army exercise in the corridors of Indo-
Pakistan border near the J&K. ..... 

MR. SPEAKER: The Dafence Ministry 
will take care of it. 

SHRI T. BASHEER: The Chief of the 
Pakistan Army General Mirza Aslam Beg 
has $aid that it is for defensive purposes, and 
it is also for off nsive purp sp.s. 

MR. SPEAKER: Government will take 
care of it. ' 

SHRIT. BASHEER: It is to be nearJ&K. 
It is a matter of serious concern for India. I 
would like to know the· reaction of the Gov-
ernment to this. 

(Translation] . 

SHRt SyeO SHAHABUDDfN '(Kishan-
ganj): Sir, last week, a question about the 
activities of Vishwa Hindu Parishad was 
raised and you told us that it had to be given 
in writing if a discussion on it was sought to 
be demanded. Now we have given a notice 
in this regard. 

MR. SPEAKER: The Home Minister 
has already given the reply. . 

[English] 
I think he has made the position very clear. 

[ Trans/ation1 

SHRI SYED SHAHABUDDIN: Discus-
sion on the matter was allowed in Rajya 
Sabha 

MR. SPEAKER: 'shan altow a discus-
sion, the time permitting. 

. {Engfish] 

DR. G.S. RAJHANS (Jhanjharpur): The 
people of Indian origin are being greatly 
harassed in Nepal. This is a very serious 
thing. We must discuss it. 

[ Trans/ation} 

MR. SPEAKER: The issue of N'9paJ is 
under consideration. 

SHRI AJA Y MUSHRAN (Jabalpur): Mr. 
Speaker, Sir, you have not listened to my 
point. I am raising a different matter. 

MR. SPEAKER: I have not received 
any information yet. 

[English] 

SHRI AJAY MUSHRAN: Heistalkingof 
'same rank, same pension.' I have been 
talking to you now for the last three days 
about what has happened to the Calling 
Attention Notice on ex-servicemen's wel-
fare. I am not talking of 'same rank. same 
pension. ' 

[ Trans/ationt 

MR. SPEAKER: I have not received the 
information as yet. 

SHRI AJA Y MUSHRAN: When will you 
receive it? 

MR. SPEAKER: I will ten you when it is 
received. 
[English] 

SHRI AJAY MUSH RAN: rt is four days 
now. The CaHing Attention must be taken up. 

SHRI C.K. KUPPUSWAMY (Coimba-
tore): In my constituency, due to students' 
strike. the Coimbatore Medical College is 
closed. Action must be taken ... {Interrup-
tions) .... 
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MR. SPEAKER: J am doing whatever is 
within my powers. 

( Interruptions) 

SHRI DHARAM PAL SINGH MALIK 
(Soneput): A few years ago, a youth had 
blackened the face of the Governor of Har-
yana. That young boy was honoured in public 
by . the present Chief Minister of Ha~yana. 
This encouraged the bad elements In the 
State to induJge in antj·social activities. Today. 
the same Chief Minister wants to honour 
those people who are very ... •• ... they hdve 
given their resignations to save their skin. 

MR. SPEAKER: ........ ~ is an unparlia-
mentary term. It will not be used. 

SHRJ DHARAM PAL SINGH MALIK: I 
have used this word because. they are bad 
elements. In fact, their intention wa~ to block 
the passage of the Bills which we p~ssed 
on y yesterday. But they look up the Rofors 
issue as an excuse and ... + •••• for getting 
praise, they collected money. from public to 
get themselves greeted by the peoplo. If 
such bad elements are honoured in public, 
good people will get discouraged and bad 
elements will be encoumged. I request you 
to take serious note of thIs. All the Opposition 
parties have decided to honour thosp. people 
as if they have fought a battle with Pai<lstan. 

MR. SPEAKER: As I have already 
stated that I am not convinced about this. 
They have also been hon. MemnArs of this 
House. How can they do such a thmq in 
consideration for money. I cannot under-
stand it. Iftheydid so, it is wrong on their part. 
The one who gives the honour nnd those 
who receive it-both of them will he at fa JI1. It 
is not convincing at all 

[English) 

I don't think it is true. 

SHRI AJAY MUNSHRAN: I have been 
asking you for four days. I am not asking for 
'same rank same pension .. (Intl?rru(>tions) 

[ Trans/ation1 

MR. SPEAKER: I have done whatever 
I could do. 

··Expunged as orrlcred hy the Chrlir 

I can;t do anything except reminding them. 

( Interruptions) 

{ Translation} 

MR. SPEAKER: What can I do? I have 
told you that when I receive information, I 
shall do what I can. I cannot do anything as 
I have no yet received any information. 

[English] 

SHRIMATI CHANDRESH KUMARI 
(Kangra): My request is also the same. 

[ Translation] 

MR. SPEAKER: I don't have the pow-
ers, 

SHRI AJAY MUSHRAN: You have got it 
at least for me, but not for them 

MR. SPEAKER:I can work according to 
rules, . 

SHRI AJAY MUSHRAN: Please apply 
the rules to them also. 

MR. SPEAKER: The rule has been 
applied to them. It has been given in writing 
2·3 tImes. I shall tell you when the reply 
comes. 

CH. RAM PRAKASH: This session will 
come to an end without any action in this 
regard. Anti-social elements keep roaming 
in the streets and are freely indulging in 
looting and killing. There should be some 
check on them. 

MR. SPEAKER: To maintain the demQ-
cratic set up, the rights and interests of the 
people should be prot cted according to 
democratic principles. We cannot allow the 
people fall to victims to looting. 

CH. RAM PRAKASH: Is it democracy 
where people are being looted and killed ...... 

MR. SPEAKER: This should not hap-
pen. 

SHRI OHARAM PAL SINGH MALIK: 
When no action has been taken against 
.them, what will happen to the common man? 

MR. SPEAKER: It is everybody's can .. 
cern that he should look before he leaps. It is 
a point of patriotism. 
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12.12 hr •• 

(English] 

PAPERS LAID ON THE TABLE 

Dellmltatlon of Council Constituencle 
(UP) Amendment Order 1989. Registra· 
tlon of Electors (Amendment) Rules, 1989 
and Notification under Representation 

of People Act, 1951 

THE MINISTER OF LAW AND JUS-
TICE (SHRI B. SHANKARANAND): I beg to 
lay on the Table-

(1) A copy of the Delimitation of Council 
Constituencies (Uttar Pradesh) Amend-
ment Order. 1989 (Hindi and 'English 
versions) published in Notification No. 
S.O. 501 (E) in Gazette of India dated 
the 30th June. 1989, under sub-section 
(3) of sectIon 13 of the RepresentatIon 
of the People Act, 1950. [Placed in 
Library. See No. L T -8208/89] 

(2) A copy of the Registration of Electors 
(Amendment) Rules, '989 (Hindi and 
English ver~i""1S) published in Notifica-
tion No. S.O, 409 (E) in Gazette of India 
dated the 6th June, 1989, under sub-
section (3) of section 28 of the Repre-
sentation of the People Act, 1950. 
[Placed in library. See No. L T -82091 
89] 

(3) A copy each of the following Notifica-
tions (Hindi and English versions) under 
sub-section (3) of section 169 of the 
Representation of the People Act. 
1951:-

(i) The Conduct of Elections (Amend-
ment) Rules, 1989 published in 
Notification No. S.O. 364 (E) in 
Gazette of India dated the 18th 
May. 1989 together with a corri-
gendum thereto to its Hindi ver-
sions published in Notification No. 
S.D. 592 (E) in Gazette of India 
dated the 28th July. 1989. 

(ii) The Conduct of Elections (S~nd 
Amendment) Rules, 1989 pub-
lished in Notification No. S.O. 542 
(E) in Gazette of India dated the 
13th July. 1989. [Placed in Library. 
See No. L T -8210/89] 

Report on progress In the Intake of Sched-
uled Castesand Scheduled Tribes against 
vacancies reserved on Railways for year 

ended on 31 5t March, 1988 

THE MINISTER OF STATE OF THE 
MINfSTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): I beg to lay on the 
Table a copy of the Report (Hindi and Eng-
lish versions) on the progress made in the 
intake of Scheduled Castes and Scheduled 
Tribes against vacancies reserved for them 
in recruitment and promotion categories on 
the Railways for the year ended the 315t 
March, 1988. [Placed in Library. See No. LT 
-8211/89] 

Notifications under Central Excise and 
Salt Act, 1944, and Custom Act, 1962 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): I beg to lay on the Tabl.e-

(1) 'A copy e_ach of the following Notifica-
tions (Hindi and English versions) under 
sub-section (2) of section 38 of the 
Central Excise Salt Act, 1944:-

(i) G.S.R. 338 (E) published in 
Gazette of India dated the 3rd 
March. 1989 tog,ether with a." 
explanatory memorandum seek-
ing to amend Notification No. 821 
88-CE dated the 1 st March, 
1988. 

(ii) G.S.R. 519 (E) published in 
Gazette of India dated the 12th 
May, 1989 together with an ex-
planatory memorandum seeking 
to amend Notification No. 1571 
83-CE dated the 21 st May, 1983 
sb cis to prescribe the effective 
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rate of duty on p ocessed Nylon 
Tyre Cord Fabrics. 

(iii) G.S.R. 520 (E) published in 
Gazette of India dated the 12th 
May, 1989 together with an ex-
planatory memorandum seeking 
to exempt certain specified goods 
from the levy of special excise 
duty. 

(iv) G.S.R. 521 (E) published in 
Gazette 0 Inrlia dated the 12th 
May, 1989 together with an ex-
planatory memorandum seeking 
to excisable goods produced in a 
Free Trade Zone or In a 100 per 

. cent Export Oriented Undert k-
ing from the levy of Special C'x-
cide duty. 

(v) G.S.R. 522 (E) published In 

Gazette of India dated the 12th 
May, 19B!) together with an ex-
planatory memorandum seeking 
to grant set-off of special excise 
duty paid on Inputs In cel1ain 
circums ances. 

(vi) G.S.R. 523 (E) publrshod in 
Gazette of India dated the 12th 
May, 1989 togelher with an ex-
planatory memorandum seeking 
to provided an effective rate of 
duty at Rs. 10.50 per sq. metre 
on marble tiles falling under sub-
heading No. 2504.31. 

(vii) G.S.R. 524 (E) published in 
Gazette of India dated the 12th 
May, 1989 together with an ex-
planatory memorandum seol(ing 
to rescind Notification No. 22/ 
88-CE dated the 1 st March, 
1988. 

(viii) G.S.R. 525 (E) published in 
Gazette of India dated the 12th 
May, 1989 together with an ex-
planatory memorandum making 
certain amendments to Notifica-
tion No. 20/89-Cent. Excise 

dated the 1 st ar t\ 1 9 so s 
to omit an entry providing ex-
emption from excise duty to 
power alcohol. 

(ix) G.S.A. 526 (E) published in 
Gazette of India dated the 12th 
May, 1989 together with n ex-
planatory memorandum pre-
scribing 35 per cent excise duty 
on produc s consisting ot she ts 
of pap :lr or paper board impreg-
nated coated or covered with 
plastics , compressed tog .th r in 
'one or more operations. 

(x) G.S.R. 527 (E) published in 
Gazette of India dated tha 12th 
May, '989 together with an ex-
planatory memorandum making 
certain amendments to Notifica-
tion No. 116/88-CE dated the 
27th April, 1989 adding thereby 
an explanation to the said Notifi· 
cation. 

(xi) G.S.R. 528 (E) and G.S.R. 529 
(E) published in Gazette of India 
dated the 1 2th May, 1989 to-
gether with an explanatory 
momorandum providing exemp-
tion from excise duty on certain 
specified goods manUfactured in 
the mints of the Government of 
India. 

(xii) G.S.R. 530 (E) published ir 
Gazette of India dated the 12tt. 
May, 1989 together with an ex-
planatory memorandum provid-
ing for grant of rebate of special 
excise duty when excisable 
goods are exported under Rule 
12, 12A and 191 A of the Central 
Excise Rules, 1944. 

(xiii) G.S.A. 531 (E) published in 
Gazette of India dated the 12th 
May, 1989 together with an ex-
planatc,), memorandum provid-
ing for movement of excisable 
goods without payment of excise 
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duty for manufacture in bond and 
subsequent export of excisable 
goods. 

(xiv) G.S.R. 532 (E) published in 
Gazette of India dated the 12th 
May, 1989 together with an ex-
planatory memorandum allow-
ing credit for special excise duty 
paid on inputs. 

(xv) G.S.R. 585 (E) published in 
Gazette of India dated the 1 st 
June, 1989 together with an 
explanatory memorandum seek-
ing to extend the existing duty 
exemption to ropes made out of 
duty paid yarn to ropes mad~ out 
of duty paid monofilament, tapes 
and strips also. 

(xvi) G.S.R. 617 (E) published in 
Gazette of India dated the 12th 
June, 1989 together with an 
explanatory memorandum rede-
fining "Chindies" as "side trim-
mings of coated width not ex-
ceeding six cent imeters." 

(xvii) G. S.R. 618 (E) published in 
Gazette of India dated the 12th 
June, 1989 together with an 
explanatory memorandum mak-
ing certain amendments to Noti-
fication Nos. 63/87-CE dated the 
1 st March, 1987 and 82/88-CE 
dated the 1 st March, 1988. 

(xviii) G.S.R. 676 (E) published in 
Gazette of India dated the 4th 
July, 1989 together with an ex-
planatory memorandum exempt-
ing burnt cI~!y tiles conforming to 
I.S. specification No. 3367/1 975 
from Central Excise duty. 

(xix) G.S.R. 684 (E) published in 
Gazette of India dated the 6th 
July, 1989 together with an ex-
planatory memorandum making 
certain amendments to Notifica-

ticn No. 144189-CE dated the 
19th May. 1989. 

(xx) G.S.R. 457 (E) published in 
Gazette of India dated the 21st 
April, 1989 together with an 
explanatory memorandum pre-
scribing the effedive rate of duty 
on pr9C8ssed Nylon lyre cord 
fabrids at par with the tariff rate of 
duty. 

(xxi) G.S.A. 564 (E) published in 
Gazette of India dated the 23rd 
May, 1989 together with an ex-
planatory memorandum amend-
ing the Central Excise Rules in 
order to provide for the payment 
of excise duty on matches in 
metric system with eflect from 
1 st July, 1989. 

(xxii) G.S.R. 692 (E) published in 
Gazette of India dated the 11 th 
July, 1989 together with an ex-
planatory memorandum seeking 
to amend Notification No. 124/ -
86-CE dated the 1 st March, 
1995. 

(xxiii) G.S.R. 697 (E) published in 
Gazette of India dated the 17th 
July, 1989 together with an ex'" 
planatory memorandum provid-
ing for a concessional rate of 
duty on the wastes oi acrylic 
staple fibre and tow, including 
tops thereof, falling under sub-
heading No. 5503.19. 

(xxiv) G.S.R. 69~ (E) published in 
Gazette of India dated the 17th 
July, 1989 together with an ex-
planatory memorandum provid-
ing for a concessional rate of 
duty on polyester staple fibre and 
tow, including tops thereof if such 
items have been manufactured 
from wastes, falling within the 
chapter 54 or 55 of the said 
Schedule, by the process of 
recycling of such wastes in India. 
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(xxv) G.S.R. 700 (E) published in 
Gazette of India dated the 17th 
July, 1989 together with an ex-
pianatory memorandum provid-
ing partial exemption from ex-
cise dllty on LPG intended for 
use in the manufacture of polyis-
obutylens, by which duty be-
comes chargeable onry on the 
quantity of LPG actually con-
sumed in the manufacture of 
polyisobutylene. 

(xxvi) G.S.R. 701 (E) published in 
Gazette of India dated the 17th 
July. 1989 together with an 
planatory memorandum provid· 
ing concessiona! rate of excise 
duty on naphtha. for use in the 
manufacture of specified chemi· 
cals so as to specifically include 
ammonia in the list of specified 
chemicals. 

(xxvii) G.S.R. 737 (E) published in 
Gazette of India dated the 1 sf 
August . 1989 together with an 
explanatory memorandum seek-
ing to exempt billets. r~ds and 
sheets of oxygen-free copper or 
beryllium copper manufactured 
by the Defence Metallurgical 
Research laboratory, Hydera-
bad out of copper supplied by the 
Hindustan Copper Limited from 
excise duty. [Placed in Library. 
See No. L T -8212/89} 

(2) A copy oflhe following Notification (Hindi 
and English versions) under secHon 159 
of the Customs Act, 1962:-

(i) G.S.R. 636 (E) published in 
Gazette of India dated the 22nd 
June. 1989 together with an 
explanatory memorandum seek-
ing to amend the technical speci-
fication of the toughended glass 
allowed at nil rate of counter-
vailing duty when imported for 
the manufacture of solar cellsl 

. modules. 

(ii) G.S.R. 637 (E) published in 
Gazette of India dated the 22nd 
Jun • 1989 together wit an 

xplanatory m mor ndum 
ing to fully exempt artifici J elec-
tronic ear (Cochlear impl nt) from 
the customs duty I viable thereon 
when imported by handicapped 
or disabl d person for hi per-
sonal use. 

(iii) G.S.R. 653 (E) published In 
G zette of India dat d th 30th 
June. 198~ together with an 
explanatory memorandum see .. 
ing to extend the validity of Not1· 
ficat ion No. 522/86-Cus .• dat d 
he 31st December, '986 up 0 

30th June, 1990. 

(iv) G.S.R. 654 (E) published in 
Gazette of India dated the 30th 
June. 1989 together with an 
explanatory memorandum seek-
ing to exempt pig iron from aux-
iliary duty of customs in excess 
of 5 per cent ad valorem. 

(v) G.S.R. 655 (E) published in 
Gazette of India dated the 30th 
June, '989 together with an 
explanatory memorandum seek-
ing to remove the redundant entry 
in Notification No. 159/89-Cus., 
dated the 12th May I 1989. 

(vi) G.S.A. 683 (E) published in 
Gazette of India dated the 6th 
July, 1989 together with an ex-
planatory memorandum regard-
ing the raw materials required for 
the manufacture of electronic 

(vii) 
components. 
G.S.R. 699 (E) and G.S.R. 701 
(E) published in Gazette of india 
dated the 17th July. 1989 to-
gether with an explanatory 
memorandum seeking to extend 
the existing import duty exemp-
tion to raw wool imported by 
regIstered apex State Level Khadi 
Federations . 
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(viii) G.S.R. 702 (E) and G.S.R. 703 
(E) published in Gazette of India 
dated the 17th July, 1989 to-
gether with an explanatory 
memorandum seeking to fully 
exempt foodstuffs and provisions 
imported by a foreign citizen from 
customs duties, subject to cer-
tain conditk>ns. 

(ix) G.S.R. 704 (E) published in 
Gazette of India dated the 17th 
Juty, 1989 together with an ex-
planatory memorandum seeking 
to exempt duty on specified life 
saving drugs. 

(x) G.S.R. 722 (E) published in 
Gazette of India dated the 31 st 
July, 1989 together with an ex-
planatory memorandum pre-
scribing concessional rate of 
customs duty to goods (other 
than raw materials) forthe manu-
facture of two wheeled motor 
vehicle and also to extend the 
validity of Notification No. 351 1 
85-Cus., dated the 5th Decem-
ber, 1985 upto 31 st July, 1990. 

(xi) G.S.R. 729 (E) published in 
Gazette of India dated the 1 st 
August. 1989 together with an 
explanatory memorandum seek-
ing to make certain amendment 
to the Notification No. 345/ 
86-Cus.. dated the 16th July. 
1986. 

(xii) G.S.R. 733 (E) and G.S.R. 734 
(E) published in Gazette of India 
dated the 1 st August, 1989 to-
gether with an explanatory 
memorandum seeking to exempt 
consumable goods imported by 
public funded research institu-
tions under the Department of 
Space and Atomic Energy from 
the whole of the basic, additional 
and auxiliary duties of customs. 
[Placed in library. See No. L T-
8213/89] 

Order Is by Pre ident under Artie 
280 of the Constitution and Finance 
Commission ( Iscellaneou Provl on) 
Act 1951; statement Indicating resun of 
Market Loan floated In y, 1989; NoU-
fications under Government Savings 
Certificate. Act, 1959 and unci r Govern-
ment Saving Bank Act, 1973, etc. etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): I beg to lay on the 
Table-

(1 ) A copy of the Order (Hindi and Englis.h 
versions) issued by the President in 
pursuance of article 280 of the Con~titu­
tion and the Finance Commission 
( iscellaneous Provision) Act, 1951 
published in Notification No. S.O. 544 in 
the Gazette of India dated the 13th July. 
1989 making certain amendment in the 
order published in Notification No.. S.O. 
581 (E) dated the 17th July, 1987. 
[Placed in Library. See No. L T -82141 
89J 

(2) A statement (Hindi and English ver-
sions) indication the results of Marker 
Loans floated in May. 1989. [Placed in 
Library. See No. LT-8215/89] 

(3) A copy each of the following Notification 
(Hindi and English versions) under sub-
section (3) of section 12 of the Govern-
ment Savings Certificates Act, 1959:-

(i) The National Savings Certificates 
(VII Issue) (Amendment) Rules, 
1989 published in Notification N6. 
G.S.R. 696 (E) in Gazette of India 
dated the 17th July. 1989 . . 

(ii) The Indira Vikas Patra (Amend-
ment) Rules, 1989 published in 
Notification No"G.S.R. 720 (E) in 
Gazette of India dated the 28th 
JulY..1'1989. [Placed-in Library. See 
No. LT-8216/89] 

(4) A copy each of the following Notifica-
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lions (Hindi and English versions) under 
sub-section (3) of section 15 of the 
Government Savings Banks Act. 
1873:-

(i) The Post Office Savings Account~ 
(Third Amendment) Rules. 1989 
published in Notification No. G.S.R. 
695 (E) in Gazette of India dated 
the 171hJuly, 1989. 

(ii) The Post Office Recurring Deposit 
(Amendment) Rules. 1989 pub-
lished in Notification No. G.S.R. 
708 (E) in Gazette of India dated 
the 21st July, 1989. [Placed in 
Library. See No. LT-8217/89) 

(4) A copy each of the Annual Reports 
(Hindi and English versions) of the S ate 
Bank of India and its subsidiary Banks 
viz. State Bank of Bikaner and Jaipu r. 
State Bank of Hyderabad, State Bank of 
Indore, State Bank of Mysore, State 
Bank of PaHala. St?te Bank of Saurash-
traand State Bank of Travancore forthe 
period from 1 st January. 1988 to 31 st 
March, 1989 along with the Accounts 
and the Auditor's Report thereon. under 
sub-section (4) of section 400fthe State 
Bank of India Act, 1955 and SUb-section 
(3) of section 43 of the State Bank of 
India (Subsidiary Banks) Act. 1959. 
[Placed in Library. See No. LT-82181 
89 to 8225/89J 

(5) A copy eacti of the following Reports 
(Hindi and English verSions) under sub-
section (8) of section 10 of the Banking 
Companies (Acquisition and Transfer 
of Undertakings) Act, 1970:-

(i) Reports on the working and ac-
tivities of tt,9 Central Bank of 
India for the period from 1 st 
'January t 198B to 31 st March. 
1989 along with Accounts and 
the Auditor's Report thereon. 
(Placed in Library. See No. L T-
82261891 

(ji) Report on the working and activi-

ties of the Bank of India for the 
period trom 1 st January. 1988 to 
31 st March. 1989 along with 
Accounts and the Auditor"s 
Report thereon. [Placed In 
Library. 589 No. L T -8227/89] 

(iii) Reports on the working and ac~ 
tivities of the Punjab National 
Bank for the period from st 
January, 1988 to 31 st March, 
1989 along with Accounts and 
Auditor's Report thereon. [Placed 
in Library. Se9 No. L T -82281 
89] 

(iv) Reports on the working and c .. 
tivities of the Canara Bank for the 
period from 1 st January. 1988 to 
31 st March, 1989 along with 
Accounts and Auditor's Report 
thereon. [Placed in Library, Ses 
No. L T -8229/891 

(v) Report on the work;n and activi-
ties of the United Bank of Indie 
for the period from 1 st January, 
1988 to 31 st March, 1989 along 
with Accounts and Auditor's 
Report thereon. [Placed in Li· 
brary. See No . ..L1-8230/89] 

(vi) Reports on the working and ac-
tivities of the Dena Bank for the 
period from 1 st January, 1988 to 
31 st March. 1989 along with 
Accounts and Auditor's Report 
thereon. [Placed in Library. S99 
No. L T -8231/89) 

(vii) Reports on the working and ac· 
tivities of the Syndicate Bank for 
the period from 1 stJanuary, 1988 
to 31 st March, 1989 along with 
Accounts. and Auditor's Report 

. thereon. [Placed in Ubrary. 599 
No. LT-8232189) _ 

(viii) Reports on the working and ac-
tivities of the Union Bank of India 
for the period from 1 st January, 
1988 to 31 st March, 1989 along 
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with Accounts and Auditor's 
Report thereon. (Placed In 

library. See No. l T -8283189] 

(ix) Reports on th working and ac# 
tivities of the IndIan Bank for the 
period from 1 st ,"January. 1989 to 
31 st March, i 989 along with 
Accounts and Au itor's Report 
thereon. (Placed in Library. See 
No. L T -8234/89] 

(x) Reports on the working and ac~ 
tivities of the Bank of Maharash-
tra for the period from 1 st Janu-
ary, 1988 to 31 st March, 1 n8g 
liang with Accounts and Audi~ 

tor's Report thereon. [Placed in 
Library. See No. l T -8235/891 

(xi) Reports on the working and ac~ 
tivities of the Indian Overseas 
Bank for the period from 1 st 
January, 1988 to 31 st March, 
1989 along with Accounts and 
Auditor's Report hcreon. [Placed 
in library. See No. l T-82361 
89] 

(5) A copy each of the follOWIng Reports 
(Hindis and English vorsions) under sub-
section (8) of section 10 of the Banktng 
Companies (Acquisition and Transfer 
of Undortakings) Act . 1980:-

(i) Reports on the working and ac-
tivitIes of the Vijaya Bank for the 
period from 1 st January, 1988 to 
31 st March, 1989 ;:tl()no with 
Accounts and the Auditor's 
Report thereon. [Placed in 
Library. See No. L T-8237/89) 

(ii) Reports on the working and ae-
tivi1ies of the PunJab and Sind 
Bank for the period from 1 st 
January. 1988 to 11 st March. 
1989 along with Accounts and 
the Auditor's Report thereon. 
(Placed in librar)'. See No. l T-
8238/89} 

(iii) Reports on the working and ac-
tivities of the Oriental Bank of 
Commerce for the period from 
1 st January, 1988 to 31 st March, 
1989 along with Accounts and 
the Auditors Report thereon. 
(Placed in Library. See No. L T-
8239/89) 

(iv) Reports on the working and ac-
tivities of the New Bank of India 
for the period from 1 st January, 
1988 to 31 st March. 1989 along 
with Accounts and the Auditor'S 
Report thereon. [Placed in 
Library. See No. LT-8240189} 

(v) Reports on the working and ac-
tivities of the Corporation Bank 
for the period from 1 st January I 
1988 to 31 st March, 1989 along 
with Accounts and the Auditor's 
Report thereon . {Placed in 
Library. See No. l T -8241 /89J 

(vi) Report on the working and activi-
ties of the Andhra Bank for the 
period from 1 st January. 1988 to 
31 st March, 1989 along with 
Accounts and Auditor's Report 
thereon. [Placed in library. See 
No. l T-8242189] 

One hundred thirty second report of the 
Law Commission; Annual Report and 
Review on the working of Institute of 

Constitutional and Parliamentary 
Studies, New Delhi for 

1987-88 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ) : I beg to lay on the 
Table:-

(1) A copy of the Hundred Thirty-Second 
Report (Hindi and English versions) of 
the Law Commission on need for amend-
ment of the provisions of Chapter IX of 
the code of criminal procedure, 1973 in 
order to ameliorate the hardship and 
mitigate the distress of neglected 



289 Papers Laid SRAV NA 20,1911 (SAKA) ~ fS L id 290 

women. children and paren s. [Placed 
in Ubrary. See o. l T --82 3 9] 

(2) (i) A copy of t e Annual Report (Hi di 
and English versions) of t Insti-
tute of Constitutional and Parli -
mentary Studies, e Delhi. for 
the year 1987-88 along it Au-
dited Accounts. 

(ii) A statement (Hindi and English 
versions) regarding Revi wythe 
Government on th working of the 
Institute of Constitutional and Par-
liamentary Studies, ew Delhi. for 
the year 1987-88. 

(3) A statement (Hindi and English ver-
sions) showIng rt!asons for delay ;"l 

laying the papers mentioned at (2) 
above. [Placed in Library. See No. L T-
8244/89] 

Statem nt correctin rep y giv n on 1· 
8-1989 to usa o. 2143 re. tidal av 

energy in Guj r t 

THE INISTER OF ST TE I 
DEPARTME TOFPO ER I lH I 'S-
TRY OF ENERGY (SHRI KAlPNATH RAt): 
1 beg to lay on the Table a st tement (HindI 
and English versions ) correcting the rep~y 
given on ., st August. 1989 to Unstarred 
Question No. 2143 by Shri Chhrtubhai Gamit 
regarding tidal wave nergy in Gujar t. 
[Placed in Library. See No. L T -8245189] 

Tea Board (R cruttment and condit s 
of Service of Director of 1e 0 velop-
ment appointed by Government) Rules 

1988; Review on the orking of and 
Annual Report of Te(J Trading Corpora 

tion of India for 1986-87 and a sta e-
ment showing reasons for deJay in 

staying these papers etc. etc. 

THE MINISTER OF STAT IN THE 
11 ISTRY OF COMMERCE (SHRI P.R. 

DAS MUNSI): I beg to lay on he Table.-

(1) A copy of the Tea Board (Recruitment 
o.:1d Cc~J:~;O:1:; ~ Sc'" ';~ .-: o~ 8:~6Ctor of 

Tea Development ppoint Go • 
emment) Ru es, , 988 (Hindi nd En -
lish v r Ions) publi h in otitic tion 

o. G.S.R. 505 (E) in G ett of Ind' 
dat d t Q 4th ay. 1989. u drub-

ection (3) of sectron .9 of th Act. 
1953. {Pf c d in library. S No. L T-
8246'891 

(2) A copy ach th following p 
(Hindi and English versions) und r 
section (1) of s ctlon 619A of 
Compani s c. 1956:-

(i) R VI w by h Governm nt on th 
working of the Te Trading Co po-
ration of India Limit d, C leutt ,for 
th year 1986-87. 

(ii) Annual R port of the Te T~ ding 
Corpor fan of Indi Limited. cal· 
cutta. for the ye r 1986·87 long 
with Audited Accounts and com· 
ments of the Comptroller and Audi· 
tOt General thereon. 

(3) A s atem n (Hindi nd En lish ver· 
ion ) show In r a ons for d I Y in ttl 

lying 1h arm ntion d t (2) 
abov . {PI cd; Libr ry. S No. T-
8247/89] 

(4) A statement (Hindi and English ver-
sions) expt imng r asons for not taying 
the Audited Account of the Spice 
Board for th year 1987-88, within the 
stipulated p riod of nin months after 
theclo eoftheAccountingy ar.[Placed 
in Ubrary. S99 No. LT~248/89J 

(5) A copy each of th following oUfiea-
tions (Hindi and Engli h v r 'ons) under 
sub-section (3) of section 48 of th 
Coffee Act, 1942:-

(i) The Coffee (Amendmen) Rul s, 
1989 published in otification No. 
G.S.R. 427 ( ) in Gazette of India 
dated 5th April, 1ge9. 

(ii) The Coff e (Second Amendment) 
n . I .. n..... I,; ,.. ,. t ','. 
• IUIi:..,. I i./\.J;; nUoJIISIIt;1.J In llll~d-
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t;on No. G.S.R. 462 (E) in Gazette 
of India dated the 22nd April. 1989. 
[Placed in Library. See No. l T-
8249/89] 

Statement howlng action taken by 
Government on the varlou assur-
an~ , promi and undertakings 
given by Minister during variou 

esslon of Eighth Lok Sabha 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRIMATI SHEILA 
DIKSHIT): 1 beg to lay. on the Table a copy 
each of the following statements (Hindi and 
English versions) showing the action taken 
by the Governmer,t on the various assur-
ances, promises and undertakings given by 
the Ministers during the various sessions of 
Eighth Lok Sabha:-

(i) Statell)ent No. XVI-Third Session, 
1985 [Placed in library. See No. 
L T -8250/891 

(ii) Statement No. XXIII-Fifth Ses-
sion, 1986 [Placed in library. See 
No. LT-8251 /89] 

(iii) Statement No. XXI-Sixth Session, 
1986 [Placed in library. See No. 
L T -8252189J 

(iv) Statement No. XVIII-Seventh 
Session, 1986 [Placed in Library. 
See No. L T -8253/891 

(v) Statement No. XVIII-Eighth Ses-
sion, 1987 [Placed in Library. See 
No. LT-8254/89] 

(vi) Statement No. XVI-II-Part of 
Eighth Session. 1987 [Placed in 
Library. Sea No. LT-8255189J 

(vii) Statement No. XtIt-Ninth Session, 
1987 [Placed in Library. See No. 
L T --8256189] 

(viii) Statement No. XJ-Tenth Session. 
1988 [Placed in Library. See No. 
L T -8257/89] 

(ix) Statement o. VU-Eleventh Ses-
sion, 1988 [Placed in Library. See 

o. L T -8258189] 

(x) Statement o. IV-Twelfth Ses-
sion. 1988 [Placed in Library. See 
No. L T -8259/89] 

(xi) Statement No. Ill-Thirteenth 
Session, 1985 [Placed in Library. 
See No. L T -8260189] 

[ Translation] 

SHRI SYEO SHAHABUDOIN (Kishan-
ganj): Sir, I want to say a few words on Item 
No. 10. 

I have noted that replies in respect of the 
assurances as old as more than one year Le. 
for the period 1985 to 1988, are being given 
only now. I would like to request you to 
convey this to the Government. 

MR. SPEAKER: There is a Committee 
on Government Assurances. 

SHRI SYEO SHAHABUDDIN: Mr. 
Speaker, Sir, it is a matter of objection be-
cause the Government is giving replies in 
respec of the assurances given four years 
back. This is quite surprising. 

MR. SPEAKER: You may write in this 
regard to the Assurance Committee. 

SHAI SYED SHAHABUDDIN: I shall do 
so but you should also convey it to them. All 
the Ministries should be asked to reply within 
one year at the most. 

MR. SPEAKER: I shall also tell them. 
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12.15 hr • 

ASSENT TO BILLS 

{English] 

SECRETARY-GENERAL: Sir, t lay on 
the Table the following three Bills passed by 
he Houses of Parliament during the current 
session and assented to since a report was 
last made to the House on the 20th July. 
1~89:-

(1) The Delhi Motor Vehicle Taxa-
tion (Amendment) Bill. 1989. 

(2) The Punjab Appropriation (No. 
2) Bill, 1989. 

(3) The Appropriation (No.4) Bill. 
1989. 

12.15112 hrs. 

COMMITTEE ON PRIVATE MEMBERS' 
BillS AND RESOLUTIONS 

[English] 

Minutes 

SHRI M. THAMBI DURAl (Dharmapuri): 
I beg to lay on the Table Minutes (Hindi and 
English versions) of the Sixty-seventh and 
Sixty-eighth sittings of the Committee on 
Private Members' Bills and Resolutions held 
during the current sessions. 

12.15 1/2 hrs. 

PUBLIC ACCOUNTS COMMITTEE 

[English] 

Hundred and Seventy· Third, Hundred and 
SeventY-Eighth, Hundred and Seventy .. 
Ninth, Hundred and Eightieth, Hundred 
and Eighty First, Hundred and Eighty 
Second Hundred and Eighty Third and 

Hundred and Eighty Fourth Reports 

SHRI P. KOlANDAIVELU (Gobichetti-
palayam): I beg to present the following 
Reports (Hindi and English versions) of Public 
Accounts Committee: 

1. Hundred and Seventy-Third Report (8th 
Lok Sabha) on Assessment Proce-
dure-Summ ry and Scrutiny As ess-
ment. 

2. Hundred and Seventy-Eighth R port on 
action taken on 65th Report (8th L 
Sabha) on Customs Receipts-lncor-
rect grant of exemption-Default under 
the duty exemption entitlement scheme. 

3. Hundred and Seventy-Ninth Report on 
action taken on 11 Oth Report (8th lok 
Sabh'a) on Union Excise Duties·Fraudu-
lent procurement of central exci e 
stamps by match factories. 

4. Hundred and Eightieth Report on action 
taken on 114th Report (8th lok Sabh ) 
on Extra expenditure due to d lay in 
development of an equipment. 

5. Hundred and Eighty First Report on 
action taken on 56th Report (8th Lok 
Sabha) on Loss on Procurement of Lac. 

6. Hundred and Eighty Second Report on 
action taken on 132nd Report (8th Lok 
Sabha) on Frauds committed by extra 
Department staff. 

7. HUrldred and Eighty Third Report on 
action taken on 10ath Report (8th Lok 
Sabha) on Review on Working of Cal .. 
cutta Telephones. 

8. Hundred and Eighty Fourth Report on 
action taken on 87th Report (8th Lok 
Sabha) on New Oelhi-Ambala Coaxial 
Expansion Scheme. 

12.161/2 hrs. 

COMMITIEE ON SUBORDINATE 
LEG ISLA TIDN 

[English] 

Twenty-fifth Report 

SHRI K.J. ABBASI (Dornariaganj): I 
beg to presant the Twenty-fifth Report (Hindi 
and EnglIsh versions) of the Committee on 
Subordinate Legislation. 
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12.16314 hr . 

COMMITTEE ON GOVER MENT 
ASSURANCES 

[ rran$lat;on} 

Twenty-second Report 

PROF. NARAIN CHAND PARASHAR 
(Hamirpur): Mr. Speaker, Sir, I beg to pres-
ent the Twenty-Second Report (Hindi and 
English versions) of the Committee on 
Government Assurance. 

12.17 hr « 

BUSINESS OF THE HOUSE 

[Engfish] 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE PRIME-
MINISTER'S OFFICE (SHRIMATI SHEILA 
DIKSHIT): With your permission, Sir, I rise to 
announce that Government Business In this 
House during the week commencing 14th 
August, 1989, will consist 01:-

I 

1. Further consideration and passing ot 
the High Court and Supreme Court 
Judges (Conditions of Service) Amend-
ment Bill, 1989. 

2. Consideration and passing of:-

(a) The Scheduled Castes and the 
Scheduled Tribes (Prevention of 
Atrocities) Bill. 1989. 

(b) The Working Journalists and Other 
Newspaper Employees (Conditions 
of Service) and Miscellaneous 
Provisions (Amendment) Bill, 1989. 

(c) The Salary, Allowances and pen-
sion of Members of Parliament 
(Amendment) BHI, 1989. 

3. Consideration and passing of the fol-
lowing Bills as passed by Rajya 
Sabha:-

(a) The Employees' State Insurance 
(Amendment) Bill. 1989. 

(b) The Infant Milk Food and Feeding 
Bottles (Regulation of Produdion. 
Supply and Distribution) Bill, 1986. 

(c) The Ware-housing Corporations 
(Amendment) Bill. 1988. 

(d) The Beedi and Cigar Workers 
(Conditions of Employment) 
Amendment Bill. 1989. 

4. Discussion on the situation a:ising out 
of the implementation of Indo-Sri Lanka 
Agreement signed on 29th July, 1987. 

12.18 hrs. 

MAnERS UNDER RULE 3n 

[ T rans/ation) 

(J) Demand for uniform p nslon to 
all ex .. servlceman 

PROF. NIRMALA KUMAR1 SHAKTA-
WAT (Chittorgarh): Mr. Speaker, Sir,lwould 
like to bring the following matter to the notice 
of the Government under Rule 377:-

I would like to draw the attention of the 
Ministry of Defence to the disparities in re-
spect of the rate of pension to ex-service-
men. 

Those who spent their prime of life as 
the powerful sentinels of their country no 
find it hard to cope up with the hard days of 
life at the fag end of it. Those who fought 
valiantfy for their motherland and spent most 
of their lives under strict discipline. are today 
demanding uniformity in pension. Why should 
there be a disparity in the matter of pension? 
There are different sets of pension r~las in 
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respect of those who served the Indian Army 
and those who served the Forces of he 
ProsiceJy State. 

Hence, necessary s1eps shou betaken 
to remove this disparity at the earliest and 
introduce uniform pension rules for all ex· 
servicemen and military offic !"S. 

(Ii) Need to review the agre men' 
between Kera1a and Tamil Nadu 
on Parambikullam-AUyar river 
water project 

·SHRI V .S . VfJAVARAGHAVAN 
(Pafghat) : The term of the 
Parambikkulam-Aliyar agreement between 
Kerata and Tamil Nadu ended in November 
last year. But. so far no step has been trlkon 
to renew this agreement. 

This agreement is very vital for the 
Malabar region of Kerata as it is under this 
that the Chittur taluk in Palghat district as 
well as the Chalakkudy basin get water for 
irrigation. Also the Kerala Sholayargets water 
for power generation from thiS project. Ker-
afa shou d get 7620 cubic ft. water annu::l1I 
under this agreement and thiS wa1 . r reach 
the Chittur Puzha in Kerala through Me na· 
kkadavu. The Tamil Nadu Government had 
made an attempt to construct a dam at 
Manakkadavu to prevent the flow of the rain 
water which usually reaches the Chittur 
Puzha. Kerata needs more flow through 
Manakkadavu as otherwise there wiU be 
severe shortage of water in the Sharat Puzha 
basin, which will seriously affect the watP.r 
Supply in the Palghat region. 

I would, therefore, request the UnIOn 
Government to take initiative in this maHer 
and persuade the Government of Kerala to 
renew the agreement at the earliest. 

[English] 

(m) Need to . solve the dispute over 
sHaring of Cauvery waters 

SHAl s. SINGAR AV AD IVEL 

(Thanjavur): The farmers in the Cauvery 
Delta in Thanjavur District District in Tamil 
Nadu are facing acute irrigation problems on 
account of the pending dispute over th 
sharing of Cauvery water. Tamil Nadu is not 
getting its due share of water for over ~everaJ 
years becaus of the dispute. Agriculture in 
the Delta has been continuously ff ded. 
S veral rounds of talks, ov r th Y I 

among the three States of T mil Nadu, 
Karnataka. K rala and U.T. of Pondicherry 
to find out a settlement have failed nd th 
then Governm nt of T mil Nadu roqu sted 
the Government of India under such circum-
stances, to refer the matt r to a Tribunal for 
an early solution, two years ago. Th pre ent 
Government of Tamil Nadu. earli r took 
stand of settlement by mutual n gotiations 
on coming back to power. How ver, it has 
now asked the Union Gov rnm nt to refer 
the matterto a Tribunal. The delay is causing 
irreparable loss and damage to th farmer . 
This year also the situation in the Delta i not 
satisfactory. The water normally released 
from the Mettur Dam for irrigation on 12th of 
June was d layed b cause of the in de .. 
quate flow of water from Karnataka. Th 
f rmers had to five up cultivation of p ddy in 
th Khariff sea on in large re. Th 
Gov rnm nt have no doubt help d in the 
past to get water from Karnataka. I, there .. 
fore, request he Union Governm nt to per· 
suade the Governmel'\t of Karnataka to aUow 
sufficient water to Tamil Nadu and to refer 
the dispute to a Tribunal for permanent olu-
tion without any further delay. 

[Translation] 

(Iv) Need to Con truet an overbrldg 
at sahar Railway taUon 

SHRt CHANDRA KISHORE PATHAK 
(Saharsa): Mr. Speaker, Sir, SaharsaJunc-
tion is an important railway station of N.E. 
Railway. Most of the Metre Gauge line pa .. 
senger trains and goods trains pass through 
this station. Saharsa is also the headquar-
ters of Kosi diviston. The railway line divides 
this city in two parts. On one side of it, the 
hospital, court etc. are situated whUe on the 

-Translation of the matter originally raised in Mafayalam. 
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other side, there are markets, schools and 
colleges. Tothe North of the Station, there is 
a railway crossing whiCh generally remains 
closed and on that account patien1s going to 
the hospital and students wanting to go to 
the other side get delayed and do not reach 
their destinations in time and particularly the 
patients have to face a lot of difficuities. 
Several patients collapse on the way. Most 
of the people are generaJly in a hurry to reach 
their destination and want to go to the other 
side of the crossing even if the gates are 
closed. There is always an imm;nent possi-
bility of an accident. 

Therefore, I would like to request the 
hon. Railway Minister to get an overbridge 
constructed at this ,point for the convenience 
of a large number of local people. 

(v) Need to run a new train between 
Falzabad and Lucknow 

SHRI NIRMAL KHATTRI (Faizabad) : 
Mr. Speaker, Sir, the traffic of daily passen-
gers between F aizabad and Lucknow is quite 
heavy. Since Lucknow is the capital city of 
the State a large nu'mber of permanent 
employees, businessmen and persons visit-
ing the division bench of the High Court for 
their work have 0 undertake up and down 
journeys. Many other people who happen to 
visit the city for some or the other work, add 
to this number. Hence it is necessary that an 
inter-city train is started to cater to th needs 
of thousands of daily passengers between 
these two cities . . 

Forthis purpose, a train via Rudauli and 
Barabanki should be originated from Faiza-
bad at 7.30 a.m. to reach Lucknow at 9.45 
a.m. On the return journey, the train should 
leave Lucknow at 5.30 p.m. to reach Faila-
bad at 7.45 p.m. 
[English] 

(vi) Demand for introducing volun-
tary retirement scheme in Neyveli 
LIg~te CorporatlO~ and to prC). 
vide jobs to sons/daughters of 
'H.L.e. employees 

SHRI P. VALLAL f?ERUMAN (Chidam-

baram): Sir. for the last four or five years 
now, the unemployment problem among the 
educated youth has been ina-easing in the 
South Aroot District, particularly. in towns 
around Neyveli lignite Corporation (NLC). 
At present, there are about ten to fifteen 
thousand unemployed educated youth in the 
towns surrounding N.L.C. Most of these 
educated youth are children of the employ-
ees. 

Sir, one of the ways of solving the unem-
ployment problem is to introduce voluntary 
retirement scheme there as the employees 
may be willing to accept this scheme pro-
vided their children are given employment in 
the Corporation. If this scheme is imple-
mented, the frustration among the educated 
youth as also the feeling of neglect of the 
sons of the soil in providing employment in 
N.L.O. would be removed. 

It is, therefore, requested that the Gov-
ernment may consider introducing voluntary 
retirement scheme in the Corporation and 
provide jobs to the sons and daughters of the 
N.L.C. employees. 

(vii) Need to commemorate the 
memory of Khudlram Bose 

KUMARI MAMATA BANERJEE 
(Jadavpur): I wish to inform the House that 
today the 11th August is the birth anniver-
sary of a great son of India, Sahid Khudiram 
Bose. At the age of 19 years, this brave son 
of the soil was put to the British gallows, to 
win independence of India. He, is the first and 
the foremost of alt the national sahids. He 
sacrificed his all, at so tender an age for the 
cause of the country and its people. We 
should pay tribute to this brave son of the soil 
today. , afso urge upon the Government to 
take adequate steps to commemorate his 
memory by issuing a postage stamp. 
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DISCUSSION UNDER RULE 193 

Demand for Waiver of Agricultural 
Loans 

[ Translation} 

SHRI HARISH RAWAT (Almora): Mr. 
Speaker, Sir, I would like to thank you very 
much for giving me an opportunity to speak 
on this important issue. In the beginning. I 
would like to say one thing very clearly that 
from the depth of our heart all of us are with 
the farmers. It is due to the hard labour of 
farmers that today our country has become 
self-suffident. The farmer is toiling hard all 
the times in the fields to make this country 
self-sufficient. However, the farmers have 
been facing great difficulties. Naturally. this 
August House and the Government have a 
feeling of sympathy for them in their difficul-
ties. Out of that sympathy, I would also like to 
draw the attention of the Government to 
certain points and alsO like to put forward 
certain demands before the Government. 
But one thing that I do not u~derstand is that 
as political workers we all are trying to take 
poJitical advantage of certain issues, but the 
progress of the country is also the responsi-
bility of the politicians. Efforts are also being 
made by the politicians to create problems 
for the ruling party. It may be the part of the 
system of democracy but there are some 
slogans, which may aggravate the difficul-
ties of the Government. But in case these 
slogans do not create any difficulty for the 
Government, they are creating great difficul-
ties for the country. If these slogans create a 
bad atmosphere and unhealthy traditions, 
we must keep away from such slogans. 

It is a matter of regret that efforts are 
being made to make an i~sue of the waiver 
·of Ioah, a politicaJ issue instead of making it 
a point concerning the difficulties of the f arm-
ers and the poor people of this country and 
efforts are being made to raise it as a political 
issue. Nobody is trying to see the practical 
side of this problem. Attention is not being 
paid to this issue. 

Mr. Speaker, Sir. I think nobody in this 
House except you takes so much care of th 
interests of poor farmers. Nobody else might 
have struggled that much for the cause of the 
farmers, as you have struggled for the agri-
cultural labourers. If we see it in terms of the 
party, no other party have ever protected 
their interests with that earnestness as the 
Congress did. It is only th Congress party 
that had raised the issue of land reforms 
during the days of struggle for indep "d-
ence. When congress party came to power, 
top priority was given to the land reforms. 
Had land reforms not been implemented in 
this country, I do not think that today our 
country would have becom self-sufficient. 
But it is a matter of regret that the people who 
were against the land r forms and who were 
the living organ of Zamindari system, are 
now trying to come forward as the champi-
ons of the farmers. 

Sir, there is the Chief Ministerof a State 
who has been projecting himself as a loan-
waiver and champion of farmers. I need not 
mention his name. Perhaps, he is the big-
gest Zamindar of his state. Even today, 
people have been working as a bonded 
labour in his farm-house. Those people 
whose party had given the slogan of loan-
waiver, are now happy to hear the people 
call them Raja when monarchy is no more 
the order of the day. To resist imperialism, 
thousands of freedom fighters of this country 
had laid down their lives, and lakhs of people 
were put behind the bars. To bring change in 
that system. We take it as a symbol of the 
glory for our nation. Now these people want 
to be called feudal lords as a symbol of that 
feudalism. As the champions of farmers and 
poor people, they are trying to prop up the 
slogan of loan-waiving. But, in fact, every· 
body will feel it that with these slogans they 
are doing no good to the country. 

Mr. F.inance Minister, Sir, I have great 
regard for you. I have seen you as the 
incharge of various Ministries but I have got 
great sympathy with you as a Finance Min· 
ister because today they are trying to put you 
in a great difficulty. would like to point out to 
the Minister of Finance that present Govern-
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ment of Haryana was voted 0 power on the 
basis of this assurance from them that in 
case their party was vot d to power, they 
would waive the loan of farmers, ow, you 
may kindly tell us as to how they have waived 
loan. 

Mr. Speaker, Sir, according to the infor-
mation available with me, they have waived 
only a very small part of it totalling Rs. 2 112 
crore. Thi among included such loans which 
could not b recovered, Today, rt is being 
projected as an example In the entire country 
and it has been high-lighted by a person who 
had also been the Finance Minister. Today 
h is the Chief of a party. Before this, he was 
the Finance Minister. tt is a matter of regret 
that a man who was the Finance Minister at 
one time and who did not take care of the 
welfar of the farmers at that time, never 
thought of waiving loans and when people 
demanded to waive the jntorest on their 
loan und r l.R.D.P .• h used to reply in 
harsh words to the people in those days that 
if he aived the interest on loan. what lsa 
would be left with the Governmont. He went 
to he ext nf of saying that on 6 should sup.-
port the Government to recov r the amount 
of loan speedily, from those p .opla who had 
taken loan under I.R.D.P, Today, the same 
fellow is now giving the slogan that if has 
party come to power, it wIll waive the amount 
of loan upto Rs. '0 000 taken by the farmers. 

I would like to ask the Minister of Fi-
nance to consider the serious cons quences 
of this slogan not from the angle of a political 
representative but only from the angle of a 
Finandal Manager. You will realise that if the 
common man is swayed by this slogan, what 
would happen to the ntire financial system 
of this country. I think that it will collapse the 
entire financial system and all our traditions 
will vanish with the shattered values and 
norms. If some practical suggestions are 
given on the basis of that slogan or some 
reasonable suggestions are given to solve 
the difficulties of the farmers and labourers. 
then it i aU right. However. if the Ministry of 
r:,'na"'c ~d"'p ~ a .. il"l: ....... tt't' ,An i,.. th 'l (l"gard • ,i i- ...... ~ ~,~ ...... """ ........... '-" .j". "-- , 

we wiIJ also fight against it. There are a 
number at hone Members in this House who 
have demanded that Government shouk! 
reconstder the issue of loans. There are 
many representatives of the farmers in this 
House who have fought within their party to 
get various concessions for the farmers. 
They are ready to fight against the Govern-
ment and the Ministry of .Rnance but they are 
not ready to tolerate any such thing by which 
the entire financial traditions and financial 
values of ou country get shattered or the 
entire financial system is hearty burdened 
on that account or which may give the farm- . 
ing community a feeling that they can get 
thei loans waived by the Government Then 
they would not repay the Joan inspite of their 
capacity ot repayment of loan. They would 
also like to invest the entire money for some 
other purpose. You may think of aU the 
probabilities of it. Today . when the represen-
tatives of the Government of Haryana go to 
the farmers for the recovery of loans the 
farmers find it very hard to pay the entir 
amount of loan because in case they had 
tepaid the amont of their loan regularly, it 

ould hav be n at the most Rs. ten, ffteen 
or twenty thousand left to repay. but now th 
loan amount has increased manifold. I would . 
like to cite an example. When this slogan 
was rais d by Shri Devi LalOne boy of the 
youth congress who h d taken loan from the 
Bank for the purchase of a truck came to me. 
He asked me that if the Government of Dev; 
Lal came to power. whether the loan taken 
by him would afso be waived. His name is 
Raghvir Singh and he is Iw'ng in Karnal. you 
may note down his name. I told him not to . 
commit such a mistake an~dvised him to 
deposit the instalment of loan in lime.,.other-
wise he will 1059 all the amount of his savings 
and the truck ould also be taken away by 
the Government and he would be put behind 
the bars. The next time when he came to me, 
he said that I had given him a very good 
piece of advice, otherwise the s10gan of Devi 
Lal was haunting him and he held the view 
that in case the Government of Devi Lal was 
voted to power the loan taken by him for a 
truck would be waived. Now many political 
parties have associated themsefves with the 
abo"va _;:c a I, so the pe~la fe6t tha: what-
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ever amount of loan they have taken would 
be waived. The people who have taken lakhs 
of rupees as loan have also started thinking 
that if a tean of Rs. ten thousand or fifteen 
thousand can be waived then later on 
Government can waive even their loan worth 
lakhs of rupees if they exert their pressure on 
the Government. So I think that this august 
House and all those persons who have deep 
understanding of financial matters should 
condemn these cheap slogans because they 
mislead the people and we shoulrl condemn 
these cheap slogans quite openly and in 
very clear words and make efforts to warn 
the people that these cheap slogans will put 
the country in dire straits and it will n01 he 
beneficial for us in any way . If this IS not 
clarified right now, f fear that this willlet=ld to 
further confusion. That is why I said in the 
very beginning that it was the right time to 
clear the things. otherwise f armsrs may stop 
repaying their instalments of loans in the 
hope of loan weiver. But in fact their loans 
would be multiplied day by day and a time will 
come when they wil l have to sp.1I their rmm-
erties in repaying the commulative amount 
of loans. Their properties may also be ~t ­
tached. The people who given this type of 
slogans can not fulfil it. Nor are they capable 
to fulfil this promise. As a matter of fact. they 
are neither true to their promises nor to their 
parties. policies and principles. 

While urging the Hon. Finance Minister. 
I wOl;lld like to submit that no one can deny 
the fact that the economic condition of farm-
ers has gone from bad to worse owing to 
unprecedented drought throughout the coun-
try and they are finding themselves in a v0ry 
tight corner. They have toface many difficul-
ties and hardships and they deserve sympa-
thetic consideration on the part of the Gov-
ernment. I am not advocating that the ent're 
interest on loans should be waived but 
something should be done, such as interest 
charged at penal rate should be waived and 
recovery of loans should be rescheduled so 
that the farmer could repay the instalments 
over a longer span of period of 8 to 10 years. 
I think that the Reserve Bank will also not 
come in the way as the principles of Reserve 
Bank and NABARD permit this type of con-

cession. y s cond submission is about the 
beneficiaries of I.R.O.P. which was launched 
by late. Shrimati Indira Gandhi. When this 
programme w s first launched, the people 
did not understand its significance. Due to 
shortage of politic I workers and faulty im-
plemention on the part of the Government 
officials the programme di not start well 
and people were not properly toki as to how 
they could take benefits from this programme. 
The money advanced to the people on loans 
at that time was grossly misused and was 
invested in wrong things and so that benefi-
ciaries undAr I.R.D.P. are not in a position to 
repay their loans. They are still facing prob-
lems and hardships. My submission is that 
they should be given substantial amount of 
money a s cond installment of loans. Ear-
lier they were given a very small amount. I 
would also like to add that interest on loans 
should be waived. As hey are marginal and 
small farmers, Government should consider 
as to whether a part of the interest on loans 
could be written off and if so. up to what per 
centrtge. I can say witl cort::linty that a largp 
amount given to bIg capitalists as loans has 
been dSl ... lared bad-debts which the Govern-
ment have not been able to reCOver from 
them. The country does not come to know 
about it because the Reserve Bank of India 
refuses to make it puhlic on the pretext that 
the public interest and the banking rules do 
not permit it. The amount of interest on loans 
given to farmers IS a fraction of the amount 
decfared to be bad-debts which are not likely 
to be recovered from the big industrialists. 

I would like to draw the attention of Hon. 
Finance Minister towards an irrationality. 
When a farmer takes a loan for purchase of 
a tractor or installing a tubewell Ot for any 
other purposes,. his land as well as the thing 
for which loan is taken are mortgaged but in 
case of industrial loans, only thing for which 
loan ;s taken is mortgaged. Suppose some 
body takes a loan for a bus, only the bus ;s 
mortgaged. Similarly if one takes loan for 
setting up a shop. onfy his shop is mort-
gaged. but if a farmer fakes loan for a tractor, 
his tractor as well as his land both are mali· 
gaged. Mr. Speaker, Sir, as tractors are not 
used in our area, I do not have much knowJ· 
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edge about it. If t am wrong, I may be 
corrected. So far as I understand, tractor as 
well as his land both are mortgaged. This is 
an injustice being done to the farmers by the 
banks. I request the hon. Minister to take 
steps to stop this injustice. 

I understand that hon. Minister of Sta1e 
in the Ministry of Agricu~ure as well as the 
Ministry of Agriculture are also sympatheti-
cal to this demand. Am I telling a wrong Hari 
Bhai? Is your sympathy not with us? Once 
again, Ithank the Hon. Speaker for giving me 
an opportunity to speak on such an impor-
tant matter. I would like to again urge upon 
the Finance Ministerto give a serious thought 
to provide relief to the medium small and 
marginal farmers and the persons who take 
loans under LR.D.P. taking into account 
their plight. 

With these words, I move this motion for 
consideration of the House. 

MR. SPEAKER: Shri Rawatji , you do 
not want the life-line to be cut forever, rather 
you want to give life in a proper way . 

[English] 

SHRI HARISH RAWAT: Thank you 
very much for summarising my views. 

[ Translation] 

SHRI BALKAVI BAIRAGI (Mandsaur): 
Mr. Speaker, Sir. I am very grateful to you 
that you have associated me with the discus-
sion raised by my colleague Shri Harish 
Rawat in the House. I also gave a notice for 
half-art-hour discussion on this subject. You 
have done well by clubbeing my notice to this 
discussion. While sharing the views ex-
pressed by Shri Rawat, I would like to submit 
something different based on my own expe-
riences with regard to problems of farmers. 

I want to stress upon this point that you 
are a benefactor and leader of the farmers in 
true sense. Farmers feel secure under your 

leadership. Mr. Speaker, Sir, through you, I 
would like to draw the attention of the Fi-
nance Minister to the fact that no other 
sectors except agriculture exceeded the 
target fixed for it, for which credit goes to our 
farmers. There are several sectors which 
lagged behind their targets. Despite produc-
ing more than their targets, this is the only 
sector which never goes on strike. They 
have never struck their work, no matter what 
treatment they are meted to by the nature or 
by the Government or by the society. They 
produced so much quantity of grains that it 
has become a storage problem for the 
Government, as godowns are not available 
in sufficient number. They have struggled 
everywhere and it will be observed that they 
have served the country honestly and they 

. are making every effort to repay the loans. 
Our faring community is innocent by nature 
and kind by heart. They do not believe in 
humbug. But this community was hood-
winked by a political party 2 year ago. I would 
not like to name any of the Chief Ministers. 
They do not deserve to be named here. I beg 
your pardon to raise this issue here but I may 
tell you that one and half years ago he had 
said that loans would be waived. Thereafter, 
another political party went one step farther. 
This party started a compaign for selling 
forms costing Rs. 5 each. People were asked 
to purchase this form and submit it to the 
official who would give a receipt in lieu thereof. 
They told the people that their party wouftj 
come to power at the Centre. At that time, 
their loans would be written off at production 
of these receipts. Now the whole thing is 
clear to you. They are saying that they are 
about to form their Government at Delhi. , 
asked your predecessor Finance Minister as 
to why did he not write off the loans if it was 
permissible under the Rules? To this, he 
rebuked me for making such a unreasonable 
demand and silenced me by saying that he 
could not write off \oan for a single penny 
even. Sir, t am raising some basic questions 
and request the hon. Minister lay the replies 
of all these questions on the table of the 
House. I would like to know as to which of the 
State Governments have sent proposals to 
the Central Government for waiver of loans, 
the types of loans they propose to write off 
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and the amount of Joan they have since 
written off during the last four to five years. I 
would also like to know the names of banks 
which advanced these loans and whether 
any approval of the Central Government 
was taken and, if so, the details thereof. The 
hon. Minister repl ied to a question on the 4th 
instant in this regard. I was in Haryana on 
5th. It has been indicated in the reply that the 
NABARD had submitted a proposal to the 
Government of Haryana for writing off loans 
amounting to As. 33 crores but the later did 
not give its consent in writing. This is totally 
contrary to what their Chief Minister says: i.e. 
his Government wants to write off the loans 
but the Central Government does not allow 
them to do so. Had you been a regu lar 
subscriber of Hindi magazine 'Dharmyug' 
you would have read in an art icle written by 
a responsible author 1 112 years ago that a 
very meagre amount ranging from Rs. 3 to 
Rs. 9 was written off. If you so desire, I can 
produce the copies of that article. It should 
be circulated all over the country. A very 
meagre amount was wrItten off. This caused 
so much irritation among the farming com-
munity that they remitted an amount of Rs. 
11 each through M.D. to the Chief Minister of 
Haryana with the suggestion that the might 
use this amont to provide milk to his children. 
This much insult was inflicted to the farmer 
only due to stubbornness of one individual 
and we, sitting in the Lok Sabha, silently 
watched the drama. It is not a happy situ-
ation. I would like to make a submission and 
pose a question to the farmers as to how the 
banking business will run in the absence of 
a systematic procedure. For example, if one 
person deposits the money and other takes 
loan and his loan is written off, then who will 
come to banks to deposit money? In this way 
the farmers have been allured. I want to say 
that it is a deeper conspiracy of the big 
farmers who have crares of rupees in the 
banks. They want to grab powers for them-
selves by alluring the small farmers so hat 
they could swindle the bank money. what ;s 
the character of our banks? I am saying this 
with all seriousness because I am greatly 
disheartened to see the functioning of the 
Banks. It is a normal feature with the banks 
that big industrialist are sanctioned not only 

huge loans amounting to crores of rupees, 
but they are warmly received by the Bank 
Managers on their visits to banks, so much 
so that they are entertained with tea, etc. Not 
to talk of embarrassing question of position 
of repayment of loans advanced to them, 
Bank Managers take interest in future plan of 
expansion of their factories. Sometime, 
Managers are offered 20% commission of 
the loan amount for doing favour. The only 
thing the Manager is required to do Is to 
app nd his signature on the loan applica-
tion. But for a poor farmer the doors 01 bank 
manager remain closed. He has to take 
numerous rounds for getting a foan of a petty 
amount of As. 5000/~. The Bank Manager 
has no time for the farmer 10 meet him. I am 
saying this on the basis of my personal 
experience. It is difficult to get a loan of Rs. 
5000 but it is easier to take huge loan of Rs. 
400 crores. If this sys em prevails, you have 
to give a serious thought to it. I do not think 
that there can be a greater insult to the poor 
than this. The Bank Manager gives evasive 
reply to the farmer. If the farmer comes to 
bank on a week day, the Manager asks him 
to come on Friday only, when he comes 011 
Friday. he is told to come on Monday as 
Saturday and Sunday are holidays. If again 
he comes on Monday, he is asked to come 
on Friday only. Thus he is made to take 
rounds of the bank. How helpless are we the 
Members of Parliament that we are unable to 
provide a loan of As. 5000 to a farmer 
despite our collective will. But if , make a 
single telephone call to the Bank Manager in 
my individual capacity for sanctioning loan to 
corrupt industrialist, that will do and it would 
suffice for him to sanction a loan of Rs. 5 
crores to the industrialis1. Please let us know 
as to what checks you are going to effect 
over this system? I am glad that Shri Bhajan 
Lal has since arrived in the House and wijh 
this the Ministry of Agriculture has come to 
us in its full representative form. I would like 
to say that the woe of the farmer is n01 the 
concern of any particular individual or the 
Department. rather it is the concern of all 
individuals and the departments. Under the 
existing laws of the land, if somebody de-
clares himseH insolvent. he is discharged . 
from all financial liabilities. But what about 
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the farmers? The political party to which this 
Government belongs ha all along been 
engaged in the struggle for making the farm-
er self-reliant for the last 103 years. It is the 
Congress Party which has been struggling 
hard for upliftment of farmer and the poor. 
We never launched any movement for the 
cause of the rich. In deference to the wishes 
of our party, our Government has been pur-
suing a policy for the last 42 years to make 
the farmers self-reliant. It is due to these 
efforts of the Government we find that the 
economic condition of the farmer has under-
gone a sea-change from the age old bullock· 
cart to the modern 'Maruti' at their door step. 
Do you want th~t h should declare himself 
insolvent In order to ge rid of his loami? Is a 
situation like this likely to be cre 1ed unrler 
which farmer Will be tempted to declare 
himself insolvent? If a Chief Minister or a 
former Minister of Finance IS conspiring to 
create a situation lik this, it becomes the 
duty of the Government to give a bofitting 
reply to them. The Government should see 
that incidents of Insolvency among farmer 
community occur to the barest mi Imum and 
they are not tempted to tread the path which 
leads to this dark-house. You should ensure 
that this law is implemented strtctly. I am 
sorry to note that all the hon. M ~ mbers of the 
opposition have fieri away. ay I know as to 
which kinds of loans are being written off? 
Only loans taken from nationalised bank;; 
are being written off. But what guarantee 
they have given to write off the loans l:)ken 
from individuals such as thesp. leRders. their 
money lenders and financiers? Will the loans 
taken from individuals or private banks be 
ever written off? It is a conspimcy hatched hy 
the capitalists who want that somehow orthe 
otherthe nationalised banks should collapse 
and lose their economic viabihty so that the 
poor farmers ag~in tall in the dlltches of the 
money lenders from whor11 the Congress 
Party had freed them.1hey want to suck the 
blood of the farmer who IS trying to beoome 
self-reliant. I would like to ask you one thing 
in this connection. If there is a proposal to 
write off the loans. whether any criteria have 
been fixed for that? If so, the extent to which 

the loans would proposed to be written off.? 
If somebody exempts the payment of com-
pound interest. that is not a matter of obliga-
tion. The farmer is not in a position today to 
return the principal amount with compound 
interest on them. But it can be possible if he 
is given some sort of incentives for making 
timely payment. A farmer who makes timely 
payment of the instalments, he should be 
given some incentives. In my district, Mand-
sore, we have made an experiment of this 
nature. The farmer who cleared his loan on 
time is offered saropa. We honour him pub-
licly in a gathering of as many as 10,000 
people and he is declared to be a an honest 
person. This type of incentives must be 
given to people. If at all, loans are proposed 
to be written off, how the needy persons 
could be advanced loans? Please explain as 
to what are the proposals in this regaru? 

MR. SPEAKER: Bairagiji, if loans are 
written off. what will be the position of those 
people who want to repay the loans? 

SHRI BALKAVI BAIRAGI: I was ju~t 
coming to this point. 

MR. SPEAKER: Did they ever think as 
to how the people who want to take fresh 
loans will get the same if loans are written 
off? Please ask clarification on this point 
also, 

SHRI BALKAVI BAIRAGI: I am sure 
that the han. Minister of Finance has taken 
nete of the observation made by the hon. 
Speaker. 

MR. SPEAKER: You are talking high of 
him. lest it should have any adverse effect. 

SHRI BAlKAVI BAIRAGI: I, therefore. 
want that the Government should come for-
ward with a beacon light and show some 
ways to us. When our political parties are 
trying to mislead our prosperous farmers, 
what will be the fate of the basic economy of 
this country? What will be our source of 
strength? I want to draw your attention to thfs 
also. I would also-like to request you to do 
something whereby the purchasing power of 
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the farmer could be increased. The farmer 
'1 applaud you for this. Please elaborat 

the rate of inflation as on date. Today, W 
have reached to a very critical situation. At 
this stage we must know what are our advan-
tages and what are the disadvantage If you 
increasethepurchasingpowetofthefarmer, 
he will feel obliged for this. Not only the 
farmer but the entire nation will be greatly 
benefited by this. When there were no facili-
ties available in the country I the farmer used 
to-mortgage his land for a petty amount, now 
due to increased prosperity, things have 
changed. Today, no farmer wants to sell his 
land. On the contrary, Government land is 
being enchroached upon in every State and 
every district. Thus new problems are aris-
ing. The farmer has enchroached upon 
Government land at. a number of places. He 
has enchroached upon the land very meticu-
lously. We have regularised the enchroach-
ment at a number of places. In my area, the 
farmer adopts a very unique method to 
encroach upon the land. Mr. Speaker, Sir, 
you have paid visits to my district twice to 
thrice and blessed us. You might have seen 
what a unique method the farmer has adopted 
there. First he enchroaches upon a piece of 
Government Jand measuring 50 to 100 sq. 
feet adjacent to his field and then he ap-
proaches us for issue of 'Patta' of that land in 
this favour. When we say that it cannot be 
issued and advise him to vacate the land, he 
advances several arguments. When he is 
told that it is Government land which he 
should vacate, he pleads that he has already 
dug a well on that land at a cost of As. 50000 
on the prophesy of his god who came in his 
dream to foretell that ground water would be 
available at that place and is why he dug the 
well there. It means that a farmer does not 
hesitate in encroachirt9 upon Government 
land on the pretence of god and goddess. I 
don't know why underground water is not 
found in the land of his own but it is found in 
Govemment land. That is why he digs well 
on Government land. It implies that with the 
enormous increase in the value of land the 
temptation has also increased accordingly. 
You can observe that a neighbouring state. 
the Chief Minister of the state is chaUenging 
the leadership of the Hon. Prime Minister 

Shri Rajlv Gandhi and th potic' $ of his 
Gov mmant not on th ba i of political 
strength but on the basis of po er gained 
through deals in land. as a r suit of which a 
fund of As. 200 crare has been raised. This 
also goes to th cr dit of the politte of the 
Central Government that th vatu of I d 
has been raised to such an extent in recent 
years. The farmers may not have much in 
their pockets now but that . different 
matter and I do not want to go into thi 
controversy. However. there can be no two 
opinions that the Congress Government ha 
boosted the economic condition of the farm .. 
ers and given them new strength. That is 
why land has become their principal capital 
today. If they do not get du return of th ir 
hard work, I think the dreams of Dr. Balram 
Jakhar. Mahatma Gandhi and Shrimati In-
dira Gandhi will not be realised. The farmers 
will also be disappointed. I am happy to put 
forward this point before the country's ablest 
farmer. I am referring to the 'Speaker' in thi 
regard~ I would like to finally submit that th; 
;s the proP*' time for taking up this matter for 
discussion in the House. I would like to 
request you that a positive approach should 
be adopted in deaJlng with th farmers so 
that their condition could improve. The 
Opposition is adopting a negative approach 
but the Government should adopt only a 
positive approach. The farmers have been 
given r~peated assurances in regard to 4 or 
5 points. They have always b en assured 
that they would be provided electricity im-
proved seeds, better irrigation facilities and 
more quantity of fertilizers, but , would like to 
know from all the Departments of the Gov-
ernment as to when they are going to be 
assured about the Sixth item? Mr. Speaker, 
Sir, I would like to know as to when is the 
Government going to assure them about 
providing remunerative pricas of their pro-
duce and proper marketing facilities? Even if 
theyareprovi edfertilisers, seeds, irrigation 
facilities fertiliser etc. at subsidised rates, 
they wUl not be encouraged to increase their 
production unless they are paid remunera-
tive prices of their produce. Will the farme,. 
cooperate with the Government when they 
do not get their dues? Other parties have 
misguided them with the assurance that 
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their loans would be waived. This challenge 
can be properly met only by enhancing their 
purchasing power. There is no other way 
out. 

Mr. Speaker, Sir, this Debate was initi-
ated by Shri Harish Rawat under the leader-
ship of the Hon. Prime Minister and under 
your direction. We are spokesmen of farm-
ers and believe in singing their praise be-
cause they constitute 80 per cent of the total 
population, whereas people like myself are 
covered under the rest of the 20 per cent. If 
the requirements of the 80 per cent of them 
are met, we shall also be fully satiated. If their 
needs are not met, the cou1ntry will disinte-
grate. This is what I want to impress upon. 
This is my humble submission. Therefore, I 
would like to urge that this mist should be 
cleared and the correct position should be 
placed before us in order to enable us to talk 
with the farmers directly so that they are not 
misled and they can return to a life of pros-
perity, happiness, politeness and modesty. 

Mr. Speaker, Sir. I am very grateful to 
you for providing me an opportunity to speak. 

MR. SPEAKER: It is lunch time now. 
This matter will be taken up after lunch. You 
may also think over the 'matter in the mean-
time. The debate is yet to be concluded. In 
the meantime you 'may go into the figures 
avaHable with you so that you could make 
your point accordingly as farmers need help 
on long term basis. 

DR. KRUPA SINDHU SHOI (Sam-
balpur): Sir, it will be very good if the pattern 
of North Korea is adopted. 

MR. SPEAKER: This needs to be given 
due consideration. 

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL): Will it be taken up 'on 
Monday again? 

MR. SPEAKER: Yes, this discussion 
will be taken up on -Monday and it will be 

continued today during the post lunch ses-
sion as welf. Therefore, this House stands 
adjourned till 2 P.M. today. The matter willl:ie 
taken up after 1~.Jnch. We shall meet after 2 
p.m. 

13.00 hrs. 

The Lok Sabha then adjourned for Lunch 
till Fourteen of the Clock 

The Lok Sabha reassembled after lunch at 
seven minutes past Fourteen of the Clock 

[MR. DEPUTY SPEAKER in the Chaiij 

DISCUSSION UNDER RULE 193 

Demand for waiver of Agricultural 
Loans 

[ Translation] 

MR. DEPUTY SPEAKER: Shri Ram 
Pyare Panika. 

SHRI RAM PYARE PANIKA 
{Robertsganj}: Mr. Deputy Speaker, Sir, I am 
very happy and I am grateful to Shri Harish 
Rawat and to the Hen. Chairman, particu-
larly for taking up such a major problem of 
the farmers for discussion today. Sir, two of 
my hon. friends have already made their 
submissions and while agreeing to their 
suggestions regarding the waiver of loans, I 
would like to draw the attention of the han. 
Minister of Finance towards some more 
points. There can be no two opinions regard-
ing the fact that there has been rapid prog-
ress in our financial management during the 
last 4 or 5 years. Although the Government 
has to face serious challenges on account of 
the unprecedented drought conditions and 
other natural calamities, they were met 
suCcessfully and our economy made sub-
s,tantial progress which was widely appreci-
ated by the economists of the world. I would 
like to thank the hon. Minister for this. But tne 
Most tmportant Point of concern today is that 
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in order to gain cheap popularity, some po-
litical parties and Chief Ministers of some 
states are misguiding the farmers and the 
people by promising them that if they come 
to power again, their loans will be waived off. 
Sometimes, people are lured by such slo-
gans and it was due to this slogan that the 
present Chief Minister of Haryana was able 
to win the last elections. But what is the real 
situation? Inspite of making repeated an-
nouncements in this regard for the past two 
years, the loans of the farmers have waived. 
The record shows that not more than Rs. 2 to 
As. 4/- have been written off as waiver of 
loans. This is a very ridiculous position for 
which the Chief Minister of Haryana is re-
sponsible. Not only this, as has been re-
ported he announced waiver of loans amount-
ing to Rs. 33 erore pertaining to NABARD. 
But the directives and guidelines issued by 
the Reserve Bank of India do no allow a 
Government to write off loans it gives a 
matching amounttothe Reserve Bank orthe 
bank concerned from its own resources. I do 
not know whether it is possible for the Gov-
ernment of Haryana to do so. 

There has been constant increase in 
the bank deposits over the year, credit for 
which goes to the effective policy adopted by 
the Government. Will a policy like this to gain 
cheap popularity not put an adverse effect 
on our growing bank deposits? If so, how we 
will be able to mobile resources to complete 
our programmes to be launched in the ensu-
ing Eighth Five Year Plan, as this is the last 
year of the 7th Five Year Plan? Therefore, a 
question is agitating our minds as to have the 
Government should deal with the elements 
who are misleading the people in the coun-
try. 

I urge upon the hon. Minister of Finance 
to let the people know through the House the 
exact state or affairs in Haryana. 

The leader of one political party who has 
announced to launch a movement has all 
along been an escapist. He has no courage 
to face a challenge whenever it is thrown to 
him when the House decided to hold a dis-
cussion on the matter, he ran away. They are 

the people who captured power in 19n by 
misleading the masses. But not only the 
people of our country but the entire world 
knows that during their regime, our economy 
was totally shattred, agricultural production 
had gone down by 17 cent and so wa 
industrial production which went down by 
8.4 per cent and the country was pushed to 
the brink of destruction. When the situation 
became out of their control they ran away. 
Over the last 3·4 years, they have be n 
trying to mislead the people through base-
less charges that are being hurfed at our 
Government, but they could not muster 
enough courage to fac us when they were 
offered opportunity to discuss the issue and 
they ran away from the House. 

The Hon. Prime Minister has directed 
the Minister of Finance and the Minister of 
Agriculture in this regard which is a matter of 
pride for the nation. 1 also make a demand 
that agriculture sector should be treated at 
par with industry as has been indicate by 
him. Then our farmers would no more re .. 
quire waiver of loans, if facilities similar to 
those provided to industry are given to agri-
cu~ure sectorfor irrigation, seeds, fertilizers, 
reclamation of land with due metrological 
support, in addition to infra-structural help at 
present being extended to them. They should 
also be given loans on the terms and condi .. 
tions similar to that of industries, then their 
problems would be solved. It is a matter of 
happiness that the Hon. Prime Minister ha"s 
given in assurance to fulfil this task within a 
period of 3-4 years to come. The day on 
which the task is fulfilled would be consid-
ered as a golden day 

There are several areas in the country 
such as drought prone areas, tribal areas, 
hilly areas, desert areas, cyclonic prone areas 
which were declared of special category 
areas in the Second Five Year Plan. I urge 
upon the Government to set up a special 
Relief Fund for providing help to the debt 
ridden ·poor people b~longing to Tribals, 
down trodden and backward communities 
living in those areas so that they could be get 
rid their loans. Besides, in no case penal 
interest should be charged on the loans of 
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the farmers. Loans are given to farmers on 
compound rate of interest, as a result of 
which. a loan of As. 5000/- becomes Rs. 
20000/-, The House should resolve today 
that in no case a loan of As. 5000/- will be 
allowed to be doubled. Interest free loan 
should be given to marginal and small farm-
ers and Harijans and Tribes. The amount of 
subsidy given under the I.R.D. programme 
was pocketed by the officers and the bank 
employees and the beneficiaries were gIven 
only the actual amount of loan. The item 
given to them were 01 sub-standard quality. 
The need of the hour is to reform the banking 
ystem. There is no doubt majority of the 

people live in rurat areas. Farmers and arti-
ansi whether they are blacksmith or car-

penter, do not get loans easily from the 
banks despite our recommendation, whereas 
loans are easily sanctioned on the recom-
mendations of rich and reasourceful per-
IOns. I am saying this with my personal 
experience. I know one such of my friends 
who got the loan sanctioned to the people 
from banks. Rich people have more say than 
a Member of Parliament. Guidelines issued 
to banks by the Government with regard to 
sanction of loans to ttie farmers. marginal 
farmers and the needy persons are not at an 
followed. Bank officials have been sanction-
ing loans only to those persons who are 
ready to part a percentage of amount to them 
a commission. Thus the bank employees 
are making money and amassing wealth. 
Ther is none to check them. What is all this 
going on? The hon. Minister is requested to 
get all these things investigated. The Gov-
emment should issue directions 10 the banks 
to stridty follow the guidelines. In my con-
stituency, there has not been a single in-
stance in which a loans of even a petty 
amount of As. 5000 was sanctioned without 
greasing the palm of the bank officials. 

A Jot of publicity is given to loan-mela. 
We are told that a huge amount of As. 70 to 
7S lakh is to be distributed as 'oans. But in 
fact no loans are disbursed to the people. 
Special camps are organised only for show. 
Particularly in my constituency, very few 

melas have been organised. This can be 
ascertained from the records, if it is so de-
~ired. 

Sir,lHarty, crop loans are not sanctioned 
when required. The Govemment should 
ensure that farmers are providing crop loans 
well before the season starts. They are forcOO 
to make a number of rounds to he bloc 
office. The bank procedure is very complex 
and the rural farmers and artisans find it 
difficult to understand it. The procedure is 
required to be simplified so that peop'e do 
not find any difficulty in getting loans. 

Recovery of loans in the drought af~ 
fected areas should be postponed for the 
time being and heir repayment be resched-
uled. As a number of loans are outstanding 
against the farmers. they are not in a position 
to clear all of their loans at the same time. As 
a result. their tractors and other valuable 
belongings are being attached. The han. 
Minister may get the fad enquired into. He 
should ensure that no farmer is deprived of 
his land and belonging such as tractors and 
bullocks, etc. due to non-payment of instal-
ments of his loans. 

There is no doubt that we have taken a 
number of steps for the welfare of farmers 
and launched severa' schemes for their 
upliftment. It is the Congress Party alone 
which worked for upliftment of the farmers 
before and after independence. We can say 
with pride that our country has made a 
remarkable progress. Despite unprece-
dented drought of the century. 170 millions 
tonnes of foodgrains were produced ~y the 
farmers with the helpof the Government. We 
have also achieved success on industrial 
front accordingly. I mean to say that though 
the Government have been working for the 
welfare of farmers but they are being misled 
through anuring slogans and humbug. You 
will be surprised to know that some time ago, 
4 to 5 officers were locked up in Muzaffar-
nagar by the members of Kisan Union. This 
;s the nature of the movement launched by 
them. Our farmer community have a Jot 
patience and tolerance and it never loses 
hopes but today they are being misled to 
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resort to violence. The whole country and the 
Government in particular should keep a atch 
on the situation being created by the them 
and timely step is required to be taken. I do 
agree that false slogans are raised during 
the election year. The people have not for-
gotten the slogan raised in the year 19n or 
the slog given by Shri Dev; Lal in Haryana in 
1982. Now everybody understands the hol-
lowness of those slogans. It has become a 
talk of the town that an amount of As. 2001-
crore is being mobilised from the industrial-
ists in Haryana. It is very shameful that the 
Chief Minister of Haryana is 10rcing the in-
dustrialist to contribute to his fund atthe rate 
of one per cent of their turn over. So an 
industrialist having a turn over of rupees one 
crore will have to pay rupees one lakh es 
donation to his fund. The persons who mur-
dered the democracy in the country and fled 
away from this House by resigning their 
seats are being warmly received. He is giv-
ing As. 4 lakh and a jeep to each of them. 
From where did he bring this money? 'would 
like the Minister of Finance to hold cal 
enquiry into this matter. It is very essential to 
institute an enquiry against those who are 
enemies of the democracy who murder 
democracy and instant to distort the image of 
India in the world. 

In the end, I would like to submit that 
today farmers are in great distress. In view of 
these difficuhies, as suggested by me, either 
of the measures i.e. re-scheduling of their 
loans, waiver of interest, withdrawal of penal 
rate of interest and creation of a national 
fund for providing relief to the poor people 
living in backward areas, be taken so that 
their condition could be improved. 

SHRI JAGANNATH PA TINAIK 
(Kalahandi): Mr. Deputy-Speaker, Sir, an 
agitation has been launched by some or-
ganisations of the farmers and politicar par-
ties in support of waiver ot agricultural loans 
of the farmers throughQut the country. 

The Kisan movements formed part of 
our freedom movement. Gandhiji launched 
Kisan movements in Champaran, Kheda 
and BardoiL These movements were impor-

tantfeatuf'l sofourfreedomstruggle. Butthe 
Govemment of free India does not have th 
same sort of aMuda to the t rmers they 

er meted to by th then British Govern-
ment. From th very beginning, the policy of 
the Congress Party has been pro·' rmars 
ours is a rural culture and so is our economy. 
When India got independence and Pandit 
Jawaharlal Nehru was mad its first Prime 
Minister, it was said that he believed in 
westem philosophy and was not adopting 
Indian way of development. But he wa a 
foresighted man. He laid stress on etting up 
heavy industries to build infrastructure for 
development of the country. On his initiative. 
cement, steel and other big factories were 
set .up in every five Year Pian. Had infra-
structure facilities not been created and heavy 
industries such as steel and cement, etc. not 
set up, India would not have ushered in th 
era of green revolution in agricultural sector. 
This could be achieved because of progre 
made in the field of science and technology. 
It is because of the policy of the Congre . 
Party towards the farmer that today India i 
not only self-reliant in foodgrains but also 
exporting foodgrains. Due to the infrastruc-
ture created by Pandit Nehru we were able to 
become self-reliant in foodgrains for which 
credit should goes to our scientists, tech-
nologists, farmers and farm labourers who 
contributed their best for the country with a 
sense of national belonging. Therefore, the 
interest of the farmers is tinked with the 
Congress Party which has all along been 
associated with their movements. The Con-
gress Party is also in favour of waiver of 
loans of the farmers but I would like to know 
as to why they want waiver of loans? They 
want it so that they could increase their 
production. In order to increase the produc-
tion, we want that necessary infrastructure 
be created so that farmers could be pr,ovided 
adequate power and other facilities such as 
irrigation etc., only then they win make prog-
ress economically and achieve good resultS.. 
Of course, we are also in favour of waiver of. 
loans but I would like to ask the then Finance 
Minister as to why did he not write off loans 
when he was the Finance Minister? Now .. 
is talking about waiver of loans ·of farmers. 
They have given only false promises to the 
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people. Now they are saying that they will 
write·off the loans of the farmers when their 
party comes to power in the Centre. When 
the Congress Government talks about 
Jawahar Rozgar Yojana or about setting up ; 

new industries, the opposition alleges that 
these things are being done in view of the 
elections, but I would like to ask the man who 
happened to be the Finance Minister of the 
Government of India as to whether he is not 
making this demand of waiver of loans taking 
elections in view? They are trying to buy the 
voters by making hollow promises. The re-
sult of these hollow promises can be seen in 
Haryana. Many of our friends who are sitting 
here will ~ay about these things. So the 
public is not going to be misled by them , 

Mr. Deputy-Speaker, Sir. the Nation is 
supreme over individual or group of individu-
als. The Government imposes taxes for the 
development of the country. In a developing 
country. loans are given by the Government 
for spread of education and development. 
But If such feelings develop in the people, 
the loans will be mistalised, the Government 
as well as the beneficiaries will become 
insolvent, as the loans will not be utilised for 
the purposes they were taken. The interna-
tional financial institutions from whom we 
take loans, will also lose faith in us. If our 
economic condition is not sound, whatwi1l be 
the future of the country. If the loan of the 
farmer is written off once, no body will give 
loan to him again. because they will again 
make the demand fo waiver of loans, This 
will lead to similar demand by the industrial-
ists and other people. This ;s a matter of 
national concern as it will adversely affect 
our economic policy. So we don't want to 
make it a political issue. 

A question is often raised as to whether 
farmers will be swayed by false promises of 
these opportunist 'ead~rs. To this, there can 
be only one answer i.e. 'No', because assur-
ances given to them are impracticable. The 
waiver of the present loans is no guarantee 
to the fact that farmer will no longer require 
loan in future. It wilt simply lead to misutilisa-

tion of Jeans and insolvency of the farmer as 
well as the economy of the country. All this is 
being done to buy the voters so as to win 
elections. But their is political awareness in 
the public and they will not fall in their trap. 

Besides. I would like to submit that 
inspite of severei drought. our agricultural 
production has been very good for which our 
farmers, scientists and the Government 
deserve to be congratulated. It is because of 
their hard work. we are now self-reliant on 
food front. My Constituency Kalahandi has 
been reeling under severe drought for the 
last 10 to 15 years. The middle class farmers 
living there are. in g-reat distress. Members of 
Janata Party have launched an agitation 
there. This agitation is aimed at providing 
benefit to big farmers only Unless land re-
forms are implemented, the farmers condi-
tion will not improve in this country. Waiver of 
loans will benefit only 20 per cent of farmers. 
They don't careforthe remaining 80 percent 
of farmers. The economic and social condi-
tion of the farmer is gening bad from wors.e 
in fighting feudalism prevalent in the society. 
Attention should be paid to improve his lot. 
On humanitarian grounds, cases of marginal 
farmers, who are facing successive drought 
for the last 5 to 10 years, require to be 
considered sympathetically. I am not advo-
cating for waiver of their loans, but interests 
on their loans should be written off. Those 
marginal and small farmers, who are not-
able to repay loans. become ineligible for 
further loans and their poverty increases. 
They should be provided economic and social 
strength, otherwise they will not be able to 
come 10rward. Proper arrangements for 
seeds, fertilisers, electricity and provision for 
irrigation facilities should be made for them 
and some sort of subsidy should also be 
given. Instalments of loans should be re-
scheduled in the drought affected areas of 
the country. Old loans should also be re-
scheduled as farmers are made ineligible for 
fresh loans on the basis of old records which 
show outstanding loans against them. We 
have to reschedule all these things. Though 
the Government extends help to small ana 
marginal farmers by way of providing subsi-
dies on fertilizers and irrigational facilities, 
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yet they have a psychological feeling that the 
Government do for the industrialisfs and the 
people belonging to other sections only and 
it does not care for the farmers. This feeling 
should be removed. For this. the Govern-
ment should adopt a clear cut policy to wards 
the farmer and it should tell' them in clear 
terms about the concessions to be given to 
them. Position with regard to waiver of loans 
should be made clear. Farmers should be 
informed of the situation created in Haryana. 
I hope that hon. Minister will give categorical 
replies to aU these points. 

The assurances given in regard to the 
administrative and social changes to be 
brought about by the Hon. Prime Minister 
Shr; Rajiv Gandhi. should be implemented. 
He has given an assurance that more con-
cessions would be given to the farmers and 
their standard of living' would be raised so 
that they do not develop a feeling that others 
are being given preferencial treatment as 
campared to them. The future of the country 
depends upon the farmers. The Congress 
Party and the farmers are made for each 
other. Hon. Shri Rajiv Gandhi is making 
efforts to inculcate this feeling. Farmers all 
over the country will welcome it. With these 
words, I conclude. 

(English1 

SHRJ SYED SHAHABUDDIN (Kishan-
ganj): Mr. Deputy Speaker, Sir. it seems 10 
me that this discussion has been reduced to 
a match between the two Lals of 
Haryana-Devi Lal and Bhajan La!. The 
people have grown wise with the practice of 
democracy. Whatever the election slogans 
and whatever the party, the people take 
these slogans a pinch of salt. J do not think 
that we should devote this entire discussion 
to a slogan raised by a particular political 
party. 

The subject that we are discussing today 
is the question of rural indebtedness. This 
engaged the attention of the Government 
even prior to independence. After independ-
ence, we had a very large scale all-India 
survey of rural indebtedness to work out the 

schemes of relief for the farmers and the 
cufttvators. Now, I am not aware whether 
there has been a regular survey either by the 
Reserve Bank of India or by any other au-
thority in the Ministry of Finance to establish 
whether the pattern of indebtedness in our 
countryside among the farmers has been on 
the rise and whether the debt servicing 
capacity of rural India has kept pace with the 
growing indebtedness. That is the essential 
problem that we are talking about. This prob-
lem is related in my view to the question of 
terms of trade between rural India and urban 
India between agricultural products and 
industrial products. 

Finally, therefore, the question boils 
down to the question of remunerative return 
forthe farmers. Because, if his farming, if his 
cuttivation, if his agricultural production can 
bring him an income in which he can easily 
repay the debts, in which he can easily 
service the capital that he has invested fQr 
agriculture-after all modern agricu~ure needs 
increasing input of capital, it is becoming 
increasingly capital intensive-then there shall 
be no problem. The problem arises because 
farming as such remains un-remunerative. It 
remains inefficient. Therefore, the debt bur-
den of the farmer. whatever be the source of 
credit, whether it is private or public, whether 
it is the co-operative or the banking system 
or whether it is the Government-a new 
administration or the Agriculture 
Department-all these add to his burden, 
which he is not in a position to service with 
the level of income and trye prosperity that 
has been generated in the countryside. So, 
that is the essential problem. the question of 
terms of trade between agrlculture and in~ 
dustry and the questton.of the agriculturists' 
income level, giving him debt servicing ca-
pacity which should keep pace with the in-
creasing rural indebtedness in the country. 

I hope that the hon. Finance Minister 
would give us some fjgures on this subject to 
establish whether the Governmentl have 
looked into thrs aspect of the matte{ and 
whether the Government has any definite 
system of relief for not aHowing the si!uaiion 
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to reach the point, where we can say that 
rural is about to faU into the debt trap. 

There are certain things which are 
absolutely clear in our minds. I said the other 
day that independent India has not given a 
fair deaf to our farmers. to our cultivators. 
Now, Sir, on that basis, , would suggest that 
whatever be the source of the credit, it must 
be on soft terms. I think the entire house wiIJ 
agree on that. We cannot really treat the Joan 
that we give from any institution to the farmer 
o give him ustenance in agriculture. suste· 
nanee though agricultural income, and to 
make the terms so hard for him that he 
cannot service it. The terms must be soft. 
The loans must be essentially applied for 
productive purposes. That also goes without 
saying because consumption loans obvi· 
ously will be much more difficult to repay. But 
one factor is there. The quantum of the loan 
must be high enough to make it productive. 
Otherwise, if investment is sub·produdive, 
and the investment does not produce any 
results~ then the farmers will not be able to 
repay the loan. Therefore, the quantum of 
the loan must enable the farmer to tide over 
his capital needs for carrying on his agricul-
tural operations. Thirdly l another point on 
which. I think, the entire House will agree. is 
that wherever the area is subject to natural 
calamities or natural disasters-whether 
drought or flood-at least the farmers of 
those areas must be enat?led either to re-
schedule their loans, or there must be some 
concessional schemes fo'r them. for rel ief 
and for the rehabilitation of their agricultural 
operations. 

I think we make here, from time to time. 
an SRpeal to the generosity of the Govern-
ment. There must be a regular, nationat 
scheme which should take into account the 
fact that there';s a recurrent pattern, a recur· 
rent cycle of natural disasters and floods in 
certain areas. Let us keep the unit as a block. 
Any b\ock which suffers a natural calamity 
shall receive, as a matter of course, as a 
matter of our obligation to rural India. a 
certain measure of relief which should be on 

a national scale, and which should be app1i-
cable, say under the guidance of the Central 
Government. 

We fully understand the various institu-
tions that have come into operation. We 
have, of course. the banking system now in 
full operation. The Finance Minister tells us 
that he has introduced a service area ap-
proach. That means that every village in the 
country, every panchayat in the country has 
access, at least on paper, in theory, to a 
particular bank. It is good as far as it goes. 
But I would like to inform the hon. Finance 
MinIster that the manner that these banks 
are operating, they have become another 
Thanadar, another alement of extortion, 
another vested interest, anotherpowerstruc-
ture in the country. They have beoome the 
Big Power; and they do not lislen to anybody. 
The banks in rural areas have become 
State within a State. They are uncontrol-
lable, even by the District Magistrate. District 
Magistrate after District Magistrate.tells me: 
'Sorry, I cannot do anything about it.' And 
there is such a persistent pattern of corrup-
tion that it stinks. It stinks, Mr. Deputy 
Speaker. I think that by and large at least a 
25% commission is payable even on a small 
loan. It will not pass muster, it will not pass 
through the system unless the poor peasant, 
who is in need of capital even for his essen-
tial agricultural needs, pays up. And at a 
given time, in a situation of emergency if the 
loan gets delayed. then the entire loan is 
meaningless. He is compelled and obliged 
to pay through his nose. I think this is a 
matter which the hon. Finance Minister must 
look into, and must try to correct. Frankly I 
am not in a position to give him any sugges-
tion on how to go about it. But I think this is 
a matter which does demand the prompt 
attention of the Government. I think the cor-
ruption in the banking system in the country-
side, its exactions, its extortions, its zu/um is 
now reaching out to the skies. 

We have the cooperative system. U"-
fortunately. the local mOheytender has now 
captured the cooperative system. I am very 
happy thatthe hon. Prime Minister hasprom-
ised that the Central Government wi look 
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into the working of the cooperative system. I 
think the time ha$ come when the coopera-
tive system must be, shaUl say, re-exam-
inad. We have two other sources: We have 
the development credit, and we have the 
revenue credit system. The revenue credit 
system, of course, has been in existence for 
a long time. In our area, it is called the 
Tuccavi loan. tt is. of course, now a very 
minor element in the entire credit picture, but 
the development credit in the form of JRDP 
has become more and more of a problem. 
There,l must say something which might not 
be very palatable to my friends in the coun-
tryside. I am afraid that the entire structure of 
the subsidy system that we have, has be-
come a malpractice in itself. It has led to a 
complete non-utilization of credit. It has led 
to transfer of credit from an eligible benefici-
ary to a a non-eligible person without any 
rhyme or reason. It has fed to the exploitation 
of those elements in the society whom we 
wish to benefit, whom we wish to give an 
advantage; because they play into the hands 
of others. In my view, there should be no 
subsidy at all, but there should be a loan 
system in which there is no interest. Give the 
farmer a loan to purchase something at its 
market value, so that he knows the value. 

He does not pass it on at some sort of a 
concessional rate to another shari( in the 
countryside; he uses it for himself; he takes 
toan only if he needs it. Then let him be free 
of interest obligation so that the develop· 
ment loan is really used for the development 
purposes by that section of the society to 
which it is addressed, by the Target Group. 
Today, the development credit is not being 
utilised by the Target Group; largely it is 
being passed on under some impulse, with 
some profit by the Target Group that we 
have envisaged to another group which takes 
advantage. That must be stopped. 

I would cert inly not argue for a wa;ver 
of the agricultura loan, of any loan for that 
matter, whether it is for industry or whether it 
is forconsumption orwhether it is for agricul· 
ture, because if that psychology develops 
that you borrow knowing welt you do not 

require to rep y it- th n it will giv ris to 
financial irresponsibility. t think the entire 
financial structure of the country will collapse 
under its imp ct which. I cannot ask for total. 
bsolute, unive al waiver of to n, certainly. 

there are situations in which a certain ele· 
ment of magnanimity, a certain element of 
stock taking of the situation must come into 
the picture. 

, would like to mak a few suggestions 
on how to go about meeting the credit needs 
in the country-side. I have the picture of 
Bihar in my mind. NABARD gave As. 300 
crores to Bihar year before last for meeting 
credit obligation in those parts of the State 
which were hard hit by the floods. Can you 
imagine that the list of benefici ri s of every 
village wa drawn out of a computer kept in 
the State Capital? I think Dr. Rajhans will 
bear me out. What miserly did it lead to? 
What enormous injustice did it lead to? What 
delay did it lead to? Theretore, what Is mor, 
important is that a total decentralisation of 
the credit system for agricultural pUrpose 
must be introduced set up. Today, we are 
talking of the Panchayati Raj. We are trying 
to invigorate it. Why can't every Panchayat 
be statutorily given the status of a Primary 
Credit Society with full banking support; and 
in the countryside every body will have an 
access to his own bank, to his own Pan-
chayat? So, one essential factor that I would 
like the hon. Finance Minister to look into is 
that the system of credit for agricultural pur-
poses must be decentralised, must be 
brought down to the grass-root 'eve'; and 
there the Panchayats must playa role. 

My second suggestion is: please stop 
the police method and replace it by social 
pressure. You confiscate a hut of a farmer. 
What do you confiscate from there? If there 
is a miserly in the countryside. if everybo4y 
is starving, how much capita can you finally 
get back? You only make the people home-
te s; you only make people run a from 
the villages; it is happening in our country-
side. So, please stop this polic method 10r 
collecting loans. You make him responsbie 
before the society; you make him respon-
sible before the Panchayat. Social ure 
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would do the trick which your police method 
will not. 

My third suggestion is that the land 
revenue upto a certain level should be ex-
empted. You know about marginal farmers 
and small farmers. It is just like income tax. 
I think Finance Minister will appreciate this 
point. He can not meet the administrative 
cost to collect income tax below a certain 
point if it is not economical. The cost of 
collection far exceeds what you collect. 
Exactly, in the same manner let there be an 
all India review that all land-revenue below a 
certain point shall be abolished and above 
that point, the land revenue shall be col-
lected by the Panchayats only. In fact. the 
development inputs of Panchayat may be 
related to the land revenue that they collect; 
and in that case, you ensure the collection of 
land revenue from the bigger farmer of that 
Panchayat and at the same time be just in 
the distribution of the development outlays. 
Therefore, I would suggest that perhaps this 
can also be considered. Finally, there is a 
collection season. I find that you start collec-
tion campaign at a time when the farmer is 
starving, when he does not have even, as 
you know, sustenance for keeping his body 
and soul together. Ana at that time the 
Government sends out a circular instruction 
to the local COs, the circle Officers, asking 
them to collect the debts. Then the poor man 
has to make an all out effort to collect 80 per 
cent or 60 per cent collections. His transfer 
and his promotion will depend upon the 
percentage that he shows. There should be 
a law that the debt collection shall be done 
immediately after the harvest. There ar'e two 
clear cut months, two clear cut seasons in 
the ~'ear when the Rabi and when the Kharif 
crop are harvested. Why can we not make 
collections in the countryside, whether it is 
by the banks or whether it is by the coopera-
tives into those monthsonlywhenthe farmer 
perhaps will be in a position to pay back 
some of his debt. 

suggestion which I made many years ago in 
a different context. Talking about the rela-
tionship between the developing countries 
and the developed world. I said that, at any 
point the totaJ interest paid on a loan should 
not exceed the capital. At least let that be 
applied in our own countryside. If a farmer 
has been repaying the loan over a period of 
time, the 'total interest that you are collecting 
from him from year to year should not ex-
ceed the initial capital Beyond that the loan 
should be immediately written off. Once he 
has paid on interest equal to the original 
capital the entire loan should be written off. 

J would end up by saying that the matter 
is far more important than the prospect of the 
next election. It is a persistent and a perm~­
nent problem of our countryside. Rural in-
debtedness is a big constraint to the prog-
ress of modern agriculture in our country. 

As I said in the beginning agriculture is 
becoming increasingly capital intensive and 
I am not speaking of the big cultivator or the 
Kulaks. I do not hold any brief for them. They 
are like industrialists and they have their 
access and their influence, and they can 
always get aU the capital that they want. I am 
concerned with the small farmer, say up to 
five acres and ten acres. He must have 
access to the capital at his level, if you really 
want agriculture to develop in the country 
and I do hope that the hon. Finance Minister 
shall take due care of his needs. 

MR. DEPUTY-SPEAKER: Shri Vijay-
raghavan. 

[ Translation] 

·SHRI V.S. VIJAYARAGHVAN 
(Palghat): Mr. Deputy Speaker, Sir, I con-
gratulate Shri Harish Rawat for initiating this 
discussion. Waiving of loan of farmers is no 
doubt a very important issue and it is the 
prime need of the hour. Although some po-
litical parties used it as a means for politicaJ 
propagandas I would say that the Govt. 

I would like to make one more humble should give it serious c nsideration. 

*Translation of the speech originally delivered in Malayalam. 
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In many parts of the country the majority 
of small and medium farmers often find them-
selves unable to repay the agricultural loan. 
If the loan is not repaid fresh loan is not 
available for raising the next crop. Besides. 
the banks will proceed to attach this prop-
erty. Thus he will Jose his agricultural land. A 
natural calamity takes place, he will lose his 
everything he has. The Govt. is giving some 
financiaJ assistance to the farmers whose 
crop;s damaged due to floods and drought. 
These do certainly prov.ide relief to them. But 
what is needed is a national policy in this 
regard. The Prime Minister has announced 
that agriculture will be regarded as industry. 
I welcome it. This will help the farmers to get 
concessional finance as well as other facil i-
ties which are presently available to the 
industries. This is a welcome step. 

Similarly the crop insurance is another 
step to help the farmers. But the benefit of 
this measure is not available to all. There is 
a universal demand that the assessment of 
damage should be done at village level in-
stead of at the Taluq level. A Committee has 
been appointed 10 study this problem and 
make suitable changes in this scheme. I 
would request the Govt. to expedite it and 
implement the suggestion Quickly. 

Immediate steps should be taken to 
provide relief to the farmers who are affected 
by floods and drought. It is they who need 
real relief. In my district Palghat, there has 
been drought since 1983. Under the deci-
sion of the Govt. loans' can be waived if an 
area suffers from drought for a continuous 
period of three years. But the loans have not 
been waived there. This should be looked 
into. 

f would theretore suggest that as a part 
of the national policy, immediate decision 
should be taken to write off the loans of 
armors who lost their crop due to natural 
calamities. 

{English] 

SHRI I. RAMA RAI (Kasaragod): Mr. 
Deputy-Speaker, Sir, when we talk about 

waiver of the loans of the farmers of this 
country. especially poor farmers. we have to 
talk about the history of banking industry. 
From 1969, bank nationalisation as started. 
A lot of improvements have been done in the 
credit sector, especially in the fa'rming sec-
tor. The total number of bank branches in the 
country before 1969 was 8262 and it has 
now gone up to 53700. Our of these en-
hanced branches nearly 30000 branches 
are in the rural areas, as against 550 in the 
year 1969. You can just imagine how much 
the Government has taken pains to incr,ease 
the number of rural branches to cater to the 
need of the farmers. 

There is improvement in loan facilities 
also. During 1950-51 , it was only Rs. 24.23 
crores, during 1985-86 it was Rs. 7000 crores 
and recently it has gone up to Rs. 13000 
crores. That is also really to be applauded. 
Sir, nearly 80 per cent of our population 
depend on agriculture and twenty per cent of 
our population depend on other sectors. Rs. 
80000 crores is being given as loan for the 
industrial sector. This proves the huge differ-
ence between the two sectors as far as bank 
advance is concerned. 

Sir, the farmers of this country are find-
ing it difficult, especially to develop their 
profeSSion by new technology. For adoption 
of new technology, high yielding varieties 
and other things. the farmers require a lot of 
investment and they could afford only if the 
banks give substantial loan. That is what my 
previous speaker has said. If we look at the 
production side, then we have to think of 
loans and investments also. Unless the 
farmer gets enough money to develop his 
profession he cannot get real production. 

Sir, whenever the waiver question 
comes, the usual answer is that the Govern-
ment would consider the suggestion sympa-
thetically. but the sympathy by the banking 
sector goes usually to the industrial sector. 

Forming of NABARD itself is a further 
step towards funding for the agricultural 
sector. In 1987, the Chairman of NABARD 
has said that nearly Rs. 15 crores to Rs. 20 
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eror were 10 t. which was allotted for the 
developm nt and re earch work in the agri-
cultural sector. Sir. t also happens 0 be a 
farm r. Righ · from oui han. Speaker up to 
th ban b nth r like me. ware all farmers 

nd we have pecial problems now. At pres-
nt, different village are allotted different 

branch of t nationalised banks. Orig'· 
n Ity th r w a t up and now udd nty 
the e br nch ar allotted only a particular 
viii or a pancnayat. The difficulty of th 
f rm r i that he is not having enough record 
to prove all hi neces ities and the eligibility, 
which ar required by the b nking officials. 

S r, S urday i almost a holiday for the 
ban becau bank work only upto 12 
noon. Sunday i a holiday for the banks. And 
on on day, in tn rura' are branches, 
th re will be no trans c1ions because the 
M nag r r uppo d to go to villages and 
, rn different thing . Sot out of the remain-
ing four days, when thes tarmers approach 
for petty loan , they are no entertained in a 
proper w y. 

15.00 hr 

A sugg sted by 5hri Shahabuddin, the prin-
cip , mount h s to be waiv d if the interest 
on the loan goes beyond the principal amount. 
Our learned fri nds, Prof. Ranga was refer-
ring to $Om legisl tion of 1953 enacted 
during Rataji's regime in composite Madras 
State whereby debt reliet was being given to 
the farm rs. I want to know a categoric 

nswerwhetherth same is applied through-
out the country. Whenever we go 0 any 
bank, the standerd reply is that write off of 
any specific loan is permissible onty when aU 
the av nues of recovery are exhausted. The 
farm r is pledging all his fand tor getting a 
petty 10 . The industrialist is wise enough. 
He pledges his machinery and 9 s hefty 
b n. He will not pledge his personal prop-
.tty. But in the case of a farmer more security 

extracted. 

, do not ant ttl Government to sacri-
fice its economic rationality as is ttl case 

DifflCUhies in implementation d 
MD or Vehicl9s Act. 

w· h Haryana Chief Minister. In order 0 gain 
political advantage he is promising write off 
of loans. 

There must be a record of what is called 
land rights and loan book. In that book an the 
particulars should be furnished like the par-
iculars of land, the area, whether he has 
availed of any loan and whether he is eligible 
to vail of more loan and if so, how much, so 
that with that boo the poor farmer can go to 
a bank and get the loan without any difficulty. 
I hope, Government will give serious consid· 
eratian to this and find out orne remedy so 
that poor farmers remain out of the clutche 
of Shylocks who are still existing and extract-
ing the blood of the farmars. 

STATEMENT RE: REMOVAL OF DIFFf. 
CUL TIES FACED IN THE IMPLEMENTA-

TION OF MOTOR VEHICLES ACT 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): Hon'ble Members 
will recall that the Motor Vehicles Act, 1988 
and and the Rules framed under it came into 
effed from 1. .89-. They have been w -
comed all overthe country and the response 
from all over the country is quite positive. 
The new Ad replaced the Mo or Vehicles 
Act, 1939. The formulation of the new Act 
and Rules were preceded by detailed exami· 
nation of the needed changes not only bV 
Central Government and State Governments 
but also by representatives of the transport 
industry. trade and commerce. Since the 
enactmentofoJd Motor Vehicles Act in 1939, 
a sea change has taken place in the trans· 
port scenario and in response to these 
changes it was considered necessary to 
make soostantiaJ modifications to the provi-
sions of the Motor Vehicles Ad, 1939 wjth a 
view to promoting road safety, improving the 
qualification of drivers, prescrbing standards 
for construction of vehicfes, controDing p0llu-
tion and removing some major constr . 
on the healthy development of the tr nsport 
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industry and new otor Vehicles Act r -
c ived the overwhelming support of this 
House. 

During the c:ours~ of the imp'e ~nta-
'on of the Act and the Rules, Governm nt 

have received from affected interests sug-
gestions tor effecting certain modifications. 
The Act and Rules have been formulated to 
subserve the interests a the citizens of th1s 
country and, therefore. Government have 
given the most urgent consideration to the 
suggestions received and the difficul ios 
pointed out. t have considered carefully the 
suggestions received from hon. Memb9r~ of 
this House. I have al 0 held wide-rangIng 
discussions with representatives of Stalos 
and Union territories and also consid red 
various representations received by Gov-
ernment. In the light of these, it has be n 
decided that certain modifications to the 
Rules framed under Motor Vehicles Act, 
1988, would be desirable. We also had a 
meeting with the Transport Commissi ners 
and Transport Secretaries from all the States 
and took their points of view as to what 
problems they faced during this period frvm 
1 s1 July to 9th or 10th of August when we had 
the meeting. and also what practical prob· 
lems they faced in implementing these rules, 
and what hardships our citizens-brothers 
and sisters-faced by the implementati n of 
this new Act. Based on those observations. 
suggestions and other things, following 
modifications in the rules are being placed 
for the information of the House. 

(i) Rule 5 of Central Motor Vehicles 
Rules, 1989 prescribes the Form 
of medical certific;:Jte which ;$ to 
accompany the application for 
learne(s licence. It has been 
decided to simplrty the apphr,a-
1ion form. State Gover nments 
have also been requested to 
authorise all registered medical 
practit:merspossessing ,haquah· 
fications of MOBS to issue the 
medical certificates and also to 
fix a reasonable fee payable for 
obtaining the medical certificate. 

Motor Vehicl 

(i') Rul 8·ofCentr I otorVehicl s 
Ru' s s cih s that all thos 
applying for licence to driv 
ransport v hiel • oth r than 

tr ctor-cum-traile ,aft r 1.7.1989 
should have a mininum qu lifi· 
cation of IV standard. Th be ic 
objectiv was that th driv r 
should be able to read and under-
stand signals. signs and dlr c" 
tions on the roads. This provision 
is being modified to th effect 
that the ability to r ad and writ$ 
would suffic . I would al~o lik to 
clarify that it is already provided 
in the Rilles that all driving li· 
cences issued prior to 1.7.1989 
will continue to be valid and will 
be eligible for ren wal without 
any reference to the educational 
qualification of the driver. 

(iii) Rule 9 of the Motor Vehicles 
Rules. 1989 stipulates that th 
driver of a transport vehicle car .. 
rying hazardous cargo should 
possess a minimum ducationaf 
qualification of X standard. As 
han. Members are aware, trans· 
port of hazardous cargo poses 
rtsks to the citizens, and the driver 
should be able to follow the wr~· 
ten instructions on the packages 
as well as on-the literature avail .. 
able on the subject. In response 
to genuine difficulties that have 
been brought to the notice of 
Government on account of this 
provision. and recognising the 
need for a period of transition 
before such a qualificaUon can 
be insisted upon. it has been 
decided that this provision will be 
brought into effect only from a 
fu1ure date to be notified later, till 
all States gear up their system so 
that the supply of these com· 
modities, speciaJly oH, petro) and 
kerosene, does not affect the 
common man. 

(iv) Rule 62 of the Central Motor 



339 Slatt. re. Removal 
of Difficulties in 

AUGUST 11, 1989 implementation of 340 
Motor Vehicles Act. 

[Sh. Rajesh Pilot] 

Vehicles Rules. 1989 specify that 
the validity of fitness certificate of 
a transport vehicle will initially be 
for a period of two years. There· 
after. fitness certificates have to 
be obtained at intervals of one 
year up to the tenth year and 
thereafter, at intervals ot six 
months. It has been decided that 
the validity .of the fitness certifi-
cate for transport vehicle would 
be one year after the initial pe· 
riod of two years. This continues 
every year. 

(v) Rule 81 of the Central Motor 
Vehicles Rules, 1989 prescribe 
fees to be paid at the time of 
renewal of fitness cert ificates of 
different classes of transport 
vehicles. These fees will be re-
duced tn respect of light motor 
vehicles from Rs. 100 to Rs. 50. 
medium motor vehicles from Rs. 
200 to Rs. 100 and for heavy 
motor vehicles from Rs. 300 to 
Rs. 150. 

(vi) Section 9(4) of the Motor Ve-
hicles Act. 1988 requires an 
applicant for a licence to drive a 
transport vehicle to undergo train-
ing in a recognised drivers' train-
ing school. the difficulties caused 
by the paucity of sufficient driver 
training schools in certain areas 
as well as the difficulties faced by 
drivers of certain categories of 
motor vehicles desiring to obtain 
a licence to drive a transport 
vehicle have been brought to 
the notice of the Government 
and suitable steps will be taken 
to overcome these difficulties. 
Some of the States have said 
that they do not have the Gov-
ernment motor driving school. 
specially the State of Prof. Soz. 
So, we have said that we will look 

into it and overcome these diffj. 
culties. 

(vii) Section 58(1) of Motor Vehicles 
Act, 1988 empowers the Central 
Government to notify the maxi-
mum safe laden weight and 
maximum safe axle weight of 
transport vehicle. Although the 
Central Government have issued 
a fresh notification on 8-6·1989, 
on ~his subject and have not made 
any change in the maximum safe 
axlelladen weight as notified 
under the provisions of erstwhife 
Motor Vehicles Act, 1939, an 
impression has gone in some 
quarters that the maximum safe 
axlelladen weight has been re-
duced in the new Motor Vehicles 
Act, 1988. However, difficulties 
have been brought to the notice 
of Central Government that due 
to heavy penalties prescribed in 
the M.V. Act, 1988 for overload-
ing and also provision of off-load-
ing the excess load before the 
vehicle is allowed to proceed, 
the effective capacity of the trans-
port vehicle to carry goods has 
reduced. It is brought to notice 
that due to heavy structure of the 
body of some of the exisHng 
vehicles, the unladen weight of 
the vehicle has gone up thereby 
reducing the carrying capacity of 
the vehicles when compared to 
lighter bodies vehicles. In order 
to remove such difficulties of suoh 
existing transport vehicle, it is 
proposed to permit maximum 
laden/axle weight of transport 
vehicles upto 15% in excess of 
the prescribed maximum laden! 
axle weight for a maximum pe-
riod of 9 months from 1 -7·1989 
so as to facilitate transition of 
these existing vehicles to lighter 
bodied vehicle and increased use 
of mufti-axle vehicles. 

3. I would also like to mention that some 
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of the representations received against the 
Motor Vehicles Act and Rules are unfortu-
nately based upon some misunderstanding 
about the provisions contained therein. An 
impression existing in certain quarters is that 
Government have fixed a maximum age-
limit of vehicles under the Act. I have clarif ied 
in Parliament that Government have not 
fixed the maximum age for any class of 
vehicle, nor is there any such proposal under 
consideration. I would ~gain !.ike to reiterate 
this most emphatically. There is also another 
impression that the new Motor Vehicles Act, 
1988, has substantially increased the fines 
prescribed in the Motor Vehicles Act, 1939 
for violation of various provisions. I would 
like to clarify that the new Act has not in-
creased the level off fines prescribed under 
the Motor Vehicles Act. 1939, except in 
respect of overloading in goods carriages. 
Where new provisions have been introduced 
in the Motor Vehicles Act, 1989, fines which 
were not in existence in the Motor Vehicles 
Act, 1939, have been prescribed. 

4. It is my hope and expectation that 
with the above modifications and certain 
other consequential and incidental changes 
that may be found necessary in the Motor 
Vehicles Rules, 1989, and notifications is-
sued under the Act and Rules, the genuine 
difficulties faced by the common man would 
be removed. The Motor Vehicles Act, 1988, 
represents an imaginative and bold forward 
step to usher in a climate of greater safety 
and discipline in the entire road transport 
sector. The change that the present condi-
tions demand and we want to bring about are 
not possible unless practices which have 
been pravelent for long time are modified in 
tune with the current requirements. I hope 
that with the changes proposed, the difficul-
ties faced in the implementation of the Motor 
Vehicles Act, 1988 and the Rules framed 
thereunder will be removed. 

15.14 hrs. 

DISCUSSION UNDER RULE 193 

Demand for waiver of Agricultural 
L'oans-Contd. 

[English] 

SHRJ N. TOMBI SINGH (InnerManipur)= 
Mr. Deputy -Speaker. Sir, I rise to take part 
in this discussion. I have before my eyes the 
areas of Assam ad Manipur and adjoining 
States which are still under heavy flood 
water. Farmers. particularly the poor agricu1. 
turists wherever they are in any part of the 
country I are in need of several kinds of relief 
measures and assistance and waiving of 
loans perhaps is one of the several meas-
ures by which we can help the agriculturists 
in genuine cases. The loans and other forms 
of assistance do not come to the resource of 
the poor agriculturists in many cases. A 
hundred rich men cannot make a poor man 
rich by giving alms and doles in a small 
measure every time. I would like to confine 
my discussion to the plight of the farmers 
and the agriculturists whose lands are flooded 
and the huge areas of standing crops have 
been damaged by the recent floods. 

Sir, I would like to draw the attention of 
the han. Finance Minister to the state of 
agriculturists of the Barak valley and Brah-
maputra valley and also the agriculturists of 
my State Manipur. I think the flood situation 
in the North Eastern areas has been in-
spected by the Surface Transport Minister 
Rajesh Pilotji repr~senting the Prime Minis-
ter to see the actual damage d9ne. In the 
Bishampur district of Manipur valley, 75,000 
hectares of land have been damaged by 
flood waters. The 8Gtual need of the agricul-
turists there is not only waiving of loans by 
the lending agen~ies but they will also have 
to be given aJternat.i-ve solution. They have to 
be given fresh assistance in the form of 
seeds and other things for transplantation 
and sowing. The entire area of 700 square 
miles of the Manipur valley has been af-
fected in an unpreceden~d way, this time. In 
the Manipur hill areas. terrace cuttivation 
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has been affected very badly. There are 
some areas available for terrace cultivation, 
but they are priced very high. This year. in 
view of heavy raln~ , floods and landslides, 
terrace cUlt ivation areas have been affected. 

Sir. I would like 10 draw the attention of 
the Government to one particular case where 
a very dangerous and horrible calamity has 
taken place. In the tribal village of lon-
gakoireng. there was a crack which swal-
lowed about 43 houses and also destroyed 
vast areas Clf terrace cultivation surrounding 
that village. I have not yet got the flood 
details. 

When such a calamity affects the whole 
village of about 50 houses, not only the 
agricultural areas but also the residential 
areas are affected. The whole village has to 
be evacuated and for the terrace cultivation, 
an alternative has to be found out. So, I 
would like to request the Government to give 
special consideration for such areas when it 
comes to waiving of loans and giving of more 
assistance through banks. The terrace agri-
culturists, particularly in the hill areas, do not 
know anything about the financial disciplines. 
It ;s not because of any dishonesty, but 
because they are short of assistance and 
money. Whatever they get from the Govern-
ment either in the form of grant or in the form 
of loan. they think it is a gift from the Govern-
ment and the amount also is not very big. So, 
this idea has to be removed not by punishing 
them but by giving them more assistance 
and making them live honourably. 

PROF. SAIFUDDIN SOZ (Baramulla): 
Sir. you have to give me as much time as you 
gave to Mr. Panika and Mr. Syed Shahabud-
din. 

MR. DEPUTY· SPEAKER: 'will give to 
you also. 

(Interruptions) 

PROF. SAIFUDDIN SOZ: 'do not 
grudge your speaking. but I represent a 

party. I have object particularly because the 
han. Finance Minister is here. tn that case, I 
will not allow Private Members' Bills and 
Resolutions to be a taken up at 3.30 p.m. 
You are the senior most Member present 
here. My Party time should be given. 

MR. DEPUTY-SPEAKER: Order 
7e. Kumari Mamala Banerjee. 

KUMARI MAMAT A BANERJEE 
(Jadavpur): I will take two minutes. Only one 
point I want to raise. 

[ Translation1 

KUMARI MAMATA BANERJEE 
(Jadavpur): Mr. Deputy-Speaker Sir. witA-
out taking much time. I want to raise 2-3 
points only. When a farmer does not repay 
the loan taken from a bank due to some or 
the other reason, the compound interest 
added to the amount becomes a headache 
for him. I say this from personal experience 
that it becomes a problem for farmers when 
loans taken during floods or drought are 
doubled due to addition of compound inter· 
est thereon when the farmer asks the banks 
to cosider his case on humanitarian grounds, 
the latter says that since no orders have 
been received as such the farmer should sell 
his house and land to repay the amount. In 
such a situation, the farmer is forced to leave 
his house and go elsewhere. An01herthing I 
want to say that the Government should see 
as to how many people living below the 
poverty line were forced to reave their viJ-
lages under the pressure of the banks. I 
request the Government to pay attention to 
this and arrange a meeting to review the 
situation because this is a matter of serious 
concern. 

I want to raise another point. On loans 
given to farmers unGer D.R.I. differential 
rates of interest are charged. Rates of inter-
ests vary from 4°/0 to 12<>/0. For fanners living 
below the poverty line, this is yet another 
problem stemming from rules framed by 
banks. I would request for a uniform rate of 
interest for all poor farmers. I shaft not take 
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much tam bee u Prof. Sol al ants to 
$pO 

{English} 

o SAIFUOOf SOZ: I do not 

UTY·sp 
ch. That j 

A FUDD IN SOZ: W want 0 
he rutes. t respect th Ch ir and 
Ch ir also to resp ct me. Th t is 

o ParHam nt. l will hav th time as 
hri Shahabuddin or Mr. Panika 

n (Interruptions) . 

[TransJa ion 

K ARt ~A TA B NERJEE: On 
of he biggest pr lems i in r a 'n rtees 

$':Ioential commodities. lten s such as 
food. ·ce. wheat and potato have 

n..-t"llrn.a va expensive. Rice is eing sold 
t As. 5/- a 110. The Governm nt should pay 

attention to thIs also. Farmers living bolow 
th poverty line should be discharged from 
debt liabilities. jHhe Governm nt has mooted 
a policy of this kind but it shoul appli· 
cable to aU tales. 

With these ords. I thank you for giving 
m an op ortunity to s ak. 

{English] 

SHRIMAT1 ..., SAVARAJESWARI (Bel-
Jary): r. puty- jr. this is a very import ;:)ot 
subject and I am very happy to participato in 
this djscu~-sion because the han. Finance 

mister i alSo pres~n1 in the House to not 
down the points on t e waiver of interest. 

• am no asking for waiver of the " ntire 
loan but only . r • n re t or the penal interest 
which becom almost double or more than 
double of the pr!!'\cipal amount. Suppose a 
farmer borrows R!). 5,000. Under various 
circumstances. if the ioan amount becomes 
Rs. 15 000. he should be al10wed to pay only 
Rs. 5,000 and the other things should be 

rding f rm t I 
m nit) t •• et th re S ould no 
crimination tw n smaH t .... , m nd mar 

in I farmer. Farm rs r farm 1'9. Ou" to 
natural calamitt s, for v rious r sons, .Y 
h va becom .def uh rs. 0 for all, W 
shou d s e that we t rid 01 this heavy loan , 
portion. W t iving a 101 of protection t 
th farm rs nd, th r for. w should also 
see that they ar r scu d from thi burd n. 

T e hon. Minister 'has said th t flood 
n drought af th only natural cal miti • 

r i one m fe n tural cal mity. Ev n 
ter i rig lion, thou nd nd thous nds of 

ere of C op i ing lost due to non· vall • 
bi . of wat r. Therefore, I h v sugges ad 
o th on. lOist r th n ur let mitie 
should includ pe ts on crope nd non-
availabili y of wat r. These two points should 
lso included in this paragraph. Other .. 

wise, it is very difficul to a certain the 10 
which hav b n incurr d by th farm r . 
This provo so should therefor be inoluded. 

The hon. Minist r ha., mentioned about 
t short-term loan. Whate" r concession 
are x nded on short term loans should be 
xtended to long-t rm and m lum term 

loans, wll tever may b th kmd of loan 
which the farmer has borrow d. 

These are the thr~e sugaestions which 
Iwou dhketo makeonthefloorof h House. 

• M . OEPUTY SPEAKER: Now Prof. 
Saifuddin SOZ • 

PROF. SAIFUDDtN SOZ: I refuse to 
speak oecause I do not want to encroach 
upon the time meant for the discussion on ••• 

MR. OEPUTY SPEAKER: You CM 
st~rt now and continue on Monday. 
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PROF. SAtFUDDJN SOZ: 'want to 
obey the Chair but the Chair also should 
ra pact the Members. You cannot. give me 
four minutes. I refuse to speak. I cannot 
tot rate any insults on any Member. (Inter-
ruptions). 

MR. DEPUTY SPEAKER: Nothing will 
go on record. 

( Interruptions)· 

[Translation] 

DR. G.S. RAJHANS (Jhanjharpur): Mr. 
Deputy-Speaker Sir, tnis is certainly a very 
complex issue. Opposition readers are mis-
leading the public by promising them loan 
waivers in exchange of votes. Such a thing is 
unprecedented in the political history of any 
nation. An elementary principle of the bank-
ing system lis that money deposited by cus-
tomers is given as loans. Banks do not have 
any money making machines and it is a 
basic fact that banks cannot produce money 
even if they want to do so if the banks waive 
the loans, the depositors will be adversely 
affected. For no fault of his the person who 
saves a part of his hard-earned income 
stands to lose because his deposit has been 
loaned away to someone else. If a Govern-
ment enacts a law that waives the loans of a" 
current debtors, the public is bound to be 
misled. The best thing to do is to educate 
people on the scope of ~he banking system. 
The problem of farmers is too serious for us 
to provide mere lip-service here in Parlia-
ment. We should see why rural indebtness 
occurs in the first place. Before waiving a 
loan, it is essential to find out why the loan 
was sought. Rural people are still orthodox. 
Villagers extravagante in wedding and other 
ceremonies. Even on 'Shradh' ceremonies 
performed fordeparted souls. tot of money is 
spent. People are forced to perform 'Shradh' 
ceremony on the death of their small children 
also-and they are forced to spent huge 
amounts. This again cr~ates a necessity for 
hking a loan. Apart from these, there are 
another social functions which involve hGavy 
expenditure. Loans are also needed for 

·Not recorded. 

agricultural inputs. I have said earlier also 
that cost of inputs have risen so much that 
the value of the resuhant output is dispropor-
tionate to it. Today people do not engaJe 
themselves in sugarcane or jute farming 
because they are unable to get remunera-
tive prices for these crops. This problem has 
to be seen in a much broader perspective. It 
is just not enough to say that we have done 
everything forthe welfare of the farmers. his 
a fact that farmers have made a large contri-' 
bution towards the well-being of this country. 
In matters of foodgrains, India can hold her 
head high among the nations of the world. A 
look through any foreign newspaper or 
magazine will show that even today people 
are dying of starvation in Africa. 

(English) 

MR. DEPUTY-SPEAKER: You can 
continue tomorrow. 

DR. G.S. RAJHANS: Thank you, Sir. 

PROF. N.G. RANGA (Guntur): Sir, I 
was expecting that the hon. Minister will 
reply today. The House is not able to get the 
benefit of his reply. 

MR. DEPUTY-SPEAKER: We will get. 
We will see that. 

15.30 hrs. 

[English] 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Sixty-Eighth Report 

-
MR. DEPUTY SPEAKER: The House 

will now take up Private Member's Bills and 
Resolutions. Shri Ram Awadh Prasad. 
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[ Translation} 

SHAt AAM AWADH PRASAD (Basti): 
Mr. Deputy Speaker, Sir. I beg to more that 
this House to agre~ with the Sixty-eighth 
Report of the Committee on Private Mem-
bers' Bills and Resolutions presented to the 
House on the 9th August, 1989. 

[English] 

MR. DEPUTY SPEAKER: The Ques-
tion is : 

" That this House do agree with the 
Sixty-eighth Report of the Committee 
on Private Members' Silts and Resolu-
tions presented to the House on the 
9th, 1989." 

The motion was adopted. 

15.31 hrs. 

RESOLUTION RE: EMPLOYMENT TO 
ONE MEMBER IN EACH FAMIL Y-

CON TO. 

[English] 

MR. DEPUTY SPEAKER: The House 
will now take up further discussion on the 
Resolution moved by DrG.S. Rajhansonthe 
28th July, 1989. 

Shri Mahabir Prasad Yadav. 

SHRI MAHABtR PRASAD YADAV 
(Madhepura); Mr. Deputy-Speaker, Sir, in 
continuity of what I said last time, I would like 
to say about a few things. That day, I was 
making out a case of the young men loitering 
in. the street, roaming in the roads for jobs. It 
is to be realised that bubbling youths roam-
ing here and there seeking jobs. seeking 
appointments are not getting what they 
should get. It can be realised by the Gov~rn­
ment also. It is really encouraging that the 
Scheduled Castes and Scheduled Tribe 
young men are going to get appointments 

each Family 

and by beating the drum the Government is 
going to do that. But what is the Government 
going to do for the other young men t young 
men of other class? Are we not going to be 
disappointed ? Are we not going to be frus· 
trated ? I can well say that lakhs of young 
men are not getting even fourth-class jobs. 
Last time, I had spoken here that the young 
men are not going to get even the source of 
livelihood. What should they do? You can 
well realise the hean·burning of those young. 
people when they know that in banks none of 
thg staff is getting less than Rs. 3000/ .. But 
the degree holders of M.Sc and M.A. are not 
getting this simple job. I thank Dr. Rajhans 
for bringing here this burning issue of the 
society, of the nation. It is not a case only 6f 
Bihar. I think, it is a case of the whole nation. 
Therefore, , appeal to the Government that 
the Resolution of Dr. Rajhans be accepted 
and it should be brought in the iorm of a Bill. 

Next point in this regard I have to make 
is this. I would like to know whether the 
Government is for a part of the society or it is 
the Government of the people for the people 
and by the people. It is the Government for 
the whole of the society. It is not for this class 
or that class. Pandit Jawaharlal Nehru in 
1956 had prescribed in the socialist pattern 
of socip.ty. It has been incorporated in the 
Constitution of India that socialism shall be 
the basic principle of the Government. If the 
socialism is to be the basic principle of soci· 
ety, if socialistic pattern of society is to be 
established, why do they say that some 
people of the society, some young men of 
the society should not get what they should 
should get? I can quote this again. In Bihar, 
from the year 1981 all those bubbling youths 
have obtained first class degree in the uni· 
versities have not been appointed in any 
colleges. J know personally the case of Bihar. 
I do not know the case of other States. Such 
a pathetic situation is there is in Bihar. Any 
person can go and see the frustration and 
disappointment on the faces of young men. 
We. find disappointment and frustration. 

Therefore, I conclude by saying that the 
Resolution of Dr. Rajhans is very important 
in the context of the reality of the situation 
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th is obt tning in India. S ondfy. it· very 
much applicabfe to aU part of th country. 

shOuld be r alised by the Government. it 
should be consider d by th Gov rnm nt 

net it should im g. ned by the ('-,0 rn-
m nt that those young p opl who ore loiter-
ing in lh stre t or roam' og on the roads 
wh ther th y hould t th JObs or no . For 
tha, f appeal to the Government that is 
hould ccepted. Thank you. 

(Trans/, tion] 

SHRI RAM BHAGAT . ASWAN (Ros-
era) Mr. Deputy· Sp ilk r 51. Mahatma 
G ndhi had a dream t at alon!1 wIth politic I 
indep nd nc ev ry shoul 9 t food to 
eat. For thi purpo e he ad launched a 
movement a'so. Folfowing In hi footst ps, 
form r Prim ini t Pa rill Jawah rtal 
Nehru stablished a OCI listie pa t rn of 
society in this coun ry which alms at provid-
ing food, clothino and shah r fOf all. Despite 
all this, the probl m of th unemployment in 
thi coun ry grew day by day. Our Gov rn-
ment made an honest attempt to Solve this 
problem but its sh er m gnttUtfA has made it 
uncontrollable. The present d;)y society is 
divided into thr clas e -th u r cla • 
th middf cl s and tho lower class. ·If we 

nalyse th s three classe.. we find that 
unemp yment is non-existent in the upp r 
clas s while it is rampant in the lower 
cl sses. The sons of an I.A.S. or p.e.s. 
officer will nev r bQ un mployp.d hI It a son of 
a farmer or labourer will almost always be 
among the unemployed. The Intensity of the 
unemployment problem is greater in the 
lower classes. Childten of pP.ople living be-
low the poverty lin are unemployed despite 
their having educational qualifications. Farm-
ers and labourers are also faclO9 the same. 
conditions, however the problem of unem-
ployment is not found among the upper 
class. Therefore, jobs should be provided to 
peopte on the income baSIS. especially to 
economically back ard, landless. unem-
ployed and the kins of the labour~rs and the 
farmers. The resolutior'l brought forth by Dr. 
Rajhans in the House is good and is con-

eachFamly 
nected . h the problems ing faced by t 
people ~aI th youth. So, I would r 
to r qoost to the Government to provide jobs 
essentiafty to the persons below th pov rty 
Ii . Professio ceiling should so be mtro-
duced in respect of the person owing on ma 
hou s. doctors. engineers and 0 her pr~ 
fesslOnals on th lines of the urban an~ th 
land ceilings. which h v n in force for 
quite a long time. Peopl .n one profession 
shou d not allow to' in som~ at 
profession. This is the only ay to solv t 
un mployme pro em In the country. 

r. puty Speaker. ir. una 
ment is found not only among th poor 
th ill erate • but also mong the lit rates. 
Tod Y. Bihar is the victim of natur Ie lami-
ties. The persons owning up 0 10 acr s of 
land are also going out of Bihar in s arch of 
employment. Therefore. my s mission is to 
set up 10 to 15 factories i orth ihar 0 
solve the pro l m of unemployment in t 
State. The number of illlt rat sin h country 
is 4.5. crore. Same number of fam'li s are 
below the pov rty line and ar f 'ng reat 
hardships. So solve th p 1 of u em· 
ployment looming lar9 in orth Bihar. at 
least 10-15 factories should e s up er. 

r. Deputy Speaker. Sir, 1 would r e to 
thank the Han. Prime inister. for t in 
steps to solve the problem of unemployment 
in the country and also for doing som~thing 
for the poor and the Harijans.For all this, the 
people of the country are thankful to him. 

Mr. Deputy Speaker, Sir, employment 
exchanges in the country were set up with a 
view to providing jobs, but now they have 
become the havens of corruption. These do 
not provide jobs but only harass he youth. It 
is doubtful whether the Government 'II 
punish them or not. but definitely the al-
mighty wm not fo!'give t em for extracting 
money from the downtrodden, who knock at 
their doors in the big cities like Delhi for jobs. 
Nobody cares for their plight, rather they are 
asked to pay a sum of Rs. 500-600 which is 
somehow on the other managed by the 
candidates, At times, it is arranged by selling 
the jewellery of housewives, but even then 
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Sir. unemployment no 
given in an the areas. Amount of unemploy· 
ment allowance for th &ducat un m-
pIoyed shou:d be enhanced to R • 100 per 
person per month and th condition of postal 
. Orders. should also be waived. To enable 
the people to apply for jobs of the Union and 
the Stat Public Service Commission; ex-

minalion fe s should be iv so many 
technica ies are involved in it and 'or ant 
of a certificate. application is' . People 
spend a lot of money to appf'f for jobs. bu i 

Y ral Offices, I hay n t t ;ca-
tions in rge number ar de troy . AppIi-
cat jon of p rsons only with II commenda-
tions are ace pted whit tl of other 
summarily rejected and destroyed. Th r 
fore, I would like to requ t h Gov rnmen 
to bring in a ch ng in t p edure f 
accep ance of th application forrr.s alf 
th Commis ion f be it Railway pub ' serv-
ice Commissions, U.P .S.C. State pubr 
Service Commissions or any other body, to 
enable people to appear in t examination 
conducted by them withou f . ng th prot>. 

m of observance of .any technicality and 
with no scope of rejection of their applica-
tions by the authorities on any ground what· 
ever. 

Sir, you can enquire about the diff cul-
ties the unemployed has to face to get a loan 
of As. 25.000 after a 101 of harassment and 
that too is reduced to Rs. 15,000 after effect· 
jog money deductions and even this re-
duced among i paid to him in o-three 
instalments. That ~uch amount of 'ioanseTves 
no purpos and af sr some time it b comes 
fiabir y on them. Thar fore, the dmount of 
• anof houldbe raised oAs.o. eia' h. lam 
happy that the hon. Mini tar of Finance is 
present in the House and ta e t is pportu-
nity to request him to imp ov functioning 

SHRIMATI BASAVARAJESWAR 
(Bel rv): Sir. t than Dr. R jhan tor h vi 
brought uch an important Resolutio be-
fore th Hou . Many mem hay J. 
ready rtieipat in thi discus ion nd 
h v given th ir e tion . Ttl m in In-
tenlf n of thi l~ ion i that on r 
from e ch family shou t mpfoym ot. 
Thi . a v ry good measur which ev ry-
body pact . A on d , after th introduc-
tion of th Jawahar Rozgar Yojana, I am I 
very happy that ach p rson from 
f mily will 9 t a job. But jo~wi n 
differ nciat . Peopi want only whit -col .. 
tared job . They do not want other d 
jobs. In this country. hav developed th 
dignity of labou . Th y do no want to work in 
th viltag . They do not 'N nt to t • up th 
jo which ar very much uiled to tham in 
t viii s. Th y wan only hite collar 
jobs. So. th unemployment problem t ir1· 
creasing everyday. We have to remOV9 thi 
kind of stigma from amang the youths. Thi 
is one of the r asons why the unemployment 
problem is increasing day by day . .Another 
thing I would like to emphasise on the floor of 
the House is this. In the vilfag t at pre n. 
education for chi dren upto secondary chao. 
~tage is availabJe.. ey s udy up S LC 
and they they aY in soarch of job . J do no 
kno what (.' nd of ·obs tn y expect. on 
today the' h v oecom a burd n on h 
society. We d:) not kf'oW how to accommo-
date such boys. The mom nt th y com t 
their secondary ucation th y do no 
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o do anything al hough their parents insist 
yet they only roam about in he street . They 
days parasite way of living has become a 
common thing. People ant a earn money 

ithout working. They do not want to work 
hard. They want easy money. This is how 
things are going on. 

Unemployment problem is becoming 
huge everyday. I am of the view that another 
reason for the growing unemployment prob-
lem is our country is that some officers even 
after attaining the age of sixty years get 
extension of service with the result that so 
many people whose names are registered in 
the employment exchange rolls do not get 
employment. This is also one of the reasons 
for the growing unemployment problem in 
our country. 

Here I would alsd like to mention an-
other point. The main intentionoftheJawahar 
Rozgar YOjana, as has been mentioned by 
the Prime Minister also, is to give jobs in the 
rural areas. Jobs will be provided but at the 
time of providing jobs care should be taken 
by those who implement this scheme to see 
that one man from every family gets a jOb. , 
find these days what is happening is that if 
there is a doctor or an engineer or an lAS in 
a family then all the other members of that 
family also become either doctors or engi-
neers or lAS. I know of a family where all the 
members of that family are doctors, namely, 
father, mother, son, daughter, daughter-in-
law, etc. So once a person is employed the 
whole family gets employed and it becomes 
difficult for others who are not in the job to get 
into the mainstream. 

Sir, the other day when Shri Veerendra 
PatH was speaking on Karnataka budget he 
mentioned how one has to pay for getting an 
appointment, transfer, cancellation of trans-
fer, etc. For getting appointment as an engi-
neer or a doctor one has to pay a lakh of 
rupees. Here I would like to narrate a small 
example from my personal experience. A 
doctor wanted to have a job. Unless he got a 
jQb he could not marry. For getting a job he 

each Family 

agreed to pay Rs. 1 Lakh. His family was 
very poor. They could manage only As. 
40,000/- The balance of As. 60,000/- they 
could not manage. So, a girts was fixed 
marriage. The marriage 00 place. The girt 
was also highly educa ed. She never knew 
her father was giving a dowry. When she 
learnt that her father was giving a dowry of 
As. 60,000/- she refused to marry. She said 
that she was an educated girls. She did not 
want 0 marry a boy who wanted dowry. We 
had to intervene. We told her the back-
ground in which the boy was receiving Rs. 
60,,000/-. It was to get that job. When we 
convinced herthenonly she agreed to marry. 
This is the position. How many of us can 
afford to get such huge amounts for appoint-
ments for our children. Cancellation of ap-
pointments and all these things are going on. 
These things should taken into considera-
tion. The persons who are already enjoying 
the benefits should not enjoy them again and 
again. Everybody should get equal benefit. 
We have a socialist pattern of society where 
every person should enjoy the fruits. W.e 
shouJd try to see, as far as possible, that a 
family where no person has been employed 
should get priority at the time of getting the 
jobs. That should be the criterion at the time 
of appointment. 

We have got huge amount of resources 
in our country. Our country is very rich in 
resources. What is not available in India? 
There is everything. Mineral wealth is there. 
Forest wealth is there. River wealth is there. 
Planta ion areas are there. In spite of ~II 

these things being available, we have not 
just though of exploring them fully. We have 
not taken care how should we explore. These 
are the fields wherein a lot of jobs can be 
created. There are the fields where we can 
employ many people, It is not a question of 
creating employment. The country will also 
develop, We will get huge amount of foreign 
exchange by, exploring mineral wealth and 
sending abroad, Whatever W3 produce, 
people are ready to purchase. Many of us 
don't know what the people in other coun-
tries want. We don't know these things. 
Otherwise, many people could have been 
employed in various jobs. 
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Ours is an agricultural country. Eighty 
per cent of our people depend on agriculture. 
We grow different varieties of crops. I hink. 
in India we can have the cheapest food. 
When e go ab cad, I think food is very 
costly in other countries. In India. is is the 
cheapest because the farmers grows. 
Whether he gets a remunerative t price or 
not, he has been growing. tt is an unorgan-
ised sector. Nobody will listen to him. so, he 
is growing and giving you. But what is it that 
he can't. So, we could think of it. Our Prime 
Minister was kind enough to see that we got 
some valJable products out of agricultural 
production. Therefore, he said, wherever 
possible, we could start lood processing, 
canning and tinning industries. By starting 
such industries in the rural areas, we can get 
abundant raw materiaJs. Certainly we can 
provide jobs for thousands and thousands of 
people which we have not done so far. 
These things must be thought over seri-
ously. These industries should be set up in 
the rural ar~as. 

By introducing revolutionary and his-
toric Bills yesterday, our Prime Minister has 
already taken a decision for decentralisation 
of powers and giving more powers to the 
rural people. All these measures go to the 
grassroot level. We should also think of 
creating more and more employment oppor-
tunities at the grassroot level by setting up 
cottage industries and processing units. So 
many thiPlgs are there. These things should 
be seriously thought over and employment 
should be created at the grassroot level so 
that the young people do not come to the 
towns to search jobs and create more slums. 
Whenever there is a drought. flood or some 
other natural calamity, they rush to the cities 
which are becoming highly crowded without 
any sanitation, light or water. There ;s a 
mushroom growth of slums in the cities. If 
you want to prevent such things, then it must 
be seriously considered so that the village 
life becomes self -sufficient. Already we have 
been thinking on those lines. We should try 
to take effective steps further. Shri Rajiv 
Gandhi has recently taken a very bold deci-
sion about jobs for Harijans and Girijans. 

16.00 hrs. 

He h s st ted that drive is Jready 
th re, that tn p ts ra erved for th Schod-
uled Castes and Scheduled Tribes will be 
filled up by the end of August. This is a bold 
step In the right direction. The process is 
already going on. I hope the Railways have 
not given the necessary further information. 
They will also supply the information needed. 
Whatever may be the case, b it public 
undertaking or private undertaking, aU the 
posts should be filled up. 

We have been seeing 1hat th the pri-
mary school do not have sufficient number of 
teachers, This is very surprising. By the 
Operation blackboard, we wanted to 
strengthen the new education. Policy we 
wanted to strengthen general education. 
Wherever the,re is one single teacher, there 
should another teacher appointed. Wher-
ever there is one single room, we should 
have another room. When such is the policy, 
Still there are a number of schools where 
there are no teachers. Why are the teachers 
not appointed? What is the reason for this? 
These things should be seriously thought of. 
We should see that as far as possible, 
wherever the provision is there, wherever it 
is possible under the policy guidelines. The 
posts should be filled up immediately. There 
are a number of undertakings where the 
posts have been kept vacant for a long time. 
Whenever we contact the Postal Depart· 
ment regarding this, they say that there is is 
a ban and they cannot afford. Only one 
person is apPOinted for mail service. There is 
huge demand and he cannot deliver the 
goods. When we ask the postmaster, he 
says that there is a ban for ten years and they 
cannot appoint even a single person. More-
over, they are insisting on retrenchment. 
How can we try to see more and more people 
getting employed in public institutions like 
railways and various und.ertakings if they try 
10 put an end to employment? The demand 
is there. The subcrdin te offices place their 
demands before the executive If the execu-
tives do not make up their mind and keep 
quite and if they do not involve themselves in 
getting jobs for their brothers and sisters, 
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then can w do? This ' a very riou 
matter ich ev rybody hould s rio ty 
thing 01. In trudio Id b giv from 
the Government t t r v r t r.· 
demand for tiMing up of post • t 
houlct be imm . ely fil up. I am 

pIi where ther i no demand. n 
th po wh re to fillad up r lying 
.vacant, th n how it po ibl to giv 
pIoymenttoe chfamiJy? Mar v ,popu • 
tIon also Increasing at afasl rate. W hay 
not put an end to it. I think by the end of the 
century. popul ion will increase by million . 
If that will be the ca • the number of schoo 
will become Insufficient and whatever we do 
.HI become insufficient. Thing will never 
get fulfHled. So. only if we try to restrict the 
family growth, unemployment problem can 
be olved. 

ny hen Members have spoken about 
corruption. Corruption i r mpant in Employ-
m nt Exchanges. Even th deserving per-
son hay not enrolled. Here also, should 
hay influ nee. A person went to an M.P to 
influ nee an Employment Exchang officer 
to see that his name was en rotted in the list 
This is a very s d situation. H things go on 
like this. I think, people will lose their confi-
dence. Wherever they go, they want money. 
When there i no money with them to apply 
forth post, they ask their parents that many 
is needed to apply for the post. This is the 
kind of t ndeney created in the country. W 
hould put an end to thing practice. The 

youngsters openly say, .. You ask us to apply 
for the posts, where is the money? First 
given us the money, only then we can put an 
applicatIOn. Without money, we do not get 
the post. -I do not know whether the middle-
man needs the ,money or the person who 
appoints needs it. We do not know as to what 
is going on. But money is needed. Unless we 
have money, we are not going to get even a 

maN job,m leave alOne the other big jobs. 

if, education must be made cheaper. 
'y i nice' or job-oriented education will 

• to Ip them in getting sufficient jobs. 
What is h.appening in technical education ? 

a medical or 
at, need R.5 . From 

money? For becoming a 
i ering tudent, 
more than R 2 

ery difficu tor them to 9 at 
is difflCU to huge 

2nI'ft~S in m icaf 
.... ,"inri co . Even get adm' 

echoic in titution· d' icu ; 
lot of mon y Rs.200001- or 

can our childr n study in Ifta4IlA 

job-or' n ad institutions? First of a I. for en-
trance. w require a huge amount of money 
and th after th y have complete'" the 
courses, lot of money is n &ded for 9 ing 
the job. How can the parents provid such a 
hug man y? I have seen a number of 
parents or their chi dren to have suicidal 
tendenci in uch circumstances. 

We kno many girls are not getting 
married bee use of this; they aT getting 
old r d old r. Wh to do? The oecK)18 
say: .. You get her a job and only then 
marry your daught r.· They come to u and 
say: Look her ; nobody is marring mydaugh-
ter, 9 t her a job. Unless you give her a jo • 
nobody is going to marry er.- Thes things 
are very much common in the society the 
days. Somehow. people ar very much di-
gested with this kind of situation. 

In this context, I would like to make a f 
sugges1ions. There are hug projects whiCh 
have been worked out and suggested by our 
scientists. They will crate a lot of employ-
ment opportunities. These are all employ-
ment oriented. One is that there is plenty of 
water in Ganga. but there is no water in 
South. Ganga can be connected to Kaveri. 
How much manpower in there hi this coun-
try. No other country has got that. We can 
use this manpower. Let this project be 
Nlmpleted after twenty years. h win provide 
not only irr~ation to farmers, even the 
employment potential is going to be in-
C" ~ed. Where 'er there ar irrigation facili .. 
ties, do not get a cootie, because Of 
them havegotj9bs.lrrigationfacilitiescreate 
a lot -of jobs. Then. mineral resources should 
be expk;mJd; we have plenty Of them. 
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Further. there is pi ntyo was eland in 
our country. We can mak u of th t. So 
much manpower is there. 

MR. OEPUTY SPEAKERJU: 
cal the next Mother to spe k, I woo, h to 
inform the House that th time allotted for 

item is already over. J have a long list of 
mber who wan to rticipa in th 

d'scu ion. the House . gr S, W can 
nd the time for thO A so ution by an-

oth r two hours for th time being. 

MA Y HON. MEMBERS ; Yes, Sir. 

A. OEPUTY SPEAKER: We extend 
the tim by another twc5 hours for this Reso-
lution. 

[SHRf SOMNATH RA TH in the Chailj 

16.09 hr. 

[ rtanslation) 

*SHRI G.S. BASAVARAJU (Tumkur): 
Mr. Deputy Speaker Sir 1 I support the reso-
lution moved by Shri G.S. Aajhans. The 
objedive of this resolution is laudable. The 
population of the country is 80 crores and the 
number of villages is more than 8 lakhs and 
the numberot educated unemployed is going 
up day by daY. As Smt. Basavarajeshwari 
h~ st~!nd t is is a very serious problerr.. 

any peopJ coma to. us and f~uest for 
jQijs. e have 'to p ovide jobs not only 0 
graduates but also to atricuJat , becaus 

Ev n It 43 Y rs of ind 
thO pro m 0 unemploym nt' 
Th Ministry of labour cannot be med for 
thi . Ev ry individu lof thO country hould 
t i thO pr ms riou ~. We hould 

th'n to how to utii' th m n po r 
camp t tv. Th fath r of th nation 
hatma Gandhi had dream of comp t r-
movalof poverty. this can be don only when 
you provide atJeast one job to 0 ch famitY. 
Our education system has to be r form 
thoroughly. At present th graduate are 
coming out of the universiti without any 
aim. Therefore it i very ssentiaJ to give top 
priority to vocational education. Students 
after completing Matriculation should not go 
to Universities blindly. They should select 
the course according to th ir ability and 
interest. It is bett r if they ta e up vocational 
education. 

If you invest r crors rupee in irrigation 
about one thous.and acres of land can be 
irrigated and this would provide jobs to atleast 
5,000 persons. If you invest the same amount 
in industry then only 20 person can get job. 
We have to provide atJeast one job to each 
family such that they can manage to get the I 

basic amenities like food, clothing etc. 
Our Her •. Pnm ~in'st r. Shri Raj'" 

Ga dhi v ry nUy tr d th JOt nd 
su 9 ted or the com Ie e r mov fun .. 
mploymen in the country. 

*Translation of the speech originally delivered in Kannada. 
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The industrialists somehow manage to 
amass wealth and many of them evade 
tax . They ar not at all bothered about the 
un mployment probt m. Similarly many 
technical educational insti utions are also 
not bothered about the serious prob em of 
unemployment. Mechanically these institu-
tions are sending technical graduates to the 
society. Infect many such institutions have 
become business centres. An engineering 
graduate from a poor family cannot get a job 
even though he has secured 96% marks. 
Candidates do not get admission to engi-
neering colleges even if the have secured 
very high marks unless they pay huge amount 
of capitation fee. Students hailing from rich 
families pay donation and get admission to 
Medical Colleges inspite of the fact that they 
have secured only 45% marks. Hence we 
have to take note of such bad practices in our 
education system and take steps to do away 
with such practice. Similarly the widen ing 
gap between urban arid rural areas should 
be checked. A student coming from a village 
cannot compete with another student com-
ing from a city because of the change in 
environment and otherfacilites. There is one 
HMT Factory in Tumkur. They conducted a 
test for recruitment very recently. The 
medium for this test was English and many 
applicants hailing from rural areas could not 
pass the test. Then I suggested the manage-
ment to conduct the test in the regional 
language. In that Test many candidates 
belonging to village passed the test ulti-
mately they got the jobs also. 

There should be reservations for the 
down trodden people and the rest of the jobs 
should be given to the genuine candidates. 
Jobs should not be given on the basis of 
influence. Similarly preference should not be 
given to a particular community or cost etc. 
In Karnataka 180000 persons got the jobs 
during Congress (I) Rule. and all of them 
were Matriculates. Their salary was rup 
five hundred only and this has not been 
revised tnl recent time. Such aspect also 

should be looked into by the Honourable 
Minister. 

Candidates belonging to differen States 
find it difficult to get jobs in the central gov-
ernment offices. Hence I urge upon the 
Hon'ble Minister and the Prime ioister to 
take steps to remove imbalance that is exist-
ing between States at present. I hope the 
Hon'ble Mini3ter would look into all these 
aspects and take proper steps to root out 
unemployment from this country. 

Sir, once again I support the resolution 
moved by Shri Rajhans and I congratulate 
him for his efforts to bring such an important 
resolution in this august House. Sir I thank 
you for giving me this opportunity to speak 
and with these words I conclude my speech. 

[English1 

SHRI CHINTAMANI JENA (Balasore): 
Hon. Chairman, I am very grateful to you that 
after waiting for five days, I have been given 
an opportunity to participate in this very 
essential and useful resolution moved by my 
hon. colleague Dr. Rajhansji. He is not here 
but I must congratulate him for bringing this 
resolution in the House to know the attitude 
and thinking of the hon. Members of this 
House who would give some suggestions to 
this very gigantic problem which is being 
faced in our country, I.e. the unemployment 
problem. 

Hon. Chairman, I would like to speak in 
my mother-tongue-Oriya. 

Hon. Chairman, t would like to speak in 
my mother-tongue-Oriya. 

r Trans/ation) 

"Mr. Chairman Sir, at the outset, I would 
like to extend my thanks to my friend Hon-
ourable Member Shri Gauri Shankar Rajhans 
for bringing to this important Resolution in 
this House. Sir, unemployment problem is 
one of tfie major problems in our country. 

-Translation of the speech Originally d~livered in Oriya. 
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Honourable Member Rajhansji has laid 
emphasis on his Resotution for the solution 
of this problem. He has urged in his Resolu-
tion to provide suitable employment to atfeast 
one member from each family," I welcome 
this decision. I was very attentively listening 
to the speeches made by the Honourable 
Members from the date this House started 
discussion on this Resolution. Almost all the 
\Hon'bJe Member have expressed deep 
concern for the growing employment in the 
country. I share my concern with them. 

Sir. I had stated earlier that the unem-
ployment problem is increasing in our coun-
try. It is very difficult to provide jobs to every 
people of this country. However. I must 
appreciate our Government for taking nec-
essary steps to create employment opportu-
nities for every people. While we will speak 
on the unemployment problem, first we must 
find out the reasons for growing unemploy-
ment in our country. As faJ as I know growing 
population is one of the reasons of the unem-
ployment. The) parents do not think of the 
future of the children. They do not plan 
family. So, the rise in population leads to 
unemployment. We have to check the alarm-
ing growth of population. Another reason of 
growing unemployment is the increase inthe 
number of educational institutions in the 
country. In the past we had not so many 
educationaJ institutions in our country as 
they are today. Such a large number stu-
dents were not able to get education. Quite 
a few students during those days were pass-
ing out of the educational institutions and 
seeking jobs. Now different kinds of educa-
tional institutions are coming up at different 
places in the country. With the increase in 
the number of educational institutions more 
number of students are getting jobs. When 
they come out of the educational institutions, 
they are seeking jobs and hence the unem-
ployment problem is increasing in our coun-
try. 

Thethird factor responsible forthe grow-
ing unemployment is the lack of interest 
shown by the educat~d youth to self-em-
ployment scheme. As you know, Sir, it is very 
difficult to provide employment to every 

each Family 

unemployed ducated youths in the country. 
No Government wilt be ble to meet this 
great chal1enge. Ho v r, our Govt. h va 
launched setf-employm nt sch meso The 
schemes are not eing popularised. Ou' 
publicity ha not been given to the adv n~ 
tages of self-employment schemes. So, th 
educated youths are not going to accept self-
employment scheme as th ir career. The 
attitude ot the educated youths is different. 
They want easy money. They want to earn 
a fix amount of pay every month regularly. 
But, I am grateful to our tate former Prime 
Minister, Smt. Indira Gandhi. She was very 
much concerned for the growing unemploy-
ment problem in the country. So she had 
'Iaunchedthe self-employment scheme. She 
realised that it is not possible to provide 
employment to everybody. On the other hand 
everybody should be able to earn their five .. 
lihood. So, she started seH-employment 
schemes for helping the educated unemO' 
ployed youths to provide the opportunity to 
earn their livelihood. She had also intro-
duced 20-Point Economic Programme, the 
main concept of which is to provide job 
opportunities to the unemployed. I am grate-
ful to our present dynamic young Prime 
Minister, Shri Rajiv Gandhi, who has reviseti 
the 20-Point economic programmes and 
dedicated it to the nation. As you know Sir, 
the banks were nationalised by Smt. Indira 
Gandhi. The nationalised banks have been 
given instructions to he,lp the educated youths 
for self-employment. But it is regrettable that 
the nationalised banks are not performing 
their task well. The Reserve Bank of India 
has issued instructions to different commer-
cial banks to assist the State Governments 
as well as the youths selected for seff-em-
ployment schemes. But, it is a tragedy that 
the commercial banks are not extending any 
help to the youths. Rather it is taking a lot of 
time in getting the loans. Sir, a man has 
come from my Constituency. His son has 
applied for a loan from a bank six months 
back under the self-employment scheme. 
Sanction has been accorded to him. But the 
bank is delaying payment on one pretext or 
the other. Though six months have been 
passed the boy has not yet been able to get 
the payment His father had to spend about 
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. 
Sir. th fourt f or r ponsi for 

t'JrNMng unemployment ' th stablishment 
of projects. As you kno Sir. d veloping 
country like ou i on th path of progr 
Va project are being t up for th 
industrial deve opm nt of different areas. 
N irrigation pro' cts re being s t up. 
Wh her It Industry f irrigation or any oth r 

act, a large chunk of population ar ing 
UOIOO1ed when uch project are t up. 

h th i provi ion that the d' .. 
.. oed persons hould uitabl r habilitated, 

no being tak n ~ proj t ut 0-
r d. So,a rn tiv s' should 

S8Mtaed for the seft m nt 0 affect 
peopI before taking up ny project. Ano h r 
complaint is th t adequat compensation i 
not being paid to the people whose land ' 
being acquired. So, the economic condition 
of the 'people is not being improved. Th 
third and the main point is with regard to 
providing jOb to the affected people. As I w 
saying atleast one person from each dis-
plaGeclf mily should be given employment 
in the project. But it i regrettable that this 
provision is not being implemented by any 
project authority. A large number of projects 
have be n set up in Orissa. Many peop 
have been displaced on account of the es-
tabtl hment of thos projects. The affected 
people have not been given compens ion, 
.or rehabHitation or employment 0 However, I 
am grateful to my friend Shri Raj Hans Jee 
for bringing this resolution. But I want to give 
an amendment to his resolution. Shri -Raj 
Hans Jee has said that atJeast one member 
from ach f mt should b provided ith 
uit e III () n. "I afll io 9'VQ the 

am ndm of fotla :-

,h no than on m mbe eac , . 
f mily should be provided with, empIoY'!lent" 
so long one mem r f m every mt y ha 

HChF."ly 

~Wwm~ lam ~ 
why I V8 • amendment. one member 

f mily j absorbed in a '. he 
aDCMs h' influ nee and hePa ./ at r 
f mily m mbe • ith kin in getting employ-
m nt Tak t case of Railway Services. 
Suppose on person get employment in 
Ra ays, H bring i brother, sisters and 
h' relativ to him and absorbs them in 
Railways rvioe. Such cases are taking 
place in eral other d partments. On t 
other h nd ther are more intelligent, more 
educated and more efficient people in h 
neighborhood. h deprived of getting any 
employment. Therefore. not more than 0 
member ot ch family should be provided 
with employm nr. This provision should be 
strictly observed so long one member from 
each famiJy in th' country ha got any 
mploym . tho shouldbeapprl8dtopubrlC 

and privat sector too. When on candi-
dat s· ca for in ery' w, t e appointi 
authority should find out if anybody from h' 
f mity [d got any employm ~t 
anywh reo the ns r i in affirmativ , 
th n the candidate should not be selected for 
th job." n ary. the Govt. should bring 
a Bill kmgth' 0 jedive. Sir.' mgrate ul 
to our Prime inister. Shri Rajiv Gandhi who 
is very s riou in removing unemployment 
problem from the country. A number of 
schemes have been introduced by th Govt. 
to tackle the probl m of unemployment. Pt. 
Jawahar lal Nehru, the first Prime Minister 
of India introduced five year plans pr0-
gramme Measures were adopted in each 
five years plans to pro ide employment to 
the unemployed. Targets were fixed in five 
year plan completed employment. But it is a 
tragedy that every five year plans others 
leaving behind a huge backlog of unemploy-
ment. Sir, I am grateful to our Prime Minister 
Shri Rajiv Gandhi for introducing Jawahar 
Rojgar Yojana This will go a tong way in 
solving unemployment problems in thecoun-
try. particularly a large number of rural people 
will et job und r this scheme. So. this 
scheme should be effectively implement 
and funds pro\fid- unci rth $Ch fUti ~houiU 
be properly spent. 

Sir} t. e!a e scat and mediu indus-
tn ,have got tremendous amp yment po-
tentia. number Of proposals to Set up 
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large and medium industries at different parts 
of the country are pending befor th Gov .. 
emment. toft ose proposals ar n 
being impl m ted du to the constraint 0 
resourc . This prob m is not there WI h th 

maH scale nd co t ge industries. Th r • 
fore w sho Id u smalt seal and cott 
indust( sonpriority. lr qu s toth Hon'bla 
Planning Minjster 10 pay proper attention 

Sir, you ar an inhabitant of Orissa 
you known th proposal to set up a second 
sl I nt in Oriss is pending since 10 . 
Site h n sal ed. land has n 
acquired a oth r preliminary works ha 
beencompfeted. There is no dearth of water. 
labour and raw materials. In fact. the r' 
materials avaifabf in the nearby mines ar 
of very high quality. If the Steel Plan 'is set u 
. will provide employment to a large number 
of un mployad youths in Orissa. It will go 
long way in solving the unemployment prob· 
I m of th St teo But it is regrettable that th 
Ste I Plant has not been established due to 
th constraint of the resources. H ther i 
constraint of r sources why should not th 
Govt. consider th proposal to set up some 
mini steel plants in that state. Abut 3-4 mini 
steel plants could easily set up in Orissa. As 
I have stated earlier there is no dearth of ra 
materials and other infrastructures for tho 
min steel plants. These min steel plants can 
provide employment to· the focal people. 
Therefore, Govt. should set up these min' 
steel plants in Orissa without any further 
delay. 

Then I would like to say a word about the 
scope of providing employment in the agri-
cultural sector. You know Sir, India is an 
agricultural country. We can engage a large 
number of people in agriculture. But we are 
not abl to provide irrigation facilities to the 
entire cultivable land in our co':lntry. Hardly, 
340/0 of the total land in our country are being 
provided with irrigation facilities. We are not 
able to grow more than one crop a year in 
about 67% of the land. That is the reasons 
why the farmers are not able to produce 
enough foodgrains. The educated youthS 
are not attracted to accept cultivation as 

MR CHAIRMAN: Ho muc tim you 
willt ? 

SHRI CHI TA A I J : Sir, I h I 
tak 2 to 3 minute& more. A r the Prim 

inist r S ri Rajiv Gandhi m d of .. 
fice, h m d ext nsiv tour to diff t n 
parts of th country. He ot to very nook 

nd corn r f h counlry nd rsonany 
stud' d the probl m of the poop\ . He found 
that th un mployment problem is the m jor 
probl m facing th country now. A larg 
number of students coming out of different 
educational institutions ar se king jobs. 
But with their present educa ional qualifica-
tions, all the student are not able to get jobs. 
Because they do tt have technical qualifi-
cation. They are suffering because of our 
defective education system. Our Prime 
Minister fett the need to change the existing 
education system. He assured the problem 
to introduce new education policy. It is heart-
ening to note that the new education policy is 
being implemented in the country. Voca-
tional courses of studies have been given 
priority in the new educat;onal policy. So 
there is a need to set up more number of 
vocational institutions in the country. But, the 
state Governments are not financially sound 
to establish more such institutions. There-
fore,l urge upon the Central Govt. to provide 
adequate funds to the State Govts. Students 
now undergoing vocational studies wUt be 
beneiited when they come out successfully 

- in their examination. 
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Sir, lastly, I would like 10 say that we 
have not yet been able to tackle the unem-
ployment problem in the country. We have 
even not been able to provide employment 
to a least one member from each family. 
Now, we are in the terminal year 01 the 7th 
Five Vear Plan. After a few months, the 8th 
Five Vear ,Plan will begin. I would respect-
fully like to submit that atleast in the 8th Plan 
we must provide employment to one mem-
ber from each family. I would like to request 
to the Govt. to adopt .proper strategies to 
provide suitable employment a least to one 
member from each family in the 8th Plan. 

With these words I thank you very much 
for giving me the opportunity to speak and 
conclude my speech. 

SHRI KAU PRASAD PANDEY (Gopal-
ganj): Mr. Chairman, Sir,lwould liketolhank 
the hon. member, Dr. G.S. Rajhans. for 
having brought such an important and timely 
resolution in the House, which seeks to 
provide a job to at least one person from 
every family. 

Almost all the discussions in this House, 
be it on the issues concerning the Ministry of 
Industry or those concerned with the Minis-
try of labour always concentrate on the main 
problem of unemployment. One yearly evalu-
ation, we can find that this problem. instead 
of reducing, is getting aggravated day by day 
in India. 

An the hon. Members of this August 
House have demanded urgent concrete steps 
to solve the unemployment problem. Shri 
Rajiv Gandhi has afso taken several steps in 
this connection. However, what is the rea-
son for the widening gap between the rich 
and the poor in this country? Does the main 
fault tie in the presence of the intermediaries 
of is there some very serious drawback in the 
recruitment system ;tsetf? 

In my opinion the resolution brought 
forth by Dr. G.S. Rajhans is good, but the 
present structure in an outworn one which 

each Family 

appears to be a faHure to solve this problem. 
If someone is employed in railways then all 
the 10 members of his family can also be 
found in service only. As soon as anyone 
gets employed in any of the departments he 
wants all his family members to have white 
collar jobs in that very department. Hence a 
Jaw should be enacted to lay down the crite-
ria for selecting other family members of a 
person who is already in service. It the finan-
cial condition of his family is sound. It should 
also be seen that merit is the criteria for such 
selection? Then how is it that al less edu-
cated person from the family of the General 
Manager in Railways finds the job of a clerk 
in the same office. Underthesecond;tions, it 
is not possible to provide jobs to atleast an 
member of every family. Mahatma Gandhi 
had said that the development of the nation 
is possible only when we are able to provide 
jobs to atleast one member of every family. 

We have been continuousty airing the 
slogan of Roti, Kapara our Makan in the 
country. Though this could not be achieved, 
but we have definitely made a motion picture 
on the subject under the very title Roti, 
Kapara our Makan.' 

All the guardians today want to marry 
off their daughters to boys in employment. 
Sim ilarly, in the urban areas working girls are 
preferred at the time of marriage. 

So, how long we will take to eradicate 
unemployment? W_!'lat is our policy in this 
regard? Therefore I would like to know from 
the hon. Minister of their past and present 
Government about the proposals and pro-
grammes for the eradicatinQ of unemploy-
ment ? I hope he will definitely highUght this 
thing in his reply. 

Definitely the population is constantly 
increaSing in India and it is also not possible 
to check the menace of unemployment but 
the resolution brought forward by Dr Rajhans 
seeks to provide jobs to atleast one member 
of every family. In the resolution, it is no-
where said that jobs will be offered to 2-4 
member of every family. If we go on giving 
protection like this, a day will com~ when you 
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will ',nd as many as 10 to 15 members of a 
famity have joined service. But what about 
the poor people. There are economically 
backward people who possess only 2 Kottas 
of land. They put in hard labour and even 
then they are not able to manage two square 
meals fortheirfamily members. Now, I would 
request Shri Malaviya to think deeply the 
situation prevailing in Delhi where people 
only from Bihar come of the propose of 
employment in foreign countries and robbed 
of As. 500 to Rs. 1000 in individual cases 
with the false hope of jobs. when these poor 
people get disappointed. they migrate to 
cities. In Delhi job racketeers demand huge 
sums from them to provide jobs. They lure 
them on false hopes that they will be pro-
vided a employment abroad. Poor people 
fall prey to their designs. Under that impres-
sions they sell away all their properties and 
belonging to arrange a sum of .Rs. 25000 to 
Rs. 30,000 and come to Delhi with the hope 
of getting jobs. You can come across a 
number of such instance in the labour . 
Department while poor people were duped 
with the false hope of getting jobs. None of 
them has so far been sent abroad. Even 
today you will find them roaming about in the 
streets of Varanasi. Calcutta. Guwahati etc. 
As the 'poor people are not an educated lot, 
their aspirations for earning attractive amount 
makes them helpless. Today the situation in 
India is deteriorating because pro lems of 
the youth go on increasing. When young 
people have got higher education they only 
want white collared jobs for them. In order to 
over come such a phenomenon , request 
you to arrange imparting training to youths in 
the areas where you propose to set up new 
industries because at the time of interview 
the Recruiting. Officers reject their candida-

I 
ture. They say that these people do not 
possess any technical knowledge. 

The hon. Prime Minister introduced the 
Jawahar Rozgar Yojana with a view to pro-
viding employment to the un-employed. In 
Delhi. where top personalities live, consider-
able cheating take place everyday in the 
name of employment for the people. The 
Government should take effective meas-
ures to check these incidents. Shrimati In-
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dira Gandhi had nationalised the banks with 
the objective that our standard of living will 
improve with the active cooperation of banks. 
But today condition of the rural banks is 
worse. In my district Gopalganj, a bungling of 
Rs. 60.00.000 was detected in a bank. Some 
poor people met me with the request to 
arrange bank loans for them. But it is surpris-
ing that the B.D.O. and the Bank Manager 
took their signatures on 10 papers and did 
not give them loans. A sum of Rs. 1,80.00.000 
was swindled in the name of the poor people 
falsely in a block of district Gopalganj. which 
I request here. Now all these poor people 
have taken their cases to the court. I request 
you to hold an enquiry into it. On the one 
hand the poor people were not given loans 
while on the other hand they were told that 
they had taken the loans of a particular 
amount. Today these poor people make 
their both ends meet begging. Such is the 
condition of theso poor people. I request you 
evolve a system in which poor people could 
be given loans at the proper time and in a • 
proper way. 

I also request you to to fill up all the 
reserved vacancies meant for Scheduled 
Caste and Scheduled Tribes. I request you 
to conduct a survey first and thereafter fill up 
the vacancies as soon as possible so that 
unemployment problem could be solved to 
some extent. 

Just now one of our hon. friends, Shri 
Jena was suggesting that people should be 
motivated to avail themselves of the setf-
employment scheme. But I want to know as 
to what are the reasons thatthe population in 
Delhi is increasing day by day . Today an the 
villagers are migrating to cities. Why it is so. 
It ~s so because the villagers are devoid of 
education. They are not able to comprehend 
the Government of policies fully. A numberof 
schemes are being introduced by the Gov-
ernment rorthe development of villages. But 
these schemes are not being implemented 
properly. Several hon. Members have made 
a demand in the House that Members ~f 
Parliament should be represented on the 
Board of Directors in the banks. I have been 
listening to all these things for tne last 4 
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y ars, but , fail to unders nd s to what is 
th diff ulty in taking the local M mb ,f of 
P ; f nt on th Board of Dir ctor In th 

f the Oi friet mployment 
m • Members of Parftamen hou(d be 

includ d $0 as to str ngthon tho hands of 
Gov rnment. They will see that justic i 
done to th people. If ef sad whit disclos-
ing thi thing in this supreme institution of '1'1 
coun ry that mploym.ent is b "ing ma e 

v if b to opl who hay money With 
th m. Tod y only those pooplo 9 mpfoy-
m f a ify, ca~s they have good back-
ing. Hon . M mb (s sitting In th ~ House 
kn,o it v ry well how the peopl rush to 
appr ach them first to talk to th recrUIting 
a nc.i..:> over phone when they r cciVQ ,It 
I tt rs . Should I think that in futur th Go-

r m nt is going to v Iv a system which 
ill instill confid nc in th mind 0 YOlln 

p opf th t they will 9 t empJoym nt on th 
basi of th ducaronal qualifications they 

v cquired and not on he b sis of some 
others r commendations. If this sort of con-
tid nee could be instilled in ev ry un-em-
ploy d p r on in the country, h will thint 
th t h can ge employment on the basis of 
his own mel its and pot on the basis of sam 6 

political Ie dr's r .commendations. Today, 
the standard of educatIon has also beo a 
factor responsibl for th problem of unem-
ployment. Th Government claims that it is 
taking measures to provide employment to 
poor people and improve their standard of 
living. I agree to thi . But it is a fact that ev n 
when matric I vet qualific tion has en 
prescribed for a job. a poor main's son cah-
not apply 10r t same because inspite of his 

sic talents he is not in a poSitions to get 
ducat ion as he h s no money and cannot 

afford to manage even tw squar meals for 
them. I. therefor ,request you to conduct a 
survey in r~ pect of such un-emplo ed 
people in the country and ass s in th firs 
instance the extent of poverty In this country. 
Secondly J it may identify those middl class 
iamilies which do not have any land and are 
fully dependent on ~ervicQ Thirdly, such 
amities should also be jdentified whos 
members are in the I.A.S. or I.P.S. and 

enjoying aU such facilities as are at their 
dl" posal for a mod rn livirJ9. Such fam . 

hould be given last priority for the purpose 
o mployment. I want that this should be 
d n and your Ministry should rk til con-
formit "I with th 0 J ellv sst by th Hon. 

nme Minis1 r for Improving the living tan-
d rd of poor peepl a1 the time of introducing 
t Jawahar Rozgar Yojana. you ar your-
s f and activ person and your hon. Minist r 
Shri Dubey is atso holding th charge of the 

.inictry of Labour. I expect from both Of you 
o ta e coner t st ps for implementing 

h . su..,9 stion made by Shri Rajhans in h! 
Ae""olution so ha GV ry un mployed per-
son and ev ry amity in the country who hay 
b en hith no de i d employment, could 

r vided employm nt. 

SHRt OA ODA (Hazar-
a r. if. it is a matt r 

of great ha in s aU of us that hri 
Rajhans has bro~ght this Resolution in the 
House. If you m an earnest asses ment 
of the unem Joyment situation, you will gre 
that if ware not ab e 0 find a solution 10 th 
unemployment pro em, the un-employed 
people roamln about in th streets wiIJ 
create a very em arrassing situation fo allof 
us. If we are not able 0 find out a so ution to 
this problem, it will t a very ugly turn 
people ' in every part of th country have 
started realising it. No. matter whether we all 
them terrorists, naxahtes, antisociatelements 
or by any other name at th s bas"ca 
signify that one can only make use of one' 
energy. dedIcation or potential to do some-
thing. If we do not utihse it in the right direc-
tion, others may misuse it and e ill remam 
helpless spacta ors. This will cause a Jot of 
disorder. In the pres nt circumstanc s, this 
s relevant qu stion, it is a v ry s rious 
problem. I feel that adequat a lentian has 
not paid in this d'raction and there is some 
lacuna in it. 

Mr. Deputy Speaker, Sir, while ormu-
lating a plan. we always consider and an-
nounce that more emoloyment opportunities 
will be made availabte wit., the implementa-
ion of the plan. If you see each Head of the 

plan, it indicates the possibility of increasing 
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employment and you will find that it expects 
that with the expansion of each and every 
industry. the production will increase, thereby 
giving rise to the employment opportunities. 
Wh,t has, however. really happened is that 
the production has doubled but the jobs have 
been reduced to half. This situation prevails 
in each state. A thorough study has been 
conducted regarding the mining sectors and 
it has been found that the number of workers 
employed in the mining sector remains the 
same as it was 10 years back viz. only 10 
lakhs. The production of coal has increased 
4 times but the number of workers which was 
7 lakhs still remains the same. The produc~ 
tion of other minerals too has increased 4 
times but if 3 lakh workers were employed 
there, their strength has not increased corre-
spondingly. I am not speaking of only one 
sector. You may see any sector of the indus-
try. In the field of steel, the strength of work-
ers in the same as it was 10 years ago. Now 
such schemes are befng formulated that the 
workers may be given voluntary retirement 
so that some or the other means of reducing 
the number of employees may be found out. 
This is a very strange situation. 80 per cent 
of the industries and mimes has been taken 
over by the Government. If you talk to the 
industrialists or rather the Managing Director 
or Director (Personnel) who are the new 
industrialists and owners under the present 
up, about the problem of unemployment, 
they say that some solution has to be found 
out for the surplus labour and that the ques-
tion of providing new jobs does not arise. 
While our country's population is increasing 
at the rate of population increase in Austra-
lia, we are also making efforts 10 improve the 
living standard of our masses. We want 10 
increase the production of consumer goods, 
eatables, and clothing but still there is some 
misunderstanding that with the increase in 
population, there has been no scarcity of 
clothes in our country. But the fact is that the 
strengthen of workers in the textile industry 
has been reduced to half. Whenever a new 
movement takes place, 1 to 2 thousand 
workers are screened out. More than one 
lakh textile worker have been jobless in 
Bombay, Maharashtra and Ahmedabad, 
though the production of cloth has been 
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increasing constantlY. What kind of society 
do we intend to build up. Just now, one of the 
han. lady Members rightly pointed out as to 
what are the possible jobs opportunities in 
our country. There is no such filed in which 
we cannot succeed. We have made some 
improvement in agriculture, though it is not 
substantial. The impact of Green Revolution 
has not been wider. It has remained confined 
to the adjoining areas of Delhi which is th, 
centre of power and it has also made some 
impact in and around the capital cities of the 
States. But in most of the areas, we have not 
been able to provide means of irrigation till 
today. How can one support one's famity 
there? Nothing is being done in this regard. 

17.00 hrs. 

They said that the water of the river 
Ganga should be channelised to river caveri 
Mr. Chairman, Sir, thjs sounds funny. In 
Bihar, there is the heaviest flow of water in 
the river Ganga, which can not be compared 
with its flow in any other State. But in Bihar, 
people use the water of Ganga only as the 
Holy Gangajalor for sacred bath but not for 
irrigation purposes. Every year, we have to 
face the fury of both the natural calamities 
viz. flood and drought simultaneously. We 
are destined to die one way or the other at 
one place for the overflow of water and at the 
other for want of water. Can we not find out 
a solution to this man-made calamity? It is 
manpower, not the technology, which is 
required their and we have the former in 
abundance. Yet we fail even here. The Hon. 
Prime Minister deserves to be congratulated 
since he has started thinking in this direction. 
At present, the vacancies reserved for the 
Harijans and Adivasis in the public sector 
undertakings. though used to be de-notified 
earlier, are lying unfilled. The Hon. Minister 
has made such provision that such vacan-
cies which are reserved for Harijans and 
Adivasis will not be left unfilled. The excuse 
of the non~availabiljty of such candidates will 
not do. If candidates are not available in 
Bihar, the vacancies may be filled by the 
candidates from other States. The Han. Prime 
Minister has said that this is wrong to as-
sume that adequate number of eligible can-
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didates among the Harijans and Adivasis is 
not available. He has directed that vacan-
cies will have to be filled up and this is being 
done now. Today when the Government 
promises to Increase employment, it has to 
think on the lines of providing employment to 
one person from each family and to each 
eligible person. 

Mr. Chairman, Sir, the position is not 
bad today that the educated and capable 
youth are without jobs. 

The Government is unable to make use of 
their capability which is required in the build-
ing up of our country. It is our duty to think on 
those lines. If we do not do so, then as I said 
earlier, we will be lagging behind. We should 
find out a solution to this problem as there is 
no other alternative with us. 

These days there are no vacancies in 
the industries. The condition of the Govern~ 
ment machinery is such, as some, as some 
Members pointed out just now, that there is 
no such department where at least 10-15 per 
cent vacancies are not lying unfilled. These 
should be filled. It is beyond my comprehen-
sion as to why we should not create new 
jobs. How can progress be possible in their 
absence. What would be the condition of the 
progress if under the new economic proc-
ess, new hands are not absorbed in place of 
the retired people. The result will be that the 
work will remain pending. Why should the 
employees bother to put in more labour? If 
work is left pending it will give rise to corrup-
tion. Interested parties will pay bribes to get 
their work done. Everyone knows that all 
these things lead to mismanagement. Today 
the condition in the Government machinery 
as well as in the public undertakings is the 
same. If the vacancies are not filled in every 
place. there will be loss of work which will 
lead to the loss of every one and people will 
have no faith in us. Just now Shri Kali Prasad 
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Pandey and other colleagues pointed out 
that employment has also become a trading. 
"trading in human misery." Some peopkt 
have started their own business in the name 
of education. Capitation fee upto 2·2.5 lakh 
is charged for admission to medical and 
engineering colleges in various parts of our 
country. Such a mismanagement is giving 
rise to disorder. Such instances are count· 
less. Have you ever thought of it as to what 
we are doing and to whom we are encourag-
ing by doing so? When someone has got 
through the examination by paying the capi· 
tat ion fee, his first ambition of being most 
sought after at the time of marriage gets 
fulfilled . The father of the bride sells away his 
farm and property to get his daughter mar-
ried to such a boy. However after marriage 
when the boy becomes a father, he runs 
from pillarto post in search of job. Do we ever 
even imagine his agony? Thus I do not feel 
that we can impart very good education by 
means of giving capitation fee. Only such 
students get admission there who are not 
admitted anywhere else. How does the 
question of standard arise when one has to 
buy a degree. Anyone can manage to get 
passed by means of paying bribe and thee 
result is that they remain unemployed. Our 
eAgineers and doctors possessing a" kinds 
of degrees and diplomas have no chance of 
employment. The Government should make 
efforts to lead the society to some particular 
destination. The Han. Prime Minister has 
said about providing employment under the 
Jawahar Rozgar Yojana for 100-150 days to 
one member of each family living below 
poverty line. But something has to be thought 
about the rest of the unemployed. We have 
to think as to how the overall progress of the 
society could be ensured. No progress can 
be possible unless we make a provision for 
employment-oriented education and employ-
ment-oriented work. My suggestion is that 
this should be considered seriously and while 
giving the reply the hon. Minister of Labour 
should give assurance on his own behalf and 
find out some solution so that our feputation 
in the society is enhanced. With these words 
I express my gratitude to you for granting me 
an opportunity to speak. I 
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SHRI N. TOMBI SINGH (Inner Manipur): 
Mr. Chairman, Sir. I rise to support thiS 
Resolution put forward by my han. friends. 
Dr. G.S. Rajhans, i.e. employment to at least 
one member of a family in the country. This 
is, of course, a very minimum requirement. 
But towards this end, the Government has to 
put in many projects and to take steps in 
order to provide this possibility, in order to 
provide infrastructure for this practical step. 

Employment is one aspect. Similarly 
another important aspect is under-employ-
ment. People are employed but then they do 
not get sufficient money, sufficient salary. In 
the same office, people are employed in 
different grades and the difference in pay is 
very big difference between the highest offi-
cer and the lowest chaprasi. It is because of 
this very big difference in pay between the 
highest and the lowest officer in the office, 
the tendency to be corrupt arises because 
even the chaprasi with ~is small salary has to 
maintain his family honorably. 

We can think of different areas in differ-
ent parts of the country. All the States are not 
of the same status. Some States are very 
prosperous although in the same prosper-
ous State, there are backward areas. In 
States like Maharashtra, Andhra Pradesh, 
Tamil Nadu and Karnataka there are back-
ward areas. Then there are States which are 
totally backward. There are States which are 
not touched by even an inch of railway line. 
These States do not have even the sign of a 
smalr-scale industry. The small States of the 
North-Eastern region like Sikkim and Arun-
achal Pradesh are such States. Geographi-
~ally area-wise, Arunachal Pradesh is a very 
vast Sta e and its area is much bigger than 
Assam but Assam is more or less a viable 
State. Arunachal Pradesh is very big area-
wise. But its people are backward. There is 
no sign of any industry or railway in this 
State. Its population is still very small. But in 
view of the strategic i.mportance it has in 
defence, we have to take special measures 
like starting of suitable industries In the State. 
We have to take some States like Sikkim. 
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Arunachal Pradesh, Meghalaya, Manipur. 
Tripura and Mizoram and take spedal meas .. 
ures to provide employment to peopl,. 
Meghalaya ;s also another problem State for 
employment particularly educated unemploy-
ment. Coming to Nagaland, where Indian 
version insurgency has started soon after 
independence and Panditji had to go out of 
his way and meet the demands of the Nagas 
like giving them a full State. But their demand 
was something else. All these things had to 
be understood in the context of many young 
peopfe not at all very close to the main-
stream of Indian thought. They were edu-
cated in the Western background without 
finding job opportunities for education. Simi-
lar is the case in my State of Manipur. Today 
we have a vast number of colleges and 
schools. What else the parents can do? At 
least. the parents can keep their boys and 
girls, their sons and daughters, content with 
going to schools and colleges and universi-
ties but there comes a time when they have 
to stop going to universities, colleges and 
schools after they get their·degrees. These 
educated youth are tempted to do many 
things because they have seen and heard 
and read of many modern things outside the 
country as well as inside the country. As 
Shrimati Indira Gandhi , our Prime Minister 
has scUd and I quote: 

"I can understand the anger of the 
young people in the North-East be-
cause they have seen the prosperity 
and development in other parts of the 
country which they do not see in their 
own parts and they have their own 
ambition to develop their own State." 

This is the exact position. So, ;n order to 
provide satisfaction to the educated unem-
ployed people, the Government must do 
something more. This is one aspect. To a 
great extent, this has some relation to the 
socio-econom ic condition of the State. These 
young people are with full of enthusiasm. 
Boys and girls are educated. But they have 
got nothing else to do. So, they are tempted 
to insurgency, they are tempted to smug-
gling, they are tempted to so many other 
kinds of anti-social activities. In order to stop 
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the insurgency and other anti-social actiVi-
ties like smuggling in the border States like 
ours, we have tQ provide some means of 
livelihood for these people. The problem 
cannot be solved merely by this kind of 
employment. By employment, in our area, 
we mean getting some Government jobs 
because there is no railway establishment, 
there is no industry. Th.ey have only to go to 
some Governmer.t Department or Govern-
ment Institution. But how many people can 
be employed by Government Institutions or 
Government Departments? In order to pro-
vide employment facil ities, income facil ities 
to these young people, we have to provide 
the infrastructure for sma"-scale industries. 
We have got plenty of potential in the field of 
agro-forestry etc. For instance, there is the 
handl00m industry. It has itself a proved and 
time-tested industry where we can do a lot 

. for these people. The steps that we have 
taken sofar are not sufficient. Tothis end. we 
would like to suggest to the Government 
some measures to meet the requirements of 
our country particularly in respect of the 
States where people are backward, where 
the railways are not to be seen, where the 
industries have yet to come in order to pro-
vide them employment facilities. It is not a 
question of the economic viability of a State. 
But at least something should be done to 
start with, there should be something whereby 
the people will become content. In order to 
achieve that, we have lo take major steps. 

Sir, , am thankful to you for the time you 
have given to me to support this Resolution. 
I wholeheartedly support this Resolution. I 
hope the Government wlll take some meas-
ures so that when Dr. Rajhans has to with-
draw his Resolution, he will withdraw it with 
some satisfaction, with some assurance from 
the Government. He wil.l withdraw it with 
some satisfaction that some steps will be 
taken by the Government. 

[ Trans/ationJ 

SHRI BALKAVI BAIRAGI (Mandsaur): 
Mr. Chairman,Sir, first of all, I would like to 

each Family 

congratulate you and express my gratitude 
to Dr. G.S. Rajhans for presenting for con-
sideration betore the House an issue which 
is like the nerve-centre of the entire country. 
I myseif agree from the core of my heart with 
the resolution moved by Dr. Rajhans and. 
therefore,l support the same. Mr. Chairman, 
Sir, I would like to raise certain points and I 
believe that the responsible people of our 
Government will give fuU attention to those 
points. I am happy to note that the hon. 
Minister of State, Shri Malviya is present in 
the House and is taking notes of all the 
points. So far as the spirit of this resolution ts 
concerned, everybody will support the 
demand that at least one member of each 
family should be provided employment. It is 
a dire necessity. As has been said just now 
by Shri Kali Prasad Pandey, we have not 
been able to view the problem in its proper 
perspective. 'would like to speak particularly 
about the State capitals, whether it is Bhu-
baneswar Srinagar, Bhopal, Patna or any 
other capital. You might have seen that in the 
well to do and influential families, while the 
husbands are already drawing fat salaries, 
the wives and children 100 get employment 
at the asking and start drawing Rs. 5 to 7 
thousand per month as salary. It is an ordi-
nary thing in such families. The children of 
poor family have to struggle very hard to get 
jobs but the children of affluent families 
manage to get jobs easily. This means that 
something is wrong somewhere with our 
polrey. I think, the entire House will agree 
with me if I say that all the people of the 
country have a right to get employment. It is 
a fundamental right in our constitution anct I 
do not want to raise finger at anybody's 
livel ihood. But we must pay attention to-
wards two types of people. The first type 
comprises the people, who suffer from indi-
gestion due to over-eating and in the second 
category there are people who do not get to 
eat. They pine for food and are at the verge 
of starvation. The objective of the Resolution 
moved by Shri Rajhans is to provide support 
to the people who are hungry. 

. -
Mr. Chairman, Sir, where does the r09t 

cause lie? Since the problem mainly affects 
the post-independence generation, what is 



385 Resolution reo 
Employment to 

SRAVANA 20 1911 (SAKA) one Member in 386 
each Family 

seen as the root-cause is that we do formu-
late policies but astonishingly we do not 
frame rules thereunder. When we frame a 
policy and approach the officers to get the 
relevant rules framed thereunder we find 
that the rules thus framed are generally lax 
and loopholes are deliberately left therein. 
Thus we find that insplte of the fact that the 
policies are good, there is no coordination 
between the policy nd the rules. Such type 
of feeling is there among the people of our 
country. Had there been any coordination 
between the policy and the rules. at least one 
person from each family would have got 
employment. 

Mr. Chairman. Sir. I would like to submit 
to the Minister of Labour through you that 
under the provisions of the Minimum Wages 
Act passed by this august House, fixed 
minimum wages are required to be paid to all 
the labourers. BlJt I feel happy to see that 
when I go do my district, I find that one does 
not get labourer at the minimum wage fixed 
by the Government. Then, we realise that 
these rules have proved to be a failure. It is 
the failure of the Government. Had the rules 
framed by the Government been properly 
implemented there. then we would have got 
labourer at the minimum wages fixed by the 
Government. Today. the daily wage of a 
labourer is higher than the minimum wage 
fixed under the rules. When we think about 
the agricultural labourers, we see that the 
assurance ha3 been given by the Parliament 
as well as the Government to provide them 
job for 150 days or 1 60 days ina year and not 
for 365 days. Therefore. one thing about 
which we have to think about is to formulate 
some special schemes for agricultural la-
bourers. Efforts should be made to make 
such schemes employment-oriented. 

Mr. Chairman, Sir, I would like to con-
vey, through you. an important point to the 
han. Minister. You tak~ any of the States, 
and computerize the names registered for 
employment with the Employment Ex-
changes in aiIThe distncts of that State: link 
them up with the help of computer and you 
will find that many job aspirants have regis-
tered themselves with more than one Ex-

change. Some people have registered them .. 
selves twice and there are many others who 
have been registered even thrice or four 
times. If a survey is conducted in any State, 
I am sure 20 to 30 per cent such people 
would be detected who have got their names 
registered at different levels in search of 
employment. 

Mr. Chairman. Sir. I would like to tell one 
thjng to the hon. Minister through you that in 
our country the problem of employment 
among the uneducated people is not so 
acute as is in the case of educated people. 
The moment a youth comes out from the 
college with his degree, he wants a job. 
When he can study while doing a job, I 
cannot understand why cannot he study 
while working. We shall have to draw a 
dividing line between employment and a job. 
Job and employment are two different things. 
Mr. Chairman, Sir, I shall take a few minutes 
more. I want to narrate one of my bitter 
experiences, in the House. When I was a 
Minister in the Government of Ma.dhya 
Pradesh, two young men came to me for 
employment. The sweeper of the Depart-
ment of Agriculture who was working at my 
bungalow as a Gardener, did not know that 
I was there in the Chamber. He told those 
boys that if they had come here to get jobs, 
I would liketo make it clear that it was beyond 
Minister'S capability to provide a iob to them. 
However, if they wanted to get some work, 
pick up that spade and start working right 
now as 'could give you a job at the rate of As. 
11 per day. When I listened to the sweeper, 
I paid obeisance to him that he had uttered 
the fact. When he noticed that I was present 
in the Chamber, he stood stunned and told 
me that he did not mean that. What I mean to 
say is that we have to differentiate between 
employment and a job and clearly spell out 
whether we have to provide them job or 
employment. 

Mr. Chairman, Sir, today our villages 
are facing the danger of being swallowed by 
the cides in the same way as a cobra sw~­
lows little creatures. Rural people came to 
the cities in search of employment. Why 
does not the Government provide them 
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employment in the villages itself? The Gov-
ernment will have to give it a thought. Shri 
Rajiv Gandhi has been kind enough to launch 
Jawahar Rozgar Yojana to provide employ-
ment in the villages. It is good that rules , laws 
and norms forthis scheme have been formu-
lated by the Government at the Central level. 
Had this work been left to the district authori-
ties, they would have posed a variety of 
problems. It is a matter of happiness that all 
these rules have been framed by the Centre 
itself. so that there is no scope for any foul 
play at the lower level. Today maxImum 
number of complaints about Jawahar Rozgar 
Yojana are received from those employees 
who feel that they would no more be able to 
create hindrance in its implementatton. We 
are happy that at least the policy and the 
rules have been framed in Delhi. When the 
policies and the rules both are framed in 
Delhi. it will hardly leave any scope for 
manipulation. I am very grateful to Shri 
Rajhans for raising this issue in the House. I 
would like tocite an example of mydistrtct. ln 
my constituency chalk. which is meant to 
write on slate-patti is produced and lahour-
ers are working in this factory. They are an 
illiterate lot. Government do initiate schemes 
to educate them and an amount of Rs. 70 
lakh has been set apart for the welfare of 
these labourers. but these funds have not 
being utilised. On the one hand. the Govern-
ment is worried about providing th m work 
and on the other hand, the authorities have 
not utilised the allocated funds for the pm-
pose. 

[English] 

MR. CHAIRMAN: The han. Member 
may take his seat for a minute to enable the 
Minister to make a Statement. 

17.27 hrs. 

STATEMENT RE: INTERNAT10NAL 
CONVENTION ON TIBET AND PEACE IN 

SOUTH ASIA 

[English] 
. 

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
K. NAlWAR SINGH): We understand'that 

an "International Convention on Tibet and 
Peace in South Asia" is to be held in New 
Delhi shortly. 

2. The Government of India have con-
sistently regarded Tibet as an autonomous 
region of Chinn. There are close religious 
and cultural tie~ between the people of India 
and those of Ti Jet. HH the Dalai Lama is a 
respected religious and spiritual leader , Our 
commitment to the welfare and well being of 
Tibetan refugees in India remains. 

3. Activity that complicates the dialogue 
hetween His Holiness the Dalai Lama as well 
as the Tibetan community on the one hand 
and the Chinese authorities on the other is 
inopportune and should be avoided, 

4. It is the view of the Government of 
India that the holding of the planned Conven-
tion will not contribute to the positive evolu-
tion of this dialogue. In its effects. it is likely 
to be counter productive. 

'17.28 hrs. 

RESOLUTION RE: EMPLOYMENT TO 
ONE MEMBER IN EACH FAMIL Y-

CON TO. 

. [English] 

MR. CHAIRMAN:. Shri Balkavi Bairagi 
to continue, 

[ Translation] 
. 

SHRI BALKAVI BAIRAGI: Mr. Chair-
man, Sir. through you, I was submitting to the 
hOIl. Minister of Labour that about Rs. 70 to 
SO lakh meant for tti0 welfare of labourers 
were lying unutilised. They had saved it for 
their welfare. But that amount has not been 
utilised till today, The concerned department 
should make proper utilisation of that money 
so that others could also take.inspiration. No 
work is bad to do. We should not degrade the 
labourers. It should be the endetvour of the 
Government to create a feeling that even a 
labourer is a responsible and important 
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person. Most important of all is a person who 
is unemployed. But when the labourers in 
our country fail to get due importance even 
after doing lard work, they get trustrated. 
Shri Rajiv Gandhi has done a wonderful job 
by introducing Jawahar Rozgar Yojana. In 
doing so: he has presented the countrymen 
a unique thing. Many claims are being made 
about this scheme but personally speaking. 
I view it as on employment programme. The 
Government gave the right to vote to the 
people of the age group of 18-21 rears. Shri 
RajivGandhi had said inthis very Housethat 
he did not know about others. but he and his 
Government do trust the new generation 
who has just been given the right to vote. 
What a nice thing he has said ! When I visited 
my constituency. the young ones expre sed 
their curiosity to know in what sense they 
were benefited. I told them that it went to the 
credit of Shri Rajiv Gandhi that he handed 
over the power in their hands, and now the 
matter of pruviding employment tothem was 
under active consideration. I would like to 
make a submission to you that two situat Ions 
are there before us. You might have ob-
served that it has become difficult now-a-
days to get a domestic servant, particu larly, 
in Delhiand Bombay. It is a good sign. There 
is nothing bad about the fact that we do not 
get domestic servants at the old rates. But at 
the same time we have to be cautious that 
the rural people de not run away from vil-
lages and come to cities in search of such 
jobs. Therefore the Government should 
generate employment opportunities in the 
rural areas, so that agricultural operations 
could be undertaken there. We should evolve 
a policy under which agricultural labourers 
could be assured of employment 365 days a 
year. 

I thank Dr. G.S. Rajhans for bringing the 
Resolution and hope thatthe hon. Minister of 
Labour will pay attention in this direction 

CH. SUNDER SINGH (Phillaur): Mr. 
Chairman, Sir, this is the first time that I am 
speaking on this issue. I would not take 
much time. The topic of the discussion is 
unemployment. In regard to employment. I 
would like to quote Mahatma Gandhi's state-

ment that appeared in "Young India" dated 
Feb. 5 . 192.5. 

[English] 

We should be ashamed of resting or 
having a square meal so long as there is one 
able bodied man or woman without work or 
food." 

i Translation] 

'Without work' does not mean that every 
person should have a job. All educated people 
have got jobs. In England the opinion of the 
people about an employee is very low be-
cause he lives from hand to mouth. In my 
opinion, it would be better if educated people 
too work in the field of agriculture. Every 
person runs after job while the opportunities 
are not as many as could be provided to all. 
It is bad that every person runs after job. In 
1976 I went to U.K. and I observed that the 

. persons in the jobs were in deplorable con-
dition, while the persons engaged in self-
employment were leading a decent life. 
Therefore, to say that jobs are meant for 
educated people and other works for the 
uneducated ones is not proper. The notion 
that the illiterates are meant to be ruled is ill 
conceived. 

[English) 

"As long as millions live in hlJnger and 
ignorance, I hold every man a traitor who has 
been educated at their expenses". 

[ Trans/ation] 

It is not good that educated persons 
should hold high positions while the others 
are forced to do petty works. Mahatma Gandhi 
has said. 

[English] 

"Earn thy bread by the sweat of thy 
brow"', says Bible. Sacrifices may be of many 
kinds. One of them may well be bread la-
bour. tf all laboured for their bread and no 
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more, then there would be enough food and 
enough leisure for all" 

[ Translation] 

The people run after jobs because their 
aim is to amass money. Their aim is not to 
earn bread. 

[Eng/ish] 

''The caste trouble is because of the 
ignorance". 

( Translation) 

Why should the educated people enjoy 
at the cost of uneducated. What is needed is 
that educated people should do work. Why 
should they roam about on the roads? They 
should do work. 

[English] 

"As long as millions live in hunger and 
ignorance, I hold every man a traitor who ha~ 
been educated at their expenses". 

[ Translation} 

People start giving long lectures and 
quote others. Machines are also responsible 
for depriving people from work. It is the 
machines which push the people towards 
sjarvation. I am against the use of machines. 
You go to England and see that the job doers 
are facing starvation. Work means doing 
work of any kind. All the educated people 
should engage themselves in work and the 
uneducated one should not be exploited. 1 
think this will solve all the problems. Those 
who make tall claims are unable to make 
concrete suggestions. The simple thing is 
that those who are educated should do every 
type of work. 

In the end. I would like to thank you for 
the opportunity given to me to submit my 
views. 

SHRI K.D. SUl TANPURI (Shimla): Mr. 
Chairman, Sir. 1 am grateful to you for provid-
ing me an opportunity to speak. I support the 
Resolution moved by Dr. Rajhans. This is a 
good resolution. It aims at providing employ-
ment to one member from each family. 

It is the endeavour of the Government to 
see that the implementation of the laws is 
such that it ensures employment to O~ 
person of each family where none is em-
ployed. The hon. Minister of Labour is very 
well aware of the fact that many a big indus-
tries in the country are employing non tech-
nical staff for technical jobs. Some big indus-
trialists make deliberate efforts to make their 
units sick. We have to make monitoring and 
study system very effective to ensure that no 
industry goes sick. At many places, certain 
trade unions are trying to destabilise the 
country. In many states people are being 
denied instice. Special attention should be 
paid towards these states. 

The Hon. Prime Minister has made a 
provision of 30 per cent reservation of seats 
for women in Panchayats and Nagarpalikas 
which will contribute towards upliftment of 
the women. This is a very good step taken by 
our han. Prime Minister. I suggest that spe-
cial arrangements should be made for pro-
viding employmenl to the women. I welcome 
the step taken by the Government for pre-
paring the lime~bound programme for filling 
up the quota of posts reserved for Scheduled 
Castes and Scheduled Tribes. Wherever 
there is a back log, it should be cleared. At 
present no attention is being paid in this 
regard. If you collect the data from Employ-
ment Exchanges you will come to know the 
number of the unemployed people in the 
country. Yo~ will find that even the graduate 
and post~graduates belonging to Scheduled 
Castes and Scheduled Tribes are unem-
ployed. Efforts should be made to provide 
employment to them. 

I appreciate the assurance given by the 
Hon. Prime Minister that the posts reserved 
for Scheduled Castes and Scheduled Tribes 
will be filled up by the candidates belonging 
to these communities only. I would like to 
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congratulate him for this. I hope that Shri 
Malviya and Shri Dubey will get this measure 
implemented in Jetter and spirit. This meas-
ure should be made applicable to private 
industries and public undertakings as well 
and the posts lying vacant there should be 
filled up by the candidates belonging to 
Scheduled Castes and Scheduled Tribes SO 
that they could make good the loss they have 
suffered so far. Many of the posts reserved 
for scheduled castes and scheduled tribes 
were deserved on the ground that suitable 
candidates from these communities were 
not available and thus a number of people of 
these communities were deprived of the jobs 
meant for them. People have the feeling that 
the reserved quota with its backlog will be 
filled up now by the steps taken by the hon. 
Prime Minister. Our national Highway starts 
from Calcutta and goes up to Tibet. The 
Government can provide employment to the 
unemployed youths by providing them facili-
ties to start hotels or teastalls at different 
places on this National Highway. A survey 
should be conduded in this regard. No 
encroachment on land should be allowed. 
This scheme will prove helpful in providing 
employment to the people. 

The Government is encouraging affor-
estation to check environmental pollution. If 
the Government is really interested in pro-
viding employment to the people in Hill states 
of Jammu, Kashmir, Himachal Pradesh and 
the hilly areas in Nagaland, more funds 
should be provided for plantation work. Tt)e 
State Governments should also provide some 
help. This will stop soil-erosion in hills and 
will also contribute in solving the unemploy-
ment problem. Vacancies in public under-
takings should also be filled up. I.T.ls should 
be set up in the states where such institu-
tionsdo not exist, soth~t unemployed youths 
could get employment through these institu-
tions. 

Canning units should also be set up in 
such areas of Himachal Pradesh where fruits 
and vegetables are produced on large scale. 
Youths should be provided funds for setting 

up such small units and generate employ-
ment potential there. 

Banks have provided loans to the big 
industrialists. I think the loans drawn by the 
poor people have been repaid property, 
therefore. more funds should be provided for 
this purpose. Jawahar Rozgar Yojana can 
prove helpful in improving the lot of the poor 
people, they can with the implementation of 
the scheme, increase their earnings. The 
Han. Prime Minister has said that under the 
Jawahar Rozgar Yojana each panchayatwill 
be given a sum of As. 1 lakh and 60thousand 
an assistance will prove helpful in the devel-
opment of all the hill and dessert areas as 
well as the plains in the country. 

I am grateful to you for giving me time to 
speak. I think that the resolution moved by 
Shri Rajhans is very good. I would like to 
congratulate him for this . 

*DR. PHULRENU GUHA (Contai): Mr. 
Deputy Speaker, Sir, I thank you for giving 
me an opportunity to speak on this resolu-
tion. Sir, I will not take much time because I 
know that many of my colleagues are also 
waiting eagerly to speak on this. I thank Dr. 
Gauri Shankar Rajhans because by bringing 
forth this important resolution before this 
House he has offered us an opportunity to 
focus attention on a very grave problem 
facing our country. I will say one thing. that 
the word 'employment' mentioned in his 
resolution should not mean 'jobs' alone. It 
should be taken to mean opportunities of 
earning one's livelihood. Employment should 
not mean providing jobs alona In our coun-
try, unfortunately, When one gets a little 
education he does not want to do anything 
except huntfor service somewhere. He goes 
about searching for a job. This is a problem. 
Many a time we see that there are avenues 
of earning one's livelihood but sufficient 
number of educated people are not comi~ 
forward. Today we should remember with 
respect what the father of our nation, Ma-
hatma Gandhi, had said. He said, "no~ork is 
small or undignified. All work which is naces-

*Translation of the speech originally delivered in Bengali. 
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sary for running our society and government 
is respectable and dignified." That type of 
awakening and enlightenment shall have to 
be initiated in our society. The people should 
be made to realise this thing. I will specially 
urge that this employment opportunity should 
not be for the educated boys and girls only. 
This should be provided to all, the educated 
as well as the uneducated. Everybody has to 
earn and survive. Today we find that in our 
society there are various types of ills. Many 
undesirable and anti-social activities like 
smuggling, thefts. dacoities, frauds, cheat-
ing etc. are taking place. These crimes are 
being committed mostly by the unemployed 
youth. Previously only boys used to indulge 
in these criminal activities, but now we see 
that many young girls are also indulging in 
them. TherQfore I reiterate that in every 
family we should provided opportunities to 
one person, be it a boyar a girl , to earn his 
livelihood. It does not necessarily mean to 
provide him with a job. Earning one's liveli-
hood can be in various ways. It can be in a 
cottage industry or self-employment. 
Ofcourse his earning has to be adequate to 
maintain himself and his family. This has to 
be ensured. With that Sir, lance again thank 
you for giving me time.to speak and I thank 
Dr. Rajhans for bringing forth this important 
resolution and I conclude my speech. 

SHRI MOHO. AYUB KHAN (Udham-
pur): Mr. Chairman, Sir, I am 9ratefu"to you 
for providing me an opportunity to express 
my views on this resolution. I am grateful to 
Dr. Rajhans for raising such a rssue of na-
tional importance through his resolution. 
Providing employment to the unemployed 
people is a vital issue today. Neither it is 
possible that all the unemployed persons in 
the country are provided with Government 
jobs, nor any Government can take the re-
sponsibility of providing job to one member 
from each family. There is a limit to every-
thing. But, it is the responsibility of the Gov-
ernment to see that at least one member of 
each family is employed. It 'is for the Govern-
ment to think over it and take action in the 
matter. In the present CIrcumstances, we 

each Family 

should find out as to what are the defects in 
our planning. Even after forty years tho 
issue has not been solved and it is getting 
more and more complex everyday. Had our 
planning laid emphasis on vocational educa-
tion, the problem of uneducated youths in 
the country would not have assumed so 
serious a dimensions as it has assumed 
today. There can be not doubt about the f~ 
that the unemployed rural people will get 
employment under the Jawahar Rozgar 
Yojana, but this problem should be viewed in 
a broader perspective and a survey should 
be carried out in every State to find out how 
this problem could be solved. A long term 
planning is required to be made to generate 
means of employment for the educated and 
uneducated unem'ployed people in every 
State and for generating new avenues of 
employment as well. AU these things need to 
be considered at the Central level. Planning 
has to be made for the next 25 ye.ars. We are 
producing unlimited number of engineers 
today but we are unable to provide them with 
suitable openings. Similarly, there are innu-
merable doctors and technicians whom we 
are unable to absorb. Therefore, keeping in 
view our economy, planning should be done 
for vocational education. Steps should be 
taken to exploit natural resources to the 
maximum possible extent. It is also neces-
sary to consider the setting up of small scale 
industries on cooperative basis which will 
generate additional employment opportuni-
ties and create new avenues of employ-
ment. Similarly, agro-based industries can 
be set up in the State where agriculture is the 
mainstay. Self-employment schemes have 
benefited the people but banking facilities 
should be made available everywhere. Even 
where banking facilities are available, due 
assistance is not provided and obstructions 
are put in the process of giving loans. On the 
contrary, the people should be encouraged 
to take up self-employment. Many youths 
have been given work under the IRDP but 
they have been able to get it after many 
difficulties. It has to be s"een as to what are 
the difficulties being faced under IRDP and 
how can theybe removed sothatthis scheme 
could be properly implemented. Similarly, 
the position in the public sector should be 
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nMewed. It has to be seen as to how em-
ployment opportunities can be generated in 
the public sector. The Government has in-
vested Rs. 7000 crore in the public sector but 
only 1 per cent of the amount has been spent 
in Jammu and Kashmir. There is large scale 
unemployment in my State and these unem-
ployed youths are being exploited in the 
name of religion and they are being incited to 
take to terrorism. Therefore, it is necessary 
to generate employment opportunities in the 
public sector in the State. The funds spent 
for this State are meagre and there is large 
scope for investment. Large amounts can be 
invested in industries such as the watch 
industry, the telephone industry and elec-
tronics. Large scale projects can be set up 
there. The Chenab Basin alone has the 
potential of generating 5000 megawatts of 
power. Two projects in the Chenab Basin . 
have been cleared but funds have not been 
sanctioned for the same. It is not enough to 
provide clearance. Unless funds are made 
available and employment is provided to the 
people there is no use of issuing clearance. 
The educated as well as the uneducated 
unemployed people should be provided with 
the job-opportunities. Preference should be 
given in the matter of employment to those 
families of which not even one member 'is 
employed. With these words, I support th is 
resolution and conclude. 

SHRI YOGESHWAR PRASAD YO-
GESH (Chatra): Mr. Chairman, Sir, I am 
grateful to you for giving me an opportunity to 
m~ke my submission. By moving this resolu-
tion, Dr. Rajhans has made efforts to bring a 
maiof problem to \lght Unemployment is a 
big problem facing the country. A casual 
attention would not suffice to tackle it. When 
Shri C.D. Deshmukh was the Minister of 
Finance, a cartoon was published in which 
he was depicted as a failor. He was shown 
taking the measurement of a child for stitch-
ing his clothes and by the time he had 
stitched them, the child had grown and th 
new clothes did not fit him any longer. This 

each Family 

illustrates the prevailing situation in the 
country. Until population growth is controlled, 
it will not be possible to find a solution to the 
serious problem of unemployment. The 
population was 44 crore at the time of inde-
pendence and now it has raised to 85 crore. 
When we think of providing means of em-
ployment to 85 crore of people. we realise as 
to how backward we still are. The rate of 
growth of population in out country is the 
highest in the world. The Malthusian theory 
may not be relevant today but it cannot be 
discarded. This theory propounded that in 
the absence of preventive checks, positive 
checks will operate. Epidemics will spread. 
terrorism will increase and all kinds of dan-
ger will have to be faced as a result thereof. 
I would Iiketo give some suggestions. Firstly. 
I would like to congratulate the Hon. Prime 
Minister for the steps being taken by the 
Government under his leadership. The 
Jawahar Rozgar Yojana has been launched 
to provide employment to at least one 
member of each family. This is a very signifi-
cant measure. Recently. Shri Chidambaram 
had announced the Governments decision 
to provide employment to the Scheduled 
Castes and Scheduled Tribes in the Public 
Sector. There are a large number of vacan-
cies in the major public undertakings. People 
have all alone been retiring for the past 20 
years but the resultant vacancies are not 
being filled up. Under such circumstances, 
the work gets delayed because sufficient 
hands are not available, with the result that 
corruption is increasing day by day. The 
increasing frustration among the youth is 
also a consequence of the prevailing corrup-
tion. Therefore, it is necessary to consider 
this matter seriously. Besides, the numberof 
forest-based industries in this country is very 
small. In fact, their number is negligible. 
Such industries should be set up so that the 
people living in the forests and rural areas 
could get employment in the large numbers. 
These industries could be linked with food 
processing. which will utilise the forest fruits 
such as Kanvad, piyar, aonla, kem, ch;raunji 
etc. 
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[English] 

MR. CHAIRMAN:. The hon. Member 
wit! continue his speech on the next occa-
sion. The House now stands adjourned. 

18.00 hr •. 

The Lok Sabha then adjoumed tiD Eleven 
of the Clock on Monday, August 14, 1989/ 

Sravana 23. 1911 (Saka). 
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